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LOK SABHA

Tuesday, August B, 1967/Sravana 17,
1889 (Saka).

The Lok Sabhg met at Eleven of
the Clock,
[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
et afafdt w1 erddwew

+
1646. st fawfar forsy
st %o ATo foramy :
T wre aar g wet gg war
I 7 w9 f
(%) 7r 2g &9 R f& s
Y Wd W v wv § far
7, wgwr(r afafaql &1 &1 STy
faege wawe fog gwr g W
(wr) afz g, ar w@r "X FT
frare 9% FEwETEA T AT
¥ fag wfew wdm s 9%
N w7 T TR
The Minister of State in the Minis-
try of Food, Agriculture, Community

Development and Cooperation (Shri
M. 5. Gurupadaswamy): (a) No, Sir.

(b) Does not arise.

17728
ffear  afawm  qr wr Afeewe
TN fF OF a7 AT Ay sy
grrefeqt w1 e §Y SYC O AT
T Y ?

Shri M. S. Gurupadaswamy: There
are two parts to this question. Ome
is about Bihar. It is generally true
that the co-operative movement is
weak in Bihar.

So far as the legislation at all-India
level is concerned, I may inform the
hon. Member that some time past a
Committee was set yp for this purpose
and they have drawn up a model
legislation for all the States t; Im-
plement. All the States except four
have adopted the recommendations of
this Committee. These four Siates
are Assam, Bihar, Keralg and Naga-
land. All the other States have al-
ready accepted the recommendations
and have amended their Act: or
brought out new Acts. Therefore, cur
suggestion is that Blhar should also
fall in line.

ot fgfer forsr : ofy  moft oft &
qgx a1 g fear a1 o fire W
waw & IgA s fr fagre F w-
groifea graxfedi &1 qadz ST
3 sr Bz faw § fagre ot wmfuw
8, ot dhww w91 3w £ A WA
& & arrar W § fE e e
qWTC A gy aUaT wgr ¢ fw &
s ¥fs AT W § qfag
g wwifer & wwe o gEAr
wifgy &t & o wrgan § fw
qFOETT ¥ ¥ qORTC ¥

fgre
bubk
fear o1 ot femr aft WA
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T femr & sgr A@ fear Al
T gz AE g fE A e F @R aw
o Tw gredt o feey wmroifaa
¥ drav oA § A @rEE w199
¥ gy @7 A A W E, ared
] @ w2 ¥ oAl aw oA
g & gurdr sefiRTer g @
3T Al FEF@ & fao aqr
4@ g gz Fr qar &f9-
SECCEE Sl S A AT R
IV | UF AT IAET HNEA ET ORI
LRt ol

Shri M. S. Gurupadaswamy: This
matter was discussed by the National
Development Council also in 1958,
There, the Bihar Government also
agreed that steps were necessary in
this regard, but so far they have not
passed any amending law in this re-
gard. But may I say that oven in
Bihar the progress made, compared
to the past, is somewhat better now.
For the last ten years, the member-
ship of primary agricultural credit
societies in Bihar has increased by
four times and the short and medium
term loans also have increased by 20
times. But this does not mcan that
the movement is strong; it is still
weak and 1 would very much wish
the Bihar Government to take steps
in this regard. ‘The co-operative
leadership which is there has got to
co-operate in this direction.

ot feafe faw: 3% maEw
w1 oAy AFY WA fs a9 AW
gft swmifer & dm @ W
§ @ ag Tt ® W AT a7 @
o T W &) fage & fafaex
age T waAuqw Ewd £ fF
W gy T Wi g W afe W d
& 39 & g & fod swere w\@w
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Shri M. §. Gurupadaswamy: It is a
matter which is left to the State
Governments. We can only advise
them, give general guidance. So, we
cannot interfere. = The co-operative
movement is a voluntary movement,
a popular movement and it has got to
be assisted by the State Government
with the guidance of the Centre,

st ®o ATo forardr : qw  F fwae
Frmqifer gwmefont § o 9w
# qar wmr g 7 fage & feaay
# AT 7gr R e e
ot feadt &7 fear dmmdw
frareiter & W feast =0 g€ &
gw § 7

Shrl M, §. Gurupadaswamy: 1 do
not have the figure about the number
of societies in Bihar. But we have
taken 5 decislon for all the States
that wherever the socleties are weak
and dormant, they have got to be
either amalgamated or strengthened.

st wo W0 frardt ¢ Fy ot F
T ger fy Iw F feadr Qo

Shri M. S, Gurupadaswamy: [ want
notice to the question,

Shri Lobo Prabhu: The hon. Minis-
ter has just now said that the co-
operative movement is showing im-
provement because the number of
members and the number of loans
has increased. May I know whether
the overdues have not increased, whe-
ther the number of societies which
come in the lowest category, namely
D class, has not increased, and whe-
ther at the same time there has not
been an increase in the number of
members of cooperative socleties, parti-
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cularly co-tperdfive Indubtrtal scciet-
jes which are evading taxes?

Shri M. S. Gurupadaswamy: The
overdue position is better now and
the percentage has been bought
down.

Shri Lobo Prabhu: Has it not in-
creased?

Shri M. S, Gurupadaswamy: No; I
shall give him the figures. Now, the
figure is 32 per cent whereas some
time past it was 49 per cent. Thcrg-
fore, there is g significant shift in
this matter. We have been taking up
this question.

Shri Ranga: Shift from what to
what?

Shri M, S, Gurupadaswamy: I am
talking of the position of overdues.

The position is better even now in
Bihar.

Regarding the other question about
industrial co-operatives, I woulld say
that that is not under our purview.

Shri Lobo Prabhu; He has not
answered the second part of my ques-
tion about the increase in the number
of societies classified as D and which
are also on the verge of liquidation.
May I know whether there has not
been an increase in the number of
societies coming under the audit classi-
fication D, that is, societies which are
about to be liquidated? In other
words, may I know whether there has
been an increase in the number of
societies on the verge of liquidation?

Shri M. S. Gurupafaswamy: [ have
already answered this question in
part. I have said that all these wenk
and dormant societies are to be either
amalgamated with other societies or
have got to be strengthened or they
have to be liguidated. That is our
approach.

Mwwwfog: i g
AT W F SN fF e wdw
® o0 gt wreitfey dver
T oM W ag ww A § vk W
7 wad  Rwetfer g
& I FT FW T O AT F AW
w g

Shri M. 8. Gurupadaswamy: It is
not correct to say that 90 per cent of
the societies are weak. There are
weak societies everywhere, no doubt,
and we want to see that those societ-
ies ar¢ made strong either by amalga-
mation or by strengthening them in
other ways or they have to be liqui-
dated. That is our new approach.
It is not true to say that 80 per cent
nf the societies are weak.

Shri S. K. Sambandhan: Even
though Government do not accept
that the co-operative movement is a
failure, it is a partial failure through-
out the country. Even in Madras
State which is supposed to be far
ahead in the co-operative movement,
there are lapses in the working of the
co-operative movement. ...

Mr. Speaker: This should be raised
in the Madras Assembly and not here.

Shri S. K. Sambandhan: The main
reason for it is that these co-operative
institutions, whether they are pri-
mary societies at the village level or
district societies at the district level
or apex societies at the State level,
are being dominated by ccrtain vest-
ed interests who look after their
selfish interests. So, will this Govern-
ment think of any plan to bring for-
ward legislation on an all-India basis
to the effect that the office-bearership
should not be held by any indlvidual
continuously for maore than twa terms,
which alone can improve tlke posi-

Mr. Bpeaker: He should hJdl inake
a speech. Let him come to the gques-
tion now
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Shri S. K Sambandhan: The
steps the Madras Government are
taking to improve the working of
the co-operative movement, because
the co-operative movement is  the
only solution in the present circumst-
ances of the country as between the
private sector and the public sector
are Commendable, Will this Gov-
ernment come forward with liberal
help to the Madras State?

Shri M. 8. Gurupadaswamy: Firstly,
the co-operative movement ags such
is pot a failure. If it becomes a
failure, it is a bad day for rural
India.

So fas as the Madrag State is com-
cerned may I say that the matter is
left to the Madras Government? I
have already said in reply to an ear-
lier question that the responsibility
of all State Governments in this mat-
ter is very great and we have no ob-
jection to help them; we shall help
the State Governments, if they want
to strengthen the co-operative move-
ment, and our responsibility is one
of guidance and some assistance in
this matter,

ﬁQoIo“:ﬁ'ﬂTmmWﬂ'—
T A AT AAATET, ¥H AW F 90
R wl AT AT gIHG F AR
t afsm % fom wifecoer &
wTaT g, o o #T forem e, gl
Fad A wg o g R o8 whawm
awifer dF Gy f5 agr @
mw , af@, Ewfar fdr #
o ardr ot sréargat @ ¥
o ¥ @ & W WgRg ¥
ATAAT ATgaT § fF AT og IAET ATA-
O 7 § 5 o fren & olf srbameat
wrg Ay swmifer I8 A ot
§ ot s v g Ad R
At wqaT & foem dar g ot fs amr
g W AgE A W1 A 48
IR AAFO F E N ¥ AT Wy
w1 st A W7 @R
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wrer wat wiw wolt (oft wreftaw

Shri K. Lakkappa: Apari from the
general failure of the co-operative
movement in the country, a number
of cases of misappropriation and
forgery angd nefarious activities have
been reported. Specially in Mysore
State in 1074 societies misappropriat-
ion cases involving crores of rupees
have been reported.

Mr. Speaker: This should be ask-
ed in the State Assembly.

Shri K. Lakkappa: A number of
prosecutions were launched but in
some cases Government have with-
drawn the cases because the parties
concerned belong to the ruling party.
Will Government institute an inquiry
into all this maladministratiopn and
nefarious activities in these socities?

Shri Jagjivan Ram: This is pri-
marily a State subject and for all
these detailed questions, the proper
forum is the State legislatures. If
there are weaknesses in the co-oper-
ative socities, as there are here and
there, it is open to the Stale Govera-
ment to institute an Inquiry or set
matters. right even without such an
inquiry. It is entirely in the State
field and we do not come in the pic-
ture except for general guidance and
model rules.
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Mr. Speaker: Next question,

Shri Eanwar Lal Gupta: No ques-
tion econcerning Delhi co-operative

socities” fereft § forrft TEAR G . . .

Mr. Speaker: It is a State subject.
He cannot take advantage of it
here.

Shrl Kanwar Lal Gupta: I have
not taken advantage of any co-opera-
tive society. It is the Congress lea-
ders who have done so.

e forqard fafidy
¥
*1647. Y O WY AT :
it gerey fag g
=it Tw fag waom™ :
#07 ofcags aan AagA war 7z
ATA KT HIT FIT T
(%) #a1 ag 7= ¥ f& sz
Far gt & ramior & o serer famior
FITEIA T TLAT GTAET F7A & Frawy
W gars A & far fergeara fooans
fafwiz ¥ faZa €1 &7 dad Treom
gafaafen fafwze, &1 110 =71z
gagt & faf ag-wrg & ®7 ¥
5 e gqy fag a;

(o) #ar 77 Wi 7w ¢ f& g«
Fr9dr & wfgerfat & 1q &1d & o
nifaT Fsa1 wrd IF wwg 9T AG
aEr qr, fyaw qfrmeass 0y
forqar® a% 1956 & Aty et aw
w§ JETT TE T HET 4T,

(7) %ar 7g W av @ f§ owry
faatr #r@m & ward o€ wAAEy
20 AT TUAY &, forasr Iearea awar
20 Sfamr 9z f §;

(¥) *T €8 qI7T K JT9 FA
&1 FTRIT &1 fa=rc §; o9

(¥) wfz aff, ar 7% 521 w1700
g7

The Minister of Transport amnd
Shipping (Dr. V. K E. V. Rao): (a).

17736

to (e). A statement is laid on the
Table of the Sabha, [Placed in Lib-
rary. See No. LT-1358/67].

g W e T § Y
qeT AT 91 IqNT LIHE F 71 I9qT
Agr faar nar @ fr ood fwww ¥
qUAT AW § gAF Fog ¥ (o
TERA GRAT WA & w1O0 fpareiv
ofr g€ & | A% a1 & 7€ garan
agt fear nar @ 1 & o wrEen g
& ot i Aoz § Ia¥ fora Nw17
# qrgar & o, fawew &, @1
wifgd ag gaw T4 & WiT 78 W ow
Ta® 1 2 fxawr awz 7 awer g
e

Dr. V. K. R. V. Rao: The 1{otal
loss can be counted by the total
amount of subsidy given by Govern-
ment for the ships that are  con-
structed in the Yard. I do not have
with me immediately the figure of
the total subsidy up to date, but I
think it is something of the order of
Rs. 13 crores. Roughly Rs, 80—85
lakhs subsidy is given on a ship the
cost of construction of which is Rs,
2 crores,

Regarding the other point, about
there not being proper personnel and
so on, he will be glad to know that
following the report of the Puplie
Undertakings Committee on the Hin-
dustan Shipyard, we made a number
of changes. We have not appointed
as Chairman for the Shipyard the
Secretary has resigned Mr. M. P. Pa:
who has retired from the Tariff
Commission. We have also separated
the post of managing director from
the Director of Shipping Construction.
We have appointed a managing Dir-
ector and a very fine expert as Dir-
ector of Shipping Construction. We
have also appointed in the ministry a
special officer, one of whose jobs |is
to follow the progress of weork in
the Shipyard. I would like t; ex-
press the hope that as far as the
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managemént of the Shipyard is con-
cerned, things are likely to be better
now than perhapd they were in the
past.

oft gt W SR T e
T A 9 W YW W fr 7{E
we 3 sufe argara fer & o aga

g g 1 gaFT waew 22 R
ot ag F1% agi oy afer T @
& oAt wigat g (% 477 39 1o &
v oaa # goa gfa s wer ?

gadt ara & ag s g g f oaw
£ 19 # HIT qd) AEET 1 AT
gy § f gffar & qme A & o
T T E A qgT WP A &
fadas g3 & WY 9% T@ W@ qav
ITHI AATE § WEF FAAE o1
a7 f& garl W * A 9@ AT
qE TIA0 gow FAfweS) & g 8 fw
faq avr ag T ¥ ©.F w17 2, @AW
g TET 9= §6d 7

Dr. V. K. R. V. Rao: I would most
respectfully demur from the hon.
member's opinion about the experts
of this country. As a matter of fact,
in every country in the world the
shipping industry is a losing industry,
and almost everywhere it is subsidi-
sed. Only in our country the subsi-
dy is openly known. In the case
of a number of other countries we
are not able to get at the statistics of
subsidy. Here, I should also point
out that the only shipyard we have
as the. Hindustan Shipyard. We
took it over from the Scindias and
it contained very old machinery. It
was not really intended for the con-
stitution of ships of 12,000 tonnes,
And, as I have stated in the state-
ment itsel, more than 50 per cent
of the machinery is more than 20
years old, and the shipyard needs
to be .reconstructed and replanned.
With all  that we have managed to
build more than 43 ships so far, and
T hope really that the retord of the
shipyard in the coming months will

AUGUST 8, 1967
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certam.ly be better than what it
was in the past.

oft Teren ey m T ey
TERT FAAH W OFA FO fFowq
1956 ¥ 1963 IF I wTT A€t &
A Faw 19 s dWT 74 ax §
7g afs a1 3 ¢ 7 qwd wy a fe
gt Ty aRer & famfodr & @t

28 WTE 1 NIIAT HTAT § A TAAAE
& 1w fea fam @ fa=sradia &, sic
Fq4 9T TaAAT &« fAg ¥R w0

R

Dr. V. K, R, V., Rao: Certainly I am
not satisfied with the present rate of
construction of ships in the Hindustan
Shipyard, but it is not merely a ques-
tion of better supply of materials and
better management, it is also a ques-
tion of getting better equipment and
more uptodate equipment for which
plans have been formulated, but we
still have got to get finance still in
view of the financial stringency.

Shri Indrajit Gupta: Eighteen
ships in seven years is not very satis-
factory performance. May 1 know
from the hon. Minister whether it
is a fact that although the designing
and drawing office at the Hindustan
Shripyard is capable of producing ade-
quate designs and drawings for produc-
ing ships, in this shipyard the ships
continue to be based on foreign, im-
ported designs which have to be
purchased at very high rates fromr
abroad, and thereby there is delay
caused as well as unnecessary loss of
foreign exchange.

Dr. V. K. R. V. Rao: This is a mat-
ter about which I have been having
discussions with the staff associat-
ion of the Hindustan Shipyard, andI
hope something will come out of the
discussions.

Shri Indrajit Gupta: I wanted to
know whether there is any basis or
truth in this?

Dr. V. E. R. V. Rao: 1 want notice.
I do not know what was paid for-
these designs.
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of Stk oM ;X1 T A
7T ¥ feur § vad ag oA

“The technical consultants ré-
commended certain items of ma-
chinery and equipfiént to  be
acquired for the Shipyard. Pen-
ding examination of the consul-
tant’s proposals, the Shipyard
has submittedq proposals for cer-
tain items of machinery and eq-
uipment estimated to cost Rs. 28
lakhs. These proposals are un-
der the consideration of Gov-
ernment.”

UF TCH2 ATH §o FT HT § FIEIH
F JATAT AAT, IT AAT A FB AL
fawrfat & 7€ | 9q i 7 oF TE
RO A F ar ¥ fawrfoor w1 &1
I AT F A7 fawr w7 7 2
M7 3a% Teglq froare & mfuaqfar
F™TE 28 TE o FY T wATAL HY
AT ATHEIT & ATHA WA 1 0F AT
# FEAT qIEAT g | PG F @A
faod feei w7 751 91 1 7 9T FHI
#t feard it wrad wrf G 0 77 77
wfaq g arfs arat 597 F1 Ga1
aratA &, A< g ard v § Fifw
CLasd e i s S I LEE IR L o)
®1 ST FT ITX AT FAT FT GAr
qTT FY | Afew €T A A A AT
smr g1 &7, foet &1 faa #7%
R HATA F qgA Tg 28 FTH FTAT
w1 JTHAT §, A% K AT AFATE

Dr. V. K. R. V. Bao: 1 do not think
the machinery has been purchased
yet. Pending examination of  the
report, the Hindustan shipyard have
submitted some proposals which, as
I said in an earlier answer, are still
under consideration, but the pdint
made by the hon. member thaf the
surplus machinery of Durgapur Steel
Works can be taken on to the ship-
yard is g valuable suggestion.

17740~

Mr. Splakét: He says, is it not
gobd to plifchase after the report is
available?

Dr. V. K. R. V. Rao: They have-
given the proposals to us and they
are still undér consideration. Sec--
ondly, I would not accept the princi-
ple that al] the work of current main-
tenance and repairs and immediate-
requirements should be stopped till
the report of the consultants has been
thoroughly examined and processed,
knowing as I do the amount of time
it takes to process the recommenda-
tions.

Shri Sradhakar Supakar: May I
know what is the amount of out-of-
pocket expenses referred to in para
(a) of the statement? Secondly, in
terms of tonnage, what was the ex-
pectation of construction of ships dur-
ing these 7 years, out of which only
19 ships have been constructed and
what is the actual tonnage of these
19 ships?

Dr. V. K. R. V. Rao: I do not know
the exact amount of out-of-pocket ex-
penses given to these people. If the
hon. Member is interested, I can call
for the information and supply it to
him or to the House.

WgeR WA wHWT: AAr 9T
7 Tfay |

Dr. V. K. R. V. Rao: [ will be glad
to do that. Regarding the second
part about expectations, normally we
were expected to construct about 3
ships per year, which would mean
about 30,000 tons. All of these 19
ships are not big ships. 14 or 15 of
them are of the tonnage of 10,000 to
11,000. Therefore, there has been a
shortfall in the construction as com-
pared to the expectations.

Shri Sradhakar Supakar: What is
the amount of shortfall in terms of
tonnage?

Dr. V. K, B. V. Reo: [t iz a matter
of arithmetical caleulation. I can
work it out and give it to him.
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Shri Tenneti Viswanatham: In
order to expedite the construction of
these ships, was not the attention of
Government drawn to the fact that
.another jetty is required in the
Hindustan Shipyard? Has the Gov-
.ernment been considering about it?

Dr. V., K. R. V, Rao: I cannot re-
member straightway all that we have
recently taken up there. We have got
sanction from Government for a very
big scheme.

Shri Tenneti Viswanatham: My
.guestion has not been properly under-
stood.

Mr, Speaker: It will take time for
you to make him understand. Mr,
Limaye.

it wg fom® : 97 912 F AT H,
AFATT & AL F FATH qOT TAT AT
it wgreg & g fe gfrar ® «1F
tar e A& & faq &1 I@3F &1 IANT
wrE # Ag wwar § | F9 7o @y A
AR FA E, EFS AT FTFWAR |
# sraar argar g fa ¥ar g4 qgRT A
HIIIT & FZA ITAT FT FeqqAT fwAT
27 g6 w9y € fF w3 wivg
A1 g 77 & W OF AT W oA
A @8 wq A 7 gfar § qaw
sarar wgr dar 7 faa gV, 1956 &
AFT Wiy aF | AT gegaw faar g A
AT IFHA 4G AAT FY A wiforw Y §
f& agi wag<r savay §, 414 w41 q14
AMZT Y ATAT TTAT & AT 6T A T
arenr g Wy & ? & A smgan gfe
g4 ANafaw wsqgT § w@qT AAST
fagar 1

o W1 Farat wat § oW I
qrox 7y § | K o g g
7% fory fadwiY & wradr faperr wrame
Farar, A%y dararc fadefy qEr ¥
Frrfr wek gk ?
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Dr. V, K. R. V, Rao: I am afraid
that parliamentary responsibilities are
not giving me enough time to make
the kind of study of Japanese... ship-
ping....

ot Wy fod : fe oY afo
ool Ll o Ol

Dr. V. K. R. V, Rao: The statement
that has been made is based on the
information that I have. In the case
of Japan, subsidies are given. That
is what the shipping journals say.
They are not in a position to specify
in what way subsidies are given, But
1 certainly agree with the hon. Mem-
ber that the Japanese ship-building
industry is one of the most efficient
ship-building industries in the world.
That is true not only of ship-building
industry but a number of other in-
dustries as well, if you compare the
costs between India and Japan.

Shri P. Venkatasubbaiah: The
Minister in his statement (b) says
“While it is a fact that the smooth
flow of materials could not be ensured
due to delays in receipt of steel,
stores and components and release of
foreign exchange, it is not correct
etc....... ". The hon. Minister is new
to this particular Ministry. May I
know what prevented the release of
necessary foreign exchange? He says
that from 1956-37 to 1862-63, only
19 ships could be manufactured at
the Hindustan Shipyard. Whatever
the reasons, has any responsibility
been fixed for this inordinate delay
in this national venture?

Dr. V.K.R. V. Rao: I am afraid I am
really not in a position to answer the
question because I have not tried to fix
inter-departmental and inter-govern-
mental responsibilities in this matter.
All that I can assure the hon. Member
is that the position is now being recti-
fled, Orders have been placed with
Yugoslav and Polish suppliers for
machinery and equipment to enable
us to construct these ships and T
think the supply position of materials
is very much Bbetter. I had been
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there myself four months ago and I
am now satisfied that there is not
going to be any major bottleneck in
the ship construction programme.

Shri Jyotirmoy Basu: Since it has
been established that collaboration
with capitalist countries has not been
very profitable for India, would the
Government consider exploring the
possibilities of entering into collabo-
ration agreement with socialist coun-
tries for shipbuilding?

Shri Hem Barua: Is it not a fact
that the expenditure involved in the
manufacture of ships al the Hindu-
stan Shipyard mostly with indige-
nous materials would be the highest
anywhere in the world unless it manu-
factures six ships a year and if so,
what steps have the Government
taken to see that the expenditure is
kept within reasonable limits by
manufacturing six ships a year in this
shipyard?

Dr, V. K. R. V, Rao: We are
anxious to see that six ships are manu-
faclured in the shipyard because that
is the ultimate solution for making it
economical, but that requires a cer-
tain amount of re-planning and addi-
tional lay-out and so on. I have been
given an assurance by the manage-
ment that by next year we would be
able to have a programme of four
ships as against two or three which
wag the case so far. If the financial
position improves, as I hope it will,
the Ministry would certainly pursue
the subject of expanding the capacity
of the shipyard in terms of equip-
ment, lay-out and so on so as to
enable the construction of six ships a
year.

off AW wy waf : ST H 1962-63
o feere foar mar & 1963-64,
1964—65 WYX 1965-66, ¥ &
arat 7 7Y Tarar § 1 & ST ST
# fr o ot et 3 fiery o ¥ €
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& qg ot wrveT st f 5 w@
R FT aF AT AT & oy ww
wTT & wT W |

% zg WY ST =ge g fw ofene
grfem w9 7 At fawfar = §
I W WY A wF aw wow fear g
W AT A 7
Dr. V, K. R. V. Bao: I think the
hon, Member wanted to know what

ships were constructed between
1962....

Mr, Speaker: He can read a copy
of that report and find it out.

Shri N. K, Somani: How does the
cost of a ship finished at Hindustan
Shipyard compare with similar vessels
of international markets?

Dr. V. K. R. V. Rao: They do not
compare well, The position of cost
has improved a bit during the last
few months because of devaluation.

Participation of Members of Legis-
latures of Union Territories in
Presidential Elections
+
*1648. Shri Yashpal Singh:

Shri S, C. Samanta:

Will the Minister of Law be pleased
to state:

(a) whether Government are
examining a proposal to permit in
future members of Legislatures of
Union Territories to participate in the
Presidential Elections; and

(b) if so, when a decision is likely
to be taken?

The Deputy Minister in the Minis-
try of Law (Shri D. R, Chavan): (a)
No, Sir.

(b) Does not arise.

ot qyqre Ty w7 ag e
aea § fis o9 95 @TW AT X OF
o g% & dfeer 7ot omdft offe ww aw
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Shri D. K. Chavan: It is not correct
to say that the Union Territories are
not getting any representation to
participate in the élection of the Presi-
dent and Vice-President. As a matter
of fact, Union Territories are repre-
sented in both the Houses of Parlia-
ment—the Lok Sabha and the Rajya
Sabha., My hon. friend may please
refer to articles 80 and 81. Repre-
sentation is there in both the Houses.
But the difficulty in making Legis-
lative Assemblies of Union Territories
them represented in the electoral col-
leges under article 54, which are the
electoral colleges for election of the
President is that the Union Territories
cannot be considered as States within
the meaning of article 54. That is
the constitutional difficulty and there-
fore it cannot be done.

oo ieg . 39 9z A&
aemrar o fe sifec g @ W/
Wt go dto & fagre & wrd & gm #1 oY
A X %7 g gfew § W @ ®
THo We TFo § TAF! AT T FT
g% gifaw § afaw gz gffaw eleds
ardl & AT W R9 REw) FeHe
farar e & WY 20 | A AT oA
qg 8% 57 1 A¢ femr v @ 7 3©
waw # TEt wmaT & vw fr tow &
WL AT 7% AT 7 41 far v g 7
Mr, Speaker: That has been replied

to. He said that the Constitution has
to be amended.

The Minister of Law (Shri Govinda
Menon): Sir, article 54 gives the con-
stitution of the Electoral College.
Article 54 reads:

“The President shall be elected
by the members of an electoral
college consisting of—

(a) the elected Members of
both Houses of Parliament;
and
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(b) the glécted Members of the
Lagislative Assemblies of
the States”

That being the law Government can
do nothing in this matter unless the
Constitution is amended.

Shri S. C. Samanta: The hon. Minis-
ter admitted that elected Members of
Lok Sabha from these Union Terri-
tories can participate in the election
of the President. How is it that its
constituents, the legislatures of Union
Territories, which are also elected, are
not allowed? Is it not against the
principle of the Constitution itself?
It that is so, may I know whether
Government is going to amend the
Constitution or the Representation of
the People Act?

Shri Govinda Menon: This is not a
matter of the Representation of the
People Act. Article 54 is in the Con-
stitution. There are now ten Union
Territories. Five of them have got
legislative assemblies, So long as the
article in the Constitution providing
for the electoral college is what it is
nothing can be done,

off @it 7w ¢ FaT WA wEgRy A
Fargr qifeariiz & S & Foew
39 N aT o afawre @ ST ¥
FATE K VT A AT | wEd A AT
WY § T8 TG ®T q FHY AT @ W
gfra EHRda Y wEradw § @
=) & &nr oo & Sfewr sAwr gd@e
¥ qara ¥ wrn Ay &7 wigwr @ 2
wafs <o §WT & AW Bt g 1 A 4T
HeAY o dfqurm # gas of@ds F fa?
1€ FThatEr w41 !

Shri Govinda Menon: That is the
Constitution.

Shri A, B, Vajpayee: Sir, the ques-
tion has not been replied to. The
question was whether there is any
proposal to amend the Constitution.

Shri Govinda Menomn: There is no
proposal in hand.
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Shri B. D, Bhandare: May I k.now
from the Law Minister whether it is
mot an nnoma.lous position that under
Schedule IV representation is given
to the States and Union Territories in
the Council of States and under
Article 54 they are not allowed to
constitute the electoral college? In
view of this anomalous position, has
the Government taken into copsidera-
tion, in order to do away with this
anomalous position, that the Constitu-
‘tion ought to be amended so that
representation could be given to the
members from the Union Territories?

Shri Govinda Menon: That is a sug-
gestion.

Shri Shri Chand Goel: Considering
thit the value of a vote differs from
State to State, depending on the popu-
lation and the number of elected
representatives from that State, may
I know the reason and justification for
discriminating against the Union
Territories? Will the Government
think of amending the Constitution so
that these disparities can be removed?

Mr. Speaker: He has answered that.

Shri Skri Chand Goel: The value of
the vote is different from State to
State. The Constitution can very well
be amended so that this disparity can
be removed,

Mr. Speaker: The Minister has
answered that question. Now, next
question.

Sub-ways in Delhi

*1649. Shri Ram Kishan Gupta:
Will the Minister of Tramsport and
Shipping be pleased to state:

(a) whether any scheme to con-
struct sub-ways in the capital with a
view to reduce the traffic bottlenecks
on the roads and reduce the number
of accidents hes been finalised; and

(b) if so, the details thereof?

The Deputy Minister in the Minds-
‘try of Tramspert and Shipping (Shrl
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Phakt Darshan): (a) gnd (b). No
specific scheme for the construction of
sub-ways in the capital has so far
been finalised. But a numbar of pro-
posals are under the consideration of
New Delhl Municipal Committee and
the Municipal Corporation of Delhi.
Qut of these proposals, the sub-way
opposite the Irwin Hospital for pede-
strian traffic 'is being constructed by
the Corporation and is expected to be
completed during the current financial
year,

ot T g T AT, W
T f feesit wyfafas s
N aw ¥ A A g wf g &
W gt g Sw i deew e g7
frar gedv I A % U § dowT
wrAfeaE yag qift g7

o swer ooy @ afry, o el
%t wfafaes % § @ & garel
e s @ | o @ FE AT
o afeamiiz & % 9 o &
gt = Wk ox oA ant o on
g &1 N S § 3w ¥ qrew AR OE
FFET AN TET 9 ¥ qE S o
e § gt o< e age freary
£ vwarfew femr o wr &)
e werrar faeeht v frfae STt
LU I U R B
gifecesr & o | THF WeTAT TgR-
wTg ST AR WX gEAwew A §
wYfam a7 ot faere frar o @ #0

ot T o Y : F o T
2 f wfr grfere & o o AR
@ & 3w 93 fea avm aninft
T w7 7% dare @ v ?

off vt @i ;A ATT At
A g g A g | FfeT T
I s ooy
g & AT
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Y e o e : A A w
ag wrw § f faeelt 7 3w oweit¥few
g Y & W ifew arewas W age
(omE R G @ oewd ek
afgfren 1 dwr qad 3 It )
A FEREHFAR T a7 w0
fF @ & fea ga3 1 et &
T § wE A ¥ ogr aga aeew
IO W wA & A A & Qe
feeeit & fom g ST #Y ao e
fow® ag arewAw g o ?

st wer i s, foe #
1 HETE XH WTH B F G E ) owar
7€ foeett  safafaos w9& 97 #1 -
& fors o e e seamer 9-# fammar-
9 &1 9 a% fr faeet w
T §ag ¢ Y 9 99 ¥ A ¥ fauc
& A FH @] WK OE
TEWNE JA N W | W & werar
9 SR fnAt 9 ¥ q9-3 a1 52 fader
AT KT AT FT AT W R UF @
feeeit faew @ & o 929 VT
WA FW 7 9T ; dea wnn-
yaiz wew wifewr; gum wnt o7 ;
ST Y dT qv; W) g
FgA AT T AT A F AFH 9T

st wWT WWAN: G W
weT wGh 7

st wwr T e W @Y
wew ar @ fe T feeslt wpfafaas
FHET T I TIGT FE17 G T
2, AN A g T 99 7 ATq
T T AT F wew &
AT |

oft wwT TR T TSRO
T WY oY ATy |

oft wew e i, wTOEReE
¥ oft A e W W g e
s g st FT TR @@
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T} waTe & I W o fawri &
W QF T X WK AW AwE_ G
fe feslt sty 7 W A fomd
SRATT FATX O AT g warew & qr
TR I ¥ @ e fasor ¥ fag
60 TR AT HOT ¥ forar W

Shri M. L, Sondhl: Is the hon.
Minister aware, if he is also a pede-
strian, that when we go to the New
Delhi area it is so difficult to cross
over specially for the older women
and young children and is there any
proposal to give assistance to the
organisations concerned to set up
zebra crossings to avert these road
hazards? At least in the New Delhi
area a pilot scheme could be intro-
duced in order to serve as a model
to the rest of the country.

Shri Bhakt Darshan: Sir, it is an
attractive suggestion for consideration
and 1 would request the hon, Mem-
ber to send me a note about it.

sfteey qedw: R AT )
wer o X qumar fe faesht ¥ awhm
T ¥ wr @ qreer T 8
#fe 9| ¥ a1 I = QTS w7
Foia Wt %7 faar 1 SR qg o T
fr faeelt Y wyfafacer #3d wr &
woar ¥ @A Y1 F oy wrgar
fis w7 o= ¥=7 wifes faF § W
it wfafees w9 ar FERwT
g e oo &N ¥ @R
T wr gl

stww TR s, Oy AR
et Eada H ) FREAIF AT F
W T AT 9w g A R

of yeTmiT Wt @ SRS
A AT WO W T gAT g W T
wTH AW TRIT E G P Y A Rewr
# gEwl T Wiw A wT QF T
wg ¥ wrewr oy g § fr feeet
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%1 AT S frer @ wgh & o wHAWTQA
JET I AR § 9 ¥ fA¥ oF @YW
WA WA IqeE Ag g e g
T o & o R FE ¥ W R E—
o QR ¥ wfet &) W
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Extension of Statutory Ratloning

+
*1650. Shri Madhu Limaye:
Shri S. M. Banerjee;
Dr. Ram Manohar Lohia:
Shri George Fermandes:
Shri Ram Sewak Yadav:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether there is a move to
extend statutory rationing to new
urban centres;

(b) if so, which centres;

(¢) the position in respect of work-
ing of rationing in the various States;
and

(d) the steps taken by the Centre
and States to bring about equitable
distribution of foodgrains throughout
the country?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) No, Sir.

(b) Does not arise.
(¢) The position is generally satis-
factory.

(d) Broadly, steps taken are to
arrange public distribution of food-
grains under both statutory and infor-
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mal systems of rationing. At present
242 million people representing 48 per
cent of the total population is covered
by the system of public distribution.

stuqfomd:  moaw Wy,

forr wet o aw FIEA W -
arfer Tt 7t s ), 97 WRRE F
W a5 foaen war amfont #y fqan
AT @T & T IRE HAW AR
519 Fa7 2 fF g Tvm #r
AT §—AT Hell AGYER q@H A
$97 w47 i T T Fraar o, feean
sATor, AnTfeEt ® fafww ¥t F fear
TrEra’?

Shri Annasahib Shinde: I can give
the city-wise figures also but it is a
long statement. There has been some
shortfall in the supply of rice to-
various rationing areas but the total
quantum, whether in terms of wheat
or coarse grains in certain cities in
Maharashtra, has remained the same.
1 may refer to some of the important
cities, For instance, in Calecutta indus-
trial area it is 1,750 grammes of rice
husked and wheat in husk atta flour/
suji in the case of an adult who is
not a heavy manual worker, 1,950
grammes in the case of an adult who
is a manual worker and 875 grammes
in the case of a child. The maximum
quantity of rice husked or in the husk
allowed is 420 grammes per person.
In Kanpur it is 8 Kg. both of rice and
wheat but at present only wheat is
being issued in Kanpur. In Greater
Bombay it is 2 Kg of rice and 7 Kg.
of wheat per adult per month and
half the quantity per child below the
age of 6 years.

it YWy 4T : I AHTT 420
o AT

Shri Annasahib Shinde: Heavy
manual workers are allowed an extra
ration of 3 Kg. per head per month
in terms of wheat. The local quan-
tum, whether it is 420 grammes or
anything, is determined by the State
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Governments on the basis of avail-
ability,

gy fl: wmw  wERw,
& ag S e g R o woe A
T AT FT 9T Fomar & R ogw T
I FEI § HIT AGTAT ¥ HATH F 1A,
HZFT I, dg7 FAET g1 94 § 1 a;r
T Wl & OFT A fqq wowr g wd
gy faar 27

Shri Annasahib Shinde: As the
hon. House knows, because of the
steep fall in production during the
last two years and because of the
drought, there has been a rise in
prices both in rural and urban areas
which are not covered by rationing.
That is why I have explained in the
statement that a very well organised
public distribution system is function-
ing. It is not possible to meet the
total requirements of the rural areas
but the wulnerable sections in the
rural areas are being served to a cer-
tain extent by the informal rationing
:system throughout the country. About
210 million people are covered under
this system at present.

Shri S. M. Banerjee: May I know
whether it has been brought to the
notice of the hon. Minister that in a
place like Kanpur, where there is
statutory rationing, on this side of
the Ganges there is rationing and on
that side of the Ganges there is no
rationing with the result that the
people cross over the Ganges to get
some wheat or rice and they are
arrested, unless he gives 1 kile to the
policeman who then does not arrest
him—this is actually going on—and,
if so, whether modified rationing sys-
tem will be started in the adjoining
areas so that the statutory rationing
system in Kanpur is made successful
or whether the statutory rationing
system should be changed to the modi-
fled rationing system so that food-
grains can be procured in the open
market?
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Shri Annasahib Shinde: At present,
about 14,50,000 people are covered
under formal rationing system. As
far as other areas are concerned, to
which the hon. Member has made a
reference, it will depend on the ayail-
ability of foodgrains and the discre-
tion of the State Governments. After
all, the State Governments can decide
on the basis of availability of food
whether formal rationing system can
be extended to other areas.

o TW wAgT ofgat :  wem
"gEm, ¥0 9w daE EEA e
spreqt ¥ g—sAwwfer ¥ adl, W
fFt M oFcF a7 &) WA
a o B g G 3 e famd
TAAIT TEYO AW FY ATAT BT OF AL
HI AT FEAT T FOAL AT famw
Stra: wRtad—4 STTF ar 31€ /Y 4T
fasr oo ofz @t # oA T
@t 3 ar e s e &7 afx
gt ¥ A1 97 & A% TG ¥ 4 GO0
gt s ?

Shri Annasahib Shinde: The sug-
gestion of the hon, Member may per-
haps be a very ideal one. But we
have to come to a decision on the
basis of the situation prevailing in
the country. At present, the informal
and the formal system is sustaining
mainly on imports. Such a big res-
ponsibility can be undertaken only if
most of the marketable surplus that
is available in the country is pro-
cured and only then alone this will
be possible. This is possible if only
the State Governments exert them-

selves to have the maximum procure-
ment gut of the marketable surplus.

Mo TW wge Wifgar : W9 T
¥ A7 ware  FewaTey, weqe AERA |
£ ag 78 wgr & 6 ¥ v AT a@ A
& a% § 7 AT A 7 GF HH H KLU
@ gt fe Ay ¥ W
o T T wwad wnt @l §
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T A @ qow B [ AG
aTaT 7w A qear A W & W
®ICT §, WUC aATAT F A 9 w0

37

Mr, Speaker: He has said that it is
:an ideal one.

o T WATET WIHAT & T T
& frr sefeas g A 31 T ORI
¥ for oY wre gt o &3 @ @
et & e e W &) & A
oy ¥ q@ Wgar g oAw oA
¥ ww w1 g fawad |
Shri Annasahib Shinde: I have ex-
plained the position.
Mr, Speaker: He will examine it.

TMo TW wAgT wifgav: T
o9 T & 9T gT7 IWl @ A vmar
&

oft T FEAW : UF TE AT
qeF A A F AT qE FE ga
¥ AT} wY qrET WATSt W H q0 w7
7 WA o srrar &, g a—ag]
¥ @A ATl ®Y SOTET TR W [
A A el a1 O wgdl X @A A
1 Fw v faar wmar &1 9 oye
o wAET Mfgar @ I qur
&, Y %Y ¥ wu I 98 ¢ e o
AT A gt EAEQ T §, @
F ot A B oF & T ¥ e
2 N waeqr wa

Shri Annasahib Shinde: I hope the
hon, Member will appreciate that
formal rationing system has been
introduced in big citles because big
-cities are considered to be areas where
high purchasing power ig concentrat-
ed. If these big cities are not isolated
from the rest of the rural areas, natu-
rally all the foodgrains that are avail-
able in the rural areas will be drained
away to the cities, and that would
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result in greater hardship to the rural
population. So, the big citles have
been isolated from that point of view.
Whether an equal quantum can be
distributed both in rural and in urban
areas, will depend on the market
arrivals, production and procurement
carried on by the State Governments.
In regard to that I have already ex-
plained the position.

sl TWEWE graw: s Rt
WEET F qW T A wrwrdr §
o v & ®AT Twfar & syaear
§ WMEAT ox amier gk gal
amfE & fig F g A A & AN
qefra & arr @, o Qo o W wd
qfere & avr g, a7 AR & wjar-
w1 wfes s faar ot § 7 ga?
F1 HAY wgET A g7 aAwrd g e
FANRT F A F TG 9T G W
FgFA df w I7 T JEr g™
oraT § &gt 9T AW % faa<er £
sqarEqy 30 § ¥aife Wy oo agf
ot o @ § 7
Shri Annasahib Shinde: In regard
to the first part of the hon. Member’s
question, whether different quantum
of ration is provided to different cate-
gorles of persons, I have already men-
tioned in my reply that heavy manual
workers have necessarily to be jssued
some additional gquantity of ration.
The question as to what categories
of persons come under heavy manual
workers is left to the local adminis-

tration and on the basis of their
own...... (Interruptions)

Shri Jyotirmoy Basu: Central Re-
serve Police Force also?

Shriy Annasahfb Shinde: The local
administration takes a decision with
regard to this matter.

ot Tt arrw ¢ fv @y v
wwrh §, ¥o AR iR AT ag s WY

ufew v A foear e § 7

Shri Annasahib Shinde: In regard
to UP, the hon. Member says that
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in some cities there have been some
difficulties. ] think, there have been
difficulties in many parts of the coun-
try; 1 appreciate that. But with the
procured grains at the disposal of the
U.P. Government, I think, it should be
possible to overcome the temporary
difficulties.

Shri Krishna Kumar Chatterji: Is
the hon. Minister aware that in West
Bengal, in non-rationed areas rice is
sold at different places, and at a very
high price at some places where the
purchasing power is low, causing dis-
tress to the people in those areas? Is
he also aware that in rationed areas
the qualities of rice and wheat sup-
plied are sometimes not fit for human
consumption; the qualities are so bad.
Certain irregularities are also there in
certain parts of the rationed area,
leading to dissatisfaction among the
people, particularly among the work-
ing class. Is he aware of these?

Shri Annasahib Shinde: 1 will refer
to the second part of the hon. Mem-
ber’s question first, whether any food-
grains unfit for human consumption
are being jissued. In fact, there are
checks at various places. The local
administration is also, to a certain
extent, responsible; if any stuff is
there which is unfit for human con-
sumption, they should not issue, I do
not think that there should be any
difficulty in this regard,

About the first part of the hon.
Member's question, there has obvi-
ously been some upward tendency in
prices in different parts of the coun-
try during the last two or three
months, but recently there has been—
about West Bengal, I have no infor-
mation at the moment—some down-
ward tendency, though it is not mate-
rial, as a result of the favourable
monsoon conditions in the country.

Shri Chintamani Panigrahi: The
hon. Minister has stated that the pre-
sent statutory rationing has been
maintained mainly depending on im-
ports. In view of the umeertain im.
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ports and in view of the shortage in
the internal procurement, I would like
to know whether the Government,
in the coming three months, can main-
tain this statutory rationing.

Shri Annasahib Shinde: During the
next two or three months, there should
not be any difficulty in maintaining
the existing facilities of providing
foodgrains through publie distribution
system, though there would be some
difficulties in regard to the quantum
of rice. But broadly, the formal and
informal public distribution system
should operate satisfactorily in the
coming three months though with
occasional strains here and there,

Shri 8, Kuandu: I would like to know
from the hon. Minister whether he is
aware that, by introducing this sta-
tutory rationing in a few urban cities,
two types of citizens have been creat-
ed, one the privileged class and the
other, the unprivileged class, After
the harvesting season, in the rural
areas where there is no work for the
landless labourers, the price goes up
and the landless labuurers remain
almost in starvation because they can-
not afford to buy at that price....

Mr, Speaker: He may put his ques-
tion.

Shri S, Kundu: The price go up
and they cannot afford to purchase
it. Is the hon. Minister considering
any suggestion that in the rural areas
of the deficit States some sort of
modified statutory rationing may be
introduced so that the landless labou-
rers could get paddy or rice at a fair
price after the harvesting season?

Shri Annasahib Shinde: ] agree
with the hon. Member that the rural
folk, especially landless labour suffer
most when the prices go up. But as
far as internal distribution in any
particular area in any State is con-
cerned, the State Government should
take care to see that the needs of the
vulnerable sections of the society are
looked after first if necessary through
a modified rationing system.
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8hrl 8. Kundu: Is he prepared to
send a note to the State Govern-
ments on this important topic and
also call a conference?

Shri Bedabrata Barua: In those
areas where informal rationing system
is in force, there is no manner of
checking whether the people who are
to be benefited are really benefited,
because the shopkeepers take advan-
tage of a lot of loopholes, and this
leads to corruption. Will Govern-
ment devise some methods to check
this or would they see that informal
rationing is regularised and the people
really benefit from it and the supplies
do not get choked up between corrupt
officials and businessmen and petty
traders?

Shri Annasahib Shinde: The State
Government should look into this. If
a properly organised distribution sys-
tern with cards is there, I think many
of the malpractices can be removed,
but if a regular card system is not
there then there is more scope for
maldistribution or misdistribution.
The State Government should really
take care of this aspect of the pro-
blem.

Y wito wo wmmft : Ww FY  FH
W T8ET F Y @S T ST w gU
wias & wfas 701 ®1 aww faar ar
a¥%, w7 qaeT aur faae v @ 8
f& o A 9T AFHE 7 qAS @A
# qaar ol  OF aftw &
fAT =T F@& TEC TG H
ufas & ufas e [/ T
w7

Shri Anmasghib Shinde: I have
already replied to this question. It
is entirely at the discretion of the
Government as to how the quantum
through the informal rationing sys-
tem should be distributed among the
various sections of the population.

Shri Fbrahim Sulaiman Sait: I hope
the Central Government are aware
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that in the Kerala State, the ration-
ing system is completely breaking
down because of the fallure of the
Central Government to keep up the
promised rice supply to the State;
consequently, the law and order situa-
tion in the State is deteriorating.
Considering this very serious situation,
what steps do the Central Govern-
ment categorically Wish to take tO
rush rice supplies to Kerala and to
save Kerala from the breaking down
of the law and order situation and
also the rationing system? Consider-
ing the present situation, may I also
know whether the Central Govern-
ment are envisaging or thinking about
the dissolution of the single-State
zones and creating separate multi-
State regional zones like the Southern
Zone, for inastance, to save Kerala
from this disaster?

Shri Annasahib Shinde: I do not
think that there is an imminent dan-
ger of the entire distribution system
in Kerala collapsing . . .(Interrup-
tions). 1 know the strong feelings of
hon. Members from Kerala. Recently,
the Chief Minister of Kerala had been
here, and he had discussed it in
ertenso with the prime Minister and
the Minister of Food and Agriculture.
I may say that there will be some
difficulty in regard to rice, but in
regard to the total quantity of food-
grains including wheat elc, there
should not be any difficulty in meet-
ing the minimum requirements of
Kerala.

The Minister of Food and Agricul-
ture (Shri Jaglivan Ram): I wanted
to supplement this answer. As the
House is aware, there has been a
shortfall in the supply of rice....

Shri Jyotirmoy Basu: This aware-
ness is not helping us.

Shri Jagjivan Ram: When the Chief
Minister came here, we made arrange-
ments and saw to it that 33,000 tonnes
of rice were assured....

Aa bhon. Member: He wants 75,000
tonnes.
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Shri Jagjivan Ram: We are making
efforts, whether by import or by indi-
genous procurement to see whether
this quantity cannot be raised to
40,000 tonnes at least. At present,
some qQuantities have moved from
Andhra Pradesh and some from
Madras; a ship carrying 10,000 tonnes
of rice has already started discharg-
ing there, and another ship carrying
7,000 tonnes of rice is arriving today
or tomorrow or within two days. That
will add to the availability for the
present of rice in the State. Wheat
also has been supplied there. There-
fore, though there has no doubt been
a temporary difficulty, we have taken
steps to see that for the present the
situation is tided over.

Shri Ebrahim Sulaiman Sait: What
about the zonal system?

Mr. Speaker:
tion.

Short Notice ques-

SHoRT NOTICE QUESTION
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(%) war ag ot wx ¢ fs @ ad
it w  frage wife e o
SRR
The Minister of State jn the Minis-
try of Food, Agriculture, Community

Development and Cooperation (Shri
Annasahib Shinde): (a) Yes, Sir.

(b) Newspapers
statement,

reported such a

(c) Due to limited availability, the
quotas of all the States including
Bihar have been reduced.

(d) No such complaint has been
received, However, distribution of
allotted sugar within the State is
arranged by the State Government.

sit fngf foesr o F st strRar
g fr faae & fafree 3 ot @am
fear & 9w & w4 ¥ fagre maz &
o FE g 3 &% forar g9
1 & ar e g w1 wré avar T Ay
& fF wure 7 reT wemr wram, Wi
W fagre F7HTC A AT FRT  HEW™@T
mar & 99 ®1 woe fvar 7

Shri Annasahib Shinde: Yes, the
position, if I may be allowed to ex-
plain, is like this. First of all, a
reduction in the quotas of all States
was made in May. It was a propor-
tionate reduction wall over the country.
By and large, it was a 40 per cent
reduction from the quota of February
in all the States, but in the case of
Bihar it was 38-39 per cent. So it
is more or less on par with the reduc-
tion in other States. Then the Bihar
Government repregsented that it was
the marriage season. Though it was
not the practice so far as the Centre
is concerned to make adjustments in
future allotments, the Bihar Govern-
ment wanted some sort of adjustment
in the sense that they wanted more
gugar to be allotted in a particular
month which could be deducted from
their quota in the later months. They
indicated that for April instead of
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11,000 tonnes, they should be allotted
12,000 tonnes, for May instead of 9,192
tonnes, they should be allotted 12,000
tonnes, for June instead of 9,192 tonnes
it should be 8,000 tonnes, for July
instead of 9,192 it should be 7,000
tonnes, for August instead of 9,192 it
should be 7,000 tonnes, for September
instead of 9,192 tonmes they should
be allotted 10,000 tonnes and for
October instead of 9,192 tonnes, they
should be allotted 9,000 tonnes,

So the total quantity which was to
go to the share of the Bihar Govern-
ment comes to 66,152 tonnes while the
allotment also comes to 66,152 tonnes.
Therefore, as far as the total quantum
which was allotted to the Bihar Gov-
ernment is concerned, there has been
no reduction whatsoever, But adjust-
ment was made on the suggestion of
the State Government themselves.
This was more or less going out of
the way because we were not follow-
ing that system with regard to other
States.

oft ferfer forwy : 7 7@ A =Y
& fF 7T @ S AT FET g O
w2z ¥ fad fpew ot & 7= fage a)
a7 #fver faadt 9T 24 arfer sa
g g oA g 2w a2
27 w fagre ¥ Y @rr am A
9 &, WT afs w7 & a1 #5 § wmEI
9T §@ETT AT Fg TFAT & | T AHIC
F g gt @7 s @an € fE e
®ea 1 uF | Fer 9Er o e
oy ?

Shri Annasahib Shinde: The system
of allotment is based on the position
in the period when there was control
in 1861, This was the period of six
months when each State was allowed
to draw as much as it wanted. There
was also restriction on {inter-State
movement. ‘That was the period
which was taken as the basis for
future allotment afier 1913, That was
considered a rational basis tor allot-
ment to States in future,
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st wo At frwrlt : fagre & W%
fefrez @ R AR & W&y
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Shri Annasahib Shinde: As far as
the first part of the hon. Member's
question is concerned, the arrange-
ment which was arrived at the sug-
gestion of the Bihar Government's
representative, Food Commissioner,
was communicated by the hon. Minis-
ter of Food and Agriculture to Shri
Kapil Dev Singh, Food Minister of
Bihar, and the Bihar Government is
completely in the know of these facts.

About the other thing, I will require
notice.

st dfecw fag Wl st
wgiTa, 7 ol agem f§ fage s
T WAL K11 GSTAT AT 1§ ST
argan g fa 9T wreT werar w § v
a2 T AT ¥ SIS q2TaT A g,
ot ag feq waom & gemr mr g,
20 9¥HE, 25 TTEE, 40 TR 7

Shri Annasahib Shinde: As I have
already explained, the quotas have
been reduced proportionately in all
States, and it has relation to the fall
in production, because our production
fell by about 40 per cent, and so natu-
rally the quota had to be based on
the availability of sugar in the
country.

Shri S. K. Sambandhan: When the
. quotas have been reduced to all ihw
States, is it = Zact

Mr, Speaker: It is only anout Bihar.
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Shri 8. M. Banerjee: He has said
that,

Mr, Speaker: That means you can
80 over the whole of India now?

Shri §. K. Sambandhan: .., .that
private dealers have been allotted
directly from the Central quota by
the Central Government, and, if so,
the reasons for such allotment?

Shri Annasahib Shinde: I had,
while replying to some other ques-
tion, already explained the position.
Very small quantities are allotted
directly to some bulk consumers who
produce goods in a particular part of
the country and sell their products
all over the country. Hardly five to
seven thousand tonnes a month are
distributed to bulk consumers includ-
ing defence, border security forces
ete.

Shri Himatsingka: What is the Gov-
ernment proposing to do to increase
production so that no control will be
necessary.

Shri Annasahib Shine: [ seek your
protection, whether this question

arises,

Mr. Speaker: It does not, but since
you seem to mention some other
thing, they think they can roam over
the whole of India.

WRITTEN ANSWERS TO
QUESTIONS

Import of Fertilisers

1851, Shri R. Barua:
8hri D. N. Patodia:

Will the Minister of Food and Agri-
eculture be pleased to state:

(a) the variety and quantity of each
type of fertilisers imported during the
last three years; and

(b) the landed cost price for the im-
ported fertilisers separately, for each
qualityt

AUGUST 8, 1867
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The Minister of State in the Minls-
try of Food, Agriculture Community
Development and Cooperation (Shri
Annasahip Shinde): (a) and (b). A
statement is placed on the table of the
Sabha. [Placed in Library. See No.
LT-1359|67].

Air-India Fleet

“1652, Shrimati Tarkeshwari Sinha;
Shri S, K. Tapuriah:
Shri K. P. Singh Deo:
Shri N. K. Somani:
Shri Yashpal Singh:

Will the Minister of Tourism and
Civil Aviation be pleased to state:

(a) whether Air-India propose to
buy new planes to replenish its fleet;
and

(b) if so, the type and number of
planes to be bought?

The Minister of Tourism andg Civil
Aviation (Dr. Earan Singh): (a) and
(b). Yes, Sir. One Boeing-707-320C is
already on order, Negotiations are in
progress for the purchase of two
Boeing-747 (Jumbo Jets).

Cut jn rice supply to States

#1653. Shri D. C. Sharma;
Shri K. P. Singh Deo:
Shri D. N. Deb:
Shri M. C. Majhl:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether g cut of nearly 20 per
cent in the supply of rice to the States
by the Centre is proposed to be made;

(b) if so, the reasons therefor; and

(¢) the reaction of the State Gov-
ernments thereto?

The Minister of State jn the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) and (b). There
has beepn no percentage cut in any
fixed quota &g presumed in the ques-
tion. Supplieg of rice from month to
month are made on the basis of the
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availability with the Centre during
that month and the relative needs of
the States. Rice supply position during
August and September will continue
to be difficult as availabilities during
these lean months before the arrival
of the new rice crop are also likely to
be low.

(c) The State Governments are na-
trerally unhappy at not getting the
supplies of rice needed by them.

Frelght Rates

*1654. Shri Virendrakumay Shah:
Shri Parthasarathy:
Shri G. B. Mishra:
Shri Nitiraj Singh Chawdhary:

Will the Minister of Transport and
Shipping be pleased to refer to the
reply given to Starred Question No.
621 on the 20th June, 1967 and state
the result of the negotiationg with the
U.S. Shippers’ Conference to make
them revise and reduce their increased
freight rates?

The Minister of Transport ang Ship-
ping (Dr. V. K. R. V. Rao); After
further correspondence with the U.S.
Shipping Conferences concerned and
consultations with our Embassy in
Washington, it has been found neces-
sary to send a delegation to hold nego-
tiations with the Conference in New
York on the subject. The result will
be known only after the negotiations,
Wwhich are starting in New York next
week, are completed.

wroerdt weiwfeat g wmm frafeet

% ww feray s aan gy Wi gra
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Cargo for Indlan Ships Returning from
UBA.

*1657. Shri S. 5. Eotharl: Will the
Minister of Transport and Shipping be
pleased to state:

(a) whether it is a facl that Indian
ships do not get gufficient cargo while
returning from the U.S.A. and the con-
tinent of Europe; and

(b) if so, the stepn talien to remedy
the situation?

The Minister of Transport and Ship-
ping (Dr. V. K. R. V. Rao): (a) and
(b), The liner trade from USA to
India falls in two sectors namely (1)
Atlantic Coast of USA to India and
(2) Pacific Coast of USA to India. In
the case of the former, the Indian
ships have been securing cargo practi-
cally to full capacity on each sailing.
In the case of the latter, the Indian
ships have been plying with some un-
utilised capacity. To remedy this situ-
ation, the question of rationalising the
service operated by Indian Lines in
this trade is being examined.

In the case of Indian liner ships re-
turning from the Continent and UK.
also there is some under-utilisation of
capacity dve to (i) fall in the volume
of the trade, particularly from UK.
and (ii) competition from some non-
Conference Lines,

AUGUST 8, 1867 Written Answers

17770

In the case of tramp ships the ques-
tion of under-utilisation of capacity
does not arise since they carry bulk
cargoes in full ship loads.

Fare meters for auto rickshaws

*1658. Bhri D. N. Patodia: Will the
Minister of Transport and Shippiag be
pleased to state:

(a) whether it is a fact that the
Delhi Motor Vehicle Rules specify cer=
tain standards regarding constructional,
mechanical and operational require-
ments for fare meterg to be fitted on
auto-rickshaw cabs;

(b) if so, whether such regulations
and requirements have been observed
and complied with while approving the
fare meters for rickshaw cabs;

(¢) if not, the reasons therefor; and

(d) whether Governmeny propose to
institute an enquiry in respect of non-
standard fare meters fitted with auto-
rickshaw cabs and get them changed
by standard type of meters?

The Deputy Minister in the Minis-
try of Transport and Shipping (Shrl
Bhakt Darshan): (a) Yes, Sir.

(b) Yes, Sir, except in the case of
the “YENKAY" meter, which lacks the
constructional requirement of a flag
arm, gshowing the words “For Hire",
“Hired"” etc.

(e) The National Physical Laboratory
tested the “Yenkay” meter on behalf
of the Department of Transport, Delhl
Administration, and declareq it fit and
functionally robust, In view of this
finding and the comparatively low cost
of this meter, the State Transport
Authority approved it for fitment to
scooter-rickshaws.

(d) No, Sir.
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which have not;

(b) the steps which have been adopt-
ed by the former gne ang what defici-
encies exist in the latter ones;

(¢c) whether any stidy has been
made ijn this regard; and

(d) if so, the results thereof?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahip Shinde): (a) and (b). All
the States have taken steps to increase
the food production during the last two
years. Taking, however, the geogra-
phical, climatic and other conditions,
which differ from State to State, it is
neither possible nor practicable for
some of the States to equate produe-
tion of foodgrains to their require-
ments. The steps taken to increase the:
food production include programming
for sowing more and more area with
high-yielding varieties of crops, multi-
ple cropping, increasing minor irriga-
tion increasing the use of fertilisers
and plant protection measures etc.

(¢) and (d). Continuous watch on
the progress of implementation of the
agricultural production programmes is
being kept. Central teams led by
senior officers visit the Stateg and de-
cide on the tasks to be performed and
the time schedules for carrying out
various operations. Field-problems
Units have also been set up in 10
States to help in the identification of
field problems as they arise during the
implementation of the High Yielding
Varietles Programme and finding early
solutions thereto. Periodical surveys
are also conducted by the Programme
Evalution Organisalion, Agro-Economic
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Research (Centres and also through
.State Government Organisations for

the evaluation of special programmes ¥

such as I1.ADP, HV.P, etc.

Minor Ports in Kerala

*1661. Shri E. K. Nayanar: Will the
Minister of Transport and Shipping be
pleased to refer to the reply given to
Unstarreq Question No. 1569 on the
6th June 1967 regarding Minor Ports
in Kerala and state:

(a) whether it is a fact that the
amount required for the development
of minor ports in Kerala was not pro-
vided for during the first Three Plans
with the result that the ports could
not be fully developed;

(b) whether Government are aware
that there is an immense scope and
necessity for the development of minor
ports in Kerala both from the economic
and commercial points of view; and

(c) if so, the steps taken to deve-
lop these ports and the amount al-
lotteq or proposed to be allotted for
the purpose during the Fourth Plan?

The Minister of Transport and Ship-
ping (Dr. V. K. R. V. Rao): (a) The
executive responsibility for the deve-
lopment of ports other than major ports
rests with the State Governments
concerned. In the first three Five Year
Plans Rs. 27.95 lakhs, Rs. 46.66 lakhs
and Rs. 180.65 lakhs respectively were
allocated for the development of minor
ports in Kerala based on an assessment
of the actual requirements. The Cen-
tre provided loan assistance of
Rs. 2.16 lakhs, Rs. 7.65 lakhs and
Rs. 70.44 lakhs respectively in the first
three Plan periods for the implement-
ation of various Plan schemes, based
on the expenditure incurred by the
State Government. The targets of de-
velopment during the successive plan
periods could not be realised duve to
the inability of the State Government
4o implement the schemey in full

(b) Government recognise that there
is eonsiderable scope for the develop-
memt of miner ports in Kerala and
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that they play a vital role in the eco-
nomy and commerce of the State.

(c) The State Govt. have recently
indicated that they propose to obtain
the serviceg of g specialist for drawing
up a Master Plan for the development
of their minor ports. This proposal is
being examined.

An amount of Rs. 185.21 lakhs has
been tentatively jncluded in the draft
outling of the Fourth Five Year
Plan for the developmert of
minor ports in Kerala. The State
Govt. have reported that they have
not yet finalised their 4th Plan sche-
mes.

Strike Notice by LA.C. Pilota

#1662, Shri Marandi:
Shri Ramavtar Sharma:
Shri Prakash Vir Shastri:
Shri Shiv Kumar Shastri:
Shri Atam Das:
Shri Virendrakumar Shah:
Shri George Fernandes:
Shri S. M. Banerjee:
Shri Madhy Limaye:

Shri Srinibas Misra:

Shri 0. P. Tyagl:

Shri Raghuvir Singh Shastri:
Shri Y. S. Kushwah:

Dr. Surya Prakash Puri:

Shri M. Meghachandra:

Shri K. M. Madhukar:

Shri Chandra Shekhar Singh:
Shri Shri Chand Goyal:

Shri S, §. Kothari;

Shri Hukam Chand Kachwai:
Shri Beni Shanker Sharma:
Shri J. B. Singh:

Shri Jagannath Rao Joshi:

Will the Minister of Tourism and
Civil Aviation be pleased to state:

(a) whether it is a fact that the
L.A.C. Pilots have served a strike notice
on the Indian Airlines Corporation;

(b) if so, the main demands of these
pilots; and

(¢) the steps taken to avold the
strike?

The Minister of Tourism and Civil
Aviation (Dr. Karan Singh): (a) Yes,
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Sir. They had served a notice for strike
on 16-7-1967.

(b) The majn demands of the Pilots
wWere—

(i) payment of dearness allowance
on the same scale as applicable
to Air-India Pilots.

(ii) payment of Overseas Opera-
tiong Allowance,

SRAVANA 17,

(c) A settlement has since been
reached with the Pilots under which
the question of D.A. will be referred
to an arbitrator to be mutually agreed
upon and the other issues to adjudica-
tion. The strike notice was withdrawn
‘On 31-7-1987

Uncultivable land in Bihar

*1664. Shri Sitaram Kesri: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that large
tracts of land in the drought-affected
areas of Bihar have remained uncul-
tivated due to the shortage of cattle
wealth which has been considerably
depleted due to deaths and wunder-
nouristment during the drought
period;

(b) if so, the total area of such land;
and

(c) the steps which the Central and
State Governments have taken or pro-
pose to take to provide relief to the
affected agriculturists to reimburse the
-cattle wealth and to bring all the cul-
tivable land under the plough?

The Minister of State in the Mimis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): The information
has been called for from the Govern-
ment of Bihar and will be placed on
the table of the Sabha as soon as
:available,

Pilots of Kalinga Airways

*1865. San R R. Singh Deo:
Bhri D. N. Deb:
Shri D. Amat:

Written
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Shri G. C. Nalk:

Shri N. K. Sanghi:
Shri Y. A. Prasad:
Shri D. N. Patodia:
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Will the Minister of Tourism and
Civil Aviation be pleased to state:

(a) whether it is a fact that a good
number of experienced pilots are with-
out a job as a result of the closure of
the Kalinga Airways;

(b) if so, whether Government have
taken any steps to utilise the services
of these pilots; and

(c) if not, the reasons therefor?

The Minister of Tourism amd Civil
Aviation (Dr, Earan Singh): (a)
Kalinga Airlines hold a non-scheduled
permit valid upto 31st March, 1968.
Their contract for supply dropping
operations in NEFA has not been re-
newed beyond 30th June, 1967. Govern-
ment have no information whether the
services of any of its pilots have been
dispensed with.

(b) and (c). A final decision in re-
gard to the future arrangements for
supply dropping in NEFA has not yet
been taken. It is not possible to indi-
cate at this stage to what extent it will
be possible for Government agencies
and undertakings to utilise the services
of the Kalinga pilots.

Reorganisation of land revenue unit in
Delhi

#1666, Shri Shri Chand Goyal:
Shri Randhir Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is proposed to reorga-
nise the land revenue unit of the
Delhi Administration in order to wipe
out arrears of work and bring revenus
record up-to-date;

(b) whether it is g fact that there
have been no collections of land reve-
nue for the last 15 years from Delhi's
357 Villages; and
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(c) the amount of arrears outstand-
ing?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahip Shinde): (a) Yes, the mat-
¥er jis under consideration of Delhi
Administration.

(b) No. As against gn annual de-
mand of Rs. 4 lakhs (approximately)
the collections of land revenue, cur-
rent and arrear, during the last two
years amount to Rs. 21,59,874. The
total collections during last 7 years
amount to Rs. 31,891,182, Figures for
the period prior to 1960 are not readi-
ly available.

(c) A sum of Rs. 18,809,652 is out-
standing as arrears of land rewenue
as on 1-7-1967.

araTfaw fawre wid
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*1669. Shri Madhu Limaye:

Shri S. M. Banerjee:
Shri George Fernandes:
Dr. Ram Manohar Lohia:
Shri 8. M. Joshi:

Shri Eameshwar Singh;
Shri Nibal Singh:

Shri Sheopujan Shastri:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether there is a proposa] to
convert 10,000 acres of waste land into
a seed farm in Punjab with the help
of the World Bank;

(b) whether this farm will be in
the public sector or will be leased te
the Rirla Institute Farm;

(¢) whether there is also a propo-
sal to set up a public sector seed farm
with the help of the Centre in Pun-
jab; and

(d) if so, the details of the prope-
sals referred to in parts (a) and (c)
above?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (8hri
Annasahib SBhinde): (a) There is no
such proposal under consideration at
present.

(b) Does not arise.

(c) and (d). A proposal for setting
up a Central State Farm in the Pun-
jab on the lines of the Suratgark
farm, is under consideration.

wrareral 7w e s #
ST ATAT
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¥ o o felt oog & s
raTe grar qifce ar fag o ey
frtg, fesy a1 wrdw & st & fag
sfers Wt & s@n ¥ qgw w7AT
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fafem =t & fafww =t
7 seford WOl & SR 1 AeATeT
W & fog, wowrar (faardt) s
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wafaq o # wEre fEg o
wE
Avros

%1671, Shri Virendrakumar Shah:
Will the Minister of Tourism and
Civil Aviation be pleased to state:

(a) the operational cost per hour
for the Avros and that of the Dakotas
and the “Break-even load factor” im
each case;

(b) whether he is aware that the
cost of Avros manufactured by bristol
Siddeley is much less than their
Indian counterparts;

(¢) whether Government are aware
that the cost of operation of Avros
manufactured by the parent British
firm is said to be 50 per cent less
than ours;

(d) the origimally estimated and the
latest cost of production of Avros;

(e) whether it is a fact that once
the Indian Airlines acquires jts full
fleet of Avros, its operational losses
wil] increase substantially; and

(f) if so, why Governmen: are
going ahead with this patently uneco-
nomic proposition?

The Minister of Tourism and Civil
Aviation (Dr. Karan Bingh): (a)

Operational Break-even load factor
cost per hour
Avro Rs. 2660.00 Can be worked out only
(HS=748) after the aircraft has
flown for some time.
Dakots Rs. 1533.60 127.3%
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(b) The price quoted by Messrs
Hawker Siddely Aviation Ltd, the
manufacturers of Avro aircraft in the
UK is Rs. 9450 lakhs, Ex-Works
Mnnchester, whereas the cost of pro-
duction of M|s, Hindustan Aeronau-
tics Ltd. for HS-748 aircraft is Rs. 84.67
lakhs,

(¢) The cost of operation of Avros
manufactured by the parent British
firm is not readily available,

(d) Origina estimate cost of Avro
748 (HS-748) Series II aircraft
—M. 1,95,000/- (or Rs, 26 lakhs
at pre-devaluation rate,)

Estimated cost in 1966 :
Rs. 84.67 lakhs inclusive of
optional equipment, customs
duty and sales tax.

(e) No, Sir.
(f) Does not arise.

et % ¥y v faerew
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Inclusion of Jammu and Kashmir in-
Punjab Food Zome

*1673. Shri Marandl: Will the Minis-
ter of Food angd Agriculture be pleased
to state:

(a) whether it is a fact that the
Punjab Government have protested to
the Centre against the inclusion of
Jammu and Kashmir in its food zane;

(b) if so, the reasons therefor; and

(c) the reaction of Government
thereto?

The Minister of State in the Minis-

Annasahib Shinde): (a) No, Sir.
(b) and (¢). Do not arise.
Viscounts

*1674. Shri 8. S8, Kotharl:
0. P. Tyagl:
Rao

i



Written Answers

17785

Shri Bharat Singh Chaohan:
Shri Prakash Vir Shastri:
Shri Shiv KEumar Shastri:
Shri Raghuvir Singh Shastri:
Shri Ram Avtar Sharma:
Shri Atam Das:

Shri Y. 8. Kushwah:

Shri Arjun Singh Bhadoria:
Shri Swell:

Shri D, C, Sharma:

Will the Minister of Tourism and
Civil Aviation be pleased to state:

(a) whether it is a fact that certain
Viscounts have developed structural
cracks and defects, and as a class, the
Viscounts have crossed the safe
period of use indicated by the manu-
facturers, and the Pilots Association
have notified or propose !o notify
‘Government their refusal to fly them;

(b) if so, the steps being taken to
-ensure the safety of passengers flown
by Viscounts;

(¢) whether there is any proposal
to ground the Viscounts; and

(d) if so, the details of purchase of
«other aircrafts to replace Viscounts?

The Minister of Tourism and Civil
Aviation (Dr, Karan Singh): (a)
No, Sir. The Viscounts have not
developed any structural cracks or
defects. Certain cracks appeared on
the false ribs which are not subject to
loads even on flights. Suech cracks
‘have appeared on Viscounts in use in
some other countries also. They have
not crossed the safe period of use
indicated by the manufacturers, Many
Viscounts are still in use in several
parts of the world. It is also not a
fact that pilots have notified Govern-
ment their refusa] to fly the Viscounts.

(b) Does not arise.
(c) No, Sir.

(d) The question whether fromx the
cvinmercial as distinet from the safety
point of view, the Viscounts should
be replaced is at present under con-
sideration,

AUGUST 8, 1967
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Import and Production of Foodgraing
8203. Dr. Karnl Singh:
Shrimati Nirlep Kaur:

Will the Minister of Feod and Agri-
culture be pleased to state:

(a) the total amount of foudgrains
imported since 1851, year-wise; and

(b) the total amount of foodgrains
produced in India since 1951, year-
wise?

The Minister of State in the Minis-
try of Food Agriculture, Community
Development and Cooperation (Shrl
Annasahib Shinde): (a) A statement
giving the required information Is
laid on the Table of the House,
[Placed in Library. See No. LT-1380/
67).

(b) Another statement giving the
information asked for, which relates to
the agricultura)l year (July—June), s
also attached.

st wfre grafer dvor
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Wm*mmw pleased to state the progress made in

each State in the organisation of Co-
LLLLLE L operative Farming Societies till the

8205. ¥} frwr 31st March, 19877
s g0 TMo qrfee The Minister of State in the Minis-
T try of Food, Agriculture, Community
Development and Cooperation (Shri
. 2 M. S. Gurupadaswamy): A statement

a1 T;
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Cooperative Farming Seocleties

8206. Shri D. 5. Patll: Will the
Minister of Food and Agriculiure be
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Centiral Godowns for Storing
Foodgrains

8206. Shri Baburao Patel: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the number of godowns in the
country for storing foodgrains, loca-
tion where they are situated and their
capacity of storage;

(b) the number of godowns that are
in actual use today and the number
that are idle and in which part of the
country;

(¢) whether Government propose to
construct more godowns during the
Fourth Five Year Plan;

(d) the tariff or rent collected by
Government for the use of these go-
downs from the farmers;

(e) the number of farmers who take
advantage of those storing facilities;

(f) the names and quantities of
various chemicals used in spraying to
prevent rot and damage to the food-
grains;

(g) the annual cost of chemicals
and spraying equipment used for this
purpose; and

(h) the names of companies or the
manufacturers from whom  these
chemicals, insecticides and pesticides
are purchased and the amount of
annual purchases from each?

The Minister of State in the Minis-
try of Food, Agriculiure, Community
Development and Cooperation (Shri
Annasshib Shinde): (a) A statement
showing the number, the location and
the capacity of Central Government

AUGUST 8, 19067 Written Answers
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Table of the House. [Placed in Lib-
rary. See No, LT-1363/67].

(b) Although in the context of the
present food shortage the stocks im.
some of these godowns may be very
low at times, they are all in use.

(c) Yes, Sir.

(d) and (e). Do not arise as the
Central and the F.CI. godowns are
utilised only for stocks held by the
Government or the F.CIL.

(f) During the year 1966-67 the
following chemicals were wused for
spraying in the godowns:

(1) Malathion Emulsion—35,243
litres.

(2) Pyrethrum—282 gks,

(3) BHC Wettable Powder—6.37
tonnes.

Quantities of chemicals used vary
from year to year depending on Lhe
quantity of grain taken into storage
and period for which it is stored. In
addition, some insecticides, such as
BHC Powder, EDCT Mixture, Phus-
toxin, Methyl Bromide, Ethylenedi-
Bromide, Zinc Phosphide and Cymag
are also used for preservation of
foodgrains.

(g) The cost of chemicals and in-
secticides used during 1966-67 was
Rs. 9.82 lakhs For spraying, Foot
operated Sprayers and Fog Genera-
tors are used. This equipment, once
purchased, lasts for several years.
During the year 1966-87, spraying
equipment worth Rs. 63,400 was pur-
chased.

(h) During 1966-87, purchases of
chemicals|insecticides were made, as

and F.CI. godowns is laid on the under, from the following firms:
Name of chemical/ Name of the firm Quantity
insecticide
(1) Malathion (1) M/s. All India Medical 2,250 litres
Emulsion Corporation, Bombay—3
(2) Mfs. Desco Industries, 2,250 litres
Calcurtta
3) M/s. Imperial Chemical 500 litres
¢ Industries, Calcutta
(2) Zinc 400 kgs.

) . Comercial India,
@ M
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Catering on LA.C. Flights
8209, Shri Baburao Patel: Will the

Minister of Tourism and Civil Avia-
tlon be pleased to state:

17791 SRAVANA 17,

(a) the name or names of various
caterers or contractors who supply
meals on the aircraft during the
flights of Indian Airlineg Corporation;

(b) the amount of expenditure on
such meals during the year 1966-687;

(c) whether these contracts are
given after inviting tenders and if so,
the terms thereof:

(d) the number of contractors that
submitted tenders on the last occa-
slon;

(e) the basis on which the final
choice of a contractor is made; and

(f) the cost of each meal, break{ast,
lunch and dinner to the Corporation?

The Minister of Tourism and Civil
Aviation (Dr. Karan Singh): (a) The
names of caterers who supply meals
on flights of I.A.C. are given in the
Annexure laid on the Table of the
House, [Placed in Library. See
No. LT-1364/67].

(b) Rs. 14,60,126.00.

(c) to (e). Contracts at airports
are awarded by the Director General
Civil Aviation by call of tenders/nego-
tiations.

Contract gt Cochin was awarded by
1AC. by call of tenders from four
firms. The contract was given to
M]s. Sealords, a 4-star hotel, because
of its superior quality of food, better
facilities available with and offered
by them.

(f) The cost of meals yaries from
place to place as given below:

Breakfast—Rs. 3.30 to 3.50
Lunch—Rs, 4.60 to 6.75.
Dinner—Rs. 5.00 to 7.50.

1889 (SAKA)
sLaqsuy

Palam Afrport

$210. Shri Baburao Patel: Will the
Minister of Tourism ang Civil Avia-
tion be pleased to state:

Written 17793

(a) the estimated cost for the deve-
lopment of the new Palam Interna-
tional Airport the time required for
its completion and the amount of
foreign exchange required;

(b) the names of foreign architects
in charge of the project and their
consolidated fee;

(¢) the names of Indian architects
associated with the project and their
fees;

(d) the number and names of con-
tractors gnd the value ang nature of
contracts given to each with regard

to the project;

(e) whether all these contracts were
given after calling for public tenders
and if so, the dates of these public
announcements and the names of
news-papers used for the purpose;

(f) whether Government propose to
sponsor a scheme for sending Indian
architects abroad for training in de-
signing and constructing Inter-
national airports in India; and

(g) if so, its salient features?

The Minister of Tourism and Civil
Aviation (Dr. Karan Singh): (a) to
(e). There is a provision of Rs. 4
crores in the Fourth Five Year Flan
for the development of g new termi-
nal complex at the Palam airport
The National Design Institute, Ahmed-
abad, has been entrusted with the
task of preparing a feasibility report
which is awaited. The Institute has
informed us that the Feasibility Re-
port is being prepared by them in
consultation with a German' architect.

(f) and (g). There is no such
scheme at present.
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Private Planes

8212, Shri Shiva Chandra Jha: Will
the Minister of Tourlsm ang Civil
Aviation be pleased to state:

(a) the number of private planes in
the country ang their owners;

(b) whether any such private plane
was ever taken by Governmen: for
any emergency purpose;

(c) if so, how many and from
whom and how long such private
planes have been used by Govern-
ment; and

(d) the charges paid by Govern-
ment for such use?

The Minister of Tourism and Civil
Aviation (Dr. Karan Singh): (a)
There are 90 private planes in the
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country. A list of the owners is laid
on the Table of the House. [Placed in
Library, See No, LT-1385/67].

(b) There have been occasions
when private aircraft have been used
by the Central Government gnq State
Governments in cases of emergency
such as drought, floods, railway acel-
dents_ etc.

(¢) and (d).
not available.

Details of these are

Special Planes for Central Ministers

8213, Shri Shiva Chandra Jha: Will
the Minister of Tourism and Civil
Aviation be pleased to state:

(a) whether it is a fact that speciai
planes are provided to certain Cen-
tral Ministers for their tours in the
country and abroad; ang

(b) if so, the names?

The Minister of Tourism angd Civil
Aviation (Dr. Karan Singh): (a) and
(b). In accordance with the provi-
sions contained in the Ministers’ (Al-
lowances, Medical Treatment and
other privileges) Rules, 1857, a
Minister may, on his own authority,
authorise the chartering of an aero-
plane for a journey on duty if the
journey by a chartered plane is con-
sidered by him to be necessary in the
public interest.

This Ministry had no occasion to
charter any plane for their Ministers.

During the past three years no
special planes had been provided by
Air-Indig for any Union Minister.
During the same period, I.A.C, operat-
ed a charter for the Minister of Ex-
ternal Affairs for journey from Delhi
to Rawalpindi and back and one for
the Prime Minister from Delhi to
Paris, both in March, 1986.
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Bridges on Natlonal Highway No. 34

8215, Shri C. K. Bhattacharyya:
‘Will the Minister of Transport and
Shipping be pleased to state:

(a) whether it is a fact that special

No. 34 at Berhampore for completing
the work in the specified time;

(b) whether it is also a fact that
the works were not compleled in the
time specified, and these contractors
were liable for payment of fine of
Rs. 1,000/- per day for non-fulfilment;
and

(c¢) whether the two parties have
refunded the special payments receiv-
ed by them and also paid the fine?

The Deputy Minister in the Minis-
try of Transport and Shipping (Shri
Bhakt Darshan): (a) Yes: Special
payments of Rs. 6 lakhs and Rs. 3.5
lakhs were made for the completion
of bridges over Mahananda at Malda
and Bhagirathi at Berhampore on
National Highway 34 respectively for
completing the works within the
specified period.

(b) Yes.

(c) Not so far, Sir; as the question
of fines is under investigation by the
State Government,

Allotment of Sugar to Manipur

8216, Shri M. Meghachandra: Will
the Minister of Food and Agriculture
be pleased to state:

(a) how much sugar was allotted
to the Union Territory of Manipur
during 1966-67;

(b) the quantity allotted for the
year 1967-68; and

(¢) whether the sugar quota for
Manipur for the year 1967-68 has been
reduced?

The Minister of State in the Minis-
try of Food, Agrioulture, Community
Developmeni and Cooperstion (Shri
Annasaheb Shinde): (a) Allotments
of sugar are being made on the basis
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of the sugar year from November to
October in the following year. Inthe
sugar year 1066-67, a quantity of 1429
tonnes of sugar has been allotted up
to July 18687 to the Union Teriitury of
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Legal Action against M/s. Aminchand
Pyarelal and M/s. Devkarap Nanjee
Banking Co. for cheating Calcutta
Port Commissioners,

8218. Shri Madhu Limaye;
Dr. Ram Manchar Lohia:
Shri 5. M. Banerjee:
Shri Ram Sewak Yadav:
Shri George Fermandes:

Will the Minister of Transport and
Shipping be pleased to refer to the
reply given to Unstarred Question No.
2279 on the 24th November, 1966
and state:

(a) whether the legal prcceedings
against M/s. Aminchand Pyarelal and

() afz g, ar e & frowd
s 7

wiu, vie, amufew fewra aw
wEeTC svwre § owa Wl (st wwn
afgufat) : (7) w7 a5 g@ ad

M/s. Devkaran Nanjee Banking Com-
pany, Calcutta and others for cheat-
ing the Calcutta Port Commissioners
have since been completed; and

(b) the fines/penalties/imprison-
ment imposed?
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The Minister of Transport and
Shipping (Dr. V. K. R, V. Rao): (a)
ang (b). The Central Bureau of In-
vestigations have completed their en-
quiries and it has been decided to
daunch prosecution against the Man-
aging Partner and certain employees
of M/s. Aminchand Pyarelal.

Patna-Kathmanda Bus Service

8219. Shri Bibhuti Mishra:
Shri K, N. Tiwary:

Will the Minister of Transport and
‘Shipping be pleased 1o state:

(a) whether Government's atten-
tion has been drawn to the press re-
port under the heading “Bus Service
between Patna-Kathmandu likely”
Published in the Search Light from
Patna of the 18th April, 1967;

(b) if so, whether Government
‘have taken a decision in the matter;
and
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(¢) whether it would be in
public sectar?

The Deputy Minister in the Minis-
try of Transport and Shipping (Shrl
Bhakt Darshan): (a) Yes, Sir.

(b) and (c). The matter is under
consideration.
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Amount Spent on Minor Irrigation
Projects

8220. Shri H. P. Chatterjee: Will
the Minister of Food and Agriculture
be pleased to state the amount spent
on Minor Irrigation Projects in the
Three Five Year Plans and the out-
lay proposed in the Fourth Plan?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): The amount
spent in the Three Five Year Plans
and the outlay proposed for the
Fourth Plan in respect of minor irri-
gation programme is, as indicated
below:—

(Rupees in crores)

Iirst  Second  Third  Forth

Plan Plan Plan Plan

(1) G.M.F. Sector 6o 95 263 535

(ii) C.D. Sector - 45 55 25

(iii) Cooperative Sector - - 50 200
(Land Mortage Banks)

ToTaL 60 140 368 760

—_—

fawelt ¥ Wt fgd st o ww -
T T
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(1) 49,212, 65 wa7
Purchase of Milk Powder by D.M.S,

82233 §lu'i Ram Kishap Guptu: Will
the Minister of Food and Agriculture
be pleased.

(a) whether it s a fact that the
Delhi Milk Scheme have decided to
purchase more milk powder with a
view to meet the growing shortage
of milk in the Capital; and

(b) if so, the details of arrange-
ments made so far for its procure-
ment?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) Yes, Sir.

(b) Arrangements have been made
for procurement of sufficient quantity
of imported skimmed milk powder
for making up the normal shortfall
of milk during summer. The Scheme
has a stock of about 128 tonnes as
on 31-7-1967. A  shipment of 200
tonnes from Denmark has just been
received out of which 70 tonnes have
been returned against loap taken by
the Scheme. Another lot of 250 ton-
nes from Denmark is expected short-
ly at Calcutta. Another lot of 60
tonnes has been shipped from Poland,
Further lot of 225 tonnes of Danish
powder ig likely to be received in
September/October, 19687. In ad-
dition 250 tonnes of powder given
by the WLF.P. has just arrived at
Bombay Port.

Inland water transport

8223. Shri A, B. Vajpayee:
Shri Yajna Datt Sharma:
Sbri R. 8. Vidyarthi:
Will the Minister of Transport and
Bhuipping be pleased to state:
{a) whether any Committee has
been sget up to go into the question
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of developing inland water transport
during the Fourth Plan period; and

(b) if so, its personnel and terms
of reference?

The Minister of Tranmsport and
Shipping (Dr. V. K. R. V. Rao): (a)
and (b). The question of setting up a
Committee to study the problems of
Inland Water Transport including its
development is under consideration.

Hindi Version of Constitutien of India

8224, Shri Dhuleshwar Meena:
Shri K. Pradhani:
Shri Heerji Bhai:

Will the Minister of Law be pleas-
ed to state:

(a) whether any authorised and
authenticated Hindi version of the
Constitution of India is available; and

(b) if not, the steps being taken
to produce an authorilative and
authentic version of the Constitution
in Hindi?

The Deputy Minister in the Minis-
try of Law (Shri D. R. Chavan): (a)
and (b). An authorised and authenti-
cated Hindi version of the Constitution
of India was prepared shortly after the
adoption of the Constitution on the
26th November, 1949, but that Hindi
version of the Constitution has not
been kept up-to-date incorporating
therein the Hindi wversion of the
twenty-one amendments which have
been made in the Constitution since its.
commencement. A ‘diglot’ edition of
the Constitution with the English
and Hindi versions side by side as
modified upto the 1st December, 1957
was brought out by the Ministry of
Law. The Hindi version contained in
this diglot edition is the same autho-
rised and authenticated Hindi version-
of the Constitution as prepared after
the adoption of the Constitution. This
diglot edition is available for sale
with the Manager of Publications,
Delhi. It is proposed to bring out an
up-to-date Hindl version of the ‘Con-
stitution shortly. Apart from this no
step is in contemplation to produce
an authoritative and authenticated.
version of the Constitution of India.
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Vanaspatl Prices

8225. Shri 8. S, Kothari: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the
Vanaspati prices have increased con-
siderably during the last five years;

(b) if so, the extent of their in-
crease during the above period; and

1889 (SAKA) Written 17804
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(c) the steps taken to ensure that
the prices of Vanaspati are effectively
brought down?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) and (b). The
average retail prices of vanaspati
(exclusive of tax) at the under-men-
tioned places during the last five
years and the extent of increase dur-
ing this period are shown below:—

Year Delhi Madras Calcutta Bombay
Rs./Kg.

1963 2.79 2.77 2.87 2.72
1964 3.28 3.22 3.45 3.16
1965 3.55 3.48 3.59 3.46
1966 4.95 4.73 4.97 4.90
1967

up to August) 5.13 §.01 5.26 5.23
ixtent of increase

since 1963 £3.9% 80.9% 83.3% 92.3%

(c¢) Besides the programme for the
increased production of groundnuts,
the following steps are being taken:

(i) The prices of vanaspati are
being informally regulated
by the Government so far to
prevent overcharging by the
factories vis-a-vis the raw
ail prices.

(ii) The ban on export of edible
vegetable oils and vanaspati
and on forward trading in
these commodilies, imposed
earlier, is being continued.

(iil) Bank advances against stocks
of vegetable oil continue to
be subject to margin restric-
tions.

(iv) The use of solvent-extracted
oils has been permitted in
the manufacture of vanaspati
subject to compliance Wwith
cartain regulations.

(v) Import of substantial quan-
ties of soybean oil have
been arranged from the
U.S.A. under Title I of P.L.
480 and itg release to the
vanaspati industry is being
regulated in such a way as
to achieve maximum benefit
of the cheaper price of the
imported oil.

Import of U.S.S.R. Tractors

8226. Shri Vishwa Nath Pandey:
Shri N, B. Laskar:
Shri G. C. Dixit:

Will the Minister of Food and
Agriculture be pleased to refer to the
reply given to Unstarred Question No.
1589 on the 6th June, 1867 and state:

(a) whether the gquestion of im-
porting the balance of 8,000 tractors
from US.SR. has since been con-
sidered; and

(b) if so, the decision taken in the
matter?
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The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) and (b). The
matter is still under consideration.

Sagar Mills in U.P.

. 8227. Shri Vishwa Nath Pandey:
Shri K. N. Pandey:

‘Will the Minister of Food
“Agriculture be pleased to state:

and

(a) the total number of sugar mills
in Uttar Pradesh and the total num-
ber out of them which are function-
ing at present;

(b) the quality of sugar produced
by such sugar mills during 1966-67
and the States to wnich sugar pro-
duced in tnese mils was supplied; and

(c) whether the sugar produced in
Uttar Pradesh was also exported and
if so, the gquantity thereof and the
amount of foreign exchange earned
by Government therefrom?

The Minister of State In the Minis-
-try of Food, Agriculture, Community
Development and Cooperatlon (Shri
Annasahib Shinde): (a) There are 72
sugar mills in Uttar Pradesh of which

71 have functioned during the cur-
rent crushing season 1966-67.
(b) 7,10,619 tonnes of sugar has

been produced by these mills in 1966-
67. This is being allotted to the
States of Gujarat, Haryana, Jammu &
Kashmir, Madhya Pradesh, Orissa,
Punjab, Rajasthan, Uttar Pradesh and
West Bengal and the Union 'Ter-
ritories of Delhi and Himachal Pra-
- desh.

(c) No sugar has been exported out
of that produced by factories in Uttar
-‘Pradesh during 1966-67.

Assistance to U.P. for Horticulture

8228, Shri Vishwa Nath Pandey:
Shrl Vidya Dhar Bajpal:

Will the Minister of Food and Agri-
- oulture be please dto state:

(a) whether any assistance is pro-
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posed to be given to Uttar Pradesh
during 1967-68 for the development of
(i) horticulture; (ii) animal husban-
dry; (iil) dairy farming (iv) ‘Grow
More Food Campaign and (v}
fisheries;

(b) if so, the extent thereof, sepa-
rately for each category; and

(¢) if not, the reasons therefor?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) to (c). The
following plan outlays for the Agri-
cultural Programme in Uttar Pradesh
for 1967-68 has been approved by
the Planning Commission;

Head of Deve- (Rs. in lakhs)
lopment Outlay
approved
1. Agricultural Production 910
2. Minor Irrigation. 2800
3. Soil Conservation. 303
4. Ayacut Development Prog. 2
5. Animal Husbandry * 121
6. Dairying and Milk Supply 65
7. Forests 160
8. Fiseries 25
9. Warehousing & Marketing, 1
4387

*Inciudes Uttarkhands
portion of fisheries

The schemes for Horticulture are
covered under the Development Head
Agriculture Production and the
schemes for Grow More Food
Campaign are covered by the Heads
Agricultural Production and Minor
Irrigation,

The quantum of Central assistance
to the State Govts. against the Plan
outlays indicated above has not been
finalised so far.

Land. Mortgage Banks in U.P.

8220, Shrl Vishwa Nath Pandey:
Will the Minister of Food and Agri-
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«culture be pleased to state:

(a) the programme of land mort-

_gage banks in Uttar Pradesh for the

- issue of loans and debentures for the
year 1967-88;

(b) whether any Central assistance
was given to these banks during 1966-
+87; and

17807

(c) if so, the details thereof?

The Minister of State jn the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
M. 5. Gurupadaswamy): (a) During
1967-68 the U.P. Central Land Mort-
£age Bank has a supported debenture
programme of Rs, 6.6 crores. Further,
@ rural debenture programme of
Rs. 50 lakhs has also been indicated
by the Bank,

(b) and (c). Central Government
gave a loan of Rs. 115 lakhs to the
‘State Government during 1966-87 for
investment in the debenture of the
U.P. Central Land Mortgage Bank to
‘be used for giving loans to agrieul-
turists for minor irrigation works.

Soll Conservation in Uttar Pradesh

8230. Shri Vishwa Nath Pandey:
Shri K, N. Pandey:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the amount allocated to the
State of Uttar Pradesh for soil con-
servation during 1966-67; and

(b) the amount actually spent
thereon during the above period?

The Minister of State In the Minis-
‘try of Food, Agriculture, Community"
Development and Cooperation (Shri
Annasahib Shinde): (a) Total outlay
of Rs. 256 lakhs was approved for
1966-67 for Soil Conservation Scheme
under State Plan. In addition a sum
of Rs. 15.00 lakhs has been allocated
for the Centrally sponsored Schemes
of Soil Conservation in the Catchment
of River Valley Project of Ram-

ganga.
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(b) According to the report receiv-
ed from the State Government, the
actual utilization is Rs, 1,84,10,800 in
the execution of State Plan Schemes
and Rs, 16,97,984 under the Centrally
sponsored Scheme,
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Production of Foodgrains in Andhra
Pradesh

8231. Shri M. Sudarsanam: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the estimated production of
foodgraing and other cash crops in
Andhra Pradesh during 1968-87 crop
year as against the previous two years;
and )

(b) the proposals for increasing pro-
duction during 1967-68?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (8hrl
Annasahib Shinde): (a) A statement
indicating the actua]l production of
foodgraing and cash crops during
1064-65, 10685-668 and 1966-67 is laid on
the Table of the House. [Placed in
Library. See No, LT-1366/67].

(b) A note indicating the proposals
for increasing production during 1987-
68 is enclosed.

Supply of Alr-Sickness Bags to 1.A.C.

8232, Shri Baburao Patel: Will the
Minister of Tourism and Civil Avia-
tion be pleased to state:

(a) whether it is a fact that the
same air sickness bags were supplied
to the Indian Airlines Corporation
from year to year but a fresh bill of
Rs, 160,000 for the bags was recover-
ed every time;

(b) whether Government propose
to appoint a Righ power Committee
including some Members of Parlia-
ment to enquire into the matter; and

(e) if not, the reasons therefor?

The Minister of Tourism and Civil
Aviation (Dr. Earan Singh): (a)
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LA.C. has a system of checking at
the end of the day’s operation of an
aircraft the air sickness bags issued
at the beginning of the day. Those
which are not soiled are reissued the
next day. In view of this proceduras
the air sickness bags in use cannot be
resold to the Corporation. In any
case, in none of the four years begin-
ning from 1964 and including the cur-
rent year has the IA.C. spent
Rs. 1,80.000 on air sickness bags.
The highest amount so spent was
Rs. 70,875 in 1984 and the lowest in
the current year, the mir sickness bags
under order being of the value of
Rs. 46,770,

(b) and (¢). Do not arise.
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Royalty Charged frem Saw Millers in.
North Andaman Forests

8234. Shri A, 8. Saigal: Will the-
Minister of Food and Agriculture be-
pleased to state:

(a) whether the royalty charged
from the saw millers in North Anda-
man forests is very high;

(b) whether this has resulted in
the closure of many saw mills;

(c¢) whether the rates charged from.
the Andaman Timber Industries, Port
Blair and Kamal Company, Neil
Island are lower;

(d) whether the saw millers have
protested against the high rates of
royalty; and

(e) if so, the action taken in the
matter?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) There are no
saw-millers in North Andaman ex-
cept one sawmill owned by M]s. P. C.
Ray and Co., the lessee of the area.
The rates of royalty in his case are
regulated by the terms of the North.
Andaman Agreement of License.

(b) Does not arise.
(c) Yes, Sir,
(d) No, Sir,
(e) Does not arise,
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Lease of Forest Areas at Port Blair

8236. Shri A. S, Saigal: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the
‘Chief Commissioner, Andamans has
recommended to the Central Govern-
ment to lease out large forest areas
at Port Blair on royalty basis to the
Andaman Timber Industries;

(b) if so, the reasons for not calling
tenders on an all-India basis before
granting the lease; and

(c) the action proposed to be taken
by Government in the matter?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) No, Sir.

(b) and (c). Do not arise.

‘Price of Sawn Timber in Andamans

8237. Shri A. §, Saigal: Will the
‘Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the
Andamans Administration has raised
the price of sawn timber by about 20
per cent in spite of publie protests;

(b) whether a Committee was pro-
posed to be appointed to go into the
smatter but the price has been increas-
«d even before its constitution;
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(c) if s0, the reasong therefor; and

(d) the action proposed to be taken
by Government in this regard?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) No, Sir,

(b) No, Sir.

(c) and (d). Do not arise,

Taichung Native I and 65 Paddy

8238. Shri Sradhakar Supakar; Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether Director of the Cen-
tral Rice Research Institute of Orissa
has expressed the opinion that though
the Taichung Native I and Taichung
65 Paddy give very good yield, they
contain some poisonous element; and

(b) whether the accuracy of the
above statement has been scientifical-
ly verified?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Coopera¥ion (Shri
Annasahib Shinde): (a) No, Sir. The
present Director of the Central Rice
Research Institute has not expressed
any such opinion. However, reports
have appeared in certain daily news-
papers in Orissa to the effect that
Dr. Richharia, ex-Director of the
Institute, had expressed the opinion
that these varieties of paddy contain
some poisonous elements, This has
since been contradicted by Dr. Rich-
haria.

(b) The question does not arise.
But two leading scientists, wviz. Dr.
S. Y. Padmanabhan, the present
Director of the Central Rice Research
Institute and Dr. K. Ramish, Vice-
Chancellor of the Orissa University of
Agriculture and Technology, himself
a rice speclalist of world renown,
have issued a stateemnt explaining
that there is no basis for such a mis-
taken belief.
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Delhi-Bikaner Road

8239, Dr. Earni Singh: Will the
Minister of Transport and Shipping be
pleased to state:

(a) whether Government have re-
ceived any complaint about low quali-
ty material being used in the con-
struction of Delhi-Bikaner road;

(b) whether any inquiry into the
matter has been made; and

(c) if so, the result of the inquiry
and steps taken in the matter?

The Deputy Minister in the Minis-
try of Transport and Shipping (Shri
Bhakt Darshan): (a) to (c). On re-
ceiving a complaint sbout the low
quality of material being used in the
construction of Bikaner-Hissar-Delhi
Road, the State Public Works Depart-
ment made an inquiry and found that
there was no truth in the complaint.

Shipping Freight and Export
Promotion

8240. Shri Virendrakumar Shah:
Will the Minister of Transport and
Shipping be pleased to refer to the
reply given to Unstarred Question
No. 3039 on the 20th June, 1967 and
state:

(a) whether Government have gince
examined the study of the All India
Manufacturers Organisation on ship-
ping freight and export promotion;

(b) if so,
thereon; and

Government's decision

(¢) the steps taken to keep or subsi-
dize freight for export promotion?

The Minister of Transport and
Shipping (Dr. V. K, R, V. Rao): (a)
to (c). The study made by the All
India Manufacturers’ Organisation on
‘Shipping Freight and Export Promo-
tion’ ig still under examination,

Block Development Committee in
Santhal Pargana District of Blhar

8241, Shri Marandl: Will the
Minister of Food and Agriculture be
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pleased to state:

(a) the powers and functions of the-
Block Development Committee n
Santhal Pargana District of Bihar;

(b) how the members of the Block
Development Committee are selected;.

(c) whether it is a fact that the
Committee does not function inde-
pendently of the Block Development
Officer and merely endorses the de-
cision taken by him; and

(d) whether Government propose
to hold an enquiry into the entire
working of the block development in
the Santhal Pargana, where it has not
been able to do any good to the tribal
people?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
M. S. Gurupadaswamy): (a) to (d).
Information is being collected and
will be laid on the Table of the House
in due course.

Jeeps Supplied to Tribal Blocks im
Santhal Pargana District. of Bihar

8242, Shri Marandi: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total number of jeeps sup--
plied to each tribal block in Santhal
pargana district of Bihar;

(b) whether Government are aware-
that these jeeps are being misused by
the authoritiegs concerned and are not
being utilised for the benefit of the
tribal people; and

(¢) if so, the steps being taken by
Government to see their proper
utilization?

The Minister of State in the Minis-
try of Food, Agriculture, Community"
Development and Cooperation
M. 5. Gurupadaswamy): (a) Twenty-
three jeeps have been supplied to the
14 Tribal Development Blocks of
Santhal Pargana district of Bihar; the
details are as in the statement laid on
the Table of the House, [Placed in
Library. See No, LT-1367/67].
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(b) and (c). As reported by the

State Government, no complaints
about misuse of the jeeps has been re-
ceived; necessary instructions have
been issued from time to time to all
local officers regarding proper use of
the jeeps.

Supply of Sugar to Pharmaceutical
Units

8243, Shri R, K. Amin:
Shri Virendrakumar Shah:
Shrl §. K. Tapuriah:
Shri R, R. Singh Deo;

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether adequate sugar quota
has been allotted to all pharmaceuti-
eal units manufacturing drugs and
pPharmaceuticals;

(b) whether a pharmaceutical com-
pany in Bombay called M/s. Warner
Hindustan Ltd., applied for sugar
quota required for the manufacture
of drugs; and

(c) if so, the decision taken in the
matter?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) to (c). Phar-
maceutical units, as other bulk con-
sumers, get their requirements of
sugar normally through the State
Governments, However, certain units
manufacturing drugs like penicillin,
are being allotted sugar from the
Centre. M/s. Warner Hindustan Ltd.,
applied for direct allotment of 3,000
Kilograms of pharmaceutical grade
sugar per month, but they were
advised to approach M/s, Daurala
Sugar Works, Daurala, who manufac-
ture this type of sugar.

Scindia Steam Navigation Company

8244, Shri G. Viswanathan: Will
the Minister of Transport and Ship-
ping be pleased to state:

(a) whether Government have
decided not to give the agency of the

Written
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Shipping Corporation to the agents of
Scindia Steam Navigation Company;

(b) if so, whether it has been imple-
mented in Madras;
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(c) if not, the reasons therefor; and

(d) whether there is any proposal
to abolish the agency system?

The Minister of Transport and Ship-
ping (Dr. V, K, R. V. Rao): (a) The
Government do not appoint agents of
Shipping Corporation of India. The
Shipping Corporation of India is com-
petent to appoint its agents.

(b) The agency of the Shipping'
Corporation of India at Madras con-
tinues to be with M/s. Scindia Steam
Navigation Company.

(¢) and (d). The Shipping Corpora-
tion of India watches the performance
of its agents from time to time and
if the circumstances necessitate any
change in the agency arrangements,
the Corporation will take suitable:
steps in the matter.
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Compensation of Crew of ‘Jal
Jawahar'

8254, Shri Ram Sewak:
Shri Balgovind Verma:

Will the Minister of Transport and
Shipping be pleased to refer to the
reply given to Unstarred Question
No. 2173 on 15th March, 1966 and
state:

(a) whether any compensation has
since been paid to the kith and kin of
the crew of ‘Jal Jawahar' and if so,
the amount of compensation pald in
each case; and

(b) if not, the reasons for the delay
and when is it likely to be finalised?

The Minister of Transport and Ship-
ping (Dr. V. K. E, V. Rao): (a) No,
Sir,

(b) The case is pending in the
Court of the Cammissioner for Work-
men's Compensation, Port Blair. The
Commissioner has already been
requested through the Administration
of Andaman and Nicobar to expedite
proceedings in this case.
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" Lift Irrigation Schemes

8255. Shri P, N. Solanki:
Shri Brij Raj Singh Kotah:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether there are any lift irri-
gation schemes in the country; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) Yes.

(b) Lift irrigation devices comprise
of pumpsets, (diesel or electrical),
floating pumping stations, floating
barges, etc. The methods of execu-
tion of these schemes are as follows:

(i) Private Parties: Loans and sub-
sidies are given to cultivators for the
purchase of either diesel or electrical
pumpsets for installation either in
wells or on the banks of small rivers
and streams. These pumpsets are
usually of small horse power ranging
between 2 to 10, The area generally
irrigated by each pumpset varies from
5§ to 10 acres,

(ii) Cooperative lift irrigation
schemes: These schemes are execut-
ed and run by the cooperative socie-
1'»s. T.oan assistance is given to the
L. .. “utive lift irrigation societies for
carrying out lift jrrigation from rivers
and streams on cooperative basis.
Technical guidance is generally given
to the Cooperative societies in the
selection of the suitable sites by the
technical officers in the State Govern-
ments. The area jrrigated from each
of these schemes generally varies
from 100 to 1,500 acres according to
the size of the pumps used and avail-
ability of water resources.

(iii) State lift irrigation schemes:
These schemes are being executed by
the State Governments. In the States
of West Bengal, Orissa, Assam, Bihar,
U.P., Andhra Pradesh, Mysore, Kerala,
etc, a large number of pumpsets have
been installed on the banks of peren-
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nial or semi-perinnial rivers, streams,
canals ete. for lifting water for irri-
gation. The States of West Bengal
and Orissa have also installed a large
number of floating pumping stations
where barges have been used. Water
rates are realised from the cultivators
for supply of irrigation water from
these sources. In some States like
Assam, Orissa, etc, these schemes are
executed by the Government and after
execution handed over either to the
cooperative societies or to Panchayats
for running; maintenance, however, is
being carried out by the State Gov-
ernments, The area irrigated from
each of these schemes is larger than
the command under the two schemes
referred to earlier.

Delhi Milk Scheme Tankers

8256, Shri Ram Charan:
Shri Molahu Prasad:
Shri Lakhan Lal Kapoor:

Will the Minister of Food and Agrl-
culture be pleased to state:

(a) whether it is a fact that newly
purchased tankers for Delhi Milk
Scheme have started leaking;

(b) if so, the reasons therefor; and

(¢) the action taken against per-
sons responsible for purchasing defec-
tive tankers?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) Of the tem
Road Milk Tankers recently purchased
by Delhi Milk Scheme, one has deve-
loped a leak at the welded joint of
the outlet pipe.

(b) The crack in the welding of
the outlet pipe occurred because of
a minor defect in the design of the
fixture for fixing the outlet pipe. The
firm has since taken action for re-
moving the defect in all the tem
tankers. Trials of tankers with modi-
fled'design have not so far been com-
pleted.
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(c) No action has been considered
necessary against persons responsible
for purchasing the tankers. Part pay-
ment to the firm due against the con-
tract has been withheld pending re-
moval of the defect.

Overtime Allowance in Delhi Milk
Scheme

8257, Shri Ram Charan:
Shri Molabu Prasad:
Shri Lakhan Lal Kapoor:
Will the Minister of Food and Agri-
sulture be pleased to state:

17827

(a) whether it is a fact that some
Officers in Delhi Milk Scheme are get-
ting regularly overtime allowance
more than their basic pay; and

(b) if so, how many such officers
in the Delhi Milk Scheme are getting
allowances referred to above?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) Yes, Sir. The
categories are:

Milk Drivers 18
Staff Car Driver 1
Asstt, Project Officer 1
Asstt, Chargeman 1
Store Clerk 1
Store Attendant 1
Mate 1
Fitter 1

22

(b) At present, 22 employees out of
an establishment of approximately
1750 have been regularly getting over-
time allowance more than their bas?
pay.
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Mandovi Bridge in Goa

8261, Shri Sequelra:
Shri Kameshwar Singh:

Will the Minister of Transport and
Shipping be pleased to state:

(a) when the Mandovi Bridge was
originally scheduled to be completed
and when it is likely to be ready.

(b) the reasons for the delay;

(¢) whether the plans for the ap-
proach roads to this Bridge have been
approved and all necessary specifica-
tions given to the Goa, PWD; and

(d) if not, the action Government
propose to take in the matter?

The Deputy Minister in the Minis-
try of Transport and Shipping (Shri
Bhakt Darshan): (a) The Mandovi
Bridge on the West Coast Road in
Goa was originally scheduled to be
completed by 31st May, 1867. It is
now expected to be completed by 30th
June, 1988.

(b) The main reasons for the delay
in its completion are:

(i) delay in handing over the site;

4ii) delay in the sanction of
foreign exchange; and

.(iii) delay in procuring controlled
materials,
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(c) Yes, Sir. The estimates and
plans were sanctioned in July, 1968,

(d) Does not arise,

U.N. Survey for Underground Water
in Blhar

8262. Kumari Rajani Gandha:
Shri A, Sreedharan:
Shri Kameshwar Singh;

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that U.N.
propose to undertake survey for
underground water in Bihar;

(b) if so, when the work will start;
and

(c) the assistance to be given by
Government in this project?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) to (c). The
Ministry of Food, Agriculture, Com-
munity Development and Cooperation
is not aware of any such proposal.

Allocations of Foodgrains to Flour
Mills

8263. Shri D. N, Patodia:
Shri R. Barua:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether jt is a fact that Gov-
ernment have recently curtailed the
allocations for flour mills in the coun-
try drastically in view of the tight
food situation;

(b) whether any flour mills have
closed down or facing closure as the
foodgrains quota given to themn js in-
adequate to keep them open; and

(c) it so, the steps taken by Gov-
ernment to supply minimum quantity
of foodgrains to the flour mills in the
country to keep them running?

The Minister of State in the Minis-
try of Food, Agriculture, Community
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“Development and Cooperation (Shrl
Anmasshib Shinde): (a) to (c). The
State Government decide how much
-wheat out of the guantities allotted
to that State should be sub-allotted
‘to the roller flour mills, Since with
‘the limited availability with the centre
‘the allocations to the States have to
be on a restricted basis, the Stafe
‘Governments have not been able to
sub-allot sufficient wheat for the
‘roller flour mills to run at their full
capacity. In Kerala however the
roller flour mills are getting wheat
wovering their full capacity.

SRAVANA 17,

Border Roads in Rajasthan

3284. Shri S. K. Tapuriah:
Shri P. N. Solanki:

Will the Minister of Transport and
‘Shipping be pleased to state:

set for
in 1966

{a) the original {iargets
Border Roads in Rajasthan
:and 1967;

(b) how many times the targels

‘have been revised; and

(c) the reasons for revising the tar-
-gets from time to time?

The Deputy Minister in the Minis-
try of Tramsport and Shipping (Shri
Bhakt Darshan): (a) to (c¢). The pro-
gramme of strategic roads in Rajas-
than was taken up in September, 1965,
and was scheduled to be completed
in a period of three years, ie. by the
end of September 1968, The road
requirements are, however, reviewed
by the Defence Ministry from time
to time in the light of the availability
of financial resources and their own
requirements. The last review was
made by them in June, 1967 and all
the works were divided between Top
Priority and Lower Priority works.
According to this latest review, the
“Top Priority works are expected to
‘be completed by the 31st of March,
1988. ’
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Border Reads in Rajasthan

8265. Shri S. K. Tapuriah:
Shri P. N, Solanki:
Shri Onkar Lal Bohra:

Will the Minister of Transpert and
Shipping be pleased to state:

(a) the total outlay sanctioned for
building border roads in Rajasthan,
region-wise in Barmer, Jaiselmer and
Ganganagar Sectors; and

(b) the total amount spent thereon
so far?

The Deputy Minister in the Minis-
try of Transport and Shipping (Shri
Bhakt Darshan): (a) and (b). The
total cost of the programme, as it
stands at present, works out to
Rs. 22.69 crores, i.e. Rs. 17.06 crores
for Top priority works and Rs. 5.63
crores for Low priority works. Out
of these sanctioned items, a sum of
Rs. 5.29 crores on Top Priority works
and Rs. 1.58 crores on Low Priority
works making a tlotal of Rs. 6.87
crores had been incurred upto the
31st March, 19687. As regards the
details about the various regions, the
necessary information is being collect-
ed from the State Government of
Rajasthan and will be laid on tle
Table of the Sabha in due course.

Maintenance of Hooghly River

$266. Shri K. Haldar: Will the
Minister of Transport and Shipping
be pleased to state:

(a) whether it is a fact that the
Calcutta Clearing Agents Association
has urged the Central Government to
assume the responsibility for bearing
the cost of the maintenance of Hooghly
river to ease the burden of port
charges on traffic in Calcutta; and

(b) whether the Association uas
deplored the recent increase in port
charges by the Calcutta Port Com-
missioners?

The Minister of Transport and Ship-
ping (Pr. V. K. K. V., Rao): (a) and
(b). No request or representation on
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the subject has been received by the
Government from the Calcutta Clear-
ing Agents Association.

Tourists’ Hotels

8261. Shri Baburao Patel:
Shri Onkar Lal Berwa:
Shri Hardayal Devgun:
Shri Jagannath Raoe Joshi:
Shri Beni Shanker Sharma:

Will the Minister of Tourism and
Civil Aviation be pleased to state:

(a) the amount to be spent on the
Tourists' Hotels to be set-up during
the next five years;

(b) whether Government propose to
set up these hotels in collaboration
with the private sector or foreign
hoteliers; and

(c) if so, the details of such colla-
boration?

The Minister of Tourism and Civil
Aviation (Dr. Karan Singh): (a) The
estimated cost of construction of the
hotels proposed to be put up in the
public sector during the next five
years is Rs. 10,76,99,000, In addition,
several hotel projects have been plan-
ned by private entrepreneurs in Cal-
cutta, Visakhapatnam, Madurai, Vija-
yawada, Hyderabad, Madras etc. The
estimated cost of construction of these
hotels in the private sector is not
available,

(b) and (e¢). There is no proposal
at present under consideration for
collaboration of Government with
either the private sector or with
foreign parties for setting up hotels
in public sector, If any such proposal
emerges it will be considered on
merits,

Dry Dock at Visakhapatnam

8268. Shri V. Narasimha Rao:
Shri M. S. Marti:

Will the Minister of Transport and
Shipping be pleased to state:

(a) whether it is g fact that a
budget allotment of Rs. 50 lakhs was
provided for the year 1968-67 for the
construction of Dry Dock at Visakha-
patnam;
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(b) whether subsequently 5 part of
the budgeted amount was dropped;
and

(e) if so, the reasons therefor?

The Minister of Transport and
Shipping (Dr. V. K. R. V, Rao): (a)
Yes, Sir.

(b) and (c). The budget provision
of Rs. 50 lakhs was reduced to Rs. 15
lakhs in the revised estimates for the
year (1866-67) for construction of Dry
Dock as the revised proposal for con-
struction of a bigger Dock was still
under consideration of Government at
that t‘me, The budget provision of
Rs. 50 lakhs was made on the assump-
tion that the project would be sanc-
tioned during the year. However, the
eamination took some time and the:
Project was not sanctioned during the
year.

The Project has slnce been sane-
tioned by the Government.
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Import of Power Tillers from Japam

8274. Shri R. R, Singh Deo:
Shri D, Amat:
Shri G. C. Naik:
Shri D. N, Deb:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that Gov-
ernment are importing power tillers
from Japan which are very costly;

(b) whether it is also a fact that
such tillers cannot be manufactured
in India, and

(c) the amount that Government
paid during the last three years for
the import of such tillers?

‘The Minister of State in the Minis-
try of Food, Agriculture, Community
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Pevelppment and Ceoperation (Shri
Annasahib Shinde): (a) Import of
-some power tillers has been arranged
in the past under the Third, Fourth
-and Fifth Yen Credits. Proposals for
import under the Sixth Yen Credit
are under consideration. The cost of
power tillers has increased on ac-
-count of devaluation and hence efforis
-are being made to import only ckd
packs with some deletions. In res-
pect of the requirements of the State
Governments, however, import of
complete power tillers is proposed to
be arranged since they would find it
difficult to assemble the ckd packs
and supply the deletions.

(b) There are a number of propo-
sals for manufacture of power tiilers
in the country and one firm is alreudy
manufacturing these,

(¢) The walue is as follows:

Year Rs. in lakhs.
1864 255 (approx)
1965 30,00 (approx)
1966 45.00 (approx)

Financial Assistance for Kuccha Wells

8215, Shri Jyotirmoy Basu: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether there is any scheme
for providing finance for the lkuccha
wells for increasing agricultural Lro-
duction in the country:

(b) if so, how much aid was given
10 West Bengal during 1963—66 and
the result thereof; and

(e) if not, the reasons therefor?

The Minister of State in the Minis-
iry of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) to (c). There
is no specific scheme for providing
finance for the kuccha wells for in-
creasing agricultural production ir
the country. However, kuccha wells,
if constructed as a part of relief works
to provide gainful employment (5 the
people affected by drought and other
natural clamities, the expenditure on
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it would qualify for financial assist-
ance from the Government of India
according to the prescribed pattern
and procedure, As any assistance to
be given under this policy is deter-
mined on the basis of the tota] relief
expenditure after deducting the
“margins” allowed by the Fourth
Finance Commission, it is not possible
to indicate how much of assistance is
related to kuccha wells.

178

Procurement of Rice and Paddy

8276. Shri Shiva Chandry Jha: Will
the Minister of Food and Agriculture
be pleased to state:

(a) when the procurement drive for
rice and paddy both by the Centrul
and State Governments started;

(by how much procurement has
been made so far both at the Central
and State levels; and

(c) if the reply to part (b) above
be in the negative, the reasons there-
for?

The Mnister of State in the Minis-
try of Food, Agriculture Commu-
nity Development and Cooperation
(Shri Annasahib Shinde): (a) Pro-
curement of rice and paddy by Cen-
tral and State Governments is con-
tinuing for a long time though it
got a real boost during the market-
ing season of 1964-65.

(b) During the current marketing
season (1066-67) about 21.98 lakh
tonnes of rice (including paddy in
terms of rice) has been procurred
upto about the end of July, ‘67 on
Central and State Governments’ uc-

counts.
(¢) Does not arise.
g war wew fawt ¥ s
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New concepts of Minor Irrigation

8278, Shri Shiva Chandra Jha: Will
the Minister of Food and Agriculture
be pleased to state:
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(a) whether it is a faet that Gov-
ernment hdve formulated new con-
cepts of minor irrigation; and

(b) if so, what they are and how
much of land would be benefited
thereby, State-wise?

The Minister of State in the
Ministry of Food Agriculture Com-
munity Development and Coopera-
tion (Shri Annasahib Shinde): (a).
Irrigation schemes costing individu-
ally less than Rs. 15 lakhs each and
having independent sources of water
come under the purview of minor
irrigaion works, Groundwater dev-
elopment schemes such as open wells,
including boring anq deepening, in-
stallation of pumpsets, private tube-
wells, filter points, State tubewells,
ete. come exclusively under minor
irrigation. Besides private minor
irrigation works, the Minor Ircigat-
ion programme also includes State
and Community works like surface
water storage and diversion schemes
on small and medium tributaries of
the rivers, ahars, bundhies, rapats,
lift irrigation from rivers and streams
and deep tubewells. Renovation of
old ex-malgujari works, particularly
tanks is also being carried out under
Minor irrigation programme in a
phased manper, Minor irrigation
also includes construction and re-
pair of small channels anq embank-
ments for flood protection. The fin-
ancial limit for drainage and flood
control works is Rs. 50,000 per in-
dividual scheme. The criteria and
concept of minor irrigation remain-
more or less the same as before.
However, under the revised agricul-
tural strategy the concept of irrigat-
jon has changed from drought pro-
tection to one of irrigation for inten-
sive production. As far as the Minor
Irrigation Programme i co!
this implies;

(a) limitation of the comand areas
so that the available water can be
more intensively used for muiltiple
crops as well as intensive agricul-
ture;
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(b) greater emphasis on schemes
like ‘tubewells, bore-cum-dugwells,
pump sets, etc., which provide more
assured irrigation; (¢) encouraging
‘the construction of minor works like
wells, tubewells, pumpsets, etc, in
the command of existing major-
medium canel systemg in order to
‘improve the status of irrigated agri-
«culture and alsp to contro] vater
logging hazards, etc.

(b) A target to benefit an addi-
tional area of 12 million acres by
‘minor irrigation has been set for the
Fourth Five Year Plan, A statement
indicating the State-wise position is
‘laid on fhe Table of the House. [Plac-
.ed in Library. See No, LT-1369/67].
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Hindustan Shipyard

17344

8280. Shri M. S, Murthi: Will the
Minister of Transport and Shipping
be pleased to state:

(a) the gmount allotted for the
development programme of the Hin-
dustan Shipyard at Visakhapuatnam
during the Fourth Five Year Plan;

(b) the amount allotted for gre-
ving dock and wet basin projects,
separately, in the Fourth Plan;

(c) the amount spent for the above
three projects separately during the
flist year of the Fourth Plan; and

(d) the amount allotted for these
three projects, separately during 1967-
687

The Minister of Transport and Ship-
ping (Dr. V. K. R, V., Rao): (a) In
the Draft Outline of the Fourth Five
Year Plan, g provision of Rs. 8.66
crores has been made for the expan-
sion of the Shipyard. This includes
the subsidy payable to the Shipyarc
for ship construction.

b) (i) Graving Dock
®) Pmif:';:r. 5°00 crore Rs.

(ii) Wet Basin Project 2-20 Crore Rs.
(&) (i) (a) Development
Programme

Nil
) Subsidy to
® Shipyard 1.70 Crore Rs.
ii) Graving Dock . .
@ Pm,‘;ﬂtl ©*10 Crore Rs.
(iii) Wet Basin Project Nil
d) (i) Development . P
W programme 0'75 Crere Rs.
(ii) Graving Dock
Project ©°10 Crore Rs.
(lil) Wet Basin Project. - - Nir
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Graving Dock Project at
Visakhapatanm
8281. Shri M. S. Murti: Will the
Minister of Transport and Shipping
be pleased to state:

(a) whether the examination of the
report of the Japanese Consultants on
the Graving Dock Project at Visakha-
patnam by Government has since
been completed; and

(b) if so, the results thereof?

The Minister of Transport and 3hip-
ping (Dr. V. K. R. V. Rao): (a) Yes,
Sir.

(b) The Japanese Consultants re-
commended the construction of a
larger dry dock with the dimensions
of 800'x125'x38.70' capable of accom-
modating a ship of 57 000 DWT. This
recommendation has been accepted by
Government and orders were issued
recently sanctioning the Project.

Arrest of Ration Dealers in Delhi

8282, Shri D, N, Deb:

Shri R. R. Singh Deo:
8hri D. Amat:

Will the Minister of Food and Agri-
eulture be pleased to state:

(a) the number of ration dealers
arrested on the charge of misusing
ration items during the last two
months; and

(b) the remedial measures which
have been taken in the matter?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasshib Bhinde): (a) Five.

(b) Constant vigil is kept on the
ration dealers and action is taken
against offenders by the Delhi Ad-
ministration.

Propoged Inclusion of Wellingdon
Islands in Cochin Municipal
Corporation

8283. Shri Vishwanatha Menon:

Shri K. Anirudhan:
Shri Vasudevan Nair:

Will the Minister of Transport and
Shipping be pleased to state:

(a) whether the Cochin Port autho-
rities have objected to the proposed
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inclusion of the Wellingdon Islands
by the Kerala Government in the
Cochin Municipal Corporation being
formed by them;

(b) it so, the reasons for the objec-
tion; and

(e) the reaction of
thereto?

The Minister of Transport and Ship-
ping (Dr. V. K. R. V. Rao): (a) Yes.

(by Willingdon Island on which the:
major port of Cochin is located ig an
artificial Island. It is a compact area
and a major part of it belongs to the
Navy. The majority of the people
living in Willingdon Island are em-
ployees of the Port and the Railway
and the rest are members of staff be-
longing to the Customs, Port Health
Department, etc. which are intimately
connected with the port working and
to whom the port has leased land for
putting up residential gccommodation.
Private parties who have taken land
on lease from the port and have put
up godowns and offices, are also con-
nected with the port operations.

All Municipal functions relating to
provision and maintenance of roads,
electricity, sanitation, water supply,
etc. are carried out by the Port satis-
factorily and as the Island is a self-
contained ynit, it is not necessary to
make it a part of the proposed Cochin:
Municipal Corporation.

(c) The Government of India had
agreed with the views of the Port
Trust. and had requested the Govern-
ment of Kerala to drop the proposal
for the inclusion of Willingdon Istand
in the proposed Municipal Corpora-
tion.

Government

Price of Vegetably Ghee

8284. Shri 8. S. Kothari:

Shri Shri Chand Goel:
Shri R. K. Amin:
Shri §. K. Tapuriah:

Will the Minister of Food and Agri--
culture be pleased to state:

(a) whether any satisfactory for-
mula has been evolved for linking up-
the price of vegetable ghee with that
of oilseeds;

(b) if so, the broad features thereof;
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(c) whether Government propose to
revise this formula; and

(d) if so, in what directions?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) No, Sir. The
price of vanaspati is linked to the
price of vegetable oils.

(b) to (d). Do not arise,

WY, Ty it whwarh w1 I
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WIETTET §T FT &7 QAT @ &
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wagT g ?

ww, wfe, weofoe  foww
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(Wi wrfge fekt) @ -
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Kerala Food Mission

. 82B6. Shri Marandi: Will the Minis-
ter of Food amd Agriculture be pleas-
od to state:

(a) whether it is a fact that a Food
Mission consisting of all political aar-
ties of Kerala has had talks with him
and o'her Central Ministers;

(b) if so, the main complaints
made by the Mission;

(c) whether any assurance has been
given by the Centre to the Alission;
and
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(d) if not, the reasons therefor?

17848-

The Minister of Siate in the Minss-
try of Food, Agriculiure, Community
Development and Cooperation (Shri.
Annasaheb Shinde): (a) to (¢). The
Chief Minister of Kerala along with
a delegation from Kerala met the
Prime Minister when the Food Min-
ister was also present. The ‘main
complaint was about the shortfall in
the supply of rice to Kerala in the
month of July. They wan.:d agsur-
ance for supply of full qu..a of rice
in August. The difficult ri:e supply
position during the months of July to
September was explained to them.
They were also informed that the
Government of India would supply to
Kerala at least 33,000 tonneg of rice
in August and was continuing its
efforts to locate further supplies and’
that adequate wheat to make up for:
the shortfall in rice would be provid-
ed. This would help to make up for
the shortfall in rice,

(d) Does not arise.

frwelt % Tro WY gt e et Ay .
wq
8287. Wo ¥ wemw O :
w7t Yo Fo wTlt :
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® g7 w47 fF
(%) war fawat # wrA ® gETAT
qT A7 AH ATX W A ® T
26 qwi€, 1967 & 1 %94 3 9% 7
fesnme faaifza fear sar §;
(@) w1 ag &= § f& awwITH
ag 7§ ¥aw 75 da Afa FeTam &
Ty wadm «r; o
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(7) afz g, = ag =t faqife
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Agricultaral University for U.P,

8288, Shri Vidys Dhar Bajpal: Will
* the Minister of Food and Agriculture
- be pleased to state:

(a) whether g decision has been
taken to set up one more Agricultural
" University in Uttar Pradesh during
the Fourth Plan period;

(b) if so, the location thercof end
when it is likely to be set up; and

(c) when Government approved the
scheme and the amount to be granted
by them for the purposa?

The Minister of State in the Minis-
“try of Food, Agricuiture, Community
Development and Cooperation (Shri
. Annasahib Shinde): (a) No proposal
has so far been received from the
State Government for setting up one
more Agricultural University in Uttar
Pradesh during the Fourth Plan

- period.
(b) and (c). Do not arise.
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Central Warehouses in U.P.

8289. Shri K. N. Pandey: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Centrgl Warehouses in
U.P. are being used to their full capa-
city; and

(b) if not, the extent to which they
are being used?

The Minister of State in the Minis-
try of Food, A;rlcultnre, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) These ware-
houses are used to their full capacity
for about six months in th» year after
the Kharif and Rabi harvests.

(b) The average occupancy during
the last twelye months has been 77
per cent.

Long Term Loans to Farmers

8290. Shri K. N. Pandey: Will the
Minister of Food and Agriculture be
pleased to state the amount of long
term agricultural loan sanctioned dur-
ing the current year for being paid
to the farmers of Uttar Pradesh
through the Cooperative Land Deve-
lopment Banks?

The Minister of State in the Minks-
try of Food, Agriculture, Community
Development and Cooperation (Shri
M. S. Gurupadaswamy): During the
year 1967-68 the Uttar Pradesh Cen-
tral Land Mortgage Bank has a sup-
ported ordinary debenture programme
of Rs. 6.60 crores and a rural deben-
ture programme of Rs. 50 lakhs.
Central Government assistance envi-
saged so far for this programme is of
the order of Ra. 1.21 crores to be pro-
vided as loan to the State Govern-
ment for purchase of ordinary deben-
tures..

Tourist Centres in UP.

8291, Shri K. N. Pandey:
Shri Vidya Dhar Bajpai:
Will the Minister of Tourism and
Civil Aviation be pleased to state:

(a) the tourist centres in UP;
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(b) the facilities provided for the
tourists in those places and proposed
to be provideq particularly at places
in Kumaon Hills and Garhwa!; and

17851 SRAVANA 17,

(c) the special arrangements, if gny,
made for the foreign tourists?

The Minister of Tourism and Civil
Aviation (Dr. Karan Singh): (a) and
{b). A statement listing the tourist
centres where facilities were provid-
ed during the Second and Third Plan
periods, and those proposed to be pro-
vided during the Fourth Plan period
is laid on the Table of the
House, [Placed in Library. See No.
LT-1870/67].

(c) No gpecial arrangements have
‘been 'made for foreign tourists,

Loan for Sinking Tube-Wells in U.P.

8292. Shri Vidya Dhar Bajpai: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that the
Government of Uttar Pradesh have
asked for loan for sinkinz tube-wells
in the State during 1867-88; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shri
Annasahib Shinde): (a) and (b). No
request for sanction of loan for sink-
ing of tubewells in the Uttar Pradesh
State during 1967-68 has so far been
received from the State Government
in the Ministry of Food Agriculture,
Community Development and Coope-
ration. However, according tp the
revised procedure for the release of
Central financial assistance to the
States introduced from 1858-59, the
sanction for the release of Central
assistance in the form of loan and
grant is issued under tha Heads of
Development such as ‘Agricultural
Production’, Minor Irrigation’ and
‘Land Development’, etc. The issue
of scheme-wise sanction had peen dis-
pensed with. Besides, Central assist-
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ments including Uttar Pradesh for

Plan Schemes towards the close of the
financial year on the basis of the ex-
penditure flgures received from them.
As such, necessary Uentral assistance
by way of loan and grant for the
minor irrigation schemes including
tubewells wil] be sanctioned to the
Uttar Pradesh Governmen: towards
the close of 1967-68. In the mean-
time ways and means advances are
sanctioned by the Government of
India to the State Governments to
meet expenditure on Plan Schemes,

However, during the current finan-
cial year, 1967-68, the Planning Com-
mission has approved an outlay of
Rs. 28.00 crores for Minor Irrigation
Schemes within the State Plan for
U.P, The State Government has also
requesteq the Government of India
for allotment of additional funds
amounting to Rs. 4.00 crores for
Minor Irrigation Schemes including
tubewells during 1967-68. The matter
is under consideration of the Govern-
ment,

Aerodromes and Alrstrips in UP.

8293. Shri Vidya Dhar Bajpal: Will
the Minister of Tourism and Civil
Aviation be pleased to state:

(a) the total number of aerodromes
and air-strips-in Uttar Pradesh;

(b) whether there is a proposal for
the construction of new aerodromes or
air-strips and also for the expansion
of existing aerodromes in U.P.; and

(¢) whether there is any scheme to
make Lucknow airport an inter-
national airport?

The Minister of Tourism and
Civil Aviation (Dr. Karan Singh): (a)
There are six civil aerodromes under
the control of the Civil Aviation De-
partment in Uttar Pradesh.

(b) There is at present no proposal
for the construction of new aerodro-
mes or air-strips in U.P. Extension

| and strengthening of the runway at
Lucknow has been completed and esti-

ance is released to the State Govern- | mates for strengthening the runway

1884 (Ai) LS—5
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at Varanasi have been sanctioned.
Proposals for development . of the
aerodromes at Kanpur and Pantnagar
are under consideration.

(c) No, Sir.

Supply of pumping sets to Uttar
Pradesh

8204, Shri Vidya Dhar Bajpai:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether any request has been
received from the U.P. Government
for the gsupply of pumping sets to
that State quring 1967-68; and

(b) if so, the action taken by Gov-
ernment thereon?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) No,

(b) Does not arise.

Cooperative Sugar Factories in U.P.

8295. Shri K. N. Pandey: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the number of
sugar factories at present in
Pradesh; and

(b) the number of such sugar fac-
tories proposed to be opened in that
State during 1967-687

The Minister of State in the Min-
istry of Food, Agriculture, Commu-
nity Development and Cooperation
(Shri Annasaheb Shinde): (a) At
present there are 4 working coope-
rative sugar factories in Uttar Pra-
desh,

cooperative
Uttar

(b) No cooperative zugar gactory is
likely to be established during 1967-
688 in Uttar Pradesh. A letter of intent
has, however, been issued in August,
1985 for the establishment of a 1250
tonne cooperative sugar factory at
Aurai, Distriet Varanasi (U.P.). The
establishment of thig factory is likely
%0 take some time.
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Special loan and construction = for
roads and bridges in border States

8296. ghri Ram Kishan: Will the
Minister of Transport and Shippimg
be pleased to state:

(a) whether it is g fact that somse
border State Governments have re-
quested the Central Government for
special loans for the construction of
roads ang bridges; and

(b) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minis-
try of Transport and Shipping (Shri
Bhakt Darshan): (a) No Sir; not so
far. ]

(b) Does not arise.

wraw fe m v e e
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Trial Flight of HS 748

8299. Shri K. P, Singh Deo: Will
the Minister of Tourlsm and Civil
Aviation be pleased to state:

(a) whether jt is a fact that a trial
flight of HS 748 Indian Passenger
plane has been conducted and Gov-
ernment propose tp put it into ser-
vice;

(b) if so, the routes which are likely
to be covered by the service; and

(¢) the number of flights in a week?

The Minister of Tourism and Civil
Aviation (Dr. Karan Singh): (a) Yes,
Sir,

(b) and (e).

Frequency of
SErvice

Route

(i) Hydera>ad-Vijayavala 5 lay; a #:2k
Visakhapatnam.

(ii) Hydzrabad-Madras-
Madurai-Trivandium
Colomho,

once a week

Seed muitiplioation farm In Delhi

8300. Shri K. P. Singh Deo: Will
the Minister of Food ang Agriculture
be pleased to gtate:

(a) whether it is a fact that a seed
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multiplication farm is being set up in
the Union Territory of Delhj by the
Delhi Administration with Central
assistance; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Food Agriculture, Community
Development and Coeperation (Shri
Annasahib Shinde): (a) No Seed
Multiplication Farm is being set up
at present by the Delhi Administra-
tion with Central gssistance,

(b) Does not arise.

Floor Prices of Groundnut

. 8301. Shri Virendrakumar Shah:
Will the Minister of Food ang Agri-
culture be pleased to state:

(a) whether Government have
lately been considering the question
of fixing floor prices for groundnut
with a view to boost up the produc-
tion of this commodity; and

(b) if so, the decision taken in this

regard?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annsahib Shinde): (a) No, Sir.

(b) Does not arise.

Crew members of the Indian merchant
Marine

8302. Shri Chintamani Panigrahi:
Will the Minister of Transport and
Shipping be pleased to state:

(a) whether it js a fact that the
Master; of varioug ships of the Indian
Merchant Marine make false entries
in the official log book to show their
power ang undue authority against
crew members of their ships and the
same are norma‘l‘ly‘ cancelled before
reaching the port of discharge;

(b) whether a number of such cases
have been reported or noticed;

(c) if so, the particulars of all such
cases which occurred during the last
three years; and

AUGUST 8, 1887

Written Answers

17858

(d) the remedial measures taken to
stop the show of undue authority by
the Masters of the Ships in future?

The Minister of Transport and Ship-
ping (Dr. V. K. R, V. Rao): (a) No,
Sir. 4

(b) to (d). Do not arise,
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Fishing Trawlers

8304. Shri P. Viswambharan:
Shri Mmangalathumadom:
Shrt P. C. Adichan:

Will the Minister of Food and Agri-
calture be pleased to state:

(a) whether fishing trawlers are
buijlt in India in adequate numbers;

(b) whether there is any agreement
with Yugoslavia for the import of
fishing trawlers; and

(¢) the steps taken by Government
to develop deep-sea fishing in India?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) Fishing traw-
lers of wood suitable for trawling
within the 7 mile zone are built in
India according to the demand from
the fishing industry. These trawlers
have a length range of 25 to 48 ft.
Small and medium fishing trawlers
made of steel ranging between 50 ft.
to 90 ft. can be built in India and one
trawler has been constructed by
Messrs. Mazagon Docks,Ltd., for the
Deep Sea Fishing Organisation of the
Government of India and js working
satisfactorily.

with
fishing

(b) There is no agreement
Yugoslavia for the import of
trawlers;

(c) The development of deep sea
fishing in India requires:

(i) a suitable infra-structure pro-
viding for harbours, ice facto-
ries, cold storages, slipways
and marketing arrangements,

survey of the deep' sea fishing
grounds and determination of
the type of vessels and gear

suitable for deep gea fishing
under Indian conditions,

preparation of detailed de-
signs of flshing vessels and
gear and arrangements for
construction of the same, and

(i)

(iii)

Written
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(iv) training of fishing personnel
capable of operating the deep
sea fishing vessels,

1889 (SAKA) 17860 .

Government have provided suit_ahly
for the iterag enumerated above in
the Fourth Plan, Pre-investment stu-
dies have been taken up in major
ports to provide the infra-structure.
Fishing harbours have been provided
in some minor ports gnd construction
work is in progress in other  ports.
Several ice and cold storage plants
have been established. Government
of India have conducted survey in
off-shore waters upto 25 fathoms on
the basis of which it has been plann-
ed to introduce 200 small medium
sized trawlers as a beginning, Steps
have been taken to obtain  suitable
designs for the vessels and also to
import a few vessels as models. A
training centre for operatives has
been established in Cochin and a
second one is proposed to be set up
shortly.
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Hotel gt Bangalore

8307. Shri C. C. Desal: Will the
Minister of Tourism and Civil Avia-
tion be pleased to state:

(a) whether it is a fact that foun-
dation for a Five Star Hotel at Ban-
galore was laid by him recently;

(b) the size of the hotel, number of
rooms to be provided, the total cost
of land, buildings and equipment, in-
cluding foreign exchange component
separalely; and

(c) whether the earmarked capital
of Rs. 50 lakhg for its construction is
sufficient for the purpose?

The Minister of Tourism and Civil
Aviation (Dr, Karan Singh): (a) Yes,
Sir, It was for a hotel to be cons-
tructed by India Tourism Develop-
ment Corporation.

(b) The covered area of the hotel
is to be 60,000 sq. ft. approximately.
It will provide for 100 double rooms.
The cost of the land, building and
equipment is estimated at Rs. 57.50
lakhs, including foreign exchange.
The foreign exchange component has
not been separately determined yet.

(c) The earmarked capital of Rs.
50.00 lakhs exclusive of the cost of
land is considered adequate.

Losses due to crop diseases and pesis

8308. Shrl Rane: Will the Minister
of Food and Agriculture be pleased
to state:

(a) whether any estimates were
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made recently about losses of all
agricultnral crops in terms of money
on account of crop diseases and crop
pests throughout the country;

(b) if so, the losses in termg of
money for the years 1864-65, 1965-66
and 1966-677

(c) how much amount has actually
been spent by Central and State
Governments during the Third Five
Year Plan, year-wise to eradicate
these diseases; and

(d) the steps Government propose
to take to prevent these losses in
future?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahip Shinde): (a) and (b). Pre-
cise statistics on the losses caused by
plant pests; and diseases are not
available. However, it is estimated
that about 20 per cent of the total
agricultura] produce is lost annually
due to pests and diseases ete.

(c) The figures of actual expendi-
4ure (Plan) on Plant Protection by
States and Centre are ag under:—

Year Expenditure (Rs. in lakhs)
1961-62 164619
1962-63 178-782
1963-64 265°157
1964-65 424° 200

(approximately)
1965-66 424208

(approximately)

(d) A number of steps are being
taken to reduce losses to agricultural
<rops and commodities from pests,
diseases and weeds. “The important
Qnm are.—

(1) Making available plant protec-
tion inputs like pesticides gnd
application equipment in ade-
quate quantities to the cultiva=
tors.

42) Strengthening of State Plant
Protection Organisations,

SRAVANA 17, 1889 (SAKA)-

Written 17864
Answerg

(3) Training of Extension staff and
farmers in Plant Px‘otdcunn
Techniques and Methods.

(4) Mapping out endemic areas
with a view to keeping the
same under watch and institut-
ing effective and timely contro.l
measures. '

(5) Giving Central assistance to
States in the control of epide=
miecs, popularising prophylactie
treatments of crops by laying
out large scale demonstrations
on the cultivators' field and or-
ganising anti rat campaigns.’

(6) Realising the importance of
intensifying plant protection
work, physical target of 210
million acres for the Fourth
Plan against gn achievement of
41 million acres in the Third
Plan has been fixed. For achiev-
ing the above target, increasing
provisions of funds for plant
protection activities hag been
made, The Fourth Five Year
Plan envisages an investment
of Rs. 326.52 crores in Private
sector and Rs. 33.57 crores in
public sector (Centre Rs. 12,04

crores and States Rs. 2158
crmes) on plant  protection
schemes,

(7) Expanding of Centra]l and State
Warehousing Organisation so
as to cover as large an area as
possible to minimise losses to
stored products.

Strengthening the  Aeria)
spraying facilities to cover lar-
ger areas with plant pratection
measures in a short period.

(s

—

(9) Promoting contract spraying and
dusting operatlons by private
operators.

we st ¥ wav gue arwre
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Central Warehouses in Madhya
Pradesh

8310, Shri J. Sundar Lal: Will the
Minister of Food and Agriculture be
Pleased to state the expenditure in-
curred on the Central Warehouses in
Madhya Pradesh annually?

The Minister of State In the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): An Amount of
approximately Rs, 2,43 lakhs has been
spent on the running of the Central
Warehouses in Madhya  Pradesh
during the year.1866-67.

Vang Mahotsava In Southern States

8312, Bhri 8. A. Agadi: Will the
Minister of Food and Agriculture be

pleased to state:

(a) whether Vana Mahotsava cele-
brations are being conducted regular-
ly in the Southern States of Mysore,
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Madrag and Andhra Pradesh every
year;

(b) if so, since when and whether
tamarind tree plantation has been
included in the programme; and

(c) if so, the number of tamarind
trees so planted by each of the
Southern State, year-wise?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development amd Cooperation (Shri
Annasahib Shinde): (a) to (¢). In-
formation is being collected from the
States concerned and will be laid on
the Table of the Sabha when receiv-
ed.

Price of Tamarind

8313. Shri S. A. Agadi: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government are aware
of the steep rise in price of tamarind
in the Southern States of the rcoun-
try;

(b) if so, the percentage in rise in
present price as compared to the
prices prevailing during 1945-46;

(e¢) whether any efforts have been
made for the plantation of tamarind
trees in the Southern States; and

(d) if so, the number of tamarind
trees so planted during the recent
years uptodate in Mysore, Madras and
Andhra Pradesh?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) Yes, Sir.

(b) No comparative data is avail-
able for comparing the present price
with the prices that prevailed in
1945-48.

(¢) and (d). The information is
collected ang will be placed on
the Table of the Sabha.
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Reservation of Seats for Scheduled

Castes and Scheduled Tribes in Bibar

Legislative Arxsembly

83]4. Shri Kartik Oraon: Will the
Minister of Law be pleased to state:

(a) whether it is a fact that in
1957 and 1962 General Electlions, there
was one seat reserved for Scheduled
Castes and two seats reserved for
Scheduled Tribes but in 1967 General
Elections, there were twg seats reserv-
ed for Scheduled Castes and none
for Scheduled Tribes in ihe District
of Hazaribagh for the Bihar Legisla-
tive Assembly; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Law (Shri D, R. Chavan;:
Yes, Sir.

(b) The percentage of Scheduled
Castes population to the total had
increased, while of Scheduied Tribe
population had decreased, in Hazari-
bagh district. Reserved seats  for
the Scheduled Castes were distribut-
ed among the districts on the basis
of Scheduled Caste population and
Hazaribagh district became entitled to
two such seats. But since under
section 9(1)(d) of the Delimitation
Commission Act, 1962, reserved seals
for the Scheduled Tribes had to be
located in areas where the proportion
of their population was the largest,
this district could not be given any
such seat,

Research in Community Developmeant

8315. Shri Jyotirmoy Basu:
Shri C. K. Chakrapani:
Shri E. K. Nayanar:
Shri P. P. Esthose:
Shrl Satya Narain Singh:

Will the Minister of Food and
Az‘dulhrepepleued to state:

(a) whether a special fund of Rs. 10
lakhs to promote study and research
in Community Development and al-
lied subjects has been created by his
Ministry and University Grants Com-
mission;

1889 (SAKA) Written
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(b) if so, how many Universities in-
West Bengal have approached to gct
share of this fund;

{c) how many Universities in West
Bengal has been given grants; and

17868

(d) the names of Universities in
West Bengal which have not ap-
proached for the grant?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
M. S. Gurupadaswamy): (a) A special
fund of Rs. 10 lakhs under the Uni-
versity Grantg Commission, contribut=
ed initially in equal proportions by
the Commission and the former Minis-
try of Community Development and
Cooperation has been set up for pro-
moling programmes of graduate and
post-graduate courses, advanced
studies and research, seminars and
workshops, and libraries and publi-
cations through Universities in the
subjects of Community Development,
Cooperation and Panchayati Raj.

(b) and (¢). The Universities ol
Kalyani, Caleutta and North Bengal
have submitted proposals for under-
taking a research study, strengthen-
ing the library and award of research
fellowship respectively. These pro-
posals are being examined by the
University Grants Commission,

(d) The Universities of Burdwan,
Jadavpur, Visva-Bharati and Rabin-
dra Bharati have so far not appro-
ached for assistance under the scheme,

Jodhpur-Udaipur-Bombay Alr Service

8316. Shri Onkar Lal Bohra: wﬂl
the Minister of Tourism and  Civil
Aviation be pleased to state:

(a) whether there is any scheme to-
introduce  Jodhpur-Udaipur-Bombay
air service: and

(b) if so, when?

The Minister of Tourism and Civik
Aviation (Dr. Karan Singh): (a) No,
Sir, not at present.

(b) Does not arise.
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Fulfilment of daily requirements of
the People

8318. Shri Jyotirmoy Basu:
Shri E. K. Nayanar:
Shri Ganesh Ghosh:

Will the Minister of Food and
Agricunlture be pleased to state:

(a) whether it is a fact that due
to high prices and non-availability of
daily requirements, the people are
frustrated resulting in cases of loot-
ing of articles in Bihar, U.P., Orissa,
West Bengal and other places in the
country; and

(b) if so, the action taken by Gov-
ernment to meet the daily require-
ments of the people?

The Minister of Btate in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Sbri
.Annasahib Shinde): ‘(a) Some cases
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of looting of foodgrains and ether
articles have been reported from
some of the States. Without examin-
ing each case carefully, it is difficult
to say what precisely are the causes
for such incidents,

(b) Does not arise,
Sugar requirement of Assam

8319. Shrimati Jyotsna Chanda: Will
the Minister of Food and Agricultare
be pleased to state:

(a) whether the sugar mills at
Dergaon in Assam is able to cater to
the needs of Assam; and

(b) if not, how much etra quantity
of sugar is supplied to Assam month-
ly for consumption in Assam?

The Minister of State in the Minis-
try of Food Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) No, Sir,

(b) The quantities of sugar allotied
to Assam from factories in other
States during the last three raonths
are as under:—

May 1967 .. 3886 tonnes
June 1967 .. 3785 tonnes
July 1967 .. 3566 tonnes

The balance monthly quota of As-
sam was released from the Dergaon
factory.

Indian Merchant Navy

8320. Shri Nitiraj Singh
Chaudhary:
Shri G. S, Mishra:
Shri Nathu Ram Ahirwar:
Shrl N. K. P, Salve;

Will the Minister of Transport and
Shipping be pleased to state:

(a) the present total tonnage of
Indian merchant navy; .

(b) the total tonnage required for
India’s trade; and _

(¢) the steps taken to increase the
tonnage of Indian merchant navy 8O
that entire Indian trade could be
handled by it?
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The Minister of Transport and
Shlppi!';_ (Dr. V. K. R, V. BRao): (a)
1.88 mllhoq GRT as on 1-7-1967.

(b) and (c). There is no question
of the entire Indian trade i.e. export
and‘im.port trade, being handled by
Indian bottoms, Our rightful share
can be only 50 per cent for which
the estimated total shipping {vnuage
requirement is 4.5 million GRT.

During the year 1865-66, Indian
ships carried about 13 per cent of our
total overseas trade. This percentage
will improve with the ncquisition of

large bulk carvier: and tankers
[ur the movemen. of bulk come
modties like mineral ores, food

grains and petroleum products. To
achieve this end, the draft outline of
the Fourth Five Yeuar Pian envisages
4a tentative target of 3 million GRT
in operation and 0.5 million GRT on
order or construction by the c¢nd ol
the Plan period. It is estimateq that
it this target is achieved, our share
in the overseas trade will go up to
30 per cent and thereafier we can
expect to reach the target of 50 per
cent by the end of the Fifth Plan
period.

So far as acquisition of India-built
ships is concerned, the capacity at
Hindustan Shipyard Ltd. has been
fully booked upto the end of the
Fourth Plan period; at the same time
every effort is being made to step
up the output of this shipyard. As
regards acquisition of ships from
abroad, the main difficulty is  that
-of foreign exchange for which suit-
able sources of credit have to  be
located. Subject to availability of
external resources and the project
‘being viable, acquisition of ships from
abroad is permitted from time ‘to time.
For instance, in the recent past
‘Government have approved the acqui-
#lticn of 2 tankers and 5 bulk car-
riers from Yugoslavia.

Beed Farms

.8321, Shri Nitiraj singh
Chaudhary:
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Written
Answers
Shri G. 8. Mishra:
Shri N, K. P. Balve:
8hri Natha Ram Ahirwar:

Will the Minister of Food ang
Agriculture be pleased to state:

(a) the names of places and States
where Government or Government
approved seed farms are situated;

(b) the quantity of the seeds n:ade
available by these farms directly to
cultivators or through the National
Seeds Corporation  during the last
three years, State-wise;

(e) whether it is a fact that it is
not feasible to locate seed farms in
all States and il sy the reasons
therefor;

(d) whether the total demand of

seeds is met by the above sced furms
and the National Seeds Corporation;

17872

(e) if not, the steps proposed to
be taken to meet the demands?

The Minister of State In the Minis-
try of Food, Agriculture, Conumunity
Development and Cooperation (Shri
Annasahib shinde): (a) 1o (e). The
required Information is heing collect-
ed and will be placed on the Table
of the Sabha as soon as it is rcceiv-

National Highway No. 26

8323. Shri Nitiraj Singh
Chaudhary:
Shri G. S, Mishra:
Shri N, K. P. Salve:
Shri Nathu Rem Ahirwar:

Will the Minister of Transport and
Shipping be pleased to state:

(a) the names of rivers, rivuletsand
nallahs on National Highway No. 28
between Sagar and Narsinghpur on-
which there are no bridges; and

(b) when the pacca culverts are
likely to be provided on these rivers,
rivulets and nallahs?

The Deputy Minister in the Minis-
try of Transport and Shipping (Shri
Bhakt Darshan): (a) There are only
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three' unbridged crossings on Sagar-
Narsinghpur Section of National
Highway No. 26, namely, over Kuran-
jua nallah at mile 2875, Sonar river
at mile 30/5 and Jhunku nallah at
mile 40/4.

(b) The work on the construction
of the bridges across the Karanjua
nallah and Sonar river is in progress
and is likely to be completed by the
end of 1968. The work on the con-
struction of a bridge a litlle down
stream of the confluence of the Jhun-
ku nallah and the Sukhchain nallah,
which has been taken up by the State
Government, 1s also likely to be com-
pleted by the end of 1968.

Distribution of Tractors and Power
Tillers o Agriculturists

8324, Shri D. N. Deb:
Shri B. R. Singh Deo:
Shri D. Amat:
Shri G. C. Naik;
Shri N. K. Sanghi:
Shri X, A. Prasad:
Shri D, N. Patodia:

Will the Minister of Food and

Agriculture be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to entrust the pri-
vate sector with the distribution of
tractors and power tillers Lo agricul-
turists;

(b) if so, the details thereof; and

(¢) when the decision is likely to
be taken in the matter?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (8hri
Annasahib Shinde): (a) to (c) Im-
ports of tractors and power tillers are
already taking place through private
agencies and the extent to which
public sector institutions can be en-
trusted with  distribution of such
machinery is under examination.

Wheat supply from Australia

8325, Shri D. N. Deb:
Shri R. B, Singh Deo:
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Shri D. Amat:

Shri G. C. Naik:

Shri N. K. Sanghi:

Shri ¥. A. Prasad:

Shri D. N. Patodia:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is g fact that the
Secretary of the Food Department
visited Australia recently;

(b) if so, the purpose of his visit;

(¢), whether the Government of
Australia have given any assuratice
with regard to the supply of food-
grains to India; and

(d) if so, the details thereof?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) Yes, Sir.

(b) To finalise the purchase of
wheat from that country and to gen-
erally discuss the food needs of India
with the officials of the Gowvernment
of Australia.

(¢) and (d). A quanity of 75,000
long tons of Australian wheat was
purchased on 14-7-1967. The Govern-
ment of Australia have made a gift
of 1,50,000 tonnes of wheat on 25-7-67.
The shipments have started and these
guantities will all be shipped shortly
and are expected to arrive at Indiam
ports during August and September,.
1967.

Use of Dakota by Private Air
Companles

8326. Shri Samar Guha: Will the
Minister of Tourism and Civil Avia-
tion be pleased to state:

(a) whether Government are aware-
that private air companies still use
Dakota type of planes for carrying
passengers and goods; and

(b) if so, the steps taken to check
these Dakotas for their air worthiness
and when the last check was made
in this regard?
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The Minister of Tourism and Civil
Aviation (Dr. Karan Singh): (a) Yes,

x7%75

Sir. In fact, Indian Airlines are also
using Dakota aircraft for similar
purposes, 1

(b) The Civil Aviation Department
has a system for ensuring the con-
tinued airworthiness of all aircraft in
service with scheduled and non-sche-
duled operators. Every aircraft has
to be inspected by an officer of the
Aeronautical Inspection Directorate
before it can be granted a Certificate
of Airworthiness. In the case of
Dakotas, the Certificate of Airworthi-
ness is valid for twelve months,
After each period of twelve months,
a fresh inspection followed by a fresh
Certificate of Airworthiness becomes
necessary. The date of the last check
varies with each such aireraft depend-
ing on when it was last inspected, but
every Dakota aircraft is inspected for
airworthiness gnce in twelve months.

Impact of Community Development
Schemes on Rural People

8327, Shri Samar Guha: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have made
any thorough survey about works of
community projects and block deve-
wopment schemes to make a factual
siudy of the impact of siich works on
improving the economic, social and
cultural condition of the rural people
of India;

(b) if so, the details thereof; and

(¢) if not, whether Government
propose to make such a study?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
M. 5. Gurupadaswamy): (a) and (b).
Appraisal of the impact of Community
Development Programme has, from
i{ls inception, been a continuing pro-
ce:s. Thus, from 1954 to 1860, the
Programme Evaluation Organisation
carried out annual concurrent svalua-
tions touching different aspects of the
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programme, besides instituting hench-
mark and repeat surveys in selected
Blocks in order to carry out studies
in depth. With the completion of
coverage of the rural areas by the
C. D. Programme, the Programme
Evaluation Organisation, has in the
recent years, concentrated more on
intensive problem-oriented studies of
selected programmes of rural develop-
ment, such as of Rural Manpower and
Applied Nutrition, under implemen-
tation in C. D. Blocks. These apart,
a wide range of studies bearing on
Community Development and its al-
lied flelds have been carried out by
the National Institute of Community
Development, Universities and other
organisations.

(c) Does not arise,

Supplementing of Food requirements
of West Bengal

8328, Shri Samar Goha: Will tne
Minister of Food and Agriculture be
pleased to state:

(a) whether Government in dealing
with the food situation in West Bengal
have made survey to know to what
extent food requirement of that State
could be supplemented by other items
of food like fish and meat;

(b) if so, whether Government pro-
pose to render any help to the Gov-
ernment of West Bengal in increasing
their output of fish and meat; and

(c) the steps taken to increase gup-
ply of fish and meat from otacr
Indian States to West Bengal?

The Minister of State in the Minjs-
try of Food, Agriculiure, Community
Development ang Cooperation (Shri
Annasahib Shinde): (a) No Survey
has been made by Government of
India regarding requirements of fish
in West Bengal to supplement the
diet of the people of the State. A
general survey has made of the re-
quirements of fish in Calcutta but not
for the State of West Bengal. The
requirements of meat have not bezen
surveyed.
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(b) and (c). An outlay of Rs. 450
lakhs has been provided in the fourth
plan for fisheries development pro-
grammes for increasing fish produc-
tion in the State. The West Bengal
State Fisheries Development Corpora-
tion with an outlay of Rs. 1 crore has
also been established. The Central
Fisheries Corporation, in the share
capital of which the centre and
several States have participated, has
its Headquarters in Calcutta and has
been established with the primary
objective of increasing the fish sup-
ply to West Bengal. It has been
attempting to increase the supply of
fish from other States to West Bengal.
Schemes for development of sheep
and goat, poultry and piggery have
been proposed in the Fourth Five
Year Plan with an outlay of Rs. 127.75
lakhs, Rs. 143.16 lakhs and Rs, 12
lakhs respectively.

Production of Aus Paddy in
West Bengal

8329, Shri Samar Guha: Will the
Minister of Food and Agriculiure be
pleased to state:

(a) whether Government have zot
reports of total output of Aus Paddy
this year in West Bengal;

(b) the total production of this
year's Auspaddy as compared to last
year's yield;

(c) the likely surplus of Aus paddy
expected to come to market; and

(d) the extent to which such mar-
ketable surplus is likely to be success-
fully procured by the West Bengal
Government and what will be the im-
pact of such procurement on the food
situation in West Bengal?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) No Sir.

(b) Does not arlse.

(c) and (d). It is too early to make
an asseasment.
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Orissy State Road Transport
Corporation

8330. Shri Chintamani Panigrahi:
Will the Minister of Transport and
Shipping be pleased to state:

(a) whether Government have given
its contribution to the Orissa State
Road Transport Corporation;

(b) if so, the amount contributed;

(e) whether the corporation
started functioning; and

has

(d) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Transport and Shipping (Shri
Bhakt Darshan): (a) to (d). The in-
formation is being obtained from the
State Government concerned and will
be laid on the table of the IHouse.

National Highway No. 5

8331. Shri Chintamani Panigrahi:
Will the Minister of Transport and
Shipping be pleased to state:

(a) whether estimates for the im-
provement of National Highway No.
5 in Orissa have obtained technical
approval and financial sanction from
the Central Government;

(b) if so, the estimated cost thereof;
and

(¢) if not, the reasons for the delay
in according approval?

The Deputy Minister in the Minls-
try of Transport and Shipping (Shri
Bhakt Darshan): (a) to (c). The esti-
mated cost of the works as sanctioned
{for the improvement of National High-
way No. 5 in Orissa State by the
Government of India since 1st April,
1947, the date on which the Central
Government assumed financial Tes-
ponsibility for the development of
National Highways as provided till the
end of the 3rd Five Year Plan s
Rs. 1440 lakhs approximately. _The
possibility of sanctioning additional
estimates for the improvement of this
National Highway depends on the
availability of funds in the Fourth
Five Year Plan, when finalised.
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Paradeep Port

8332. Shrl Chintamani i'murahl:
Will .the Minister of Transport and

Shipping be pleased to state:

(a) whether Government gre aware
that the scouring of a very rapid and
serious nature by the tida] waves of
the breakwaters of the Paradeep Port
has caused serious concern to the
authorities;

(b) if so, the steps taken to pre-
vent this scouring;

(¢) whether Government are also
aware of the difficulties of unloading
of ships carrying wheat at aradeep
at present;

(d) if so, the measures taken in the
matter;

(e) the steps taken to improve the
loading and unloading of other mer-
chandise in the Paradeep Port; and

(f) whether township programme
will be implemented during the Fourth
Plan?

The Minister of Transport and
Shipping (Dr. V. K. R. V., Rao): (a)
Due to the construction of bhreak-
waters at Paradeep Port, the northern
movement of the littoral drift along
the coast near the Port has been in-
terrupted. The northern shoreline of
the Port has, therefore, been deprived
of its natural nourishment. Erusion
by the tida] waves is felt especially
during the monsoon period. The
breakwaters themselves are not aff-
ected by the tidal waves.

(b) As an immediate measure, it is
proposed to provide a rubble revet-
ment to the affected coast. Temporary
measures such as sand-bagging and
nourishment by lorries are also being
considered.

As a permanent measure, a sand
pump-cum-shore based dredger has
been ordered for installation on the
south side of the southern breakwater
to pump out regularly the accretion of
sand and transport it by means of a

pipeline to the oorth of.the northern
breakwater to nourish the coast.

(c) to (e), As Paradeep wag envi-
saged in the first stage only as a
mono-commodity port, thére is only
one iron ore berth at the Port, Ships,
other than ore ships, have also_to be
handled at this berth, Difficulties are,
therefore, being experienced in " the
absence of proper port facilities in
handling these ships. The construc-
tion of a general cargo berth with
ancillary facilities, to meet the de-
mands of general merchandise includ-
ing foodgrains, is under active consi-
deration. Meanwhile, the buoy berth,
which is nearing completion, would
meet the immediate needs of cargo
other than ore,

(f) In view of paucity of funds, it
is proposed to construct immediately
only the minimum essential additional
buildings at Paradeep Port. Further
development of the township would
depend on the availability of funds
from year to year.
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Appointment of Officials of the Official
Language (Legislative) Commission
$334, Shri Yajna Datt Sharma:
Shri Bal Raj Madhok:
Shri Brij Bhushan Lal:
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Shri J. B. Singh:

8hri Ram Singh Ayarwal:
Shri Onkar Lal Berwa:

Shri Benl Shanker Sharma:
Shri Bharat Singh Chauhan:

Will the Minister of Law be pleased
to state:

(a) whether it is a fact that the
Law Secretary of the Goverament of
India recommended a Senior legal
adviser to fill the vacancy of the office
of the Judge-Advocate-General in the
Navy, but in spite of this recommen-
dation, the post was filled by a person
from the Official Language Commis-
sion, who had no experience in legal
advising;

(b) whether it is also a fact that to
fill the vacancy in the office of the
Assistant Legislative Council, the
Ministry recommended a name as pro-
motion job which the office requires
but it was rejected and a person from
the Official Language (Legislative)
Commission was appointed who had
only translating experience;

(¢) whether it is further a fact that
in the case of Superintendent (Legal)
in Bombay, also a promotion job, in-
structions have been issued that a per-
son from a particular State should be
found for the posts; and

(d) if the reply to parts (a) to (c)
above be in the affirmative, the action
which Government propose to take to
sel matters right?

The Deputy Minister in the Minis-
try of Law (Shri D, R. Chavan): (a)
No, Sir. The Ministry of Defence
which is concerned with the appoint-
ment in question, asked for the ser-
vices of a suitable officer of this Mimi-
stry. After considering the claims of
qualified and suitable officers of both
the Departments of this Ministry and
after taking due account of the acute
shortage of officers in the Depart-
ments, this Ministry recommended the
name of a Deputy Draftsman who was
fully qualified for the post and who
had adequate experience of legal mat-
ters. This name has been accepted by
the Ministry of Defence.
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(b) No, Sir, The vacancy is pro-
cosed to be filled on a long term basis
by direct recruitment in consultation
with the Union Public Service Com-
mission.

(c) No Sir, The vacancy of Super-
intendent (Legal) in Bombay is re-
served for direct recruitment in ac-
cordance with the rules. No instruc-
tions have been issued as mentioned
in the question.

(d) Does not arise,

D.M.S. Depot Managers

8335. Shri Yashpal Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total mumber of part-time
depot managers and assistants em-
ployed by the Delhi Milk Scheme;

(b) the number of male and female
employees and the area of their res-
pective operation;

(c) the qualifications prescribed for
the Depot Managers and assistants;

(d) the method of their recruitment
and salaries paid to them;

(e) the weekly off days or holidays,
if any, availed of by them; and

(f) the quantum of compensation, if
any, paid to them for working on
Sundays and|or holidays? )

The Minister of State in the Minis-
try of Food Agriculture, Community
Development and Cooperation (Shri
Amnasahib Shinde): (a) As on 31-7-67:
Depot Managers, 857, Depot Assistants,
101%, Total 1374.

(b) DOPN Managers Depot Assisiants
Male  Female Male  Female

223 634 256 761

The area of milk depotg is not de-
marcated. The token holders draw
their supply of milk from the depots
nearest to their residences,

1884 (Ai) LS—&6.

(c) (a) Depot Manager

(i) Must be a student of class XI
or above and over 16 years of

age.

(il) Some experience of work as
Depot Assistant.

(b) Depot Assistant*

Must be studying in Class X or
above and over 16 years of

age.

(d) Depot Assistant—Recruitment
to the post of Depot Assistant is made
on the basis of selection made by a
Selection Committee of the Delhi Milk
Scheme from amongst eligible candi-
4ates whose names are sponsored by
she Employment Exchange.

Depot Manager —Experienced and
eligible Depot Assistants are inter-
viewed by the Selcclion Committee of
the Delhi Milk Scheme and, if found
fit, are promoted to the posts of Depot
Manager.

A Depot Manager gets a fixed re-
muneration of Rs, 50 p.nt, and a Depot
Assistant Rs. 25 p.m.

(e) and (f). Weekly offs are allowed
to the Depot staff, If required to work
on such off days also, they are paid
wages on pro-rata basis.

Caleut Aerodrome

Shri P, Vhwmbharm

Will the Minister of Tourism and
Civil Aviatlon be pleased to state:

(a) whether Government have
taken the final decision regarding the
construction of the aerodrome at
Calicut;

(b) if so, the nature of the decision
taken: and



17885  Written Answers
(c) if not, when the final decision
will be taken?

The Minjster of Touriems and Civil
Aviation (Dr. Karan Singh): (a) No,
Sir.,

(b) Does not arise.

(¢) While it is difficult fo state pre-
cisely when a final decision will be
taken, every effort will be made to
reach a conclusion quickly.

Oempisintg against Food Corporation
4 Eerala

3387, il 4. Brecdbaran:
it £. Vishwambharan:
i Mangaiathumadom:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government have re-
ceived any complaint about the func-

tioning of the Food Corporstion in
Kerala;

(b) if so, the broad details of the
complaints received;

(c) whether Government have en-
quired into the complaints; and

(d) it so, the findings thereof?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Anpasahib Shinde): (a) There were
no complaints relating to any import-
ant or serious matters. Three com-
plaints relating to minor matters were
received,

(b) to (d). The first of the com-
plaints related to a port handling con-
tract at Cochin awarded by the Food
Corporation, This was locked into
and it was found that the matter was
sub-judice. The second complaint re-
lated to a report that some directly
recrulted staff in Kerala were belng
retrenched. It was found that wuus
was not true, The third related to
bags of rice received from Andhra
Pradesh damaged due” to rains It
was found that prompt action has

AUGUST 8, 1967

Written Answers 17886
been taken in this matter. The bags
weve opened, grains dried and reeon-
ditioned and issued.

Food aid to Sikkim

8338. Shri D. N, Deb:
fiari &. B. Singh Deo:
Shel Aiamn Das:
Shri Bedabrata Barua:
Shri N, XK. Banghi:

Will the Minister of Fesd amd Agri-
culture be pleased to gtate:

(a) whether the Government of
Sikkim have recently requested the
Government of India to send food aid
to tide over their difficulties; and

(b) if so, the steps Government
have taken to send the required aid
to Sikkim?

The Minister of State in the Mimis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annahasib Shinde): (a) A reguest
was received to expedite the supply
of foodgrains particularly rice te
Sikkim.

(b) Arrangements have been made
to expedite the supplies.
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Eoil Conservation in Himachal
Pradesh

B340, Shri Hem Raj: Will the Minis-
ter of Food and Agriculture be pleased
to state the amount of loans and
.grants proposed to be given to Hima-
chi] Pradesh for goil conservation for
the vear 1967-687

The Minister of State in the Minis-
‘try of Food, Agriculture, Community
Development and Cooperation (Bhri
Annasahib Shinde): The amount of
loans and grants proposed to be given
to Himachal Pradesh for Soil Conser-
vation for the year 1967-88 is as fol-
Towsi—

Grants Rs. 81.964 Takhs
Loans Rs, 6.250 lakhs

Rs, 88.214 lakhs

Tourists in Kashmir

8341. Shri Balraj Madhok:
Shri Sharda Nand:
Shrimati Shakuntala Nayar:
Shri Yajna Datt Sharma;
Will the Minister of Tourism and
Civil Aviation be pleased to state:
(2) whether it is g fact that g num-
ber of cases of manhandling and ill-
treaiment to tourists by boatmen,
hawkers and others have been report-
ed from Kashmir during the last two
nonths, ana

safety and proper treatment to tourists
visiting Kashmir?

The Mindster of Tourism and Civil
Avation (ln. Karan Singa): (a) ard
(b). Government have not received
any reports of tourists being manhand-
led or ill-treated by boatmen or hawk-
ers, However, during the demonstra-
i.nns in Srinagar on the ith June in
connection with the Arab Israeli eon-
flict, some foreigners and tourists were
‘nanhandlea. One foreigner wio lod-
ged a claim for compensation was
given suitable monetary assistance by
the State Government, The State
Government are anxious to ensure
that tourists are given protection, as-
sistance and encoursgement, and the
Government of India will render all
co-gperation to the State Government
in this respect,

Mimar Irrigation Projects in Orissa

8342, Shyi Chintamani Panigrahi:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether any extra amount has
been allotted fo Orissa for executing
minor irrigation projects in the State
during 1967-68;

(b) if so, the amount thereof; and

(c) the amount originally allotted
for this purpose?

The Minister of State In the Minis-
try of Food, Agriculture, Community
Development and Ceoperation (Shri
Annasahib Bhinde): (a) No.

(b) Does not arise,
(¢c) Rs. 267.00 lakhs,
Development of Tourism in Union
Territories

8343. ghri Hem Raj: Will the Minis-
ter of Tourism and Civil Aviation be
pleased to state:

(a) the amount of loans and grants
proposed to be given to the various
Union Territories for the development
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of Tourism, during the year 1867-68
Juantory-wise;

(b) whether it is proposed to widen
and strengthen the Airstrip at Bhun-
tar to make it fit for all the year
round service to Kulu Valley; and

(c) if so, the estimated cost thereof?

- The Minister of Tourism and Civil
Aviation (Dr. Karan Singh): (a) The
question of giving grants or loans to
the Union Territories without Legis-
latures i.e, Delhi, A & N Islands, L.M.
& A. Islands, Chandigarh, Dadra &
Nagar Haveli and NEFA does not arise
as the budgets of these Union Terri-
tories form part of the Central Budget.
In regard to the other Union Terri-
tories also which have Legislatures
i.e. Manipur, Tripura, Himachal Pra-
desh, Goa, Daman and Diu and Pon-
dicherry, no grants or loans are given
for individual schemes or sectors of
development, such as tourism, They
are given grants-in-aid to meet the
overall deficit in their revenue esti-
mates and loans to meet their net
capital expenditure (expenditure
minus recoveries),

(b’ An all-weather .unway at
Bhuntar (Kulu) has recently been
constructed at a cost of Rs. 12.9 lakhs.
The location of the=Rirstrip does not
permit any further expansion. There
is, therefore, no proposal to further
widen and strengthen the airstrip.

(e¢) Does not arise,
Jammu-Srinagar Highway

8344, Shri Bal Raj Madhok:
Shri Yajna Datt Sharma:
Shri Sharda Nand:
Shrimati Shakuntala Na¥ar:

Will the Minister of Transport and
Shipping be pleased to state:

(a) the total amount spept on the
improvement of Jammu-Srinagar
Highway during the last five years;

(b) whether Government have con-
sidered the proposal of an alternative
Highway to Srinagar vig Kishtwar
and Sinthan Pass to relieve pressure
‘on Jammu-Srinagar Highway; and
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(c) if so, the decision arrived at?

The Doputy Minister in the Mipis-
try of Transport and Shipping (Shri
Bhakt Darshan): (a) The necesgary
information is being collected and will
be laid on the Table of the Sabha in
due course.

(b) and (¢). Yes, Sir. As the pro-
posed route from Chamba to Srinagar
via Bhaderwah-Kishtwar-Sinthan pass
and Anantnag was to pass through
high altitudes, which remains snow-
bound for nearly five to six months
in the year, the construction of the
road along this route was not con-
sidered useful,

Roads and Bridges in Union
Territories

8345. Shri Hem Raj: Will the Minis-
ter of Transport and Shipping be
pleased to state the loans and grants
proposed to be given to the various
Union Territories for the construction
of Roads and Bridges during the year
1967-68, Territory-wisz2?

The Deputy Minister in the Minis-
try of Transport and Shipping (Shri
Bhakt Darshan): The question of giv-
ing grants or loans to the Union Terri-
tories without  Legislatures -(i.e.
Delhi, Andaman and Nicobar Islands,
Laccadive, Minicoy and Amindivi
Islands, Chandigarh and Dadra and
Nagar Haveli) would not evidently
arise as their budgets are part of the
Central Budget. As regards the Union
Territories with Legislatures (i.e.
Manipur, Tripura, Himachal Pradegh,
Goa, Daman and Diu and ndi-
cherry), no grants or loans are given
to them for individual items, such
as roads and bridges. They are given
grants-in-aid to meet the overall
deficit in their revenue estimates and
loans to meet their net capital ex-
penditure (i.e. expenditure minus
recoveries). The overall provision
that exists in the Central Budgc: for
the grant of such loans and grants-in-
aid during 1967-68 is shown in the:
attached statement.
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Statement
Name of the Union Budget Estimates 1967-68

Territory Govt.

Grants Loans,

(Rs. in lak hs)

Himachal Pradesh 2092.42 944.02
Manipur . . . 788.49 256.70
Tripura " . . . 1009. 06 338.92
Pondicherry . " . 200,96 147.53
Goa, Daman & Diu . . 554.62 £53.98

2. In addition, the following provi-
€igns have been made for grants and
loans in the Central Budget for 1967-
3 in respect of certain Plan and non-
Fien Schen.es sponsored by some en.
tral Ministries:

Rs. 6549 lakhs
Rs. 92.17 lakhs

Grants
Loans

The amounts, if any, that might be
given out of these provisions to these
Union Territories is not yet known.

Community Development Blocks in
Himachal Pradesh

$346. Shri Hemx Raj: Wil]l the Minis-
ier of Food and Agriculture be pleas-
€d to state:

(a) the number of Community
Tevelopment Blocks which have been
opened so far in Himachal Pradesh
end whether they are equal in size
and population; g

(b) the special assistance given
during 1967-68 as project aid and if
s0, to-how many blocks, District-wise;
and

ic) the steps Government Ppropose
to take to make these blocks uniform
in population?

The Minister of State in the Minis-
iry of Food, Agriculture, Community
Developmeni and Cooperation (Shri
M. S, Gurupadaswamy): (a) and (c).
There are 89 C.D. Blocks in Himachal
Pradesh; in the nature of things, the
size or population coverage of blocks,

as indeed of other administrative units
cannot be uniform; special local con-
dition, geographical, ecological and
others, necessarily make for some
variations,

(b) During 1967-68, all the blocks
would get their pro-rata share of the
C.D. schematic outlay for the year; no
special assistance is envisaged.

Minor Irrigation Works in Himachal
Pradesh

8347, Shri Hem Raj: Will the Minis-
ter of Food and Agriouliire be pleas-
ed to state the amount of loans and
grants praposed to be given to Hima-
chal Pradesh for minor irrigation
works for the year 1067-88?

The Minister of State in the Minis-

In the Annual
Plan 1067-68, an outlay of Rs. 85.00
lakhs has been approved by the Plan-
ning Commission for minor irrigation
schemes in Himachal Pradesh. qu
plan schemes, Himachal Pradesh is
entitled to 100 per cemt grant-in-aid
while for non-plan schemes, & gnn!-
in-aid equivalent to the net deficit is
given. For schemes involving c;ipltll
eﬂpﬂnﬁt\ﬂ'lﬂoperoentlmis ven,
The provision for minor irrigation
works in the Union Territory’s budget
(both plan and non-plan) is Rs. 15,24
lakhs and the Unilon Territory
Adminisigetion would rec’ive gvaaita
in-aid to the tune of the net eXpendi-
ture. Similarly, the budget provision
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for minor irrigation schemes involving
capital expenditure is Rs, 10 lakhs
and the Union Territory Administra-
tion is eligible for 100 per cent loan
assistance for such sthemes.

Bus Service in Delhi

8348. Shri R. R, Singh Deo:
Stri D. Amat:
Shri D. N, Deb:

Will the Minister of Transport and
Bhipping be pleased to state:

(a) whether it is a faet that the
Delhi Administration have approach-
ed the Central Government for the
loan of services of experts either from
Bombay or Madras to review the
transport services in the capital and
suggest measures for streamlining the
bus services in the capital;

(b) whether Government have con-
sidered the request; and

(c) if so, with what result?

The Deputy Minister in the Minis-
try of Transport and Shipping (Shri
Bhakt Darshan): (a) to (c). No such

formal proposal has been received
from the Delhi Administration so far.
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Special Sugar Quotas

8351, Shri Virendrakumar Shah:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) the total quota of sugar allot-
ted by the Central Government to
bulk consumers like biscuits and con-
fectionary manufacturers and baby
food manufacturers whose products
are consumed all over the country
during the first half of 1967 in the
State of Gujarat;

(b) the allocation of sugar made to
them from the State's stock during
the above period;
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(c) what was their total require-

ment of sugar during
period;
(d) the extent to which their

requirement was not met; and

(e) how far the sugar requirement
of similar factories in other parts of
the country were met from (i) cen-
tral stocks, (ii) State stocks, and (iii)
the extent to which their requirements
were not met in the first half of 19877

The Minister of State in the Minis-
try of Food, Agricuitare, Commuonity
Development and Cooperatien (Shrl
Annasahib Shinde): (a) The total
quantity of sugar allotted directly by
the Central Government during the
first half of 1967 to biscuit and con-
fectionery manufacturers in Gujarat
wag 66 tonnes. No sugar was allotted
to baby food manufacturers,

(b) to (d)., The information is not
available,

(e) The total quantity of sugar
allotted directly by the Central Gov-
ernment to biscuit and confectionery
manufacturers and baby food and
condensed milk manufacturers situat-
ed in other States during the first half
of 1967 was 16,588.1 tonnes.

Information in respect of the quan-
tity allotted by the State Govern-
ments and the extent to which the
requirements were not met is not
available.
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Rates in Delhi Restaurants

8354 Shri D. C. Sharma: . Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the
restaurants in New Delhi are charg-
ing exorbitant rates for snacks, drinks
and meals;

(b) whether any check is main-
tained on the prices of eatables served
in the restaurants; and

(c) if not, the steps taken or pro-
posed to be taken to check the rise
in prices in restaurants in New Delhi?

The Minister of State in the Minis-
try of Food, Agricultire, Cotmmunity
Development and Cooperadion (8hri
Anngmhih Shinde): (a) and (b). Ne
check is maintained on the prices of
eatables served in the restaurants in
New Delhi. The rates charged by
them vary from restaurant to restau-
rant depending upon the facilities
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extended, location and quality of food .

and service etc.

(c) A meeting of various restau-
rants is being convened by Delhi
Administration to discuss the matter.

Pipes Supplied to Assam

8355. Shri Dhireswar Kalita: Will
the Minister of Food and Agricmlture
be pleased to state:

{a) whether it is a fact that Gov-
ernment gave some lakhg feet of agri-
cultural pipes to the State Govern-
ment of Assam in 1962;

(b) whether it wag in the nature
of a gift or sold to the State Govern-
ment of Assam and if so, on What
conditions;

(c) whether Government are aware
that there a commission of enquiry
was appointed to look into this deal;
and

(d) if so, the findings thereof?

The Minister of State in the Minis-
try of Food, Agriculture, Commaunity
Development and Cooperation (Shri
Annasahib S8hinde): (a) to (d). The
information is being collected and
would be laid on the Table of the
Sabha as soon as collected,

Production of CasheWnuts

8358. Shri B, N, Shastri: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that an ad
hoc Committee was constituted by
Government to suggest Wways and
means for incressing cashewnut pro-
duction;

(b) if so, the recommendations

thereof;

(¢) whether any survey has been
made regarding the suitability of land
and climate for the production of
cashewnuts;

(d) the total acreage of land under
cashewnuts cultivation; and
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(e) the proposed increase in the
acreage?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Amnasahib Shinde): (a) In pursuance
of recommendation made by Board
of Trade in February, 1964, a Study
Group on Cashew was set up by the
Ministry of Commerce under the
chairmanship of Dr. P. S. Lokanathan
to look into the question of Cashew
exports and Cashew production.

(b) The recommendations made by
the group with regard to production
are as follows:

(1) By the end of the Fourth Five
Year Plan, India should be
able to produce 3,28,000 tonnes
of raw nuts and thus count
on the availability of 1,78,000
tonnes of indigenous raw nuts
for processing and export
after making allowance for
1,50,000 tonnes towards wast-
age and indigenous consump-
tion.

(2) Since much will depend om
the performance of Maha-
rashtra, Mysore and Orissa
which have embarked on
ambitious programmes of
cashew cultivation during the
Fourth Plan, it was suggested
that the Joint Consultative
Committee of the Ministries
of Food and Agriculture and
Commerce should watch the
progress of cashew cultivation
of these States and review
the programmes from time to
time.

(3) At least in the initial stage,
the Government will have to
offer sufficient inducement to
cultivators to bring more land
under cashew production. One
important step towards this
measure would be to lift the
celing on land under the
Land Reforms Act, as is
already done in the case of
tea and rubber,
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(4) Since the present financial
assistance offered to cashew
cultivators is far too inade-
quate, it was suggested that
such cultivators be offered an
advance of Rs, 200 per acre,
of which 25 per cent may be
an outright grant and the
remaining 75 per cent may
be treated as a loan. The
interest on such loans, which
should not be more than 6 per
cent should not be charged
for the first 5 years. The
repayment of loans should be
in 8 annual instalments start-
ing from the sixth year or

even later,
i5) By way of assistance to
cashew cultivators in the

matter of soil fertilisation, a
special mixture should be got
prepared for free distribution
to cultivators—the cost of
preparing this mixture being
shared equally by the Cen-
tral and the State Govern-
ments.

Considering that 9,38,000 acres
of additional land is proposed
to be brought under cashew
cultivation during the Fourth
Plan, a provision of Rs. 19.38
crores will have to be made
in the Fourth Plan towards
the expenditure on cashew
research and development
towards grants and loans to
cashew cultivators.

(c) The Study Group had collected
information from various State Gov-
ernments in regard to area at present
under Cashew cultivation and those
that could be brought under Cashew
cuHivation during the Fourth Plan
period. Though the members of the
Study Group toured the concerned
States, they depended mainly on the
data furnished by the State Govern-
menis in regard to suitability of the
new land to be brought under cashew
cultivation.

(d) 191,645 hectares in
(Latest available figure).

8

—
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(e) The Study Group recommended
an additional area of 9,38,000 acres to
be brought under fresh cultivation
during the Fourth Plan period. This
was considered by the Cashew Deve-
lopment Council which recommended
the area to be brought in forest and
non-forest area as 6,00,000 acres.
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expenditure on Refreshmeant of
Passengers by LA.C.

8357. Shri B. N. Shastri; Will the
Minister of Tourism and Civil Avia-
tinn he pleased to state:

(a) the expenditure per passenger
incurred by the Indian Airlines Cor-
poration on refreshments on Delhi-
Calcutta and Calcurtta-Gauhati routes;
and

(b) its percentage of the total ex-
penditure incurred by the Indian Adr-
lines Corporation on the amenities of
passengers on these routes?

The Minister of Tourism and Civil
Aviation (Dr. Karan Singh): (a) and
(b). The Corporation do not maintaim
records of flightwise cost of meals.
The average cost gn meals per pes-
senger is Rs. 3.66, and its percentage
of the total expenditure incurred om
amenities of passengers is 46.5 per
cent.

Supply of Foodgraing to Assam

8358. Shri B. N. Shastri: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Government are
aware that the quota of wheat allot-
ted to Assam is not moving as per
time schedule; and

(b) if so, the steps Government pro-
;13se tc take to expedite the moveluen
of foodgrains to Assam?

The Minister of State in the Minks-
try of Food, Agriculture, Community
Development and Cooperation (Bhei
Annasahip Shinde): (a) and (b). Prior
to the month of June, 1987, the move-
ment of the quota allotted to Assam
was not according to schedule in view
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of the inadequate availability of im-
ported wheat at Calcutta and other
ports. During the months of June
and July, 1967, however, the move-
ment to Assam was stepped up and
the despatches of wheat to Assam
were in accordance with the allot-
ments made. This pace of movement
will continue during the present month
also,

Classification of Restaurants and
Eating Houses

8359, Shri Jyotirmoy Basu:
Shri K. Haldar;
Shri P, P. Esthose:

Wil] the Minister Minister of Tour-
ism and Civil Avistion be pleagsed to
state:

(a) whether there is any classifica-
tion of restaurants and eating houses
catering to the tourists;

(b) if so, whether there is any price
gradation on the basis of classifica-
tion; and

(c) if not, whether Government
propose to classify these in order to
check the prices?

The Minister of Tourism and Civil
Avistten (Dr. Karan Singh:. (a, Res-
#aurants and eating houses considered
suitable for catering to the require-
ments of foreign tourists, are approv-
ed by the Government, There is no
system of classification for such esta-
blishments.

(b) No, Sir.

(¢) There is no such proposal at
present.

Dr. Dharma Teja’s Dealings with
M/s Mitsubishi Heavy Indusiriey Lid.
of Japan
$360. Shry Jyotirmoy Basa:

Shri K. Haldar;
Shri P. P. Esthose:

. Will the Minister of Transport and
SHipping be pleased to state:

(a) whether M/s Mitsubishi Heavy
Industries Ltd. “wip builders firm
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of Japan, had provided Dr. Dharma
Teja with fietitious and undated
vouchers, which helped him to de-
fraud the Central Government;

(b) whether Government are in pos-
session of such documents or photo-
states of it; and

(e) whether Government  have
cautioned all the Ministries and De-
partments with regard to the said
Japanese firm?

The Minister of Transport and Ship-
ping (Dr. V. K. R. V. Rao): (a) to
(e). The matter is under enquiry and
some of its aspects may have a bearing
on the civil proceedings against Dr.
Teja in a New York Court. It will
be possible to arrive at a conclusion
with regard to the matter referred
to after the civil suit has been con-
cluded and the detailed scrutiny of
the accounts of the Jayanti Shipping
Company since its inception now in
progress has been completed, There-
after guch further action ag may be
necessary in the circumstances will
be considered.

Procurement of rice in Andhra
Pradesh

8361. Shri V. Narasimha Rao: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the guantity of rice procured in
Andhrg Pradesh in 1966-67 and the
rate paid per quintal to the paddy
growers by the State Finance Corpo-
ration; and

(b) the States to which the procur-
ed rice was exported and the quantity
reserved for emergency requirement
in the State?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shei
Arnnasahip Shinde): (a) During 1966-
67 rice and paddy are being procured
in Andhra Pradesh by the Food Cof-
poration of India. Upto the 3rd Aug-
ust, 533,886 rice tonnes of rice and
peddy had been procured by them.
In addition they had also procured
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31,609 tonnes of seed paddy. Payment
for paddy and rice js- made according
to statutorily fixed prices,
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(b) 3,36,361 rice tonnes of rice and
paddy have been supplied to Kerala,
Mysore, Goa, Maharashtra, West
Bengal, Madras and to Defence, The
entire quantity of seed paddy has been
sent to Bihar. 1,97,525 tonnes have
been retained for the Stlate reserve,

Tourism during fourth plan

- 8362. Shri N, K. Sanghi:
Shri ¥. A. Prasad:
Shri D. N. Patodia:

Will the Minister of Tourism and
Civil Aviation be pleased to state:

(a) the allocations made under the
Fourth Plan for creating better tour-
ist facilities at the places of tourists
interest in the country; and

(b) the amount to be gpent for
providing such facilities jn Rajasthan,
Andhra Pradesh and Madras?

The Minister of Tourism ang Civil
Aviation (Dr. Karan Singh): (a) An
allocation of Rs. 25 crores has been
made in the Fourth Plan for develop-
ing tourist facilities in the country.

(b) The amounts allocated for pro-
viding tourist facilities in Ra;astha.n
Andhra Pradesh and Madras in the
fourth Plan are Rs. 58.00 lakhs,
Rs. 49,50 lakhs and Rs. 73.50 lakhs
respectively.,

Foreign tourists who visited Andhra
* Pradesh ang Madms in 1966-67

8363, Shri Y. A. Prasad: Will the
Minister of Tourism and Civil Avia-
tion bt pleased to state:

(a) whether Government have
made any assessment to find out the
number of foreign tourists who visit-
ed places of tourist interest in Andhra
Pradesh and Madrag during the year
1966-67; . and

(b) if so, the details thereof?

The Minister of Tourism sna Civil
Aviation (Dr. Earan Singh): (a) and
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(b). The Department of Tourism com-
piles statistics of the number of for-
eign tourists visiting India. No statis-
tics are maintained of the number
visiting each State. The data on the
number of foreign tourists who visited
places of interest jn Andhra Pradesh
and Madras during 1966-67 is there-
fore not available. A statewise sample
survey of fordign tourists from North
America, Western Europe, Australia
and Japan was however conducted in
the year 1962 when it was estimated
that about 2.3 per cent of the total
number of foreign tourists from these
countries visiteq Andhra Pradesh and
20 per cent visited Madras during
that year.

e & woeqw wy e

8364. sit WieTceTwaETr: ¥
W aur §fw g4t g T woFar
w4 fF .

(%) 71 zfgorafen afees
HrAT % a1 FE g aeweqrT F fawrer
weeA wa w1 fawrw 7% ¥ wOw
daT T FOA AN FT qA X FEVG
#F foa &1 19T TATE KT FCHTT W
frame 2, =Y

(=) afzegr Arsasrarmand?

ww, pfw, erqufow feere o
T W ¥ veq st (o v
wifgw fr): (%) a7 (@), o1, g
e Age afier, fanay -
frafa g1 @) & 7 fmar SR noregn
¥ Avw a7 fava #7F A AW F
wogre ¥ qfcfora soar &, 97w
184 FUT &I =0 g | TAHSTH
TET ¥ T i & 50 Wy OFE gfy
qrde | qfgioET 1 S4w =9I
1970—71 aF T & ITET | 994
ST F1 FF & 1 22 FT FE TR
FI¥L AL T AT faaor oy g
Fr oy | Wk doer # wafa @
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@F & sufaa fawma & o2 10 ¥0%
¥ FY ey A7 9% § | ofge
T FHT AW 1977 AF T § M
Y7 3q wafa § ag  fepior 122 6
¥ U€ F ¥ qur A« fageor
AT # QW FET E

wgTCT W wrafeer A o wiw

8365 off dwow aifew :  w
ww awr gfe qadt o F@ A oFw
w41 f
(%) wgraeg ® warfaw O €
aifew w1 3

(@) Tam wETUSg €T X W
fagar § & smarfem 77 &1 adwm s
wwr fagr sm; A

(w) afx &, ar A& Tt7 97 F70
wTaaTgr Y Tk ¥ 7

ww, iy, arpofae feww aer
AEETT W § e (s awe

wfw ) : (F) 7w goere &
fafirees: smarfae wwrit &1 #1€ fag-
e arfaw =i sy AgY g€ & 1 g
AT, 1967 A AT TF 17 & 18 ¥4
A auE T 1) g afd
faerae, 1967 a% # wafaw & fox
wfa 7@ 1.45 & 1.50 s HEEd
% T it )

(@) Hrgr

() wETe ®Y WTATHT HT FATE
T Tl FT AN ATAEFATHT FY
o ¥ @ %€ difga gowfer ¥ agr-
g Rfas A wEE A T @

Forelgn Tourists in Rajasthan

#3668, Shri D. N. Patodia

Shri N. K. SBanghi

Will the Minister of Tourism and
Civil Aviation be pleased to state:
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() whether Government have made
any assessment t{o find out the number
of foreign tourists who visit places
of tourists jnterest in Rajasthan every
year;

(b) whether there has been any
decline in the number of tourists who
visited Rajasthan during the last three
years;

(¢) whether Government have tried
to find out the causes for the same;
and

(d) if so, the remedial steps takem
or proposed to be taken in the matter?

The Minister of Tourism ang Otvil
Aviation (Dr. Karan Singh): (a) A
sample survey of the pumber of
foreign tourists visiting each State
was made in 1962. This survey was
confined top the tourists from North
America, Western Europe, Australia
and Japan. It was then estimated that
about 162 per cent of the tourists
from these countries visiteq the State
of Rajasthan. Of these, approximately
93 per cent visited Jaipur and 5 per
cent visited ‘Udaipur. This assess-
ment has not been made in subse-
quent years,

(b) There is no reason to hold that
there has been such a decline except
for a period during the Indo-Pakistan
conflict.

(c) and (d). Do not arise,
Urea Fertlliser from Japan

8367. Shri K. P. Singh Deo: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that Japan
has offered to India seven millioy, yen
credit for the purchase of urea fer-
tilizer; and

(b) if so, the terms of the credits?

The Minister of State in the Mimie-
try of Food, Agriculture, Community
Development and o Silri
Annasahib Shinde): (a) Yes, Bir.
Japan has offered yen credit equiva-
lent to 7 million dollars.
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(b) The loan is repayable over a qaT
period of 15 years incleding five ga'r.) mqﬁ“%ﬁ-mq
year's grace and carries an interest 1 4% H19 9% FRYANT fFam w 4m;

of 5.75 per cent per annum. The clos-
ing date of the loan will be 31-3-1969.
The loan is a part of food aid to India
and is meant for the purchase of urea
fertilizer of Japanese manufacture.

Automobile Association of Upper India

8368. Shri Jyotirmoy Basu: Will the
Minister of Transport and Shipping
be pleased to state:

(a) the form of patronage Govern-
ment extend to the Automobile As-
sociation of Upper India; and

(b) whether Government in any
way exercise any control over its
functions, finance etc?

The Deputy Minister in the Minis-
try of Transport and Shipping (Shri
Bhakt Darshan): (a) The Association
has been recognised by the Delhi Ad-
ministration for the purpose of is-
suing driving licences vnder the Motor
Vehicles Act, 1939, collection of tax
under the Delhi Motor Vehicles Taxa-
tion Act, 1962, and the issue of tax-
tokens to its members.

(b) The accounts of the Association
relating to collection of Motor tax
and fee for conducting driving tests
and issuing driving licences are sub-
ject to audit by the Delhi Administra-
tion.

fagre & qeay IR T WAt 7
Tyt w1 frmfor
8368 ® W WY BMWT:
T wra xar whrsAr ag aaT wy

(%) mzst 1 faglw = &
faa svwrr gror fagre % gzmw gma
nw G5 N gfy 3¢ e wqEw
ﬁmmg,

(&) fagre & gforar aar sgeon
fawr ¥ qzmw Ty oy G § 3@
AT ¥ 0 A% ey e vt wwE
ant af g,

L 158
(w) afe &, &t awee 7 g T
§ war wrdard &1 2 7

ww, pfy, awafaes fewrw war
HEETC JATHY § TewEnt (s wwr-
wigg firx) : (F) & (7). IWwQ
#EY #Y @1 @r g W famd g o
9z 9T T & I |
Fruit preservation Factories in Assam

8368-B. Shrimatj Jyotsna Chanda:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) the names of the fruit preser-
vation factories in Assam with their
capacities;

(b) whether any of them has receiv-
ed Government help; and

(¢) whether Government have any
scheme to develop this industry in
Assam for boosting vp exports?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (8hri
Annasahib Shinde): (a) A statement
is laid on the Table of the House.
[Placed in Library. See No. LT-1371/
87].

(b) Yes, Assistance has been forth-
coming from the State Government
and National Cooperative Develop-
ment Corporation.

(¢) Messrs Assam Fruit Products
Ltd, have been granted Industrial
Licence to manufacture Pineapple and
Orange products on a large scale at
Silehar. This plant, when set up, shall
be able to export products to foreign
countries.

TRTHATEY T & DAY gror wwtwy o
wrgt
8368~n. sft Whmwr: ¥

ofcwgn war swgn 941 g8 A ®T

T w34 F
(%) 7oz 99 2 fF awrardn
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1246 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

ReroRTED DEPORTATION OF INDIAN
NATIONALS FROM SINGAPORE

ot awrrefey (Fgage) o waw
e, & wirewswfn 9w g &
frafafe fawr # wic Rfrs-wrd

w1 v faeran § WY ST S
iR icr g —
“femgT ¥ Wi aegeEl &
W forrer &7 awraT )

The Minister of External Affairs
(Shri M. C. Chagla): Following the
British decision to withdraw their
troops from the base in BSingapore
there has been apprehension that the
ensuing retrenchment would adverse-
ly affect large numbers of Indians in
Bingapore. There have alsp been
some press reports which in general
conveyeq the impression that Indians
in Singapore have been singled out
for discriminatory treatment.

I should like to keep the House
informed of the position in this re-
gard, There are approximately 29,000
currently employed jn the base in
Singapore of whom about 6,000 are
Indfan nationals. According to the
Singapore authorities retrenchment
during the next yecar wii] affezt sbout
2.500 people, and by 1970 about 15,000
might be unembployed.

The Singapore Government's pri-
mary responsibility will be towards
iheir own citizens including those of
Indian origin. They have, however,
stated that they would provide work
permits to non-Singapore citizens also
in case they find alternative employ-
ment. They have also =aid that the
latter category will be free to stay
on in Singapore, if tiey so desire.
Singapore has no intention of forcibly
deporting non-citizens, or for that
matter Indians in particular.
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Bone press reports have appaared
indicgéing 'bat the Singapore Gov-
ermment might make things giffieult
for Simgapore nationals of Indian wuri-
gin by preventing their families
from re-entering Singapore in cases
when such families have been away
from the country for z congidepable
time. In point of fact the Immi-
gration (Prohibition of Entry) Omder
of 1966 enmables the Singapore Gov-
ernment to prohibit the emtry of the
wife of Singapore citizen who has
been living separately from her hus-
band for a continuous period of five
vears. This Ordinance applies to
families of Singapore citizens irres-
pective of their origin. The recent
announcement on the subject does
not therefore appear 10 be any Dew
policy decision, por can it be cans-
trued as discriminatery against people
of Indian origin in Singapore, as it
applies to @l citizens of Singapore.

There have also been press reports
suggesting that inducements are being
offered to Singapore citizens of Indian
origin to renounce their citizenship
and return to India. On July 23rd,
one of the Singapore leaders in a
speech advised Singapore citizens
facing unemployment to take this
opportunity to seek re-union with
their families. He added that the
Singapore Government would facili-
tate withdrawal of their gratuity and
provident fund even though they
might not have reached the age of
55, provided they were to “leave the
rountry with no intention of coming
back”. It was, however, made quite
clear that should any such persons
wish to continue to stay in Singapere,
the Government would look after
them “without any discrimination™.
We have also been assured by the
Singapore Government that there was
nothing in these remarks to indicate
that they were intended to apply to
persons of Indian origin alone.

In view of the concern that was
felt regarding the future of Indians
in Singapore, the matter was taken
up with the Singapore Government

Deportation of BRAVANA 17, 1889 (SAKA)

Indians from
Singapore (C.A.)
and with the High Commissioner of
Singapore in Delhi. The Gevern-
ment of Singapore has clarified that
it is definitely not their intentiom to
discriminate in wny manner against
peaople of Indisn origin. The Prime
Minister of Singapore, Mr. Lee Kuan
Yew has himself assured us on this
point. We have accepted the assur-
ance of the Government of Singapore
and we feel that they will be imple-
mented both in letter and spirit. On
our part we shall continue to coape-
rate with them to ensure that Indians
in Singapore remain fully conscious
of their rights and responsibilities.
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We have also made it clear that
any Singapore citizen of Indian crigin
cannot automatically claim Indian
nationality merely by venouncing their
Singapore citizenship. They would
become stateless persons and would
have to fulfil the conditions laid down
for Indian citizenship before being
entitled to it.

Singapore shares with us a common
dedication to the principle of a multi-
racial, multi-lingual and secular so-
ciety, and we in India have watghed
with admiration the dynamism and
imagination with which the Govern-
ment of Singapore under its present
leadership has been taking steps to
build up the country on these lipes.
We are confident that they will con-
tinue to follow these policies which
have helped greatly to consolidate the
friendly relations between our two

countries.
May | make one appeal to the
House? We are engaged in very

delicate talks both here and in Singa-
pore with regard to this problem and
1 will appeal to the Members of this
House not to say anything which
make the Singapore Government feel
that we are interfering with their
internal affairs. Singapore has been
a very friendly country. We have
had assurances and 1 am sure this
problem will be tackled in the spirit
in which the Prime Minister down-
wards have said it will be tackled.
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Shri M, C. Chagla: My hon. friend
hag done what I appealed to the
House not to do. The Prime Minister of
Singapore is a great friend of India
and he is a very able man. He has
administered that country, as we said,
with great dynamism and with a great
sense of fairplay to all those who had
become Singapore citizens. He has
been saying that no people are more
welcome in Singapore than Indians
who have acquired Singapore citizen-
ship. Therefore, I appeal to my hon.
friends not to indulge in these
things.

W grR wa wHTm (IR
ga% foerd ¥ & AT )

Shrimati Tarkeshwari Sinha
(Barh): His remarks may be expung-
ed.

Mr, Speaker: No, no. Hon. Mem-

bers should not misuse their privilege
like this and after that it cannot be
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simply removed. The Speaker has
not got that power under any rule to
simply white wash everything and
remove everything. For that you
must change the rules.

ot e fagrd o (FeaEe):
I & ¢ v 35 7% fF 57T A
qg Y 91 |

Myr. Bpeaker: Members must be
careful. :

off vt 7 (78) A gEm@ s &
TER AT WRIE F1 g7 faArn Im@Ar §
f femrgz &1 sy T farge @ o
W AT § 1 1962 # =Y wTRRT
F 12 OF S qvw wvg ¢ ) g
anr fadwi ¥ S@r war E—waw &
qATE A ATAX WY AT gy
EARNE g m g A
T s wr S AW FT A
S & § 7 31 A& & 1 & S A
gfﬁwfﬂ'ﬂﬁ!‘a’ ¥ w7 o4f weraw
oo fvar @ fe 9 s F A
I AW & AT T AE FT AT
i fear o1 @ &, W fear @ At
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FaET v AArar frwar @ s @ Gra
g e,

Y wTe arf (7gE) - FW FER
amRE?

il TwF AW R Y

Shri M. C. Chagla: I myself went
to Singapore recently and met Indian
citizeng there. I had talks with some
of them. I want to assure the House
that the Indians there are very happy
and many of them are flourishing

st far wave woesht (e’ ):
fargz & ot wrdw aw @ ¥ feefr
TYfEgt ¥ agr & W I g awafoar
g et & 7

Shri M. C. Chagla: There are soine
who are there for generations. Some
have gone recently, I do not know
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about the value of their property. I
would like to have notice.

oY fa s &1 (wgaAy) o W
HETT A A9 qqe & Fgr @ R ww
e qeee @Y fegear %< &Y sTaa
T 1970 TF TEE AKX FACEATT
Do Fam g g 5@
owig & 2T oy g # fea
fegeart o& & W Ao famR &
frm E AR fear e adf & 7
1957 ¥ #gr it fedrg=fo fawr o=
frar T qr SEH Fgr ow@T av fE oo
FTHAATT & AT § F &Y 7T F 72
forgw s@r & 9 § amfar @
ordit | % s amgan g fr o feaa
fegart vt & o & fag
gt frar fael &t Awrfcrar sam
N 7 o feat #v amforar sa
gt #Y 7k ?

Shri M. C. Chagla: My hon. friend
has misunderstood the answer 1 have
given. 1 said, the total number
working on the British bases is 30,000
and 15,000 will become redundant by
1970, Of these 30,000 working at
the base, only 6,000 are Indian natio-
mals, T am sorry I am not in a
position to say at present how many
are Singapore citizens and how many
of them have not yet acquired Singa-
pore citizenship. We are getting
those figures. About the other part
of the question, we have been assur-
ed that if any Indian national ap-
plies for Singapore citizenship and
satisfles the conditions laid down for
the acquisition of Singapore citizen-
ship, he will be granted that citizen-
£hip.

ot Wlo Wo myEY  (FIETAE)
W vl S agr @ @ § W P
xgt &Y ATfoRaT o ¥ & § oix o
are o quy femt TR o g ¥ v
IR A A IEH R N
1884 (Ai) LSD—1.

Singapore (C.A.)
qET FT T ITH ATH TVGT FT WA

w wafa T 2 @ § R Wi
e faaw @Fc Wi amforar

AT ATE WK TgF /AT E A W7 W
g ¥ W §@R ¥ 3w faar
frar g ?

Shri M. C. Chagla: The usual pat-
tern of Indian behaviour in Singapore
at least with regard to workers is,
they acquire Singapore citizenship,
work there till they retire, get their
provident fund, come back and joim
their family in #ndia. Their fami-
lies remain in India. As regardg the
question of the family going to joln
them in Singapore, this matter will
be decided according to the Singa-
pore law. But again, we have been
assured that there will be no diseri-
mination with regard to the entry of
families between Indians and citizens
of other Asian origin.

st sito So F@WY : AT W FE
a7 | WEF A% A AFHT § FO Wi
3 & forrds ofae agr WY E Wi @
gz agt W w0 § | IgA Aw W
fedrgafy o & ot § 1 ¥ T wol
& e HY AT HT AG AR TH W7
ATE A ITHY EAAT AGTAAT AT W A oW
W1 T & T T I A Ayt Ty o
awdt & oY a4t feafa § v & wrh
arfos awAT W1g ar & o W g
fis Tt ST W T wOh ?

Shri M C. Chagla: As regards tak-
ing. up Indian citizenship, if they
renounce Singapore citizenship they
become stateless persons.

Mr. Speaker: What the hon. Mem-
ber asks is, if he has already taken citi-
zenship there and his family is here
what is the help that this Govern-
ment ig giving for him to take his
family there?

Shri M, C. Chagla: The normal pat-

tern is to leave the family behind, go
and work there, after retirement get
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the provident fund and then come
back angd join the family here. There-
fore, the problem does not arise. If
they want to get their families there,
as I said, this would be regulated by
the Singapore law and there would
be no discrimination. As regards
citizenship.. ..

stslto Wo Mt : wemw wERET
qg TR d 0 st frres v
TET & | ST a8 WA gfare # fafe-
o AT ey & agt w1 afEr
WY qgT A W o . L

1222 hrs.
RE, DISPOSAL OF NOTICES FROM
MEMBERS

Some hon. Miembers rose—
Mr. Speaker: Let us proceed now—
Dr. V. K, R. V. Rao—

..Shri Nath Pal (Rajapur): Sir, I rise
to a point of order,

wo T wiigy  Sitigm (FH)
A sgEeqy 1 9w fw 115 & gt
& wenw & wikw fraw 115 ¥ s
Mr, Speaker: I have not received
anything.

Shri Nath Pai: You have received
from me,

e T wANRT wifgat : Afew &
o ae ot g 1 wewer & wdw-frw
115 % =TI | [ ¥ AT 97 R g
FTr vy § o % e A formar ? ag
A @ o g feft ot S &
Fa< ¢ fomet s 89 fors e av ot
wyer ¥ W IO JATe F A=t wgey
A qeaEgEr B 9 q@ qg T O
? @ § oafe F 978 Fqcwg FE A
T Ag IE R AEAE |
Shri Nath Pai: Sir, under the rules

1 am required to draw your atten-
#lon, before the list of business is en=-
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Members
tered into, under rule 225, that you

have to dispose of the notices we have
given.

Mr. Speaker: Should I dispose them
of on the floor of the House? I would
request the hon. Member to advise me
on this,

Shri Nath Pai: Not at all.

Mr. Speaker: Am I to dispose of all
the notices 1 have received on the
floor of the House? I gm prepared to
do # jf that ig the desire of the
House,

Shri Nath Pai: Sir, there is a lot of
confusion between you and us some-
times; all the credit should not come
to us, you have a lion's ghare in it.

Mr. Speaker: I do not accept that
on any day all the notices that are
received should be disposed of on the
floor of the House. I am not prepared
to accept that. I do not think any
Speaker is capable of doing it.

Shri Nath Pal: Sir, you do not say
what the matter is. The House does
not know what the matter is.

Mr, Speaker: I have the paper with
me, What ig the use of raising it in
the House ang asking me to take a
decision?

Shri Nath Pai: From yesterday's
proceedings, I do not see which mat-
ter you have kept pending.

Mr. Speaker: I would request the
hon. Member to hear me for g minute.

Shri Nath Pai: Why a minute, Sir,
the whole day I will sit with you.

Mr. gpeaker: I want the hon.
Member to hear me so that I need not
say every time “please sit down™. All
that I am saying is, if I had given
permission I would have myself re-
quested him to raise it, As the hon.
Member himself knows, 30 to 40 noti-
ces are given every day. I do not
want to mention what the notice is
about. I have the paper with me.
Only when it is permitted and due
notice is given, # can be raised in the
Houme.
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Shri Nath Pai: I have given several
notices. I do not know what you are
disallowing. Sir, kindly bear with me
patiently for a minute. There was an
adjournment motion.

Mr, Speaker: 1 am only worried
that if I allow the hon., Member now
# will pecome a practice.

Bhri Nath Pai: I have gone very
carefully through the record. It is
on page 30326. You say: “There are
three matters pending before me".
Earlier to that you say, in reply to
my question, “I am having it in con-
sideration”. If you say it has been
disposed of, I will not try to raise it.
You have not disposed it of, that is
my submission, and therefore my
right grises. I am quite clear.

Mr. Speaker: Even then he has no
right to raise it here in this way.
He himself gays that I have not dis-
posed it of Anyway, he may raise
it. I do not want to object.

Shri Nath Pai: Mr. Speaker, I
would like to know which matter you
have disallowed. Why don't you at
least clarify?

Mr. Speaker: If the hon. Member
hed asked me I would have told him.
He never asked me at any stage. On
the floor of the House he begins rais-
ing it.

Shri Nath Pai: It is not that I did
not do that, I am sorry we are com-
ing to this level, I asked through pro-
per channel and I was told yesterday
that my privilege motion is being held
by you. The privilege motion
arises out of the reply of Shri Chagla;
mine was agairst him. Today 1 have
given notice of a motion of contempt
of the House ggainst him that when
my motion hag been held by you as
pending, a clarification has been given
by his Ministry. Now, Mr. Speaker,
where do we stand? There is my ad-
journment motion and there is my
calling attention notice and other
notices. Which of them have you
allowed, disallowed or kept pending?

Mr, Speaker: T am not going to tell
before the House; you should kindly
excuse me.

SRAVANA 17, 1889 (SAKA)
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Shri Nath Pal: You will kindly
excuse me by enlightening me on

this point.

Mr. Speaker: I do not want to do
it here in the House. I have got a
number of notices from you and, as
you have yourself stated, I have not
given any decision. If you raise it in
the House, what can I do? I can only
say that I have not come to any deci-
sion.

Shri Nath Pai: At 11.30 today I re-
ceived a message that my wmotion of
contempt against Shri Chagla has
been disallowed. That is the latest
information I have got. I am 'making
enquiries about my other ‘motions. I
beg of you that we must get in writ-
ing your decisions on these motions
because you were saying repeatedly
yesterday that you will jnform me
through the proper channel. I want to

know whether my motion is  being
withheld,
Mr. Speaker: That is a different

point. Yesterday, it was about ship-
ping.

Shri Nath Pai: That was the con-
fusion.

Mr, speaker: I have got soc many
notices before me, One is about All
India Ports and Docks Workers.

Shri Nath Pai: That is an adjourn-
ment motion.

Mr, Speaker: When 1 reccive 80
many adjournment motions, some are
disallowed. Now, will you kindly sit
down? 1 want to be guided by the
House about the procedure that has
to be followed in these cases. If you
want to change the existing practice,
I have no objection. Every member
who has given notice of a motion can
raise it in the House, whether it s
admitted or not. Let us have it
every day. I have no objection. But,
surely, if Shri Nath Pai alone ralees
it and some other members are mnot
allowed to raise it, I will pe put in a
very delicate gnd embarrassing posi-
tion. Because, I get every day 30 or
40 notices and I tell all the members
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“no, I am pot allowing them and you
shall not be allowed to raise them in
the House”. Now, if Shri Nath Pai
raises it and I allow it, while not
allowing others, my position will be-
come difficult. If everyday this hap-
pens, what am I to do? After all, each
day I would be disposing of 40 cal-
ling attention notices and adjourn-
ment motions. If every day every
'member raises on the floor of the
House whatever I might have done in
respect of their notices, rejecting or
admitting them, what would be my
position. The House or the Rules Com-
mittee may tell me what I have to
do. T will follow it. I have no ob-
jection, Every day, immediately after
the question hour, every member can
get up and say what he wants about
his notice.

Shry Nath Pai: If we gat conflicting
messages from your office, what gare
we to do?

Mr. Speaker: Where is the confliot-
ing message?

Shri Nath Pai: My motion of pri-
wvilege is being kept pending. Is it s0?

Mr, SBpeaker: I cannot answer your
question in the House. I refuse to
answer it here.

Shri Nath Pal: Then where do I
stand? Why don't you tell me What is
allowed and what is not allowed.

Mr. Speaker: Then I can under-
stand. If you want intimation....

Shri Nath Pai: That is what I am
asking all the time.

Mr. speaker: I accept the sugges-
tion. In the Secretariat there may be
a little delay. Anyhow, we can do it.
At 1030 or 1045 I saw this privilege
motion. The office might have taken a
little time vo send the communication
in writing.

Shri Natp Pal: Unless we get 2
communication how do we know the
fate of our notices?

Re, Disposal of Notice AUGUST 8, 1967
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Mr. Speaker: If it is the desire of
the members, I will try to see that
members gre informed of the position.

Shri Hem Barua (Mangaldai):
There ig a lot of dross accumulating
in your portals, When the question of
the finances of the Nizam came up
during question time gne day, you
said that you will allow half an
hour discussion. Immediately, I gave
notice of a half an hour discussion, Up
till now I have not been informed as
to what happened to my notice. At
the same time, we have got a notice
from your office, telling us that we
should not table short notice ques-
tions since short notice questiong for
the rest of the present session have
already been fixed up. Now, my sub-
mission is this. Instead of putting
down one short notice question a day,
you can allow two short notice ques-
tions,

Shri Chintamani Panigrahj (Bhu-
baneswar: Sir, I have also glven
notice of so many calling attention
and short notice questions. None of
them seem to have been admitted.

Mr. Speaker: Now, we will take up
papers to be laid on the Table.

12.30 hrs.
PAPERS LAID ON THE TABLE

Reporr oF SmrrpmNG DEVELOPMENT FUND
COMMITTEE AND STATEMENT CORRECT-
ING CERTAIN INFORMATION GIVEN ON
25tH JuLy 1967 RE. REPATRIATION OF
Dr. DHARMA TEJA

The Minister of Transport and
Shipping (Dr, V. K., B, V. Rao): 8ir,
I beg to lay on the Table:—

(1) A copy of the Report and C?r-
tifled Accounts of the Shipping
Development Fund Committee
for the year 1985-86, together
with the Audit Report thereon,
under sub-gection (8) of section
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16 of the Merchant
Act, 1958.

(2) A statement correcting certain
information given by him in
the House on the 25th July,
1867 dquring the discussion on
the statement regarding Repat-
riation of Dr. Dharmg Teja.
[Placed in Library. See No. LT-
1347/67].

Shipping

Mr. Speaker: Next, Shri K. K. Shah.

Shri Nath Pai (Rajapur): Sir, I do
not think you are following the rules
this time. You had told us then that
after the statement is made by the
Minister concerned, you will allow us
an gpportunity to ask questions....

..Mr, Speaker: That statement has

not yet been made.

Shri Nath Pal: It is laid on the

Table,

Mr. Speaker: This is differemt, He
is yet to come to that.

Shri S, M. Banerjee (Kanpur): Sir,
I want to speak on sub-item (2) of
item 4 of the agenda. The hon, Minis-
ter has laid a statement on the Table,
correcting some information given by
him on the floor of the House on 25th
July 1967. Here I would point out that
the earlier statement was made by
the Minister as early as 25th July.
Today it is 8th August and he is cor-
recting it now. Previously it was
ruled by the Chair that if there was
any apparernd mistake committed un-
consciously or consciously, inadver-
tently or otherwise, it should be cor-
rected jmmediately. He is correcting
the gnswer which he gave on the
25th today knowling fully well that the
House js going to adjourn on the 12th
a0 that there is not time left for
discussion, So I will only request you
to see that it is not gone in future.

REPORT OF THE rrEss CouUNCIL oF INDIA
FOR 1968, (NovEmsrr-DEcEMBER)

The Deputy Minister in the Ministry
"of Information and Broadcasting

Papers Laid SRAVANA 17, 1889 (SAKA)
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(Shrimati Nandimi Satpathy): Sir, on
behal? of Shri K. K. Shah, I beg to
lay on the Table—

A copy of the Report of the Press
Council of India for the year
1966  (November-December)
under section 18 of the Prese
Council Act, 1965. [Placed in

Library. See No, LT-1348/
67.)
RePORT OF THE CoMMIBSIONER oOF

RAILWAY SAFETY FoR 1965-66, PAPERS
UNDER SUB-RULE (5) OF RULE § or
THE ATR CORPORATIONS RuLEs, rre.

The Deputy Minister in the Ministry
of Tourism and Civil Aviation (Shri-
mati Jahanara Jalpal Singh): Sir, on
behalf of Dr. Karan Singh, I beg to
lay on the Table—

(1) A copy of the Report of the
Commissioner of Railway
Safety on the working of the
Railway Inspectorate for the
year 1965-66. [Placed in Li-
brary. See No. LT-1349/67].

(2) A copy each of the following
papers under sub-rule (5) of
rule 3 of the Air Corporations
Rule, 1954:

(i) Summary of Budget Esti-
mates for Revenue and Ex-
penditure of Air Indja for
the year 1967-68.

(ii) Summary of Actuals for the
vear 1085-66, Budget Esti-
mates and Revised Esti
mates for the year 1068-87
and Budget Estimates for
the year 1067-68 under
Capita]l of Air India.

[Placed in Library. See No. LT-
1350/617.]

(iii) Summary of Budget Esti-
mates of Revenue and Ex-
penditure of the Indian Air-
lines Corporation for the
year 1967-88.

(iv) Summary of Actuals for the
year 1085-868, Budget Ksti-
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mates and Revised Estimates
for the year 1966-67 and
Budget Estimates for the
year 1867-68 under Capital
of the Indian Airlines Cor-
poration.

[Placed in Library.
1350/67.]

STATEMENT REGARDING IDIKKI HyYDRO-
ELECTRIC PROJECT

The Minister of Irrigation and
Power (Dr. K, L. Rao): Sir, I beg to
lay on the Table—

A statement regarding Idikki
Hydro-Electric  Project in
Kerala. [Placed in Library.
See No. LT-1851/67].

ANNUAL REPORT OF INDIAN CENTRAL
Omseeps COMMITTEE FOR THE YEAR
1965-66, ETC.

See No. LT-

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): Sir, I beg to lay
en the Table—

{1) A copy of the Annual Report
of the Indian Central Oilseeds
Committee for the year 1965-
66. [Placed in Library, See
No. LT-1352/67.]

(2) A copy of the Annual Report
of the Indian Lac Cess Com-
mittee for the year 1965-66.
[Placed in Library. See No.
LT-13538/67.]

(3) A copy of the Report of the
Indian Central Tobacco Com-
mittee for the period 1st April,
1965 to 30th September, 1865.
[Placed in Library. See No.
LT-1854/67.]

{4) A copy each of the following
Notiflcations under sub-section
(8) of section 8 of the Essen-
tlal Commodities Aét, 1855:—

@) The Andhra Pradesh Rice
and Paddy (Restriction of

AUGUST 8, 1967
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Movement) Second Amend-
ment Order, 1967, published
in Notification No. G.S.R.
1166 in Gazette of India
dated the 25th July, 1967,

G.S.R. 1167 published in
Gazette of India dated the
26th July, 1967.

See No.

(ii)

[Placed in Library,
1355/67.]

LT-

NOTIFICATIONS UNDER MoOTOR VEHICLES
Acrt, 1939

The Deputy Minister in the Minis-
try of Transport and Shipping (Shri
Bhakt Darshan): Sir, I beg to lay on
the Table—

(1) A copy each of the following
Notifications under sub-sec-
tion (3) of section 133 of the
Motor Vehicles Act, 1939:—

(i) The Delhi Motor Vehicles
(Second Amendment) Rules,
1967 published in Notifica-
tion No. F. 3(39)/66-67-
Transport in Delhi Gazette
dated the 1st June, 1067,

The Delhi Motor Vehicles
Rules (Fourth Amendment)
Rules, 1967, published in
Notification No, F. 3(10)/
65-66-Transport in Delhi
Gazette dated the 22nd June,
1967.

(1i)

(2) Two statements showing rea-
sons for delay in laying the
above Notifications.

[Placed in Library, See No. LT-

1356/67.]

13.3% hrs.

BUSINESS ADVISORY COMMITTER
SevEnTRE REPORT

The Minister of Parllamentary
Affairs and Communications (Dr. Bam
Subhag Singh): Sir, I beg to present
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the .Se\renth Report of the Business with this request because the formu-
Advisory Committee. lations in this Bill are so wide that

) no lawful activity will be left in this
Shri M. R. Masani (Rajkot): Sir, country if it is passed now.

would you permit me to say a word
on the Business Advisory Committee's
Report which the hon. Minister has
presented? I am sorry to learn that
it has not been decided to drop for the
time being the Unlawful Activities
(Prevention) Bill. May I appeal to
the hon. Minister and the Government
to recognise that this is a highly
controversial measure. It ijs coming at
the fag end of the session. Many
things of more urgent importance to
the country which could be usefully
discussed are getting left out for lack
of time. I do appeal to the Govern-
ment even now not to press this con-
iroversia]| measure., Let there be fur-
ther thought on it and let a little time
be released for other things. I hope,
by the afternoon they will reconsider
the matter,

Shri §. M. Banerjee (Kanpur): I
tully support Shri Masani. This Bill,
the Unlawful Activities (Prevention)
Bill is a most controversial Bill and
this should be postponed to the next
.session. This Bill should be dropped
and in its place we should have a dis-
cussion on the R. K. Hazari Report.
Everybody wants that this Bill should
e dropped.

ot wzw fagrd wreddy (F=Twge):
wrr Mfeafs § wre wTeT ¥ arE g
F IA60 AHGT £7Y1E | A TN T HHE
Frer %1 feqa §1 Wreq TR T LA
gfafras § | ot w=i¢ @@ ofcfenfa
dar g arg forasT AT T IEQ
&Y & T & wRATT H FTH g
% 1| v g 7 fae @ dww A 07
FE@AG L
Shri Surendranath Dwivedy (Ken-

drapara); We all associate ourselves
with this demand.

Shri 8. A. Dange (Bombay Central
South): Sir, we associate ourselves

Mr. Speaker: Shri Masani to pre-
sent the Fourth Report of the Public
Accounts Committee,

Shri 5. M. Banerjee: What is the
reply of the Government?

Shri Surendranath Dwivedy: Ap-
peal is made all right but what is the
reply of Government?

Mr. Speaker: Let us see. They will
perhaps consider it.

Dr. Ram Subbag Singh:
possible now to accede to it.

Mr, Speaker: He says that it is
not possible now.

It i not

Shri Nath Pai (Rajapur): Who said
it?

Dr. Ram Subhag Singh: I said it.

Mr, Speaker: The Minister said it
Unlawful activity is not of the
Speaker!

12.34 hrs,

PUBLIC ACCOUNTS COMMITTEE
FourTH REPORT

Shri M. R, Masani (Rajkot): Sir, I
beg to present the Fourth Report of
the Public Accounts Committee re-
garding Action taken by Government
on the recommendations of the Com-
mittee contained in their Sixty-Fourth
Report (Third Lok Sabha) regarding
Purchase of Defective Tyres,

oft g o (%) : wroae @
do 11 % qX ¥ AW §O FENE | &Y
# wardr off ¥ ot qfeew qETeREE
A FY e oW AT TG WA
HraelT TqE g & | wrak frde ax e
qwTeveE wAe § wgr v v fr fad-
ficx zrad % At ¥ g ¥ ofww
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[ =g ferma)
qETIRER waer H 644 We 9T |y
st M1, Sw R Ag v w1 F
woHT & e e § e fae
o< fag wifirere swifen ware, .
Mr. Speaker: You are going
the merits of it.
ot 7y formd : a7 gEw wEEw,

¥y s g 1 ag T ww Ok €,
AR I TR RIE |
w foir & frde s @ e 1% o
T FRiTET AN~ fag #1 qmaer
et a1 W1 {W wreare foawr o fs
I A A AT N vy | AT ww
ofesr qFTavew FHE 7 F7r € R 30
FAET F ITHT T W § W afew
THISRH TR Fgar ¢ fF A fag
¥ faams Wy s wf@, e aoE
sraa g fF 16 famme. ..

oft wre fagrdt oY (@ercmge):
qE R foE g ?

st wy fomd : fedfaes zraew &1,
A AT A GIAT FTATHATE |

ot wee fagrdt arda @ fore ar
ot Iy qT <@ T €, T T & 9T Y
wEd?

ot wy firad : & it R §, 9w
¥ war § 1 o & o

Mr. Speaker: Both of you will
please sit down. It has been present-
ed only just now. I would request
Mr. Madhu Limaye to write to me
about that.

oft vy foord © Wit WY ag @
T EY O | 9 W §— W
wifer &1 far | dfem &7 § ot w2
o € § o g o faferT 2

Mr. Speaker: You write to me about
that and we can fix some time for a

inte

AUGUST 8, 1067 Strike by Port and

Doek workers (St.) 798>

dt.iacussion. half-an-hour or whatever
it is.

ot wg fored : wEw 7 77 freswr
F1 WA R, &9 [EHT IBA Df9d )
qfsers IaTawg F74 w1 fawrfant #1
T AT AT E .. .

‘MOU JON ‘¥eyeadf TH

12.35 hrs,

STATEMENT RE THREATENED

STRIKE BY ALL INDIA PORT AND

DOCK WORKERS FEDERATION AT
MAJOR PORTS

Mr, Speaker: You need not read
whe whole thing.

The Mimister of Tramsport and Ship-
ping (Dr. V. K. R. V. Rao):
This is a long statement. 1 lay the
statement on the Table of the House.
|Placed in Labrary. See No. LT1-1357/
671].

shri Natp Pai (Rajapur): Sir, 1
have gone through the statement laid
on the floor of the House by the
Minister of Transport and Shipping.
May 1 request you to have a caretul
look at 1?7 My adjournment motion
arises out of the acceptance of the
failure on the part of the Govern-
ment. You must not have had enough
time to read the statement. Kindly
look at p. 2 of the statement....

Mr, Speaker: He has just laid it on
the Table. You read it carefully.

Shri Nath Pai: 1 have read it most
carefully. I have been supplied w_ibh
a copy. 1am the man with
the adjournment motion. I have got
an extremely good point to submit to
you.

Mr, Speaker: Why submit it here?

Shri Nath Pai: The adjournment
motion is pending with you.

Mr. Speaker; That is true, Are you
going to convince me here?
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Shri Nath Pai: He has convinced
you. My adjournment motion arises
out of the acceptance of the failure
on the part of the Government. Why
should I take your time and the time
of the House if my task js facilitated
by the Minister? If you kindly look
at p, 2, there is an admission of fai-
lure on the part of the Government
and prima facie my adjournment
motion becomes admissible, This is
aboyt the communication from the All
India Port and Dock Workers' Federa-
tion that was sent to the Government
on the 5th June. Today, I think, you
will not hold me wrong, if I tell you
it is 8th August. This document has
been lying with the Government of
India for more than seven weeks, 1
do not think I am wrong, You will
perhaps agree with me. In view of
the faet that the Government was
alerted by the Port and Dock
Workers' Federation that if their
legitimate demands are not conceded
and the Government do not open
negotiations, they will be tompelled
to go on strike which they have been
avoiding in the past. It is a most res-
ponsible and a patriotic body of trade
union. It is this Government which
is culpably guilty of neglecting their
duty for the last seven weeks.

This is what the Minister says on
the last page of his statement. He
says:

“We have, therefore,. invited
the representatives of the Federa-
tion for talks with us this even-
ing."”

If the letter giving a warning of a
strike decision was received seven
weeks, back, why did the Govern-
ment allow the conditions to deterio-
rate to this day when the strike be-
comes inevitable? If this is not the
failure, if this is not the negligence
of duty, may I know what is this? I
submit to you that you be pleased to
admit my adjournment motion in
view of the clear-cut admission of the
failure on the part of the Govern-
ment,

Shrl §. M. Banerjee (Kanpur): The
hon. Minister in his statement has
stated ... .,

Strike by Port SRAVANA 17, 1889 (SAKA)

Re. Unlawful
Activities (Preven-
tion) Bill
Mr. Speaker; Are we dicussing the
statement now? If we are discussing.
the statement, I will have to call
others also,

Shri 8, M. Banerjee: Even after
this statement, the strike is going to
take place on the 10th, Today is 8th
and there is no time left. I would
request you that after going through
the statement yourself, you may also
come to the conclusion that there is
a failure on the part of the Govern-
ment and that the strike would have
been averted if the Government was
more vigilant in the beginning. I
submit to you that an adjournment
motion may kindly be admitted by
you,

Shri 8. Kundu (Balasore): Sir, this
is a very important thing. No useful
purpose will be served unless the
Minister meets their representatives
with an open mind. 2 lakh workers
are involved here. There have been
assurances given in the past and they
have not been implemented. When
you, Sir, were also the Minister-
incharge, at that time, you also had
given some assurances. Now, this
Minister is there. The assurances are
given but they are not implemented
My only appeal to the hon. Minister
is that he must have an open mind
and try to see that the assurances
which have been given are imple-
mented.
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12.40 hrs,

RE. UNLAWFUL ACTIVITIES
(PREVENTION) BILL

shri N, Sreekantan Nalr (Quilon):
May I submit something?

Mr. Speaker: I have allowed them
to submit. He may also submit,

Shri N. Sreekantan Nair: Not about
that. This is about the Business Ad-
visory Committee’s report. The time
allotted for Unlawful Activities (Pre-
vention) Bil is only five hours, There
are 235 amendments suggested by the
various members of this House. Those
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Qilseeds Comm. Report
[Shri N. Sreekantan Nair]
members should at least be allowed 1o
make out what they mean by their
amendments. So, more time should
be allotted for this Bill, if it is going

to be taken up and discussed.
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RE. MOTION FOR ADJOURNMENT

Shri Hem Barua (Mangaldai): After
you have heard Mr. Nath Pai and the
other members of this House, I think
the best course open for you is to
allow the adjournment motion,

Mr, Speaker: He can also allow it
on my behalf.

1 was making a
But you

Shri Hem Barua:
humble submission to you.
are saying......

Mr, Speaker: Leave it to me. If
he has suggested, I have heard him, I
have heard patiently all the members;
1 have not objected to anybody.

RE. ANNUAL REPORT OF THE
INDIAN CENTRAL OILSEEDS
COMMITTEE, FOR 1965-66

Shri Ranga (Srikakulam): I am
sorry, I am going back to item 8 of
the agenda paper, about papers laid
on the Table. You will kindly see,
Sir, that all these Reports are long
ovedue, Let them not make that mis-
take once again, Mr, Kamath used
to draw attention to these things.
They do not seem to have become
any the wiser.

Mr. Speaker: Mr. Fakhruddin Ali
Ahmed.

An bon, Member:
ruling?

Myr. Speaker: There is no ruling.
There iy no point of order.

What is your
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Shri Nath Pal (Rajapur); What has
happened to the adjournment motion?
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Shri Hem Barua (Mangaldai): You
should enlighten us about the position
of the adjournment motion.

Shri Nath Pai: Is it pending?

1242 hrs,

PUBLIC WAKFS (EXTENSION OF
LIMITATION) AMENDMENT BILL*

The Minister of Industrial Develop-
ment and Company Affairs (ShriF.A.
Ahmed): I beg to move for leave to
introduce a Bill to amend the Public
Wakfs (Extension of Limitation) Act,
1959,

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to amend the Public
Wakfs (Extension of Limitation)
Act, 1959

The motion was adopted.

Shri F. A, Ahmed: 1 introduce the

Bill.

12.42-1)2 hrs,

MOTION RE. FOURTEENTH AND
FIFTEENTH REPORTS OF THE
COMMISSIONER FOR SCHE-
DULED CASTES AND §SCHE-
DULED TRIBES FOR 1964-65 AND
1965-66—contd.

Mr. Speaker: We had alloted seven
hours for the discussion of the Reports
of the Commissioner for Scheduled
Castes and Scheduled Tribes, but we
have already taken seven hours and
twenty minutes. May I now request
the Minister to reply?

oY gew W weAT ;o (I9dH)
weqw wEEd, X9 97 I 92 &T ¥EG
T 91§ |

*Published in Gazette of India Ext raordinary, Part II, section 2, dated

_B-8-67.
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The Minister of  Parliamentary
Affairs and Communications (Dr.Ram
Subhag Singh): We have suggested
that one more hour be given for this
motion.

Mr, Speaker: One more hour is
already given. Seven hours were al-
loted, but we have already taken
seven hours and twenty minutes and
1 am sure that the Minister will take
about 40 minutes. .. ...

The Minister of Planning, Petroleum
and Chemicals and Social Welfare
(Shri Asoka Mehta): ] have told the
Deputy-Speaker that I would take 20
to 25 minutes.

Mr, Speaker: All right. Then two
or three more members can speak.
The Minister will reply at 2 O’ Cock.

12.43) hrs.

RE: MOTION FOR ADJOURNMENT
' (Query)

Shri Surendranath Dwivedy (Ken-
drapara): Am 1 to understand that
Yyou have not given any decision about
the adjournment motion?

Mr, Speaker: I do not give here al
all. 1 may allow or disallow. But on
the floor of the House I am not going
to say anything. I wish I had been
convinced about it inside my Cham-
‘ber, so that there could have been
'some argument; I could have argued
the case inside the Chamber........
(Interruptions). The same thing hap-
Ppened about Neiveli strike notice and
all that. 1 discussed and asked them:
it every threatened notice of strike is
®ive as an adjournment motion, what
would happen. The same thing hap-
pened about Ranchi also, I have to
convince myself by talking about it in
the Chamber; on the floor of the

Re. Motion for SRAVANA 17, 1880 (SAKA)
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House I cannot do it, Unfortunately

I cannot place my views here, If ]
do, it will become a debating table
I will not be able to argue.

Shri Surendranath Dwivedy:
shall discusg the matter with you,

Shri Hem Barua (Mangaldai):
When we came to your Chamber this
morning, you were not there; you
were late.

We

12.44} hrs.

MOTION RE. FOURTEENTH AND
FIFTEENTH REPORTS OF THE
COMMISSIONER FOR SCHE-
DULED CASTES AND SCHE-
DULED TRIBES FOR 1064-65 AND
1965-66—contd,

Mr, Speaker: Mr. Sadhu Ram,

ot swem (feeete) @ wew
wirw, degey wTECH W AEYEE
zrgew sfavae #1 faida o fe groe
FagA g ITHF waew ¥ o
AT wxeg A1 & Wi wa T
R g & w9 & 7 W 39 9@
& &1 g7 7wy e o

&7 1961 ¥ WA & fgama
g dww & fgwma & gart wrk #1€ 20,
2 FdgFETdsT £ SEFITH
qwT WEGTT iTsW § WL 10 FUF
Vege FEY § W 5 FAT AW
dad 9T § €@ AW A T Wi
& forr% wrq ot aF Sanfaaa &1 a9%
AgT graT § | WETE FTRA & Ty A
arat § g &,41 wegldl ¥ @A & ITF
wraferga &1zt AgY fawar § 1 gafan
wrardl Wiy & 412 99 & faq o1 aF
frard %1 ff wmfal ¥ W1 afwarie
# @ frod FC & a1 IT & IR
Wt wi¥ § ag gafag 4% 7% fe og
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fre? gu @t #1 9 THTTn fad
T G HAYA IA 70T WTEAT #1 Faas
fir gar<i arll & e rar AT @
T3 ¥ 37 & fau 9 ®vw FT 77
W "TH AT 49T § IT F1 garfAaa
& oo feara & faq 2 gt s
% | gafag 3§ quraer 2 af b
WA }TY & a2 IT AW AT A
I F T9E § RIIT JI5eA AT AT+
e # =171 ford A1Ft we wowmrr
FHET AT & | FTTIA AT T FHATH
& o & R aifeardz § av fea
WaFAA ¥ IA F ATATE F AT TG
JAT & | TEAHE eqTA A A § A
T &1 7aqa qg & wnar g fy g7 &1
sfafrfa <1 &1 € aqq a7
g @ § | & 9g WA FIAT 08T §
f& A =T # Zee giverT #FET 107
g % ¥ 76 frord w2 ggee Free
#1 § 39 WIqF® ZTEeW #T § | TAAHE
947 & FIC 47 Wegqee FTeeq F /T
19 v fegew greew & 43 gU E
T ¥1 qa9a 98 81 747 % 66 Arad
EH % TaANZ 9T ITE WIT 107 F
¥ & & Fead wIAWA K & | Fead
Wegee FTEq AT NIAET G &
qet food @Y @ w3 gu & %4
qifqarie ¥ a7 wawa ag a=ar § f&
T 9T 508 Trze TiiATied @
# ¥ 107-108 & | TT &1 WAwT T
aar § fr wiwat fgram sy AW H T AT
& d N @ AT & a8 g
& fgama & Pt 3 1 gafay oie? feew
& &0 T8 AW F A aFda e gy
¥ Fo q1? § sarar § wifs dow ¥ 39
it ¥ gafaat & § | foed =8 #
weq 92w ¥ T A 1T 1T T T w
¥t f fegee wree @40 1 gua ¥
foadft et qgRwE @ gq ¥ wW
fearg T @1 | K g wma g fe 2w @
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* ATH AW E IT & WAEAT AT AL
& AT WUAT §9 7 TS H6T & §
T FF § | 98 F=9TL 70T A7 fAh
fe ara o 7 foa® & aer g@1a
&Y, foe a1 7T A, fow o
TO AT AL, AHT AT A CEF R
fe ag 7 =41 &7 MeFww sOTRT FA
& Y #Y srer gure wré asy e
da1 w7 § | wr I H aE FT
2 T e St F oAy wwan § ¥few
ag gfem am da1 & F F77 qTgRwE
FFH H FATET TE FT ¢ | WU HE
A ag #g % g 7 femgeana &) wrardy
F1 TITAT § WIAET FTEA WL 07T
Zrged & At 7 Ag agvar g A K ww
#1 ®a% Twa qraa g | fgrgean &
sraTar & fgara & A7 g7 0 K1 wraray
aqr & 39 fgare & w7 @1 917 A1
fergeama & ¥ a9 dgqee F182H AR
WgqFT ZIEeH A WAl 15 FUF F
ferrTEaFr A8 & | 15 U
Fr STaTE) § 98 WX 454€ FATHT AT
w7 fag ad &1 &0 gua ¢ f¥ 3@
T 20-22 FUT & T A37 §
for o fo e o, forg for zan
&< rar ar A foaawt fe garfaa
&1 &1 TR o g} (AAT§ | 20 &1 A
TATE W) O & A1 20 FW AT
TAAHZ q7 AR ® a7 WIYrE FIRH
whrer # frgd qg wifam w7t §
wrc 47 @ 97 agem T @
f§ oTor &% IH @4 W AT &
g § Feft gurgn st R
w8 ¢ 7 e wntaw o< frar € e ag
ﬁrq'q"q 1 qﬁt, oTyT @ ot U
guTeR 7 wReRfeeY o @t fq g ¥
s gt Wk Y AW I Fr A

@ g g wwetedy g gt gl &
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et foaw @@ feama ¥ famr ot 30
# aga wwat aFAT A s T
wif grow & 9 aga e ardw
¥ ol qf g7 Acargew oS A
&1 deqre wew A A oo
T ag W arfad war g fFooad

~

WA gwer agW ¥ T|@ A

foeer @ @9 A A ST a7
§ wifs g7 Tl @ Ao &3

# 4% @ Al ¥ fag =g s 9aw
qeF ¥ aTH AT § v wre g AW

SRAVANA 17, 1889 (SAKA)
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Faw s A W frgmmw ¥
Ty & #®, freR gr & A,
fHT I W, @ AN FwE
S gwE A qEAT A F AL
W ey agg a5 <Afawr
W g, R WL A9 A
Tt § 97 7 @ @ & e s
T TR WY | 9% Warwar aga
wraw g1 W & wwwar g fd o
a% aar Ag fear s aq 9%
WA A FHHE & ATC fagT
oTaT @ a8 Twa grfas g 8 T
¥ @3 gu W gg s o fe
200 as § WY GHTHAATZ W7 FHIAT AT
ag TE Y awar |

T F AAET WG a% A4
F wATT ®, dg Fgr w1 91 fE
37 #t At §F fodmw far
aram, dfer faem o WY gt A
g " a3 wne L
@ ar TEAfle WA F, 7w & wifaw
w¢ faur g & wft a% 997 @0+
Awfat 7 g q@Rw g faar g,
/T EH $CE IO FT T80« TGS
AT WA T F TRE=AZ 1.59
W O1A W 251 ¥H 2 |

3
g.
k-
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wt § 1 faeht @@ Wegew qAIw Mraws dar gw g ww few

Feew Fow # fol ox @3 ¥ gt ¥ us s S

gu Frag wewmwr wed frok oot e oF arferamist s qae s

& I CFACE A AR A HETT &7 AT AT FEW HIT AW

TR gAAdE & wac e & fa@, st omAiT s

W W E Afew qEd A W

dvdy A 8 A e T

qTeT ¥ qrar 2rew famr smAr el
for AWi & & wowa & F@m Ay
frFm s o § 97 & QO AW
g & fag s T & qw emw
ff g ag @ gw A

¥ ag Wl % @1 91 fF e &=
Wt wEeT g Ay wW AG g, afadw
T HEAT T A AT | ST AR BY
et § W fomd & Y ad
WT FT WHTOHETE & AT IO A,

g T (88 gr Ami w1 § 99 Al
gea 7 & fau os  qifedrEg
FHE! W& FGH FIAT FTlgd |

&1 AW ®T A SEhOOE T
TR E # g ox fayang 1 e
g %3 famer waen @ Aw & faw
EfF &y oF aoz fafae

W%’mﬁ{oﬁoqﬂnﬂo
F aX § qowmar g e agi 9%
wEger  Freew o\ weqew griew &
frordwe #t qu @ & ol wrf Fmc
W & we ofew &fEw
e & Wt w1 FvaT AT
Tarfyde d®Fw A1 § w0 A
T ywag grwa §ar g A T
oo #% qu g ?

cifrr wiawer cifar & ot v
T AW & fAlr Twgw s Ag 9 A
wwrd & fagrer ¥ femn o wited
N wigs qomr & &
o S e sy SYwd o
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IR AT & A, ST RWOET
FETEES TTE W | W A9y 6
wW 3 W fd ol feR omEd
an FET AT dg  qATEq
f FIm fF a3 15-20
FAT AqrEdt 43 @, g S B AE
W JW|gE g AR gweEE &
AT A TE | A ANE @ A AT A
WIIHFT GRS F AT QI ge
W FT FA AW AT AERT G

kol
T

afeariz & war whafafaa
¥ fag o fafred & ww sfafafuc
N W # g FE ATSHAFTAG
wowa 7 quar ww f& &
fafrex a7 sgar g 1 &few Fag
wwT g § fF 9w Y 97 Fwraidy
¥ fogror & geoawg &Y Agraan g
wfegd A g s sfafafaes faear
anfed |
Mr, Speaker: The
will sit down now,

hon. Member

We are adjourning for lunch now.
After lunch the Minister will reply.

13 hrs,

The Lok Sabha then adjourned for
Lunch till Fourteen of the Clock.

The Lok Sabha re-assembled after
lunch at four minutes past Fourteen
of the Clock.

[Mr. DePUTY-EPEAKER in the Chair]

MOTION RE. FOURTEENTH AND
FIFTEENTH REPORTS OF THE
COMMISSIONER FOR SCHE-
DULED CASTES AND SCHE-
DULED TRIBES FOR 1964-65 AND
1965-66—contd.

The Minister of [Parl
Affairg and Communieations (Dr. Ram
Subhag Singh): Sir, I would humbly

SRAVANA 17, 1889 (SAKA)

Reports (M.) 17944
suggest that members might be al-
lowed to speak till 3 P.M, and after
that the Planning Minister might
reply. . ’

Mr. Deputy-Speaker: There js a
suggestion that the debate should
continue till 3 O'clock and I request
the hon. Minister to reply at 3 P.M.
No further extensions should be ask-
ed for.

Shri 8. Kamdappam (Mettur): The
extended time must be shared by the
Opposition also.

Mr, Deputy-Speaker:
1o accommodate,

8hri C. M, Kedaria (Mandvi): Mr,
Deputy-Speaker, Sir, T am thankful
to you for giving me time. At the
outset I am happy that the depart-
ment is in charge of Mr, Asoka Mehta
who is wedded to the cause of social
welfare and he is trying to do his
level best to the backward classes.
It cannot be denied that the Five Year
Plans have helped the development of
tribals, but due to lack of integration
of schemes and effective implementa-
tion, the impact on the tribal economy
has not been commensurate with the
expenditure incurred. After intro-
duction of the panchayati raj, all
development schemes including tribal’
programmes are impleménted through
the panchayati raj bodies in the dis-
tricts, This has also created adminis-
trative problems about relations of
officials and non-officials, location of
schemes, allotment of funds, responsi-
bility for implementation, ete.

We shall try:

Article 46 of the Constitution says:

“The State shall promote with
special care the educational and
economic interests of the weaker
sections of the people, and in
particular, of the scheduled castes
and the scheduled tribes and shall
protect them from social injustice
and all forms of exploitation.”

In accordance with this policy, the
Central Government have tried its
level best. ‘They have invented ails
sided development programmes in the-
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form of multipurpose tribal develop-
ment blocks, The Central Govern-
ment first thought of having 480 tribal
development blocks. But at the end
of the third five year plan only 417
were actually implemented. Under
T. D. Block theTe is an areg of 150 to
200 square mileg earmarked for a
population of 25,000, That means, 66
per cent are covered py thesg tribal
blocks. But what about other sec-
tions. The population not covered by
the tribal blocks is still in an under=
developed condition. So, in the
fourth plan, the Central Government
have thought of an Area Approach
Scheme which contemplates both
concentration of effort in the tribal
devlopment blocks and a more inte-
grated perspective in terms of a
larger operational area. But there
also whatever funds are to be spent
-on the tribal development blocks will
not actually be spent towards the

amelioration of the tribals. In the
third five year plan, in all Rs, 1761
lakhs were allotted for the tribal

blocks, But in the first four years of
the third plan only Rs. 743 lakhs were
spent and at the end of the fifty year
of the plan Rs. 1017 lakhs were
spent. This shows how the scheme
ig not working according to the sche-
duled programme, The schemes are
implemented in a haphazard way and
the benefits do not go to the class for
whom the schemes are implemented. 1
would like that a well-thought-out
programme should be worked out. I
am happy, our Minister has now in-
vented a new set-up in the adminis-
‘tration with a post of Director-
‘General who is to implement all the
-schemes. According to the Conslitu-
tion, the Commissioner for  Sche-
duled Castes and Scheduled Tribes is
to investigate and report to the Pre-
gident. 1 hope that this will work
very well, but it is my impression
that if there is non-official agency to
look after the schemeg of scheduled
.castes and scheduled tribes, the official
agencies alone will not work, because
we find at the end of 17 years that
-the schemeg are mot implementea
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properly, I request the Government
that on the basis of the Estimates
Committee, the PAC and ths Public
Undertaking Committ,ee‘ a parliamen
tary committee consisting of members
of Parliament may be set up to loo}
after all the schemes which are impie
mented by the Centre, by thy State
or by local bodies, It will then sug-
gest, advise and guide the Govern-
ment. It is my earnest request that
this may be implemented,

Under article 344 of the Constitution
special rights are p*yen to Scheduled
Castes and Scheduied Tribes. At the
end of 1970, these rights may be ex-
tended, There is a special provision
under article 275 of the Constitution
which has g very wide scope for
special and further funds to be sup-
plied for the amelioration gand wel-
fare of the Backward Classes, Till
now the Parliament has not done any-
thing in this respect. I request the
Department of Social Welfare to ap-
proach the Central Government for
further funds because when we ap-
proach the State Governments they
say that the schemes which are not in-
cluded in the Five Year Plans and
which are not within the Five Year
Plans; they are not able to implement
those schemeg whatever they may be.
For example when we appracch them
under agro-industrial policy, loans to
be granted towards the share capital,
the State Governments are handicap-
ped. Similarly, when we approach
them for the processing society for the
amelioration of the Backward Classes,
there also they are handicapped.
Therefore, the Central Government
may be approached, under article 275
of the Constitution, for further more
funds, so that their problems
may be solved and within the Sche-
duled time limit, progress may be
achieved.

Sir, the tribal economy js generally
based on agriculture and forest. Gene-
rally, the tribals live in é:m:srl c.:ld
hill areag and, as far as the -
tural economy 1is concerned, it
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concerns more with shifting cultiva-
tion. In the forest, under the old
forest policy formulated in 1894, there
were some special privileges and
rights for the tribals. Later on that
was formulated in 1934 wherein privi-
leges were treated a5 concessiong for
the tribals. Under the new policy the
rights were withdrawn and only the
concessions remained, According - to
the policy relating to concessions to
tribals, they are to get permits, licences
and permissions. The result ig this
thaf the tribals are very much haras-
sed by the forcst officers. Therefore,
whatever concessions and rightg were
there for the tribals, should be res-
tored. The concessions and rights
relating to free timber for housing,
cultivation ete, should also be given
to them,  The rights for lifting  of
teaves, free timber for their  houses
ete., that were withdrawn should be
given back to them,

There is one more point that T would
like to bring tg the notice of the
Housz. By the implementation of the
big national projects, because most
of the projectg are located in  the
tribal areas, most of the tribal people
in these areas are displaced. There
Is no provision in these projects for
rehabilitating these persons who are
displaced. About 14,113  families
were displaced and 62,238 gcres  of
land are taken away, Out of this
only 3477 families have been rehabili-
tated and 8314 acres of land are
granted. I suggest that the Central
Government should take specia] care
for the rchabilitation of these people
and rchabilitation schemes should be
included in the project itself and
adcquate financial provision must be
made for them.

Lastly, I congratulate the Minister
of Social Welfare who is enthusiasti-
cally carrying out all the schemes. In
future, we hope. there will be no
complaints, .

Mr. Deputy-Speaker: Before I call
the next hon. Member I would make
one request. As the hon. Minister is
taking note of every suggestion that
is made on the floor of the House, as
1884 (D) L.SD—8.

SRAVANA 17, 1880 (SAKA)

Reports (M.) 17948

far as possible repetition of the same
suggestion should be avoided so as to
save time, Secondly, everybody
should restriet his remarks to five
minutes as far as possible, I have to
accommodate soma Membears from this
side also. Shri Barupal.

oY EA TR FVAW . IIAA
WEIET, WAWIT 7Y afeq T &
AR qF | FA TT Fi FOG TRT q
faar ar g\ wrw g W 9@ o
€ 1 gL A T faear anfamo

Jarean wEREE : EW AT F 6T

st gwR W wEE ¢ W/ S HOw
#TMT FiAT AT G |

st Qo WTo ATEAH (TATFAT) :
I AEYEd, ¥ wAET %7 Aadw
T w1 agA WAL g ol SR
grfzatfagt @7 givai T aarat w7
7 XA g0 0¥ 9T FTHNY IFAEAT
# saray wAT AR AT | wT awe
7o mdEr & @ g fE o awi
i wi 7y mfearf g1 =i efvow &t
g gai am g, s mizarfaa
st gfrwdl & wvaw & o) g fay
# AT ¥ T T ATAT AT §3
Al TS a7 & | 1964—65 ®7 g
97 ot 1967 ¥ fawre fam w1 wr g,
7Y & w9 7o v & fy gt feah
FYACHT W F | TG WA ey
aga & efewa o sfearr &k aw
oy &1 # o aerw ¥ fgga o
FTENT 1T F FTTUF FhT FIAT IIRAT
gfF:

famg®i « Wav a4 gt |
a1 W 6 |1 a4t A g
W Qe f@1 & wgl 1 F@ )
ar ag i @rdi £9r§ Agdr o
¥ FTH AT A T AT )
W A9 41 ZEEATE 7 ger
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[ 7o @To aTEuTa]
TATT 4T3 (4T T ¥ FT 9I0T )
ar g7t argfas # qgrd 7 2 0
afrad % 5% T wwTAT 7 g
av wafoz # gt s 7 i o
wigeT &9 1 1 IRW | |
WIS TIAT FT T F2TE T gt 1)
ag 7 §ard a9 T AAATT TAA |

W W TE § RAEfT F oo

fegeam & 21 28 gu, 7@ #1€ AR

FTIO0 AZE AT | EA A wfamm sy

g a fafa=m argy & 1 go Wy &

f& s fergeara 21 1 &fEa mromdy

g oS &1 /T 1 A0 AT A AT &

a1E |1 7g FEAr q¢ gy ¢ fF ww dae

w7 gz fordae 9 @y at gqrt 9%

e wreH mfandz & 7 @@ 1 Sfew

ug feafa aer & f& gart 7 50-80 ar

& waz gEEa w1 @A §, §9 faum

gweT # AT S qfga adr gy

Wiz wifearfagr &1 feafa sai & o

a g 1 U owmod fadew @,

foraw #T F gmar HJd @

& ggm wrgaT g i o9 Ao & my

F1 FHTSETE LA AT q@Ar

Wt aF AR FroAT GAEATET AT

w1 W wwt Wi gEw

gem & a1 wowl oF wifer wifa

T T, HiOwT o Avaifaw Wity

s 43T, wiw aifag wifa s

9T HIT ST a% § § W57 qf@aq

&N FUT TF & T JeqTT TE g TFaT |
6 WIgdT 7 5y f5  wewiaw

faamg g1 wfgw | & gw a9 & fawars

T g fr s ma 7w 0w § 3fea

@I T THITH G2 BT Feaiara faarg

# O v A AT g1 § wEwE

el ® TIEH, HIEEAT B TIH AT T

TOE A FIHIT AT T /T AT av

W, TR AR F FIT FA qhT FARY

9T ®T N AT WX W AT F 9T
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s§ W gfea st w @ W
wire gardy feafa ggg & Wi & sowr
wg wgan §, & W #6% W7 w9 E,
AT WTET G g, AR 9TH W g,
# g fowrr agY smgar, mifeaiz s
zEy a9 & ane feaa € 9w @rfa
F @it 7 qa wree fpar fe ga wodr
FEHT 34T Argq & e 89 g
T FEr A7 & e orfa & ww
FmiE Fr5 70@ "y Y ¥4 §F F9
TRET &1 @E |

¥ mow Fzar T g, gfwAt
1 Amwfrgi § #41 grAT ¢, g8 HITH
#mA g 1 Afew w0 FAw Fenar
T & fr gfve oswr o= dfew &
QAT & AT AR F4 A FH 7 A T
% #T faar  srar R AAAT F7
fram® et 2 fagr wmm &, wWifT 3
aTed ¢ fa 7w ad #t A fooar
frargid, amqarAgm o 1. FifE
AT ] FIT 9% Aq, AT WOT 4G9, qeaw,
w1, gafed g7 A #1 wH19E AR
TE & | ¥ fee] FETH KT FW A
#1 gO%E WOR! 4913 | gw a1 faw
ag 18 & % ga ol O, fawaw A,
garhr wfas figis § gy §0—
¥ ¥ WATAT g9 0 A& 9y &)
g foodgwe & 730 aney §, o
gt ArengE wrafEdl &1 FW O,
Ffer s> Wt @R F fag gawr @
wYer agt faar snan @, ag WeT g w2
femrr =rfgdr

Tt et & ame W A )
& W 97X w98 w1 w1 faay
& % gz oF fafedy 97 §, femd §
W O W § A f—aF I
ST 1 & swrae fra § weEE
¥ wh ofanie ® @t dw e
¥ qerd ¥ &y efia g off & a7 w1
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e faar | oma guar Ster A 2 ¥
|TT AR T ey t A &
WY AT T gy §

o St wraafa wwa oA
[ X AT 2, a7 gt W@ e o
&1 gat A eaafa W e
¥ faT vy §, a7 & 93 agn
fs et sraafa g s vy v 2
W ag fqraary & gH e s a
FYF R TZ T NG FT A9 E, TT AA
N 1T B, AT T 3% AL K& AT
BT FIAT )

#rq At wiEw faemT & s
IR GART w9 gt AT G w@r
& 39 FT A% ITA A9F ¥ 9AT 7E,
F1 TE WG [T E | AT FT AT
# maw Afsg 5 wq swrr aww
g1 &, wiard FRTT ¥ @ g
FAT T & qT AL AT &Y, F 7w HH
w1 § & wifzamy v g fegem
& gETSt & AT F | TEA =g
|1 §3 anrr &1 fzar &, wfaq gq aara
A g1 1 o fagr—afaar, aga,
HRAAT | FHY gATA AR wifEamE
<& 25 &, &Y gfam we 3 §, Farasy
&g A §, agr AT 9T T &
15 99 & 59 qifearie &1 FFa §—
Ay sireraA T agy & fy ward #
wf wré §— IAFT ¥4 7, WY AWK
¥ adt wman fa #ar w@ owE ¥ 0 AT
w1 amert a1 & s Forere fom i
e am @ waT & o W 3,
frav aro i 37 I I IwAIF
Y TR Tg Faa g ar gHL A )
FART IAAT A1 AT A FTAT BT AEC
w8 7 gadd FY AT AEAT |

sftote qw  (qlaT) o SUTSEE
AZIET, 74 § 939 F gAk o AT
& @ & 378 froarar W wmd
Favaa T ATETE | I o
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f #18 w1o7 ar 4t Frdrr or ar QY
gl @1 gwn f5 oagw  fawrd
i g1 s @ fagf O
T T ¥ 78 T WY a7 @Y AR & A7
T QAT AT /IR *T WA G |
78 T & awaT fe qW 4 wg A
A W A< WY qoae | 2w #Y
wigfua snfaar ot mfan et
afz wenm i o G A 3 W
WA AT AR A e mT e A
TE ART |

IR WA, BT & HEEw
# fayaw a% fd afaara 37 119 qra
¥ I BT AT we %7 frar mar @,
TAFT AT FCT T BT VAT SICTHY
WTAT HIAAT | qeeg A1, qF 9% 3w
o7 7Ry % 9 wEA oz & e
AT AT qrfer & 20 aq arx o
BTG T W A FHT, WITH KT
@ w44 w ey aff orf & 1 weqvmr
FT &9 AT A §T @, T8 WART €7
TATL 39 K agar a1 @7 &, Forad wroor
vt wfad s s wf
stfedt ®1 9 g 9¢ wowe & A,
qAS ¥ T ey WY Wi
qIF €

war st g f a¥ a® el H
weqvat &1 w1 g omar §, Ffew ag
AT wEw § 9 ) W o TR ¥,
qoT<t afeadi # qar arafas sqagril
¥ garaT a1 A7 J@T FY fqer wmar )
T wifaat & w-foe sfedt & o
ATERAT & T § ST abr
gaTTETE sragIT far s & 1 &\
T % =AY FeETd wg=rfegt =1 afew
f& irr 7 FT ¥OT W A,
gy wafa & wwrae vAY AT au
€7 Wiw & AHAA T SHEET
A T g3 WAl § VY
FT A4 TR T AFIA! § Eoac
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T 9T T 9T g3 qERy Sy
ST TAT AR AvAT ¥ A7 Aaw @O
TAT , TTH WAT THTC ¥ qamar smar
? W §TF @ 9% e fEar
AT ¥ AT, WA i,
qrEl ¥ W o ey T A fa
WTAT TAT TIA FT AL FT EFAS (AT
oY & | OF oF T g garger §
E T AR T qavr fggmi w1 AT ¥
WAFT TEX F F= G oqzx § )
ag e gigfas wfaat & o fentd
wg § 379 warwifa vz & 1 wErd
AL ¥ 7907 w17 AT FTT 93
ot frafer & mfoerc & zfrr snfaa
aar gifzaret stiafa w1 afzat ¥ 77
T 4T § WL EY T AT H oA
& | ®|o wwANT dfeq Age Y qar
W AAET X A% A F F EAIET
foar § f& afes snfedi 1 sfas
aqr e et fagft waear &, wa
I qC A6 ¥ Feafrar " Ay
MAWEL | A6l 7 Fam wIAT
Y Afq ¥ &7 ifadi 7 adwrT aom #
X F1w 73 g, & 1ifw 7 sPrafar
¥ gad § weaw T4 w5 g6 |
St A praer W FCY § IF wiwEra
Wi gadt wAgfa & Fror wdv
SO AXE | zafery w7 aF g% fag
o a7 frifer & fag eary gefar =
& st 3 gefas =t o g7F a4
g2 I w fArfer & wid
AT STTEqT 7 &1 a4 TF TWERT
I ® =gaT af faw ;A 0
AR ATEqT F! gar & fay 79 ¥
agx frar i wrEAwsar ¢, I3F T2
ETH A F4T FEEiAAE 4 g
syaamdt & frera # woEwwar
FT T AT ATI-HT AT g°F AT I
STAATT FIA FAT WX {FTA IS
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T 9T FT4 FX FT, At gIwT garc
g

I wEITA, HEEar frarew
¥ 23 wighaa orfedl a7 waghas
wfew srferdt & sras wgig £ fond
grar it fawrfen 6 1 &, 77 e
FAHTIE A9 591 o7 7L @y F
afas ¥ wfas de71 & wifgamt Tav
gheadt #r wrardr &, & #Yem &3 ¥
o141 §, q37 TIEAAT T IIAACE 6
I7q ghar mifeamr g 4, afes
aqe wifadat W wAF KT F wIET
1 FT 87 ¥ FAT 95 wq7fUw wA
# fadt s ®7 § wraAwFar g, #4iF agt
& gaa wifari g a3, afew oy
AT A3 AT F AU TEL F FO0
& IR TR e’z & Frd w7 03A
gfz gzi 9T 1§ TI0 T0T T @
faar sriw, P agt % gfcaq, arfaardy
21 7Y, afe® qaor wlva AT 1 A FIH
fret 7% 11 T8 TH Y 70T F EAFA
¥ 7 gFraan foa aEfr g

wfa-#7 1 wig 7 o fgerar
T | AT Fifa-wg *wr fmar oy
®Y § #31&1T T FL 771{ 71T & F#100°
a1 fear 1 w1f foarga & o |
7 fedi 9T i€ sF1ae FITE TTE )
w7 ¥ fay gafe & waac g | awwT@
ANxfeat, wfa e, & a7 gfaw,
Tt ASFET § T gian fad anfa
falte & AYA FTENT AR |

T FFTT ATA0AT H qaoi fggw
&1 ‘ot &1 =rar frarer faa o @,
I THTT qCFTY FErATE A ¥ XA S
gfea, wfaardy fafam A &1 @@
fagrer fean snw | wegwan fraroor »1
Ha 7 Taw fea am@
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I WFIRE, FATC AT FCHA

MNa< &, wfgsrdr dor § g7 wfe
al g @ Tar gy fwar qrar g
Y ¥ qga w7 5 vagr fogrd @
st s g e #1 & of frare
WITH A @A § | UF  sufE
WAL Al Araa T sy ¥ 1ige ageer
% Frqat faarr ¥ gedeeT qr | 9%
FE ¥ AN gEHT w@Ad ¥ IAE
QT ATAT FT F@T Y AFT A7 IF
og #rqw gar fr az gfwa &, w2
FF 1 & A1 987 v44T q@ 7 TAYT
6T ¢ far afer agt swdy 399
FZITT IS T H=LT w7 Ao fzar
o 11 97 IF 98 WS A AT 9T
FTT FT @ | AT A58 F1 F fAq
Ihaa 1 ag ar fe a4t oFmfs #ir
qret, AfeT 9@ Ty TEEEY A T
qAAT AT JN IA AT TERT A F
famrage fa% 7 stedie agee #
qg 1 fagr mar /YT wiw a8 a8 9 7 A
B aergar &1 T ar Iaw wf @rafa
*1 @ W T Iq F7 FreEHT fear
rar g

Mr, Deputy-Speaker: Mr. Katham.
We have hardly halg an hour left, but
there are ten more pames. So, I
would request the hon. Member to
finish in flve minutes,

Shri B. N, KEatham (Jalpaiguri): I
thank you very much for giving me
the opportunity to take part in this
debate. I would not have taken the
time of the House if I had had no res-
ponsibility for my constituency where
therp are a large number of Schedul-
ed Castes and Scheduled Tribes.

I have heard the hon. members who
spoke on this debate for the last two

days, and, by and large, I agree with .

those hon. members who advocated for
betterment of the conditions og the
Scheduled Castes and Scheduled
“Tribes.
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The problems of the Scheduled
Castes and Scheduled Tribes are the
same everywhere in the country. They
have not got sufficient scope for their
economic development, Almost all
of them live in rural greas and forests.
Therefore, unless the entire agricul-
tural community is uplifted, the poor
lot of the Scheduled Castes and Sche-
duled Tribes is not going to bg im=
proved. Everybody will admit that
they do not get facilities from Gov=
ernment in respect of agricultural
loan for their agriculture. Many of
them are so poor that they cannot
provide gufficient security or mort=
gage required fdr getting loans. The
result is that 90 per cent of them do
not get loans from Government. All
credit facilities for other schemes like
small scale industries, fisheries, etc,
could not be availed of by them for
want of securities.

In respect of their educztional faci-
lities, I may point out that the pro-
gramme of compulsory primary edu-
cation as provided by the Constitu-
tion has not spread to the interior
tribal villages. Their literacy has not
increased to any appreciable degree..

I am glad that the Government have
ultimetely come to realise that func-
tionary of the Commissioner for Sche-
duled Castes and Scheduled Tribes is
not sufficient for the measures to be
taken for the development of Schedul-
ed Castes and Scheduled Tribes.
Therefore, they are proposing to have
a Director-General appointed to ini-
tiate and implement the developmer-
tal programmes in respect of Schedul-
ed Casteg and Scheduled Tribes. I
very much welcome all these steps
taken by our Government,

At present, all the devclopmental
programmesg Aare formulated by the
State Governments at their sweel will,
Even the Centrally sponsored schemes
which are fully financed by the Cen-
tral Government are also prepared
and sanctioned by the Stale Govern-
ments. From thig position one can
easily understand that the Centre has
no hand in development matters
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although this Government is directly
responsible tg Parliament. I am sure
that this anomaly will now go and the
Director-General will be responsible
to the Centra] Government for the
developmental programmes regarding
Scheduled Casteg and Scheduled
Tribes,

Although fifteen years have passed
since the appointment of the Com-
missioner, po substantial development
has been achieved for the Scheduled
Castes and Scheduled Tribes, Their
economic position remainz the game as
it wag previously, Even their ele-
mentary needs like drinking water
supply, primary education, public
health, village roads, etc., have not
been sufficiently provided.

Now I come to my State, namely,
West Bengal, In West Bengal the
population of Scheduled '[ribes is
more than 20 lakhs, but substantial
amounts have not been gpent for their
development. Sufficient numbers of
tribal development blocks have not
been started. Large pocket; inhabi-
ted by tribals like Meches, Ravas,
Garos, Uraos, Mundas, Saotals are yet
to be covered by such blocks.

Therefore, I request the hon, Minis-
ter to see that the newly appointed
Director takes the necessary steps to
provide such development blocks in
the areas where there are tribal peo-
ple who have not so far benefited by
the facilities to the Scheduled Tribes
in general,

Here, 1 want to draw the atiention
of Government to a particular scheme.
It relates to a proposal submitted by
a large section of the tribal and Sche-
duled Caste people numbering over
50,000 persons, to construct a road
through the tribal vulages connecting
National Highway No. 31 in Jalpaiguri
and Cooch-Behar districts. This road
will serve as a vital link road from
the interior tribal areas to the Narion-
al Highway.

I may draw your attention to the
fact that the tribal areas of my con-
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stituency are very packward in com-
munication, Therefore, I very strongly
urge the Central Government to take
up this programme as a Centrally-
sponsored scheme for which I think
only g sum of Rs. 20 lakhs will be
required. The people have already
urged the State Government in this
regard but there is no proper response-
from the State Government.

There is urgent need for @ tribal
development block in the district of
Jalpaiguri for the economic develop-
ment of the tribal people there,

There is a large concentralion of
triba] people in Kumargram Thana
arca, Kamakshaguri ig g centrally
located place in the tribal areas of
th. eastern part of Jalpaiguri distriet.
I do not know why Government have
not so far started a tribal development
block in this area.

The development of North Bengal
will not be complete with this block
alone. Therefore, 1 suggest that an-
other block should be provided in the
Cooch-Behar  district, There is a
concentration of tribal people im
Tufanganj area in Cooch-Behar dis-
trict where another blocks should be
started as early as possible,

I know that I am going into details
but I cannot help saying that develop-
ment measures should be taken along:
thesg lines, keeping in view the parti=
cular needs of the tribal people.

I fervently hope that the Director-
General will keep these suggestions in
mind.

-'Mr. Deputy-Speaker: Now, Shri
Siddayya. The hon. Member should
confine his remarks to five minutes.

Shri Siddayya (Chamarajanagar):
I cannot finish in five minutes. If I
have to finish in five minutes them I
would rather keep quite.

Mr, Deputy-Speaker: Let him take
his time. Then, what can I do?
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Shri Siddayya: In five minutes it
is not possible for me to do justice to
the subject.

Last year, when the report for 1963-
64 was discussed in this House, the
Deputy Minister of Social Welfare who
had initiated the debate had promised
that she would reply to the debate in
the end. That promise has not been
fulfilled so far. There was no diffi-
culty in her getting at least ten or
fifteen minutes and then giving a re-
ply. This merely shows the amount
of interest that Government are evine-
ing, with regard to matters connected
with Scheduled Castes and Scheduled
Tribes.

This year, we find that the reports
for 1964-65 and 1965-66 are being dis-
cussed. There was a convention in
this House that before the report for
a particular year was discussed, a
report on the action taken on the re-
port of the previous year used to he
laid on the Table of the House inva-
riably. Last year, when the report
for 1963-64 was discussed in the House,
on that very day, namely the 18th
August, 1966, the Deputy Minister had
placed on the Table of the House a
statement showing action taken on
the report for the previous year. But
this time that convention has been
given the go-by.

An hon, Member:
been taken.

Shri Siddayya: Without that state-
ment showing the action taken on the
report for the previous year we can-
not fruitfully discuss <these reports.
This shows that the interest taken by
Government is decreasing gradually.

An hon. Member: Topple it down.

Shri Siddayya: I may also point out
that in the Second Lok Sabha, a copy¥
of the statement showing action taken
on the previous reports was not
merely placed on the Table of the
House but was also supplied to each
Member. In the Third Lok Sabha the
statement was only laid on the Table
of the House and some copies were
kept in the Library of Parliament, but
copieg were not supplied to the Mem-

No action has
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bers. In the Fourth Lok Sabha, nei-
ther the statement is svnplied to Mem.
bers nor is it placed on the Table of
the House. That shows the progress.
that we have made drring all these
years. I think no purpose can be
served by discussion without a state-
ment showing the action taken on
previous recommendations 1 have
tabled an amendment to the motion
moved by the hon, Minister suggest
in the appointment of 2 committee of
Parliament to keep a watch on the
implementation of the ‘arious recom-
mendations made by the commissioner
from time to time.

I have gone through all the Reports
of the Commissioner and 1 find that
from the very inception of his office,
he has been complain‘ng that States
are not sending reports in time and
even where they Jdo the reports are
incomplete., This ig the  handicap
under which he has heen workine all
these years and I d» not thinlt the
Government has in :ny way helped
him to discharge handicaps. I fell that
In spite of these hand. aps. T fell that
all the three Commissioners who had
held this office so far, ..ave done their
job well. They have maintained their
independent status «:'d have given
very valuable reports.

Coming to the imnlementation of
the recommendations if you go
through the statement ~f action taken
on reports, you will i'nd that some
States have nut replied at all. some
have given vague rer: es some have
just said ‘noted’. ‘undes consideration’,
‘may be considered’, ‘kept in View’,
‘agreed in principle’ ete. This is the
way these recomm¢ndations have been
treated by State &Gov- rnments So
you find that among the State Govern-
ments some are good, some bad and
some very indifferent alco.

I will give one or two instances. 1
take my own State, Mveore. Cut of
231 recommendations in the Report for
1962-63, only 8 have been replied to,
not a question of having implemented
them even. About the uthers, I do
not know what has happened. I do
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not know whether the Commissioner
has written to them, whether the Gov-
ernment of India have followed it up

to get the replies from them,

If you scrutinise the recommenda-
tions—I will go back io the action
- taken on the Report for 1961-62—
these are very simple recommenda-
tions which any State Government
could easily huve inu)]‘ernenf.edl but
which they have not done. For ex-
ample, recommendation No, 12 says
that inscriptiong should be engraved
on all public wells warning people
against prevention of use of these
wells by Harijans, and that if any-
one did so, he will be punished under
the Untouchability (Offences) Act.
The Mysore Government have accept-
ed the recommendation and also stat-
ed that boards may be put on the wall
of public wells to this effect. My hon,
friends from Mysore will corroborate
me when I say that nothing has been
done and this is still on paper only.

Another very simple recommenda-
tion, preliminary also, is No, 16—licen-
ces should be issued to haircutting
saloons and restaurants on condition
that they display in a prominent place
a notice that there will be no discri-
mination against Harijans. The action
taken by the Mysore Government is
that panchayats and local boards have
been asked to implement this. This
was done in 1961-62, But so *ar no-
thing has been done,

I can go on quoting instance after
instance in this vein, but the time at
my disposal is short. Let me take up
implementation by the Central Gov-
ernment. One of sthe recommenda-
tions in the 1862-83 Report is that the
Social Welfare department ghould
make arrangements to give training to
scheduled castes and scheduled tribes
for ministerial posts in the Central
Secretariat Training School at Delhi.
Four years have passed; still the Cen-
tral Government have not done any-
thing. On the other hand, they are
asking State Governments to imple-
ment some «f the other recommenda-
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tions. Since the Central Government
themselves do not implement the re-
commendation pertaining to them
made by the Commissioner, what
moral right have they to ask State
Governments to implement them?

Another recommendation refers to
the reservation to be made for sche-
duled castes and scheduled tribes in
statutory vorganisations, semi-govern-
ment institutions and public sector
undertakings. The Central Govern-
ment did not acccet it g it is, They
referred it to the Law Ministry. That
Ministry took its own time to give its
opinion. Now they have said that it
can be made applicable. It is only
after this that instructions have been
given to all the departments. We
find in the Report that of the many
institutions covered by this, vnly 63
statutory bodies have agreed to imple-
ment it, not that they have actually
implemented it. I find they are em-
ployed only in class three and class
four; in class one they have not made
any reservations, and the Central
Government has not done anything so
far in regard to that.

Coming to the High Courts and Sup-
reme Court, I do not mean to say that
Judges should be appointed without
qualifications, but in the class one and
class two posts, also class III and IV,
ig there any reservation? They are
considered to be fountains of justice,
and even in the foundtains of justice,
the scheduled castes and scheduled
tribes have not been able to get jus-
tice. Only recently 1 think the Home
Minister has requested the Supreme
Court and High Courts to make re-
servations.

There was a seminar arranged by
the Planning Commission in 1964
which made very valuable recommen-
dations which have been incorporated
by the Commissioner in his report.
The recommendation refers to the
appointment of a central executive
authority to nominate candidates
against reserved vacancies. The ac-
tion taken as found in the report 1s
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that the Director-General of Employ-
ment and Training himself nominates
the candidates to the reserved seats,
and therefore there is no need to
have a duplicate authority. I put a
question to the Labour Minister, Un-
starred Question No. 3783 on 28th
June, 1967, and the Labour Minister
has categorically denied it. Yet, our
friend Mr. Vidya Charan Shukla was
again repealing yesterday that there
is a central executive authority which
is able to do it. He has misied the
House by giving wrong information.
That shows how the Government is
functioning.

In 1958 there was a conference of
Chief Ministers under the chairman-
ship of Pantji, who was the IHome
Minister then. A resolution was pas-
sed. It is a very simple resolution,
that the mame Harijan should be re-
moved from the existing institutions,
hostels or colonies wherever it exists,
because it had reference to untouch-
ability. Not only were the Chief
Minister party to this resolution, but
also the Government of India because
the Home Minister was also prescnt
and it was under his cha'::man;hip
that it was done. But even today you
find in so many schools, hostels etec,
that the name Harijan is stil] there.
Not only that. In the Central Gov-
ernment they have got a Central wel-
fare Board for Harijans. Even today
it is called ag the Central Harijan
‘Welfare Board.

Mr, Deputy-Speaker: May I request
him to conclude?

* gShri Siddayya: I will take only two
minutes. I if is useful, I will speak,
Otherwise, I will keep quiet.

In the last report, i.e. 1965-66 re-
port, the Commissioner has made a
recommendation, a very important
-one, that to enable this organisatiom,
{.e. the Commissioner, to function
effectively, action has to be taken to
fill =ll the vacant posts and sanction
some additional posts in the regional
.offices, Do you know the action taken
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by the Government? Instead of help-
ing the Commissioner by giving him
the required posts, they have actually
abolished all the 17 regional offices in
the various States, and my own feel-
i.r}g is that thereby, instead of helping
him, they want to curtail his ability
to make his report. The Commis-
sioner has got a unique position under
the Indian Constitutionn My own
feeling is that he is the campion of
the safeguards, provided for the sche-
duled castes and scheduled tribes in
the Constitution. If he is not given
the adequate staff that he requires, I
think he will fail to do his duty pro-
perly, and therefore ] request the
Minister to reconsider the whole de-
cision, and give him all the facilities
which he requires including these 17
regional offices which he had til] yes-
terday in all the States. The point
now is how to get the recommenda-
tion implemented. The state govern-
ments are not implementing it nor is
the central government implementing.
+The constitution-makers were very
wise in making a provisjon that this
report should be placed on the Table
of the House each year. The object of
making such @ provision is to make
Parliament responsible for implement-
ing it. Since the whole House cannot
di it, it should appoint a parliamen-
tary committee which the commissio-
ner has also recommended. There-
fore, my amendment for the appoint-
ment of a parliamentary committee is
very important and I hope the govern-
ment will aocept that amendment and
that the whole House would support
the appointment of this commlitee.

it Hreg O (afEe): W A
qga &t & ag s g § e e
Arefcl § swrartdry frag #<7 amel
®Y srafirear & A, @A OF A
HIAT W | WA A% qg TG g
ax qF AT ST AT o o TE;
g & it s s wtepfos
wifs & g1 wEww & |
e & wwwr § 5 7w owgm



17965 5C &

[ 77 wam]
A A E a7 Avfas & Ad
¥ s @ I wfw
AR ZA Wifd® & aTeT wresd
siff M} IRM & & w® uw
AT O I A7 F T8 WA TR
T wEHT AT W AG w0 A 2,
Jod qgi fewmm e @ v g
Tt g ¥ OF g g1 aTer o gfem
g a8 ¥4 39T T A gfom ¥ ggi
s foen 7@ S awar @ Wk
srEar W A 21 & amgrt s gfor
¥ oY g =g g 5w o fafy
T A W A KT FAT AT
o ag t 34 fF 1970 ¥ frodww
wuT g @ & A Fmfami &
fovrere Awfai ez gu 1 1970
& T2 IT F FA OFT FT AT H
frgrer far oo fams &t
aq % fore AFfai § 8 acsmag
fo@w  @aTE R A S T
foerd &t W TwE FT  faww
faar s

el % AT 9T Y ww T
gt & @ afomt &1 wart & #rf ww
T A @ &) F R @ g
gfcr ¥aw &9 £ | afaw @ 4w 2
T WO W, TARATE & | W
g A% ®9, QAT ¥ WIET W
ww weedr, T e # feg
wfted Aaw awrer, A foeet 20 ¥
ot @w deand § ¥ ww & fag A
were e §1 ¥ gfomt # werd
% o WY F7 A& F WM A
diw o ¥ foeem g7 frem & foeelt
qgrman foelt @ TR T WY 9T FT
& wé § 1 gfior A A feafr §
&1 #1 &6 & @ ag ¥ S vy faar
wIEw W W o
w a8 e @ & WX AW wWEw )
W
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gt & ame =@ | oweEmETe
B ¥ T W 3 14 oo @y
am agt F T S fefom s,
fo & o & worsht 9z, g i
TR F@ A % frar & fF g4
AT 15 AR, 196 7 § qATT HC A
WA | AT W agt & o # X
d wr frwrEr o ey 21 gy W
3| W aw § Fwa @ A
TR AT WIIET TETAT 1970 AF
for dgges a7 A qwet W @
wq 3% fow foEma  qwra gem
AT A& FT7 OFE &7 AT FT f2q7
ST | ST ¥ g w2 i gfoom
F1 IT FTTH A OF & avwT 2 fE
wAata faag &1 wenf e
W AT THEN OF  AULAT qTAr ST
sl Al F fas

OF &THL W [y TE T
& mw #1fa7i

ot WUR NN ae e aTet
AT woAt 7w wot wdzar g7 s
w1 RN wTe & 29T & Mmuil AT ag@t
7 FHSTT 977w WA § g
aet & wemew I gu ) wR W™
zomet ¥ gfooel #T AwEm #@Y
qAw AT Wfow #7 e W oFwar
T g &7 ¥ Fifew F A wror
% 77 T g g g et | gfadt
1 At gfawrd  faedt & § afoml
¥ mavr @ o § et & wgem amr
g fr o o s adt Aify A
2. gfomt #t v g e g whar
& 1 waw forg ag s & fr et
faramg w< arel Sy At # smafasar
A omy, S sfe sEeTAE faaTg 83
I TEF FCHT A & g

# gz W g I § v e a@®
¥ Jwm ¥ wx gfomt & fag @2,
fad f & W a@ ¥ =y, o
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wde wife & ami § o 3% fog
Wit fod &t feaar s =g
wroEe gico @ & qer w1 &7 4
AT qEAT AR g W% FT |
qgw Wit oY qrer ¥ ¢ AfHT wT
ot & St qff qAR w1 ¥ TE
faar & | aue o A qr@ra A
T AT A T qE fear g 3 At
ZAT T w7 fgeor & w4 | gHw

17 oredr § fr aefire, aregde, st

wtfz & gawr o frear R (foeeaw)
I A A § W gw & wrc A
ARA( § TF T4F | AT 97 7T A
7 A8 wRA f et €

UF WTAANT WqEq | WIT T AL
Fa1 F Y E ! IAR HET 71

it JYog AT : GHT AHTE AT
FTINE, Hge1 7§ T A& | A 7FY
F A AT feart 3 ome A
wdt § 1 & ofY bre sdfr ) F o |l
am fa fir w@M 0 1972 W@
difad, AH aRTT ggi W Wew @
ar ¥

& dft T ¥ o W o A
st 7 g fF a7 on @ afafa
fraga &3t st & g1 W@ & W H
gt friaor &3 ag afafq o s
A RE T F AT F N AW 2
W WA dEr A fear & fra
¥ ®AS @1 qEaTd § ¥ E AT e
g T S SR gioml & wemr
&1 #r€ &1 /€Y

of: Qo U (wafa) : g2 w18
oAt i foqd 9 7g@ &1 1 &
A A AN § godt @K qm=-
it 3 #t aga & qama gz d
9T T § WTAT $27 1 agT sanar
¢ | Tafaq & gsd-ge0 It FT A
& W.9F) ST ATHITT FEAT |

g AdT HNAQ @O &
A WTETST * A3 W 5wt
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® HIT grarforg , wifaw AR aA-
Afaw merrare g1 2 Wi 37 g@r-
S & FTTT F gaA Nfea @F a0
g & 978 maw WA 1 AT @
afry awr feafs s § wir aza2
¢ %9 Tied dfaua § g9 faaw
qlaard gfeaat ot wifearfedi
2 7 9F | AfFT g oww F oA
gfemd &t af 27 garr & foz
ge & ot g7 Al H o wy AW
warf & fag o fer o @ gaer
AT TEAAA AG AT AT WX
gur W @A TwA TEAAIA AT R
gfeadt ®1 ot agr & ot g8 fem
a1 Sfe? a1 g7 e FoFEIA
g adY fegraan 1 #WiHE g0 TAR
T gwr?  gEETETn ug gfE
gty At Aar Jn § A faaw qreaw
¥7z ®W FTAT o T IAw
faat w1z famrdi q 78 @17 ¢ f
AT FFIT T 20 T @EE
Wl 7@ AR Tg @ fo gg Fam AT
g A T A F AN AfEw
feafa oz 7@r 31 7z =t i aar
Foarg A & 19z zA &
STATET AT Ard g, IT ATEAr &y
g & faasr grea aga g a_a}
¢, faawr  mafas feafs aga @
g g

7z &z war g e weqwEr &
wa gl g & s & fw ag
I AT AF TEU F A" L, FS
g2 aF [l g1 wfFA 2T § Wy
wrd, wEi ¥ W9 @ &1 \sr
e de @ A w1 fran A%
oz faar &7 97 | WY FAT @ &
fe fegmama wedi &1 Iw A &)
fgrgeama el & 2w & Al &
w7 agr feqfs g WY & A 9gr
qt 1 & qenfaar dfx 97 w5 g
afae &3 § &4 w7 Tver fomr
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SC &

[t ¢ 7]
wWraanmr 9@ ¥ g8 9@l &
g T@AEl 4T a7 FrEr faEr
IRT ¥ wsag @ g, W@ IR
amfas wfa F9 & w77 oge 5l
q 3T wa & owr af ¥ IAET
T FE F T R gW AWM
NFT 397 AF FIGFI FAGAT
@ & 1ga # uadfas T390 7t
arfy AdY & 1 gw ¥ wefa dav At gd
19t 38 s #7 2| @ IAw
gu an favaras &< &3 & o1 aiat
¥ AT AT FT RE W@ AR
FareFey &, adr frax =gy €
Frz fzar 33 &) oW AwiwanEr
qrawr Aqr T8 @ war g faad
A gAFOT T qI@ A7 £, A0F F
wAg 9@ FET T WA ey
gl AW qiwade & fag o4
wirawl  § faq gdem @3y £
I AfFHTET WA AG @ i
B, wraAT IAH qgA FAT FAT AT
qT g &1 way aaAfas e §
ag FRARr wr 7% g1 fyg T
§F g ¥ wifa fggeara & weat
@ Wi g A wedr g
IIETH AEET, e ©F F gAT qoedn
1§ ? gwrd awern § wifgsr =Wk
aoatfa® | afea sifas  wwar
I QAT qETT AGT AT | F Jaar
g oF wm @t a7 g waw
el A fEm e @, S
T feat o § A aw grart w@
gl | T § 39 e gl
ar =33 § fr qft frqe o g
o IR qfw A1 w9 R o
FI W Foo wt & fadlt Y 7 -
et & yetmar % wredre e
78 T fawT & sgfaee &/ 7w
Nfew fedmr & & domr @t ¥
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wrer ) ‘g9 @t ® Xom wE oA
wii?! AFFE:

q& WAT TET MIOAT |

T | ATAT BIT AIAT 1 AT

a8 FAT A T q0E,

FAAT O T N

FAT THT TTT WA T,

TET A IEAE AN

o9 SEr med § oo gl
feerd & ag & wrw @ Smgar
g wfax st @7 7 zid4w fag o
ATIR F QW A FW FTOFOT
FTE ? wTOrd, gW AamH ® Y wTer
fearig el st AT Fw F@
et weAQ g 99 & o feerd e
g1 R @ fear§ A & AT
agt grm, e frwmei & gfoaal w1
/¥ AT s A oamrer ey
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T oWl dEw ¥ I sAA
& T9 IC YA 9 & Hee{ weafamEe
t sua gw faww o o T @A
&1 g fo e &1 wfee @R &
T wowd § ! gfom fmw AW
1 9 ATFE g & aneEw
¥ qur @ FCEE, 209 T,
26 9T FT HWT aw R fFA
T W TaAw fear oo
I Tl F 71 2fve grew geaw
& W 9T W ¥ fEEr AW 9T
¥ femr mar a7 ot #X game fea
Wy & wmd grwar # wia
T W g1 W Wy 2 fw gfee #
gt & &7 ¥ 31 7w gfcst
w1 gfrom F e H @ Fmar 727 & A
g A A d e R g g
7R FX & A a-faEe W ao-
fagm #awrsr %1 oo wmea £ A
fez w1 wrqm ofeww F
BT O H ¢ A7 747 gfom g
F e ! gfem wEEwm w@ww ¢
g gfomea @A T Wma £ 7
gfom  w@EEE &1 W@ Aded 7
T 9HCT g H W a7 &
wTH w1 e dfow w)oqa &
o ww dfan mw ar sefe @
WTGTH Y& &1 49T 787 a1 hF Fdhe
1 gt wrarE™ # w9 3 @ faar,
fo® arer a==1 %1 9¢7 ¥ wEA @Y
o, fo #1 37 79§ @A A www
TR o1, ol wqw F v § qwmr
TE AT 4T I FI AT A A@ @
fear @t 9w & sepfa &1 aEE wEw
T T ! W g A R giame

WY @ T w®E
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fo? &g & ardt & o for &Y
Fromr ¢ afew qEd & awosw
foerfar o3 oo w87 fear s,
fad amz-faaz % fag o @ AR
T agt arfearHe & e 9T emar
sTr 2 7 fF wwifaw s b fag
STEA & WAew wAww §, ¥ O#r
gy fowfor 8 579 o wEw
fFarom 1gm AT g agw  wmEuTEr
¥ Zar 2w % Fe9E &1 39 AW
T owgaw A1 e Kamww
gars & qain warg ? & gfermr
FHETE | T 9T AT O AT A
FEETE W A ifE § qwag w1
fear 1 W= g2 & ) SfFT w7 6
ATET ATE TFT THIT TTHTC K A
gER | WX 20 A/ QF ATHEAT &Y
et W7 g B T8I w1 A% 6
T wdE T gt #1 3 g9f
fom % fF 98 #19ET FATHL @ FF |
TS ¥ 7T A GEF A W
@ o= &% 1 A 91w 0w e
Tl @ g§ @ W ;R AR g
& o= samET FU00

Y 2T @W T F qEEge iy
R fom & afeal § soo @t ar
500 WG W WY & §A WA
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[t 3o )
IT F A AT H A WA W9 @A
fo Iasr arEt & T &, A& A
&t A faa¥ &7 go g Wk g O,
a7 919 @1, WIS WIS 47 % a4,
aE A ETH g @ AR
ag AT AW F AR WA | AR A
¥ a7 a7 27 W W wwgd | qA
Iq GATTT T I]ATAT AT | TA wETE
F wAa F @ 737 I AT W@
qarafy 2 3 gwT THT AHA FEA
T A AT F 3T § aw oW AW
wHZA X FT A AT A faoren
F ATAGS G IE G & |
3EA w7 wer e Az faq
wiam fs 97 79 71 1 w17 91T 2 %97
AAFO "W fearAFT ? A wm fr &
qrart  AA &1 vfAard & v, 3w
FATHA F AT WA F AW H
WA FTAT ATATE AT AT F ATAR
¥ @ H g7 wag A g fF
aga zzqAm foafr 2 ol w9 aw
wag W mar e azadr gf Aty
® et ® 2 1 wdfvr @
TF TATAT &7 AW FIAT EAN
ax vy mfy T aE @ oA owfa
w fasa w=  am@r 2, A@Ew
% IF F FATT A WA AT
[T ® TAATT P AN | FTF WD
F Aamg & ol a7 wETS FATE )

Mr. Deputy-Speaker:
Minister.

The hon.

"Shri C. Chittybabu: Sir, may I sub-
mit . .

Mr. Deputy-Speaker: Your party
hag taken 32 minutes. I am =orry, I
cannot extend the time any more. It
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is wvery difficult.
me .

Kindly excuse
(interruptions)

ot geR W WO S9nad
HEET, 94 W1 TLE iAwAr 9if |

Shri C, Chittybabu: Sir, you pro-
mised me an opportunity.

Mr. Deputy-Speaker: It is
question of any promise.

not a

Shri C, Chittybabu: You have given
15 minutes and 20 minutes to others
but you are denying me an opportu-
nity.

Mr. Deputy-Speaker: The member
who concluded his speech just now
said that he will take only 3 minutes.
But, while he was speaking, other
Members encouraged him to take
more time. It is not fair. In that
way, it is not possible to give oppor-
tunity to others.

Shri V. Krishnamporthi (Cudda-
lore): He 1is asking only lor ten
minutes,

Mr. Deputy-Speaker: 1 will give
him 3 minutes. Please resume your
seat. Nobody finishes in five minutes.
It is @ question of some time limit,
some end of a debate. We have ex-
yended the time twice. How is it
possible to extend it further?

Shri C. Chittybabu (Chingalaput):®

Mr. Deputy-Speaker: Sir, I am
ashamed that persons belonging to the
ruling party have spoken in great
hurry about the problem of the back-
ward sections of people. The
speeches which ought to have been
meade by us, who sit in the opposition,
have been made by them. I am real-
ly ashamed that the members of the
ruling party have themselves lioad-
cast to the whole world that pocr peo=-

**Translation of the vriginal speech delivered in Tamil.
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pie have been made to remain back-
ward people in this country. When
it is round that members of the Cong-
ress party are making speeches which
ougat to be made by us, the doubt
arises whether there was Congress
rule in this country for tweuty years.
W2: are not able to understand how
fi: the Government have implement-
ed the schemes which it has drawn up
fourteen times. Members of the Con-
gress party have spoken that the
schemes for ensuring the weifare of
the backward sections of sociely have
not been implemented. We ire not
only surprised that all the parties are
agrecd on this issue, but that it is an
indication of the achievement of the
Congress Government in this regard.
It ig amazing that members of the
Congress party have pinpointed to the
world the failures of the Congress
ministers in thig regard. I want to
refer to ong matter here. In Madras
many huts were destroyed by fire and
when Shri Annadurai, Chief Minister
of Madras, asked for funds telegraphi-
cally. Prime Minister, Shrimati Indira
Gandhi gave Rs. 50,000. But when
the Deputy Prime Minicter Shri
Morarji Desai visited Madras and
when he addressed a mammoth pub-
lic meeting, he did not say a word of
consolation to the batkward class peo-
ple who were affected by tnose fires.
On the other hand, he spoke disparag-
ingly of the scheme to give them doles.
1 ask a straightforward questinn. The
Deputy Prime Minister is no: able to
say a word of consolution to the bhack-
ward people who were homeless and
were on the streets. But he is able
to ask . . . (Interruptions), But
‘he is able to ask whom “Anna's” re-
-gime has helped.

The labourer working in a shop has
-at least a shop act. But the Govern-
ment is not able to help the person
who works in the fleld. I consider it
mv duty to ask that an agricultural
scheme should be brought forward for
his protection.

‘Reference has been made that there
4g untouchability among the backward
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class people. What is its reason?
There is casteism in the country.
What has been done by you to abolish
it? What opportunities have you pro-
vided for inter-caste marriages? Is the
Government prepared to encourage
inter-caste marriages and to settle one
person belonging to the backward
class by the side of each house in the
‘Agrahara’? 1 also ask whether Con-
gress is prepared to seat a person be-
longing to the backward class in the
place of the Prime Minister, Shrimati
Indira Gandhi? When there was a
contest for the office of President this
Government wag not ready to sponsor
a person belonging to the backward
class as the Congress candidate. But
the country is watching the manner in
which you are helping the backward
class people. There is only one way
to remedy the situation. People from
al] sections in the country should un-
seat Congress from the pedestal of
power at the Centre. Unless this is
done, I assert most emphatically in
this House the welfare of backward
clasg people cannot be ensured, I
thank you for the opportunity provid-
ed to me.

The hon.

Mr. Deputy-Speaker:
Minister.

s g W T wgr : man
wgrm, w1 AT TR #T JE zfe

Mr. Deputy Speaker: Please resume
your seai; not a minute now.

off gww WX W W9 R
ww o WA faigw §, & a3 ¥
aTHT A1 M E

Mr. Deputy-Speaker: 1 appeal to
group leaders. I have given more
time to your group. This is not fair,

off gew W wgEm o @Tr
qi e ¥ s forogar @
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[ gvwr = wgETa)
o w9 3w 9 qter 3
WA A TIT I AT ZA7 Q9347 |

JUSTR wEAw : A3t faerar

ot g% w= v g T A
%t fear &, n@ o difaw

AR WA : W(TET IIIH
g gromr &

ot gew R wgATE : T Al
FIWE ¥ WRW AT ¥, FArU ZEN
awaffgwrg ) wmT Zw w1 L
arg faor 2 7 oo mwmo o osynan
FTrF T2 w1 fr 8, 79 AT HHY
HRIT &I T & | gW W09 T Arfed,
gH area & ol sz qgar

An hon. Member: Let him be given
an opportunity.

Mr. Deputy-Speaker: It is not possi-
ble, Your party's time is over and
now you- plead for somecone else o
speak. How can you control the
House like this? Do you want to have
the debate indefinitely? There must
be some limit. I appeal to party lea-
ders. Every group leader is trying
to encourage someone. This is unfair,

o gow wx woE ¢ ¥ fAy
w9 qHT a1 w1 F, gEd ¥ o
F@ & | Fmam odf & ma S w0
qray qaarar, &4 fqqw a7 s
urse fear, w4 73 &1 Ti97 f@m
wrT g8 W qiw feae afad

The Minister of Planning, Petroleum
and Chemicals and Social Welfare
(Shri Asoka Mehta): Mr. Deputy-
Speaker, Sir, I am grateful. . .
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sfrgew e wgmw 1 oo y@
Tiv fae difwg

IR WA . WTHT FAG AL
fedyar o

st e wgAm: & -
TTT AR, TIAERT qEiET |

Mr. Deputy-Speaker:
you to decide.

That is for

Y PO W YA ¢ {19 TG
340 477 F, STeA WERT | Wq
AT 3 A7 § 7 Foag ¥, eqifaa
oA @ FA F
Mr. Deputy-3Speaker: There 1s some:
limit to a debate. I extended the
time thrice. Ewven though i{he Speaker
announced that the Minister will he
called at 2 O’ Clock, I extended the
time again. I tried to accommodate
some Members.
it gOR W WOETE 7 T g AT
are Az AT 1 &7 A W faaae far
qr | &F Hrad woarae fear 40 7
# gerarT Ao v, Aam-Am fesar
qroan 9 fa, f&7 9y wig qa At
FET AT AEA B )
Mr. Deputy Speaker: The hon:
Minister may continue his speech.

Shri Asoka Mehta: Mr. Deputy-
Speaker, Sir, I am grateful to the
hon. Members. . . .

it o9 W wEAW : SH &
Ay A dad
AT 7w G

Shri Asoka Mehta: I am gratefuk
to the hon. Member. . ..

sl geR WA wEAE: ST
WEIEA, WIGAT GHG A/ AT T |
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Mr. Deputy-Speaker: It is not pos-
sible. I appeal to the group leaders.
If you continue like this, I will have
to take action.

St g W e wrIT Al

HI {F44T §, 44 #Wa 740 740 &A1
TMET 2 1

Mr. Deputy-Speaker: There must

be some discipline‘ some order, in the

House. There is another Member on

this side also who wants to  speak.
I have got scven chits with me.

off g WA YA : GE WA

T fag gt § @ar ? wAA & A &
faa adr & |

Mr. Asoka Mehta: I am grateful to

the hon. Members who have partici-

pated in this discussion. 1 am also

grateful to them for the very wvalu-
able suggestions they have made. . .

ff R Y WOATT : 7T oF T
[ T-AT F AN aAFA
frar qr, €.fa@ T agiar @ ow
T geara W 4 {541 97 aR aga
ora, aF "I qA w4 f5 qA A
oA FT AT T |

Mir, Deputy-Speaker: There should
be some limit to it. You ought to

realise it. Yesterday, your party
representative came here and re-
presented and, though the time of

your party was exhausted, I gave a
few minutes. May I read oui that

here?

ot gvw W= wEEE T
w@wa, arg g7 4w 3f.90

oft TRviTY T W (SiRAT
%) ;w7 zaTt w1 o frar g ar
9T &1 Wi fzanm Gfwm o gaR
TG H AT T A= AT
Mr. Deputy-Speaker: 1 will
give him a second
1884 (Ai) LSD—9.

not
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st gww W oW w19 A e
AT g ET & 1 gH 3@ € fF W
fre awg & w1dargr s § 1 WA
A AT FT HrearaA fear qt |

Shri Asoka Mehta: I cannot speak

when the other gentleman is  also
speaking. I can continue only  if
the House is interested in my reply.
I have no desire to continue if the
other gentleman also goes on speak-
ing.

Shri Shep Narain (Basti):

point of order.

st gew ww wEAw ;AT qR
g fraz qifad 1 wmoq 9@ @ &1
1 17 wqrvarew fai @ 1 & A famr
g W oW faar @
Mr. Deputy-Speaker: I will not give.
off gvR T WA : W9 A wET
qr f& 44 9 1 W 37 gEfag
AT 999 ATHETA & T wifar Wi
q# Y qFaEd
IR ARG ;4T AT ey

& W7 Fmw Ag famr o owaar qr
fafrrez qiga #1 gar fomr aqr § W)

g AT AT @

Shri Asoka Mehta: I am grateful
to the hon. members of this House
who have participated in this  dis-
cussion and who have made very valu-
able suggestions. . . .

o gOH W YA ¢ AT T FA

7 wreaTan faar - ar A s W faar

2 | & WredeE Free 1 g {F Aer e

FiT |

On a

alay awed a3} llaWexdS-Lindeq I

and I told him that his Group had
taken more time than what was allot-
ted and that, if we extended further,
if we could accommodate, we would
see. Nobody finishes his speech in
five minutes. I received slips from
persons belonging to Scheduled
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Castes and Scheduled Tribes. They
have legitimate grievances, 1 tried
to accommodate every one from this
side as well as from that side. But
henceforward it is not possible.

st aHY T W (9
T 29T T T HAT T 51 LI AN
FB7 # gt frar g1 1afag o= faaz
& w97 ¢°F 3 20 Fifgg

Mr. Deputy-Speaker: Mr. foshi, it
is not fair. If he cannot control his
Party-man, it is for him to decide
as to what he should do.

ft gen W woEw: 3ITERg
AT, 71 /T AF AZITAT | qE Y
q 92 §FAIT 7 AF FAMAC FTFATT T
& 1 7 Fr3x 7 T2 w7 § v A
R IFA@T AU HT oW OK FoAr
wfemr 7., ...

Mr. Deputy-Speaker: Can we allow
this defiance? There must be some
limit ., . , (Interruption). There s
no point in conducting the  House
like this, He will please resume his
seat.

off wsTe T W 97 faaT

2 2d

Mr. Deputy-Speaker: Mr. Joshi, shall
1 take the extreme step? Shall I
name him? (Interruptions), We have
tried to accommodate him on ecvery
occasion, This is not fair. Mr. Joshi
may ask him to voluntarily withdraw

STt gOR WA FGAD © AT A G

AT ? qw AR I AT eATEA &l
fear ar ? wT qF %7 3T E @i F
qﬁma‘r%ngt#g?

off AT A WA F@ G
e &7 aaq Fgf fear ar wwar & 7
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Mr. Deputy-Speaker: Will he be-
lieve me? Mr. Chakrapani is there.
His representative came. I caid that,
time permitting, I would accommo-
date all. Beyond that, I have said
nothing. The hon. Minister may con-
tinue.

Shri Asoka Mehta: I am grateful to
the hon. members of this House
who have participated in this discus-
sion and who have made wvaluable
suggestions. . . .

off g W WA : AT FAT YA
FETF 1 | A0 48 292 FEfag mmw A
awaa 7
Mr. Deputy-Speaker: Will Mr,

Madhok do something about him? I
do not want to take the extreme step.

Shri Asoka Mehta: 1 can under-
stand the indignation and anger. . .

off gow W wgww :  IUTAH
oY, 1 M G A AT | g
f e R Frdargy som@ § 7

Shri Sheo Narain: He should be
named.

Shri Asoka Mehta: I can understand
the indignation and anger that some
members have felt. . .

oft pow W v ¢ 7 3T 6
%1 37 ¥ FT FT agATT ¥ A7 AR
g IR Agl e o

Shri Asoka Mehta: 1 can very well
understand the indignation and anger
fell by some hon, members, (Inter-
ruptions). The fact that indignation
and anger were expressed is itself an
indication of the awakening and the
strength that this segment, 110 mil-
lion people, have gathered for them-
selves.

Some hon. members pointed out
that there had been some change
in the motion that we had tabled;
while in the past the motion used to
be “That the House takes into con-
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gideration this Report. . . .”, now it is,
“That this House takes note ol the

st gen w wgEw ;. FOT A QA
92 A ¥ A1 fAg qg7 4 fx gav
¥ ar g1 W R QAT @0 oA q457
®1 q177 74 faar ?

Shri Asoka Mehta: The resson for
the change has been that the Secre-
tariat of Lok Sabha had suggested to
us that it might be better to use the
expression ‘takes note of rather than
‘takes into consideration’. If the hon.
Members desire that we should use the
expression ‘takes into consideration’,
we shall not have the slightest objec-
tion.

st gew W woErw ;. § dtegee
Fez F1§ | HIEr ag <1 92 ¥ AAYW
Tyaar w7 qE g ora feme w1 Ay
A AN T oA oAgr 3@ 2
&g 5 AT &§ FAAE TOT )

Shri Asoka Mehta: I am aware of
the fact that in the past there had
been some delay in presenting the
report of the Commissioner for Sche-
duled Castes and Scheduled Tribes
before the House. But this time we
have made every effort to see that
the earlier delay is eliminated. I
would like to assure the House that
the next report of the Commissioner
would be placed on the Table of the
House during the next budgel session
we hope that every year the report
will be presented to the House at the
time of the budget session. [ am sure
hon. Members have also noticed that
the report has been organised in a
somewhat more meaningful manner
and this process of organising the
report in a manner whereby the
‘House will be able to draw the maxi-
mum benefilt will be continued.

It has been said that in the past
there was the practice of laying on
th> Table of the House or circulating
a nole embodying the various stepe
taken by Government to implement
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the recommendations made by the
commissioner angd that on tnis ovca-
sion it has not been done. That is
not a fact. ‘The report for 1964-65
contains a detailed note about the
s'eps that were takep on the earlier
reports. As for the two reports that
the House is discussing, it is not yet
possible for Government to say what
steps will be taken, because the final
steps are taken only after taking into
account the discussions that takeplace
in this House as well as in the other
House. But, here again I would like
to assure the House that a brief re-
port on the steps taken by Govern-
ment on the various recommendations
will be placed before the November-
December session of Parliament this
year, as well as in future, On both
these points,, namely the regularity
of submitting the reports and the
regularity of submitting a note on
the steps taken, I can assure you that
the time-table that I have indicated
will be adhered to.

Then, a number of hon. Members
have suggested that there should be
a committee of Parliament of both
Houses, a small compact committee
which should Mook into the recom-
mendativis wiadc Sy the Comicsioner
and generally be able to advise and
guide the Department of Social Wel-
fare in the onerous responsibilities
that have been entrusted to it. I
welcome the suggestion. But I would
beg of those who have moved various
amendments not to press those
amendments, because I accept the
suggestion that such a committee be
set up. But what the exact shape of
the committee should be and what
precisely should be the nature and
character of the committee has to be
dercided in consultation with the Spea-
ker and perhaps the Chairman of the
other House also, Therefore, T would
request those hon. Members who have
moved amendments that they need
not press their amendments, because
the suggestion has been accepted and
T hope that such a committee will be
set up in the near future.
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Shri Bal Raj Madhok (South
Delhi): May I make one sugestion?
In these matters I find that people
think that it is only the concern of
the Scheduled Castes and Scheduled
Tribes. I would submit that it is
the concern of the whole country.

Shri Asoka Mehta: That is one of
the things that I have to discuss with
various people. I would like to the
committee to be a small and compact
one. Of course, the representatives
of the Scheduled Cas.es and Sche-
duled Tribes will be there, but there
will be others also. I hope some of
the leaders of the various parties will
also join the commiltee so that it
mnay be able to give maximum sup-
porl to the implementation program-
me that we want to put through.

It has been suggested that some
resolutions be adopted. 1 am afraid
it is not possible for this House to
adopt any resolution on the Commis-
sioner's report, because apart from the
Commissioner's report, we have some
advisory committees, and we also
have to consult the S.ates, and deci-
sions have to be taken after taking
into consideration a svariety of facts
and factors. '

Another suggestion has been
made that there may be a single
Ministry to look after all the
problems and al] the interests of
the Scheduled Castes and Scheduled
Tribes. I wish it were possible to
set up such a Ministry, but I am
afraid it ig not a feasible proposition.
Matters pertaining to education will
inevitably be aealt with by the Edu-
cation Ministry, matters concerning
agriculture must necessarily be dealt
with in the Agriculture Ministry and
so on and so forth. It is just not
possible to have all these matters brou-
ght within the purview of one single
ministry or department. Let us also
realise that a large number of State
Governments are also concerned with
these matters, Therefore, what we are
trying to do is to co-ordinate these
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various activities and efforts as close-
ly as possible,

1 can assure you that all that has
be:n discussed here and the various
suggestions made have already been
conveyed to, and have been carefully
considered by, the Prime Minister,
the Deputy Prime Minister, the Home
Minister and other colieagues of mine
concerned. Many members belonging
to the s.heduled castes and scheduled
tribes have expressed their dissatis-
faction about the inadequacy of re-
presentation, not only in the services,
but in various high political positions
in the country. On this point also,
I do not think it is necessary for me
to point out that the Prime Minister
@nd the Home Minister who are pre-
sent here as well as other colleagues
of ours in Governmen: are fully
aware of the deep feclings among the
scheduled castes and scheduled tribes,
the legitimacy of their aspirations
and have a keen desire to respond
to these aspirations and to meet them
lo the best of our ability.

I would further poin{ out thal yes-
terday my colleague the Minister of
State in the . Home Ministry gave a
detailed analysis wi what is being
done to provide employment opportu-
nities to persons belonging to the
scheduled castes and scheduled tribes
in government service, as well a8
oulside. As he pointed out, we have
set up a small group in which the
Home Minister and I are taking very
keen interest and I would like to
assure the House on behalf of him-
self and myself that we are going te
pursue this matter in a very deter-
mind manner in the coming months
not only in the government services,
but in other services also. It is our
desire and determination to see that the
legitimate rights and aspirations of
this 21 per cent of the Indian people
are fully met and satisfled

The 1965-66 Report has made 131
recommendations. As to what steps
have to be taken about them, what
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follow-up action has to be takem, I
have got all these things worked out
here, but it is not possible for me to
indicate these things just now till I
have held further consultations with
the members themselves, as well as
the privilege and opportunity of
knowing from the House and the other
what they have to say about it.

As far as education is concerned,
1 realise that for that for these 110
miliion people belonging to the sche-
duled castes and scheduled tribes all

tha" needs to be done has not been
done. Let us realise that Indian is a
very large country, a very poor

country, and the changes we are try-
ing 1o make and the transformation
we seek to achieve cannot be brought
about at a speed and in a manner
which would satisfy all of us. But
may I point out that if we look to
what we have been doing for provid-
ing educational facilities to the young
:men and women of these communities,
we will find that the provision for
education has been increased four-fold
from the First Plan to the Third. As
regards the provision made for pos!-
malric scholarships, it has becn in-
creased nine-fold betweep the First
and Third Plans.

My very good friend. Shri 5. M.
Jushi, was rightly indignant about
the condition of the scheduled castes
and scheduled tribes. I share his
sense of sorrow, frustration and in-
dignation, but we must realise side by
side what is being done. Today
there are a hundred thousand stu-
dents be'onging to these communities
studyring 1n universities, 35 years ago
when Shri Joshi and I—were students
in Bombay University, what was the
total number of students in those
days studying in the universities?
The number was only slightly more
than 100,000 or 120,000 the number
that we are having todsy belonging
10 the scheduled castes ani scheduled
tribes alome. [ am talking only of
university students. Did we feel at
that time that we Wwere completely
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neglected? Did we feel that we did
no. have within us the strength and
the power to change the world? You
and 1 and Mr, Joshi, when we were
part of the 100,000 or 120,000 students
studying in the universities, we felt
that we had within us the compe-
tence, the confidence, the strength to
work out a certain scheme of things
«nd rebuild our country nearer to our
hearl's desire. I say today that from
amongst the 110 million scheduled
vasies and scheduled tribes people
there are the same number (100,000)
of young men and women studying
in the universities, and it is out of
thieir strength, and confidence, that a
new social order is going to be creat-
«d.  So, while we should recognise
tual a lot has still to be done, we
must not underrate what has already
been done.

Le' us look at this question of pro-
viling land to the landless people.

sft gww T WO : I F1 9T
Tz A famdr

Shri Asoka Mehta: I have listened
for nine hours without once opening
my mouth,

T realise that there is u tremendous
land@ hunger. I realise that the num-
ber of landless people among the
scneduled cases is  almost 100 per
cent more than among the rest of
the population. Having realise that,
[ must point out thrat during the last
15 years about 10 million acres are
reported to have been distributed to
landless agricultural workers, out:of
which about 3.91 million acres or 39
per cent had been  allotted to the
s 1eduled castes and scheduled tribes.
boriyfive per cent of the total num-
ver of beneficiaries belong to the cate-
gor, of scheduleq castes and scheduled
tribes., I do not want to take too
much of your time on this point.

It i often said that the people are
not getting their scholarships in time.
[.agree, that may be happening, but
let us realise that over six lakhs
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scholarsnips have been given in the
last 15 years. Out of these six lakhs,
even if one ortwo or five per cent do
not receive the stipends in time—of
coulse, it is something to be correct-
ed. 11 is something which is unfortu-
nate--what about the 95 per cent of
the people or more who have received
it in time? Otherwise, how do these
fizures come up? How is it that
there are hundreds of thousands of
students today who have matriculated
graduated, who have achieved the
highest educational qualifications that
any one can ‘aspire to? Therefore,
while 1 shall always welcome all sug-
gestions, all information that indi-
cate aberrations in our efforts at im-
plementing things, I would beg of the
House to realise that ultimately all
these things have to be viewed in the
corract perspective,

st gew 9 wEE@ ;AT A d
WA &, WA ZaT § Afa g §w
AR LR LR EEE PR
g

Shri Asoka Mehta: The next point
to be realised is that as far as the
scheduled tribes are concerned, tri-
bkul blocks have been set up, and 120
lakhs of tribal population are covered
by these bincks, oumewuung like
Rs. 16 or Rs. 18 crores have been
spent on them We want to cover
aboul a crore more of people, if pos-
gsible during the current plan period
or al lezst during tne next iive years,
and that would cover the bulk of the
{ribal population.

There are, however, two difficulties
which wust be realised. The first
difficulty is that the finances that are
made available for special program-
mes fo- scheduled castes and sche-
duled tribes are in the nature of sup-
plementary provisions, and they must
not be treated as substitutes for the
share that should go to the scheduled
castes and scheduleg tribes from the
general development programmes.
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Unfurtunately, this does not always
happen. In State aftep State, in dis-
Irict afler distriet, in panchayat after
panchayat therc is a tendency to use
them as substantive provisions.

st gwR I wEATT : T w7 L6y
e ?

Shri Asoka Mehta: The opposition
rarties are also in power, and when
they lovk into the functioning of
their own States, they will find that
these difficulties are there that arise
out of our gocial structure. To change
that social structure is necessary, but
the social structure is not going to be
changed merely by talking about
blowing it up. Here is a social trans-
formation, which is necessary, and 1
ary sure Mr. Joshi, Mr. Madhok, and
Mr. Dange understand its implications
as much as Mr. Chavan or I do.
Tavrefore merely showing anger is
no good. Anger is meaningful if it is
dynamised for changed, but it has no
meaaing if it is merely an efferves-
cence ail the  time., Therefore, I
weonld like this Parliamentary com-
miltee to be appointed to help the
Department of Social Welfare in
secing 1hat  the special provisions
made for scheduled castes and tribes
are treated as supplementary provi-
sions and are not treated as substan-
tive provisions.

Secondly, our economy is passing
through very difficult conditions.
With the limited resources available,
the first claim is made by agriculture
or productive schemes and social ser-
viceg invariably tend to suffer. No
matter which particular party is in
power, I am prepared to throw out
a challenge that there is not a single
State Government today which has
provided as much for social welfare
or for the welfare of the backward
classes this year as they did last year.
Not because they have no desire to
do it; but when resources shrink a
certain priority has to be observed.

. . (Interruptions.) No matter
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even if the most critical gentlemen
sit down tomorrow and decide priori-
ties, they will find that productive
efforts have to be given a certain
higher priority than welfare because
welfare services need wealth to be
generated and if the generation of
wealth suffers, you cannot create the
services needed for welfare.

I realise twenty years are OVer.
But I can assure the hon. Members
that we should not look at the future
in terms of the past; that would be
a telescopic mis-adventure. Poten-
tialities for growth have been built
up and in the future, our movement
and our progress will be faster. But
that does not mean that dissatisfaction
will be less. I can envisage growing
dissatisfaction in the next twenty
years. Dissatisfaction occurs only
when people are educated and peo-
ple are trying to improve themselves.

1 would also like {o say just one
word to Prof. Swell. He allowed
himself to be carried away by a cer-
tain  inflammatory speech made by
an hon. member on the opposite side.
But he should rcalise that after all
if he and his friends are to live
peacefully and happily in Assam,
the people of the hills and the people
of the valley must live together and
work together and there mus. be a
certain amount of understanding bet-
ween them. (Interruptions.) I
did not interrupt you when you were
speaking; you can ask me a question
at the end if you like.

Shri Swell (Autonomous Districts):
We never say we want to live peace-
fully within Assam; we say we want
to live peacefully within India.

Shri Asoka Mehta: If you have to
live in peace, give us two months in
which we will try to evolve a conse-
ses. Is this something of a betrayal
of the plighted word? After all the
Government can carry out their word
only in context of an atmosphere of
goodwill. Would Prof. Swell like it
when something is imposed upon him,
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and upen his patriotic colleagues?
He would like that he should be per-
suaded, he should be brought round
to the acceptance of whatever is being

proposed by mutual exchange of
ideas and understanding. Is it too
much to ask that two months be

given to bring around the 10-12 mil-
lion people living in Assam?  They
have waited patiently, ] admire their
patience. 1 admire the goodwill with
which my friends from the hill dis-
tricts have waited. If we request
them: give us two more months in
which a final solution may be search-
ed, which would receive the ready
acceptane of the people of Assam, is
it betraying the plighted word? Is it
necessary to turn round and say that
this will happen and that will hap-
pen? We are fullv aware of the
strength and the weaknesses of every
section of our people, This Govern-
ment is not interested in exploiting
the weaknesses of any section, this
government is anxious to mobillse the
strength of every section of our peo-
ple. Let me assure Prof. Swell that
if we have asked for two months,
these two months have been asked
for in order that the final solution
that is proposed is capable of readier
and more responsible implementation
than would be the case if the Home
Minister were to issue a flat tomorrow
I would again, through Prof. Swell,
convey to his colleagues that the
greater the co-operation they extend
to us during the next two months,
the better and the greater will be our
ability to help them in solving the
difficult and very important problems
in that part of our country.

Lastly, I would like to thank all
the hon. members for the very valu-
able suggestions they have made.
lL.et me assure them that we shall
give them the fullest consideration.
If the Prrme Minister would agree to
have a scheduled caste or scheduled
tribe person as Minister in charge of
the Department of Social Welfare, T
would be very happy. But so long
as T am in charge of this department,
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I can assure them that I shall not be
found wanting in trying to meet their
legitimate aspirations and 1 ghall
always be ready to gain in under-
standing and insight by the wisdom
and experience that they possess.

Shri Swell: Sir, I appreciate the
sentiments and the righteous indig-
nation of my esteemed and respected
friend and colieague, Mr., Asoka
Mehta. But [ would like to put the
record straight. Our case has never
been that we want 1o live within
Assam. Our case is thaty we want to
live within India as equal, trusted
partners of this great country. That
is a bigdifference. Mr. Asoka Mehta
has referred to a period of 2 months.
I understand that. Buy my under-
standing was that it is no longer two
months now; it is just 3 weeks. May
I know whether therp has been any
further revision in the mind of the
Government with regard to the time-
limit of 31st August, which is set?

Mr. Deputy-Speaker: 1 allowed
yvour question, but I do not want to
continue the debate. If I allow him
to reply to your question, other ques-
tions will be there and it will be
another debate.

Shri Swell:
question, Sir.

It is a wvery puinted

Mr. Deputy-Speaker: You :hould
understand my difficulty. We must
put an end to this debate somewhere
at some time. How long can it be
continued?

Shrl Bal Rcj Madhok: Let him as-
sure that he will write to them.

it WiWE WA : FAT AT T T
faax w1 @ & fF 97 o0 weqae
faag F¢ IART TR AHFET 7
srafasar & sl | g5FT I s
wiwa & @Y fa1 §
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@t e wel:  gmREA
12T, FF K7 ¥ 91 5 FTETC 7 TAT
sy w1 frafer o Y wic agg aad
FOH IA A T woAr foE daw
F1 | 7gT WS A 99 FoeiE & §
wiaa & war argar g fF ow fooed
#1 91 §5 7381 fasfed & AT arq
FE ¥ AR F e F w7y wf50907
g 7 gadr wq@ A4f fear mar g &
w1gat g & ga®r qar7 feqarar ang |

=it gen WX oA g4 afEdT
*1 &1y wgt 7+t g€ & | faday faoafeat
gra Al At & ud af@dT fwar
AT TET B, IAR! AAGLN FN TART A0
FT AT TIMAT TUT &, IARL Arardr §
FART AT T &7 AT 44 qfmia
fear mar 2 | gas arv § w37 "gaw
T Iw TE FE R

uF A= AT Afefa ¥ al §
AT | A R & e e
fam aam £osed 4r1 # qtiwAr F0ar
i f& awwrd gafaar w74 #rf fam
aar #71 fa=re far 2 ar 7Y fwar )

BT T WA G491 7 UF G997
afafa awr &1 ava « war & A1 T
F ST AT T 2@ 7% % fFw wow B
e sqaT fagr war 2, fem s A
1 ®m ghewrdl  Arigardr & sweamor
& fog fpar @ Wit a1 @7 & gwem
®I F7@r q6 | § a0 wigar § e
Fu1 wry afafq @ #1 da § ?

Shrli Dhireswar Kalita (Gauhati):
I want to put just one question.

Mr. Deputy-Speaker: Now, no more
questions. If I permit you, there are
several others who want to put ques-
tions. Hon. Members should realise
my difficulty. We have to take up
another item now.

Shri Dhireswar Kallta: Sir, many
hon. Members have raised the ques-
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#on regarding extension of reserva-
tion. The hon. Minister has to reply
to that.

Mr. Deputy-Speaker: He is going to
take into consideration every sugges-
tion made by hon. Members. The
questions put now will also be con-
sidered and whatever is possible will
be done. Hon. Members can write
to him communicate with him and
talk to him. But this is not the way.
I cannot continue the debate like this.

s TITAATC WTENt ;W HWT9A
AN qOA & §AWT 4 2 A1 Aq@
Wi fasarza |

Mr. Deputy-Speaker: If ne begins
to reply to the questions from Shri
Swell onwards, it will take one more
hour, It is not possible.

Shri Dhireswar Kalita: Sir, 1 rise
to a point of order. If you allow
questions to be put, you must also
allow the Minister to reply.

Mr. Deputy-Speaker: As I said in
the beginning, when Shri Swell put
his questions and sevcral others got
up, the Minister will consider all the
suggestions made. This is not a point
of order. I cannot continue this de-
bate like this.

1 shall now put the amendinents 10
the vote of the House. The  first
one is by Shri Frank Anthony.

‘The question is:

That at the end of the motion, the
following be added, namely:—

“but regrets the stultification of
the guarantees given to the Anglo-
Indian Community under article
333 of the Constitution.” (1)

The motion was negatived,

Mr. Deputy-Speaker: The next nne
4s by Shri Siddayya. The gquestion is:

That at the end of the motion, the
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following be added, namely:—

“and is of opinion that a com-
mittee of Members of Parliament
be constituted to keep a  watch
on the implementation of the
recommendations of the Commis-
sioner for Scheduled Castes and
Scheduled Tribes by the Central
Government, State Governments
ang the Uniop territories.,” (2)

The motion was negatived,

Shri Siddzyya: Sir, I want to have
2 division on that amendment.

Mr. Deputy-Speaker: After the
appeal of the Minister and announce.-
ment of appointment of a committee,
I do not know what more you want,

Shri Siddayya: He has accepted my
amendment in principle. Why does he
not accept the amendment itself?

Mr. Deputy-Specker: He has made
an appeal accepting your suggestion.
You did not also challenge my deci-
sion when the motion was negatived,

Shri Surendranath Dwivedy (Ken-
drapara): Sir, you are making a rInis-
take. While voting is on you cannot
canvass like this, It is not for the
Chair to do. He has asked for a divi-
sion.

Mr. Deputy-Speaker: Next is Shri
Thakur's amendment. The question
is:

That at the end of the motion, the
following be added, namely:—

“and places on record its general
approval and acceptance of the
recommendations contained there-
in and calls upon the Central
Government, State Governments,
Union territories and other admi-
nistrative agencies to adopt them
and to carry them out with
determination and promptitude
and is of opinion that a standing
Parliamentary Commitiee he set
up with full investigatory
powers to look after the safe-
guards for the Scheduled Castes,
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Scheduled Tribes and other Back-

ward Classes.” (3)

The motion was negatived.

Mr. Deputy-Speaker:

I will
put the amendment of Shri Kansari
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That at the end of the motion, tha

“and is of opinion that
safeguards provided in the Con-

following be added namely:—

the

stitution for Scheduled Castes and

now

Haldar to the vote of the House. The

question is:

Division Ne. 17]

Adichan, Shri P. C.
Amin, Shri Ramchandra
J

Ma-m Das, Shri

Banerjee, Shri S. M.
Basu, Shri Jyotirmoy
Behera, Shri Baidhar
Bhagaban Das, Shri

Brij Bhushan Lal, Shri

Chandra Shekhar Singh,
Shri
Chittybabu, Shri C.
Daschowdhury,
B. K.

Shri

Deiveekan, Shri
Deo, Shri K. P.
Singh
Deo, Shri R. R. Singh
Devgun, Shri Hardayal
Dhirendranath, Shri

Dipa, Shri A.
Dwivedy, Shri
dranath

Fernandes, Shri
George

Suren-

Goel, Shri Shri Chand
Gowda, Shri M. H.
Gowder, Shri Nanja
Gupta, Shri Indrajit

Haldar, Shri K.

Jena, Shri D. D.

Jha, Shri S. G

Joshi, Shri Jagannath

Ravo
Joshi, Shri S. M.

Scheduled Tribes are not
fully implemented.”

being

The Lok Sabha divided.

AYES

Kachwai,
Chand
Kalita, Shri Dhireswar
Kapoor, Shri Lakhan
Lal
Khan, Shri H. Ajmal
Kirutinan, Shri
Krishnamoorthi, Shri V.
Kuchelar. Shri G.
Kundu, Shri S.

Shri Hukam

Limaya, Shri Madhu

Madhok, Shri Bal Raj
Madhukar, Shri K. M.
Majhi, Shri M.
Mangalathumadom, Shri
Masani, Shri M. R.
Mayavan, Shri
Meetha Lal, Shri
Meghachandra, Shri M.
Menon, Shri Vishwa-
natha
Modak, Shri B. K.
Mody, Shri Piloo
Mohammad Ismail, Shri
Mohammed Sheriff
Shri
Molahu Prasad, Shri
Mukerjee, Shri H. N.

Naik, Shri G. C.

Nair, Shri N. Sreekantan
Nair, Shri Vasudevan
Nayar, Shri K. K.
Nihal Singh, Shri

Pandey, Shri Sarjoo
Patel, Shri J. H.
Patil, Shri N. R.

[15.57 hrs.

Rajaram, Shri

Ram Charan, Shri
Ram Gopal, Shri
Ramamuvorthy, Shri P.
Ramamurti, Shri P.
Ramji Ram, Shri
Ranga, Shri

Ranjit Singh, Shri
Ray, Shri Rabi

Roy, Shri Chittaranjan

.

Sambhali, Shi Ishaq
Sequeria, Shri
Sharda 'Nand, Shri
Shastri, Shri R.
Shastri, Shri Raghuvir

Singh i
Shastri, Shri Sheopujan
Siddayya, Shri
Singh, Shri J. B.
Sivasankaran, Shri
Somani, Shri N, K.
Somasundaram,

S. D.
Sondhi, Shri M, L.
Subravelu, Shri
Suraj Bhan, Shri

Shrl

Tyagi, Shri O. P.

Vidyarthi, Shri R. S.
Viswambharan, Shri P.
Viswanathan, Shri G.

Xavier, Shri 8,

Yadav, Shri Ram Sewak
Yashpal Singh, Shri
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Ahirwar, Shri Nathu

Arumugam, Shri R. S.

Babunath Singh, Shri

Bajpai, Shri Shashibhu-
shan

Bajpai, Shri Vidya Dhar

Barua, Shri R,

Barupal, Shri P, L.

Bhandare, Shri R. D.

Chanda, Shri Anil K,

Chanda, Shrimati Jyot-
sna

Chaturvedi, Shri R. L.

Chaudhary, Shri Nitiraj
Singh

Chavan, Shri Y. B.

Das, Shri N. T.

Dass, Shr! C.
Deoghare, Shri N. R.
Desai, Shri Morarji
Deshmukh, Shri B. D.
Dhillon, Shri G. S.
Digvijai Nath, Shri

Dixit, Shri G. C,

Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Ganpat Sahali, Shri
Ghosh, Shri Bimalkanti
Girja Kumari, Shrimati
Gupta, Shri Ram Kishap

Hazarika, Shri J. N.
Himatsingka, Shri

168 hrs,

Mr. Deputy-Speaker:
to ascerfain........

Some hon. Members:
Mr. Deputy-Speaker:

pens is that though hon.
press their buttons correctly, it is not
recorded there or some hon.
bers press it wrongly. Sometimes it

I would like

No, no.
What

SRAVANA 17, 1880 (SAKA)

NOEs

Jadhav, Shri V. N.
Jaggaiah, Shri K.
Jagjiwan Ram, Shri

Kamala Kumari, Shri-
mati
Katham, Shri B. N.
Kedaria, Shri C. M.
Khan, Shri M. A
Kinder Lal, Shri
Krishnan, Shri G. Y.
Kureel, Shri B, N.

Laskar, Shri N. R.

Mahadeva Prasad, Dr.

Maharaj Singn, Shri

Mahida, Shri Narendra
Singh

Mehta, Shri Asoka

Mehta, Shri P. M.

Melkote, Dr,

Menon, Shri Govinda

Minimata, Shrimati
Agam Dass Guru

Mudrika Singh, Shri

Oraon, Shri Kartik

Pahadia, Shri

Panigrahi, Shri Chinta-
mani

Parmar, Shri Bhaljibha,

Partap Singh, Shri

Patil, Shri A. V.

Patil, Shri Deorao

Rajasekharan, Shri
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Ram, Shri T.

Ram Dhan, Shri

Ram Kishun, Shri

Ram Sewak, Shri

Ram Subhag Singh, Dr.

Ram Swarup, Shri

Randhir Singh, Shri

Rane, Snii

Rao, Shri Muthyal

Reddi, Shri G, S,

Reddy, Shri Surendar

Rohatgi, Shrimati Sushi-
la

Roy, Shri Bishwanath

Sadhu Ram, Shri

Saigal, Shri A. S.

Sanjit Rupji, Shri

Sankata Prasad, Dr.

Sarma, Shri A, T.

Sayyad Ali, Shri

Sen, Shri P, G.

Shah, Shrimati Jayaben

Shankaranand, Shri

Shastri Shri B. N.

Shastri, Shri Ramanand

Sheo Narain, Shri

Shinkre, Shri

Shiv Chandika Prasad,
Shri

Supakar, Shri Sradha-
kar

Tiwary, Shri K. N,

Uikey, Shri M. G.
Verma, Shri Balgovind

Verma, Shri Prem
Chand

appears that after pressing the button

some

hap-
Members

Mr. Deputy-Speaker:
only way. The result is not going to

people . . .(Interruption). We
will have to distribute slips.

Some hon. Members: No.

That is the

be changed. The machine is not work-
Mem- ing .. .(Interruption). If you want
I will declare it.
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Some Hon. Members: Yes.
Mr, Deputy-Speaker: Because it is

not correct, I want it to be done again.
But I declare it. “Ayes” have 91 and
“Noes” have 89,

The Minister of Parliamentary
Affairs and Communications (Dr. Ram
‘Bubhag Singh): I challege it....
(Interruptions).

Mr. Deputy-Speaker:
rect . . .(Interruption).

It is not cor-

It has been challenged. I will
distribute slips. ... (Interruption). 1
have declared the count; I have not
said anything about the motion.
(Interruptions). It has been chal-
lenged. I will have to take vote a
second time.

Some hon. Members: No, no. (Inter-
ruptions) .

Mr. Deputy-Speaker: There is the
procedure. . .. (Interruptions), 1 have
not declared the result. Have 1
declared the result? (Interruption).

Shri Surendranath Dwivedy: It is
a great responsibility on you. You
cannot act like this.... (Interruptions)

Some hon, Members: The Lobby
doors have been opened .. .(Inter=-
ruptions).

Mr. Deputy-Speaker: 1 have not
ordered the Lobby doors to be opened.
The Lobby doors have not been open-
ed. (Interruptions).

Shri Madhu Limaye (Monghyr): On
a point of order, Sir.

Mr. Deputy-Speaker; There is a
point of order. 1 will listen to him.

Shri M. R. Masani (Rajkot): Rule
387TB(3) is quite clear. This parti-
cular sub-rule says:

“(c) The result of the Division
ghall be announced by the
Speaker and it shall not be chal-
lenged,”

There is no way of ordering a vote
again so far as this motion is con-
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cerned. The vote cannot be re-
ordered.

Mr, Deputy-Speaker:
declared the result.

1 have mot

Shri Surendranath Dwivedy: You
have declared the result. (Interrup-
tions),

st ay fom® 77w ar 11 S
# 1o\ aga 7y oAt glen ) g
fraa 367 (o) &r zA77 fgeay afga
iM TvE H O

Division by automatic vote recorder,

“After the result of the voting
appears on the indicator board,
the result of the Division shall
be announced by the Speaker and
it shall not be challenged.”

qT =To v gaa faz F1 owrd
afugts F&t z 9 T 91 0w
T a0 FT fAa 3

Dr. Ram Subhag Singh: ] have got
a right . . .(Interruption), The vote
recorded by the automatic recorder
must be accepted. (Interruption),

Some hon. Members: No, no.

Shri Bal Raj Madhok: This machine
has not been working during the full
session and whenever this machine
gave the results votes of people have
been ascertained by the employees of
the Secretariat and that result has
been declared, The same thing has
been done today. You cannot change
the practice just for their sake. The
result is that the “Ayes” have won
and the "Noes"” have lost. Therefore,
there can be no change in the result.

Dr, Ram Subhag Singh: It is quite
clear that the result of the voting as
appearing on the indicator board shall
be announced by the Speaker “and it

shall not be challenged”. We accept
that.

ot g R @ 9 A o s
Y agastd ¥
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Mr. Deputy-Speaker: I do not want

to follow any procedure which is not

laid down here. ... (Interruption).

Shri Surendranath DWivedy: The
rule is very clear sp far as it goes.
If you read sub-rule (3) of rule

Shri K. K, Nayar (Bahraich): How
are people coming in?

oft ww ol : g Lo g AE,
o9 1 AL ToF W AT AT

Shri Surendranath Dwivedy: Rule
367A, sub-rule (3) clear]y states:

“A Member who is not able to
cast his vote by pressing the
button provided for the purpose
due to any reason considered
sufficient by the Speaker, may,
with the permission of the
Speaker, have his vote recorded
verbally by stating whether he is
in favour of or against the motion,
before the result of the Division
is announced.”

Then, sub-rule (4) suys:

“If a Member finds that he has
voted by mistake by pressing the
wrong button, he may be allowed
to correct his mistake, provided
he brings it to the notice of the
Speaker before the result of the
Division is announced.”

st Ay fomrd @ wa o Tw gam
fae ®r g zft €

Shri Surendranath DWivedy:
very clear.

Mr. Deputy-Speaker: I have follow-
ed what you have said. Please resume
your seat.

Shri Surendranath Dwivedy: Let
us give a fair decision. What you
have done is that after the wvotes
were recorded on the indicator board
you sent your men and all those who
did not vote also recorded their votes
in favour or against. After that, you
announced the result. So, there is
no question of anybody challenging
it. ... (Interruptions).

It is

SRAVANA 17, 1880 (SAKA)
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St ®o Aro WA (% 1Y) : AT
TESTH A1 W e qET Ty
'I\ﬂ' gl"'l:t' I

Mr. Deputy-Speaker: Do not bring
in extraneous matiers. Here we are
concerned with this amendment.

Shri K. K. Nayar: After the divi-
sion was over, you ordered the Secre-
tariat staff to go round and record
the votes of those Members who were
not able to use the voting indicator
because of its defect. You asked the
staff to take down the Division Num-
bers of those affected. They did so
and gave you the figures, You had
thereafter confabulation with the
Secretary for some time. On that, this
side of the House because alarmed as
we felt convinced that the amend-
ment has been carried and the
announcement of the result was being
delayed because.... (Interruptions).
You said that it appeared that some
Members, who had already used the
machine tp record their wvotes, had
apain given their Division Numbers
to the staff. We refuted that sugges-
tion, whick is also an insult to the
House, We clamoured for the an-
nouncement of the result. In deference
to that and possibly because....

Mr. Deputy-Speaker: Where is the
necessity for all this argument? I
have accepted it....(Interruptions),
What Shri Madhok and Shri Surendra-
nath Dwivedy have said, 1 accepted
it. So, please resume your seat.

it PR T TOATT 48 WL
CEART T |

Dr. Ram Subhag Singh: The votes
that have been recorded, | have
already challenged it. I said that it
is a wrong figure. ... (Interruptions).

Shri Rajaram (Salem): Sir, since
you have announced the result....

Mr. Deputy-Speaker: We have had
enough discussion. I will not permit
any more discussion,
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Shri M. L. Sondhi (New Delhi):
The counting was done in some un-
orthodox way.

Mr, Deputy-Speaker: I accept your
interpretation entirely. I have observ-
ed earlier that while recording there
was some mistake, some garbad. 1
said it .... (Interruptions). I am
accepting what he said. Then, I have
‘declared the count and not the result.

Shri Rajaram: May I know the
difference between ‘count’ and ‘result'?

Mr. Deputy-Speaker: Let me con-
«ciude. This is what I have got to
say.

Shri Rajaram: Sir, on a point of

clarification. I want to know the
difference between ‘“counting” and
“result”. This is a prelude to what

is going to happen during the Unlaw-
ful Activities Bill. This is the ver-
-dict of the country,

Mr. Deputy-Speaker: What I was
saying was that ] declared the count
and not the result....(Interruptions),
‘The hon, Member mentioned the
sequence of events. If you go on like
that, there is no end to it.

Dr. Ram Subhag Singh: Sir, the
result that you declared was not a
«correct one. I had challenged that in
time. They had recorded their votes
on the Indicator and then some of
them again stood up and they voted
twice. ... (Interruptions). I challenge
that. You count vour heads and we
are prepared to count our heads.
(Interruptions).

Mr. Deputy-Speaker: I do not want
to accept his argument. 1 want to
declare the result because I have only
declared the count. (Interruptions).
You must recollect cne thing that I
did not want to change the count.
Though I said that there was some
garbad, 1 did not want to change it.
I will declare the result. (Interrup-
tions). Please resume your seats, I
presumed, according to the Rules—I
do not want to argue—that before the
declaration of the result, there was
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the chance of challenging it under
the Rules, But now you cannot take
advantage of that position.

Now, 1 declare that the
ment is carried.

The gmendment was adopted.

Mr. Deputy-Speaker: The motion,
as amended, will have to be put to
vote now....(Interruptions), 1 will
have to continue the process, I will
have to put the motion, as amended,
to the vote of the House. (Interrup-
tions). I will not listen to anyone in
the midst of this process. Please
resume your seats. Shall T put it to
vote?

ot vy foww o forw frdea
gfaw | w9 Fgr fr I wre drgw
AqIeT | & g wadr wE g4 fag
# saar Jigai g (F a1 cw g u9g
2eaqr A ay P (swEeA) . ..
TF FANFE G TITE
Mr. Deputy-Speaker: When ] am
putting the motion to the vote, if any
of you challenge the result, I have to

clear the lobbies again....(Interrup-
tions).

Amend-

The Minister of Law (Shri Govinda
Menon): This is a second voting; it
is a separate voting on a new ques-
tion.

Shri Surendranath Dwivedy: If
the lobby doors have been opened,
then it will be wrong. We are in the
process of voting. How can you again
open the doors?

Mr. Depuiy-Speaker: I have said
so many times that the doors are
closed. 1 am only asking you whe-
ther you are going to challenge the
result of voting, in which case the
doors are to be gpened again.

Some hon, Members: No, no,

&t vy foma: ug 9, wew
qERT FAFATE ;... (wEw ). ..
AT I ITRGIE | TOAAT gEAI
& & =few |
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Mr. Deputy-Speaker: Then, let me
put the motion, as amended, before
the House. The question is:

“That this House takes note of
the Fourteenth and Fifteenth
Reports of the Commissioner for
Scheduled Castes and Scheduled
Tribes for the years 1964-65 and
1965-66, laid on the Table of the
House on the 30th March, 1967
and Bth June, 1967, respectively,
and is of opinion that the safe-
guards provided in the Constitu-
tion for Scheduled Castes and
Scheduled Tribes are not being
fully implemented.”

Shri Govinda Menon: It is voting
on a separale motion. It will be a
new division.

Shri Surendranath Dwivedy: It is
the original motion, as amended by
the House.

Shri Bal Raj Madhok: As the
amendment has been accepted, the
motion as amended is put to the vote.

Dr. Ram Subhag Singh: It will be
a separate voting.

Mr. Deputy-Speaker: If it is chal-
lenged.

Dr, Ram Subhag Singh:
lenging it.

Mr. Deputy-Speaker: When it is put
to the vote, you can challenge it. I
am putting the amended motion to
the vote of the House. The question
is:

“That this House takes note of
the Fourteenth and Fifteenth
Reports of the Commissioner for
Scheduled Castes and Scheduled
Tribes for the years 1964-65 and
1965-66, laid on the Table of the
House on the 30th March, 1967
and 8th June, 1867, respectively,
and is of opinion that the safe-
guards provided in the Constitu-
tion for Scheduled Castes and
Scheduled Tribes are not being
fully implemented.”

—

I am chal-
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16.30 hrs.
[Mr. SPEAKER in the Chair]

Mr., Speaker: Let the doors be open-
ed and let the lobbies be cleared....
(Interruption). Will you kindly sit
now? ] will request hon. Members
to take their seats. May I request
hon. Members to take their seats?

Shrj Surendranath Dwlvedy: Sir,
we are in the process of voting.
Already the motion is before the
House. The Deputy-Speaker, who was
in the Chair, asked for the “Ayes”
and the “Noes". That has been
recorded also. The division has been
challenged. Previous to that, already
voting has taken place. We speci-
fically asked the Deputy-Speaker—he
is present here—whether the doors
would be opened or kept closed and
he said that doors are not going to
be opened. Now we are surprised
that when you came you ordered the
doors to be opened. Others are coming
in. It is not fair.

Shri Rajaram: For a simple thing
such a big government is doing it in
a bad way. It is a bad precedent. It
is a very bad thing for the Congress
Party to do this. If they wanted to
rule the country continuously, this is
not the method. This is not the con-
stitutional method.

Dr. Ram Subhag Singh: The hon.
Deputy-Speaker had ordered for divi-
sion and the votes were reccrded on
the indicator board. After the votes
were recorded on the indicator board
1 challenged that some persons, who
had pot their voles recorded, were
also standing up. But despite that
challenge the division result was
declared. Then we asked for a divi-
sion again and the Deputy-Speaker
ruled that the first declarcd result
will stand. Afier that hc has put the
main motion, as amended, to the vote
of the House. It is a completely new
division. It has nothing to do with
the process of voting that took place
earlier.
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oft 7y fom® ;. woaw wgiaa, 9 &
Qg WIYH[ UF 919 i {A0q HET §—
S 5 frast & qamr mr & fF agw
AT §F & 9EE. ...

S AT . & AT B
ot 7w fomr : 367 2 1

“On the conclusion of a debate, the

Speaker shall put the question....”

a1 T 9WY WI9H qIAA OF qOEI 4T,
gwEe qr, oo Fa ae faa w3,
FaFT Ao awfa fmar mr—foEer
EA AN wMT E. ...

Mo TW gun fay : 7 foar mai

st vy fom® : s Wy A AR
& fvra ® I8 T HT TR | T
¥ frorg frar B—ameY WY F9 A
FCHFA § | oa fafwem & am
1S #Y wrow et & 1 TEEr A
7Y & AFd—gg WIS T Y T g9
FAET AT T FTEY | A7 AT AT
2 78 aw i &, Af e & i
WAt W Hgd §  gW A AR A 98T

fraafar a=x & 7 | 9= o AW
faar f5—

Doors are beng closed 3r doors
have been closed ?

R AN T a3g A@ W &, T
for wrviwr ot | *fEw IgA—wereT
gy 7 gdr g f& @ @ &
o fae w ¥ df—a
gt w1 i 22t 7w &, @y ) o
o ot gWifug waE €, 98 99 A
% for < e | T v 3 S
T writ A e owmE ¥ R g W
AT ... SAEWTE. ...

qge wT art & wew fafew @
ST, T W AW G
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St wwOw owWE 9% OF AT
g%z & fawxr § o W aw TR
ATHA § : ART UL ATHIC FY W X
oF WvE & o7 fedz a@ @ A7
v fedz ® faaer & vy o fvan
T WX 9 Fife gur a1 99 gueA
F SFTTFT forgr mar | et arfaan-
T fafrec A o ¥ g s m
agt §B @R FT A awae gl —
# gwwar g fF ag s o aifer &
Teas gt & av feet & e A aaend
g—1It is a reflection on the whole

House, [!:ﬂrﬁr)

¥ arr gt ) T ogew X Y
HH § qg 3 THIC { FH AL FT
2. 7w fordt g7 & ey weii & avfet g
2 &y Forrer @tz 9% ¥ oo ¢ g & I
Fare A g F THATY IT Y A7 AT
#a & W g Iw By s fea
wmaT & 1 s ot dar g fear
@ ®1E ag % 6 39 # 7998 gf §—
# fr ¥ fefte Fem g—

1t is 2 reflection on 1he whole House.

It must not be said. If he has said
it, he must withdraw it.

o ST Y T et 97 fa e
@Y, gw e o fvaE T W
Afrragi g ¢ Arv @, IWH
TR T § |

5T gz 1 4 S qT—ag 9
o @ fawg @1, v agd @fen ¥
zataT &= 97 & 99 1 ¥ WA
anfed v | g X AT AT AR 78T R W
wiw a= & ? TR @ @ ¥
are g qgar § F b @
oY g & T A A oyt T AT
] aRr Y | 9g 9 a0 W
T § W T, I W AL AW
wifgy @ g T dfen gar ¥ |
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Shri Surendra Nath Dwivedy: We
want to know whether the doors were
opened at the request or order of the
Chajr. Who ordered that?

Mr. Speaker: He may please sit
down. Mr, Madhok says that the De-
puty-Speaker specifically said about
the second voting. The first voting has
been done. The result of the first vot-
ing has been announced; he has an-
nounced it as 91 and 89 or so. That

was over the amendment. This is
second voting.
Shri Khadilkar (Khed): When Shri

Madhu Limaye asked me ‘Are the
doors closed? [ said ‘They are closed’,
That is true. After the first voting
was finished, I had to put to vote the
motion as amended. After voice vote
was laken, it was challenged from
the other side. Now, it is second
voting. I have gone through the rule
very carefully, and when it is a ques-
tion of second vote, the lobbies have
to be cleared for a second time. So,
I ordered the Lobbies to be cleared.
That is the position. (Interruptions).

Now, it cannot be
There

Mr. Speaker:
challenged. He has done it.
it ends,

Now, I shall put to vote the motion
as amended.

The question is:

“That this House takes note of
the Fourteenth and Fifteenth
Reports of the Commissioner for
Scheduled Castes and Scheduled
Tribes for the years 1864-65 and
1965-66, laid on the Table of the
House on the 30th March, 1967
and 8th June, 1987 respectively,
and is of opinion that the safe-
guards provided in the Constitu-
tion for Scheduled Castes and
Scheduled Tribes are not being
fully implemented.”

Those who are for it may say ‘Aye’.
Some hon, Members: Aye,

Mr, Speaker: Those Who are against
may say ‘No'

Some hon. Members: No.
1884 (Ai) LSD—10.
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Mr, Speaker: The ‘Noes' have it....

Shri Surendranath Dwivedy: We
challenge it. But may I submit that,
you cannot force a division like this?

Mr. Speaker: The Deputy-Speaker
has clearly said that already.

st vy fomd : gw wowr folw
wiAa afeT few fraw & wmage agd )

Shri Surendranath DWivedy: On a
previous occasion, when there were
contradictory statements made, and
the statement of the Chair was chal-
lenged, the records were brought, [
would request you to bring the
records to know clearly what the
Deputy-Speaker had said.

st vy fomd : a7 7= AA0A gAIL
araa——qeeqTT w0 §, IR e
FAM@T & |
Mr. Speaker:
to put it to vote.

What he has said can be seen later
on and it can be looked into.

Anyway, he wanted

Shall I put it to vote again? That
is the omly procedure now.

Some hon. Members: There cannot
be fresh voting again. y

Mr, Speaker: He has clearly said
that he had asked the Lobbies to be
cleared. Therefore, I have put it to
vote. Again, I shall put it to vote
as amended.

The amendment is passed; that Is
accepted. Now, I have to put the
motion, as amended, to the vote of
the House.

The question is:

“That this House takes note of
the Fourteenth and Fifteenth
Reports of the Commissioner for
Scheduled Castes and Scheduled
Tribes for the years 1964-65 and
1985-66, laid on the Table of the



18013 S.C. & ST.
Reports (M.)
[Mr. Speaker]

House on the 30th March, 1967
and 8th June, 1867, respectively
and is of opinion that the safe-
guards provided in the Constitu-
tion for Scheduled Castes and
Scheduled Tribes are not being
fully implemented.”

Let the Lobby be cleared,

Shri Surendranath Dwivedy: The
report had already come that the
Lobby had been cleared. In the mean-
time we were holding a discussion.
The Lobby cannot be cleared again.
It has already been cleared. We chal-
lenge you. How can it be cleared
again?

Shri Sezhiyan (Kubakonam): For
a second time it had been cleared and
the doors had been closed after that.
The doors cannot be opened again.

Mr. Speaker: Shall we have voting
with slips now?

Shri Surendranath Dwivedy: We
shall have automatic voting.

My, Speaker: All right,
The Lok Sabhg divided:

Shri Surendranath Dwivedy: I find
that a Member of the Rajya Sabha
who has no vote here is going round
and asking Members about voting.
This is neither proper nor fair, Let
us have slips.

Mr, Speaker: Iz that the desire, that
there should be slips?

Some hon, Members: Yes.

Mr. Speaker: After all, it is not as
though anybody wants wrong voting.
If a Member of the Rajya Sabha who
iz a Minister is present in the House
during voting, it is not against rules,
Only he cannot vote—that is all.

If you are challenging the figures,
slips will have to be distributed.

Shri P. Ramamurti (Madurai): Yes,
slips.

AUGUST 8, 1967 Re. Unlawful Activities
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Mr. Speaker: I do not know what
purpose it serves. I have no objec-
tion.. It only means another half hour
delay, nothing else.

Shri Surendranath Dwivedy: I
suggest that you ask the 'Ayes' to
rise in their places and take the count
and then ask the ‘Noes' to rise in
their places and take the count.

Mr, Speaker: Will that satisfy?
Some hon. Members: Yes,

Mr. Speaker: Those who are jn
favour of the amended motion will
please rise in their places—I find there
are 107.

Mr. Speaker: Now, the hon. Mem-
bers who are opposed to this motion
may stand in their seats—The Noes
are 115.

The motion, as amended, is nega-
tived.

The motion, as, amended was nega-
tived.

Shri Shri Chand Goel (Chandi-
garh): Sir, on a point of order....
(Interruptions). I want to submit that
it is the government motion, though
in an amended form, which has been
lost and if the government motion is
lost, this government has no right to
carry on the government of the coun-
try. This government should resign
and quit because the government
motion has fallen through.

Mr. Speaker: You cannot replace
governments by pointy of order. It is
almost 5 o'clock now, We will take
up the next item.

16.53 hrs.

UNLAWFUL ACTIVITIES
VENTION) BILL

The Minister of Home Affairs (Shri
‘Y. B. Chavan): Sir, I move:

“That the Bill to provide for
the more effective prevention of

(PRE-
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certain unlawful activities of
individuals and associations and
for matters connected therewith.
be taken into consideration.”

When this Bil] was introduced, there
was a very interesting debate at the
very introduction stage. Therefore, I
do not want to repeat the same argu-
ments, but 1 propose to give the
genesis of this Bill, what really speak-
ing were the reasons and the causes
which led this Government to accept
the principles on which this Bill is
based,

If you remember, Sir, in the early
sixties, the divisive forces in the coun-
try had started asserting themselves
and not only the Government, but also
the political parties and leaders of
public opinion took a very serious note
of this development. In 1961, the then
Prime Minister, Pandit Jawaharlal
Nehru, called a conference of the
leaders of Governments, leaders of
academic life and some leading
thinkers, which was called the nationa]
integration conference. I had the
privilege of being one of those who
attended that conference and I still
feel that surcharged atmosphere in
that conference, which took a serious
note of this new, very dangerous
trend making its appearance in the
socia] and political life of India.

Even before this conference was
called, I remember the Prime Minister
had called 3 conference of Chief
Ministers of all the States and in that
conference also, this question was
discussed. As a result of the delibe-
rations of that conference, different
committees were appointed to go into
these aspects. One of those committees
was the committee on regionalismy and
communalism in the counry, which
was presided over by a very eminent
jurist, Sir C. P. Ramaswamy Aiyar,
who unfortunatly is no more.

An hon. Member: Who wanted an
independent Travancore! (Interrup-
tions).

1880 (SAKA) Activities (Pre- 18016
vention) Bill

Shri Y. B. Chavan: I only said that
he wag the Chairman of that commit-
tee, Cel"l&i‘rﬂy he was an eminent
jurist, whether one may agree with
his political views or not.

oWy fowdr ;g ® EEw
® Q4 saf¥a ® @2 7L TATAO1 ATRE
qr T TN & TG0 TTZAT 9T |

Shri Y. B. Chavan: That committes
had the privilege of the and advice
of many people, Another eminent
Indian, Shri K. Kamaraj, was a mem=
ber. I had my humble services to
offer to that committee also. After
going through many journeys and
meeting different leaders, that com-
mittee made a major recommendation
that if we have to meet the challenges
of these divisive forces in the country,
we should amend article 19 and accept
certain restrictions on some funda-
menta] rights like right of gpeech and
right of association. That recommend-
ation was not being accepted by the
national integration conference, but
fortunately that recommendation was
accepted by this very honourable
House, because an amendment of the
Constitution based on that recommen-
dation was accepted by this House—
amendment of article 19. So, I must
say that this House has accepted the
principles of that amendment. The
principles of this Bill are identical
principles. I gave this history to show
that this is not something new that
we are discussing. In the country, in
the press and on the platform, these
problems and principles were discus-
sed in al] details. Only to implement
those very recommendations and
principles, we thought it necessary to
come forward with this Bill. I just
wanted to give this genesis of this
Bill.

17 hrs.

Even today some people can say
that a thing which was very neces-
sary in the carly 80's is possibly not
necessary now. If we were in that
position, certainly I myself would
have come and said, well, it i{s not
necessary. But the fact remains, and
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that is a fact of nationa] life—whether
one likes it or pot is a different mat-
wier—that divisive forces are still ac-
tive even today and there is reason
to believe that these divisive forces
will continue to be active in days and
yearg to come,

What is the solution for these divi-
sive forces? Is it merely legal ac-
tion? No. I know these forces will
bave to be met on all grounds, at all
levels. The major is certainly a poli-
tical one. I remember—I wanted to
go through the debate of this hon.
House—when this Bill was opposed,
the hon. Member, Shri Mukerjee, who
is not present here, made a very sig-
nificant, remark. He said thay if at
all we have to effectively meet this
challenge we have to reach the levels
where the law docsg not reach. I agree
the cause of the divisive forces mere-
ly cannot .be met with legal action,
there will have to be political action.

Mr, Speaker: How
Minister take?

long will the

sShri Y. B. Chavan: I will take only
a couple of minutes more.

Therefore, I concede that merely
fegal action is not necessary, there
will have to be political action and
economic action.

But I have no doubt that when
there are organised movements, those
organised movements also need a cer-
tain- legal treatment too.

“An hom. Member: Example?

Bhri ¥, B. Chavan: What does the
hon. Member want me to give? Ex-
amples are many, all round.

Shri Jyotirmoy Basu (Diamond
Harbour): Let us hear.

Shri Y. B. Chavan: For example,
there is the movement in Mizoland
where there is organised rebellion,
armed revolt being organised.

AUGUST 3, 1967
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Shri Bal Raj Madhok (South Delhi):
Have you christened’ that area as
Mizoland?

Shri Y. B. Chavan: If you want &
correction from me, I will say ‘Mizo
District’. You wanted me to cite gn
example, to illustrate the problem. I
am illustrating the problem. There are
organised efforts to secede from India.

Shri Jyotirmoy Basu: Cite
more, if you do pot mind.

Shri Y. B. Chavan: One disease is
enough in order to attract medical
treatment. One need not have more
than one disease, if there is one very
serious disease certainly medical
treatment is necessary.

some

So, legal action also is necessary.
What this Bill proposes to do is to
provide for legal action. I need not
explain the scheme of the Bill, It has
been before hon. Members for some
time now. I can only mention one
thing. I have studied very carefully
many of the amendments suggested
by hon. Members. I only want to
mention to hon., Members that I pro-
pose to bring two amendments on be-
half of the Government. One will
be about the Tribunal Chairman. The
present provision is that he can be
an ex-judge or a sitting judge, I am
moving an amendment so that the
Chairman of the Tribunal will be &
sittirg judge. There is also a power
which is taken by which once a noti-
fication is issued declaring en associa-
tion vnlawtful it can be extended year
by year. T am bringing an amend-
ment so that after three years if it
is to be further extended it will have
to be taken back again to the Tribu-
nal. After three years it cannot be
automatically extended, according to
that amendment. I would like hon.
Members to be aware of these two
amendments when they offer their
criticism on the Bill. That is all I can
say at this stage.

Mr. Speaker: Motion moved:

“That the Bil] to provide for
the more effective prevention of
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certain unlawful activities of in-
dividuals and associations and for
matters connected therewith, be
taken into consideration.”

Further debate on this will continue
tomorrow. we will go to the next
item now.

DISCUSSION RE: ILLEGAL OCCU-
PATION OF INDIAN TERRITORY
BY CHINA, PAKISTAN AND
‘OTHER COUNTRIES AND STATE-
MENT ON AREA OF INDIA BY
MINISTER OF EDUCATION

‘Mr. Speaker: Mr. Kanwar Lal

Gupta.

Shri S. M. Banerjee (Kanpur): I
thave a submission to make.

ot wwrs fey (3OEE oA
Tieqma T ¥ "9 § | w9 § oger
I WU § | A g 99
wiwm§ A frdimqgam ...

Mr, Speaker: I do not have it in
the agenda paper.

Y qavare fag © JO S WA
I T@T & I W WT AT ! FEH
T F T Wi §, e -
quT . ..

Mr. Speaker: I do not know where
it is. At least it is not in today’s
agenda.

ot 7y fowd : & w0 w7 AW
frdm dwam 115 ¥ ST effSAT TR
gl immw e i s g

Mr. Speaker: Let us see tomorrow.
Of course, I do not assure, I am not
sure, that it will come tomorrow, I
can say that it ig not there in today’s
agenda.

Re. AM.  SRAVANA 17, 1889 (SAKA)

Re. AM. 18020

ot vy fend () : weew
W, w115 ¥ e v
welew e o & gew £ N T
O A A ofemw g oW ¥ waw ¥
g 17 XA & arddar,
F I ¥ oF W O fear @ g
FO H0T 5 9% ¥ § wie fred fi7,
qrT AT H o Wt agt X sgeRr §
IW WY W FF 7 A 7% ey feaqr .,
ar Wt g & gror off e aETR
TR TN Q@ FA W HW
i e frprfed | & wen wE
ol T § Wk S e e
qg qiW, 9 a% W g A wor
F A d 3T T §, 9% 17 QAT W
aa fear & | @ 48 qw9 & aw W\
AR WY I T € o & 7
Mr., Speaker: He can give it It

may be considered. This will also
come, He may himself correct,

Shri S. M. Banerjee: When Mr,
Chagla was replying to the call-atten-
tion motiop regarding Latithilla and
Dumabari, he made certain state-

Mr. Speaker: No, no. I will not al-
low. He is making a speech.

Mr. Kanwar Lal Gupta.

st wwrame o (faeht )
werw e, § @ ¢ Gaeer W
£ & o fedlr &1 wve w W g
& w1 ag o forar omar § Y e F
€7 e ¥ T A A g quw W
wma § ot ag wr§ Ife I wff &

Shri S. M. Banerjee: Your office
wrote t0 us . . . (Interruptions).

Mr. Speaker: That hag nothing to
do with this.

Shrj 8. M. Bamerjee: Are you fol-
lowing any rule or not? I was made
a fool in writing g letter for nothing.
Why should 1 write a letter? We
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[Shri S. M. Banerjee]
actually submit something, but we get
something from the office saying, “Do
not move it as call-attention, do not
move it as an adjournment motion,
move vnder 115 of the ‘Directions by
the Speaker’. That has beep rotting
for 15 or 20 days . . .(Interruptions)
Then I will not take your note se-
riously, At & wfer ot o wd e omy
Mr. Speaker: I will be very happy &, wrx ag faemdt o aY ag firer
it he does not take it seriously. Will -
be kindly sit down? He is indulging & | ¥ T T 1966 ¥ w=w
in irrelevant talks. FOET A qATH ¥ a7 fear mav iy qgt
Shri 8. M. Banerjee: What is ir- T o fafafes  fefm it T,
relevant? There is nothing irrelevant. == %Y aorg ¥ TW ufear v W WA
You read your record, g | 7 F Rt e § v Y e
Mr. Speaker: Mr. Kanwar Lal Gubta &1 «ff g ofcar v surar gt <zt 4
may start. TEIT T AE A FhAfEn T
wifs T M S q7E ¥ 79w

ofer gurt 3w &1 FT mr ) vz
I AEE A o o gmed g
feenr wfesr =& 2z o
1 fFara g A s 3o % ot g 9t
“gfear” amn # oF ofewi freaar
TR, FEARSE v & e

ft Sweo™ @ o TR,

o @ e § gAre qw A A Fe
g ¥ 3 IR, ofymm 7 ow
T Ty wAw AT mrewer faar @
TEAT AT ey wgew, & qy g
g f& zare 2w & dwg § oar
ey ® AT TR ¥ aviw gwry
dfnme & oz vega ¥ apr fred

ga % ant af &1 99w ¥ ;g Wy
weqw WgIRd, gaie aw wr ofcar
fpar & @ & Tk ¥ ot g weq #
€ AT FATH I3 § | WA G Jo THo
gfcfera mieer & safedws & 9
wing R § 1067 % Sw ¥ frmm &
gaTt 2w %7 ¢ 32 ATE 88 W
876 AT fewrAeT §, WX 1964
*w‘{u qﬂ'ﬂ #mm
qafodw & o1 wiwd fed I W%
gATX AW o7 9 ofcar § 9 30 e
66 TATT 232 T etz g mam |
Www g gg & s 7w ¥ ¥
2 W, 42 BT, 642 ¥ fpteilex

& o W w1 oww g wifen fi
gaTe Aw F1 ofan faaer &0 gfan
¥ g wvan & fe Y awr oF & fom
¥ nfan ama wn &Y, Afew
wfeter 2w oF & for a7 afvar fafess
& | T7 AT AT TEY FRIT, F9 AT IO
g 2 A 2 ad qre W gaAr &
g

1966 # weft wgtew ¥ 7 wav
a1 f§ 5 gw oF T wwid ey
F4 WIT AT 7 F T FT WYY 9
¥ T I9 FT T T FAwar A
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I8 @ fefrea a9 &1 o
v are ¥ ae W gy ol aEedt
@ § W T i e A g
®a T T ard W A fEel-
e a1 dfcqua 8w w0 faegw
SESELEE R

@i $w & w FEn S
g fe o1 ot gt 2w F et }, W
W il gar 2w w3 F g
T @ g o 8, 9w
% dtw, A W wifezgwa
Feeaifafafordt §, #1E & Twer B,
Ty 2w ¥ wfowd & w52 A,
% wg wgen §, wOETT I« forard
® qu W ¥ @ T TenE
g€ &1 T AT 7 wER F Aot fie
% % I o ot Y &, 1050
¥ g W sww A ofer
SATETAT AgE F w47 fv 7w fat
Ft  AwAlgd ATEA 9T A oA A,
39 & a5 oF ae @, § fowd 3
wrei %t Srfew 9§ TR 4T, OF
aw & wae fafmer & s #
T ¥ 23 A< gg qon # frogw
oF TN WY o faet w1 agr ZT
¥fer xg g2 o @wr §, wew
T w® §¥ feqd & awax § ag
AR AG | W 50 g At
T W o afesm & W g
i ¥ qw B, A wFTC w1 OF
T vt aw g At e

st We wio yurewft : ()
aE € W e g

ot wwowrw qov ¢+ sft FOTETER
sy § frag kw wgm T § 1 ag s
g s g feem wAT g
wg v gfvew § 1 e ag O
Cfe oo od fod om R & o
wifew w2 g & g o1 s adi 49,

i
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e 3,
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1w 1T g SRR g §, dfew
M WP & AT §F & werE a9 ATt
A g1 FErd W Audis Ay
g 99 & qeraw ¥ 97 gw o
Frdmd a7 &, AT ATF frqw
F fpdt av o wreawr T w7 8,
WTTE FH W qEdawfaey o3 fommr
TE T, WA W gEEfT €W AT
N T T ow w1 g e
HTFAY F7OT & O IH FT A9 gW
are 7, a1 gty feafa & Wt &
Tt g wwdt | w3y Afw o
qE WaAT ST AT g wrw ot fegf

¢ = 7 gt

WY FT g AT FT MW go1T
fs 97 w18 gk, 1967 aw
88 1T AT ATA VAW gY WX anwe
Qi & a Wi 3w e AT T
T ¥ & qifewrT ara 2,082
i AN §T | W ay garh
50,000 ¥t #iw w7 g ¥ W
¥ &1 2,082 €T wERE gU |
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ux f5 g7 ¥ qww= Giie far o 7@t wifE 7 o frdlt & e Ot

g ¥ T A oot ff ac Ay FTAT AT W T gwelt ST et

argree fry & Sfew fe ot TP
Tgft § fr g7 oF <9 W oA et
&1 af ¥ gy wowad ¥ W g
wrer gfear &1 #1€ 3w g A & fow
¥ < frod drg awi § gaAr arc
w9 ¢ & faadr ae wrw &
sifewd ¥ Fu7, gart 2w F FIT AHAT
T &\ ©@ & wawa ug § fv 9 garr
¥ #1 qrfedr @, A0g CFEAA
weud # ot @Y, s fesw A
aifedt @), 1@ A fox @ ¥ T
LT wewre & fearfadar w1 aqa €

I should get 20 minutes.

Mr. Speaker: Within half an hour?
How will others speak? Ten minutes
normally.

Shri Kanwar Lal Gupta: This de-
bate is going to continue for two
hours,

Mr. Speaker: Don't waste time in
between. Others also must speak. I
am worried about that.

off SuT "W q ¢ A AT &
7g Wi ¢ fr ag arvee aEEI aTel
I oty ¥ IEE @ FL | TAX FE
Sz TE & 1 IEer gfmr w1 oag
gaen AT afey f& afesmw @ ar
QAT g, S gHIA IEd qrE gErd
§ Su9Y 9% ©1F | gW 9 @19 gEAAr
wff gy, Ig T F, gW A oAt
o agt §, ¥feT e fegEara wY
oF $ 3T o @ F T 909 wG
o g9 99 ¥ ara & & fd darx A
Mg g g N
A § 1 Afer gETd o FETT R
vgw wif Qwr W T 9N gem

E 1 o goy g i F R s
£ 7% a9 few a<g &1 T won
e ag aeer g arad &
TF 19 & IR 7 qH q&7 QA
E,ﬂ'f‘(l'{‘l'{ﬁ?tﬁ‘ ar gAY AW

g, AfeT 3% 7 & arg wnfgen
wifgear A& ¥ awg draar omar §
ag ooy fagyat m W 3 Fww
HIHIC & FIT A qOT ATEAT E,
afertam waraT =Tgar g, i 9ad g
aw &1 o fgea a1 a8 arfeama wy faar
wf 1w & SO, AFT @ A A A
IgH AT § HF GAT HT IAAAT AT
T W FN FaAE@r | FA IgEr q90
% TG FT | U OF S AE I
arare W fr o stfeegqe € 0
Tgi S W99 WIT q A § ag Ak
fasg &, w10 F woq Iw & |9 UrEr
fear &, 0 &% T & a1g o
frar 1

# qrg & avaw aaerar srgar g f
o warer § F qur 47 qer APy ¥
31 JaTE, 1967 Y | #Y CF g™
fat a1 fF & ¥ 9 FF Fi7 ¥ @
qrfFeat & qra & | €FF JaTa F R
Famn wan fF oargard agEAr  ag
1947 ¥ &, FeaTdr 1947 ¥ ¥ | ¥OF
WA TR @FLH 1956 ¥ qrfeeara
¥ weav fwar gar § 1 ag o & QR
FeT Wi e & e g
1962 ¥ qifewary & sq1 fawar ar |
T gerar g faT F FIT 1062 F
Feur faT | AT ¥ AT 1981'F
Foar fFar i< qremrte & gL &
ST AT fragz $ o § 1961 W woay



18027  Re. AM.

fieqr | WTTEYT T ¥ Fq7 1964 F
wor fear | AT ¥ AR F O
e ¥ WA § AAY AEET ¥ W AT
fir 748 #rar wiw o oifFe &
1962 & woqr &< forar av 1 & 5=
AT Fg TE wrEr § | A W
W fir oY fafaed wifead & faor =<
wady, 1966 § afieeary ¥ g witde
sl fr 74s P fm N @ g
qfema &1 2 & areft 1 F ST
vt § e xo qitliz 1 7 F71 979
T WA 971 ?

ot wwr ¥ 0 afar e &
Fou § g WL 1962 ¥ § AR g
1964 ¥ § 9o% ak § & =T A
£ 5 w1 & o v qwr Y oy &,
T sgree 9T frra, #a w1 el
faar AT F7 A=t & Faer @@ W
&4 WY IA% I Al T AqEH
faar | T AT W AW FT O I
wfw WY fdY £1 2% @1 7% gifem 747 2
v =g fafesd Fwiew gas1 7@ #:%
a1 fafreex 7@ #3 1| 91 g5 W FAT §
qg TN A W WY & ATHA HTAT A0 |
Tgh 9T AT a9 T g | I |
F1 TEA § AW F ATHA ATYT ATAT A7HZT |
@ WHTC AT Friavs gfar & omar
fadft o7 @TwTT A FY gy fow sy
O AF Y 2w ¥ fgea w wrfgen
wifgear avad § <@ §T W9 §EA A
¥y o1 @ § A S W vEw A
FATX % TG §, A TET W TS TE
it &\ & swwar § 5 o s Ad
FATT ATAT Y, T A X wC EE
W A EF waTd AV A gy amad | &
HraT STEAT & R & 91 ¥ aoesifae
yfrad ¥ o afram & R
sy fa W aTa gy wriarE ¥ Wi
WY WV AT WY W 3w W i
ik Wit wEwr ) YU gy e g

SRAVANA 17, 1880 (SAKA)

Re. AM. 18028

fe wra & arraw W Y T ) o
W F AT THRT TG & 1 AW wN
T Ay § sga Y g a1 5 ag
W ¥ Ay wE ¥ | W A AgRE
w1 ag F0RTT 70 W forderld & a0
ST wigdt & 91 gEwr Wifed fr ag
W% W91 & qIHEl W CF FRET qATY
W1 I§ FHEY AT 27 WTE Wy { I
&1 f wror &% St A FEE wre fed
£, 979 g 29, q 9 qUHY I FAA
¥ grow O W ag A §W T w0
qar Fy e &= q 91 KT 91 g
TR 2w w1 gAL et Aw & o mw
WYT W1 IWE AL H AP AW R Fqar
7T av A qaTr T W T T
Y Fa FaTar 74T | 7 qg WY 7w fw
wrasr Fr§ HifEEgaas TRE 97 ar
o A mag @

O

7 g7 & fF 97 F99 & gaatar
AT T AT 47T TN HAY §O A9WT
TATAT TAT AT | IH AW F o7 9
feedr ax mifesar w7t G w7 W
g% 2 faar «rat q1 | T2 THT WA TH
T FAIC AT AgT @r @ | et #1
qI9 IHE q0¢ 7 AGE Fq13T | wrE Ay
AT AT T AVE BT T & W AW
#1 TG qqra & ar & awaar § 5 @
wIq Ao @rs 2 v faedg e
AR F AT MELR T

oq AN g W Jan § fF a9
gae A qfw @ few T & ofw
formr strar =rfed | w9 o @ Wy
wTd ag & aft Fewr § 1 Afew 7
w& KA AEAT § fr oifefoew,
feciitfer wife aw swrc ¥ Swe
7 W iR 9T aTTRY STk
wfEy | 2wt srowr v @ e o
e ® gewT g e § ) o e
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[t wacTer o]

#7 #1¢ Qfefers qwe @7 97 &
ara ¥ | agiavamE AT A gU
fasqr F q¥ HF T 99 AT T TR
a9 & ff IAA AT ¥ T A
forwrar &, avd wat w1 g gt e 2
# g g s e aeé s Y AT
waw #% g ww &g fr R
¥ zod wmT A gOR & W

fw wft ov s e da1 2 W
WO wiE Fe wmed g ifen ¥ 45
FLat i Fgm 6 g gar woE T A
TaT 30 | AEE d5 w9 S EAT A
¥ gwa § 1 gfrm # aan g wfer
fr St & wrg W e @ 1 e
wTT A1 IEE avq e FY G aww
@ & W gfmar wr w2y & e ag e
T & | T aTg WY A A wd
FA |

{oqﬂOﬁo q 96T &9 &Y
THTHT TN T FT AT x|
o TEAHe ¥ wmaw feerifes
P g wfgd + o F Wl W
¥ i o7 zarT A oFm, feenifes,
fifaferew sifs ax @ 7 www
fowr €T Wt

Tt aE ¥ & sgn wew g o
W W TR AT WY W T LA,
whea® av g A fe g aegfret
¥ figrrae w31 W g o R
FEE I WA ¥ AT i ou
e ¥ T T W w6 § |

AUGUST 8, 1967

Re. AM. 18030«

w9 T8 fAorT Y, AW B AYFT 8
T feweed & Weomr & Wi g
wiead & weae v & wiv 99 5}
i ST Arme w1, frww )
g 2 & TR feew ded #
T #@ § & gl ne w
Wt FwEr der @ awer @ owhaT)
R B T A A g |

T FAw Fdwee O o Y
W 7 S wfed | e e g
FAft | WTTRY QIH AW FATAT EAM ¢
HTTH FTT GAET F1, ©F ¥, 7 ¥,
arfemr s w1 g 8, & W9 O%
T AN @ F | W WG @R qW
T forar o T T sfer s
BZ S | gwfeg & wgar § fr wg
foramm &= ;7 #X, SR 9 W R
qOFT qg wag a4 afgr o
o oY Gy fedw & fdr sofedr &7
zad f@T soeT 9T FH OFT qWAT
g | ed aifefafes smd TEw
aifgd | g qE AT WS g
wfgd 1wt W o gfaare g wfgd
F gL T g1 A0fRd | o a% g
argT ot Afg &% € gt aw a%
fivqr W GET WO WOTE, W agr
STRATT |

awt, fame, SerAfimar o wrer i
¥ A § I T AT 5 | WK
ag A ww Fore § wew fiew wwc ¥
T fieay o wwaT §, T I 8 )
T, =] sl W avdc anfe o
TR W § ¥ aga dufew §, aut g
fewetia § | wrE o 3w wow Jw A
e #T TAT TEF W wwT g W
Tek wrt A @ acg ¥ freat 6 4
& it wer  fo oo agt ey wR
arer S By A ¥ Iy 1 Afier g



18031  Re. AM.

W o WY, WY g B F F
EIT ®aT &, W gAR YfwedAdl S
AT § WX qefar wgar & R W
fergmam & <& & TR § w® g
AT TET & Wi IEE A9 TN T@
TN FT HIE T &Y AGT T4 gNAT €
THT 17 g i fres warg § T
sTew fafreeT &1 wewT o T g
®Tat a1 fgze & #39 F, A7 I AN
fafreeT & ®gr a1 fF g @ wEer
A& 2w M ¥ Iw A, W
famam 7@ & 1 o wwerd AT WY
frite #1 8, 37 T § TANE @
THaT & | afew W A W & Sfw
et gl Ty ¥, 1@ avg # faw ot
oWrir § I et & T oA ey
oYz 78 T Srar wfer fR o ay
T § 3 e F, qWE T Q¥ A7 @
aife wrow & ofy omw g A s
qq T WG & AT gl

o A g & Fgn e g e
AT Hat wgrRy 7 feera & a1 ag Mifaa
X f 9791 9 3% & A ArF e &
a3Eq] F1 48 TF THE! a9 |

o W AT Wifgar (FH)
U AEET, NI & Sawd W qgw
WA # NI w@r oY age § W oW
qT g WA ' w3y @ af {
g § | wew ¥ g ThimEr W
et § W qwy ol 1 fe qEe
fiedt & gaw qer fr o=foar wo
W WA Bty ?
THEH {EE! g JATH GWT AT & wEwar
g fr adr § e wre sty g @ R
T A TSEAT 92 @ § o s fimear
a7 @ ¢ | afeT s @w ¥ wfy
ar a@ wTe AR & 7 ¥ wfy e

o & T W G ge it Wy

SRAVANA 17, 1889 (SAKA)

Re. AM. 18033

gtz #T & 3% are & ot § sgmr
fordrerdt 7t & ®%ar | AR W @
¥ afemm & Ik & 39 38 ff 6R
& wwwn g aga & w0 w1 fafew
WTEAT § | §TETIOT 1% 9T g £5OT §
fr afz o=t feafa w1 9 fesw W
o miffe feelt @w § o ik
foe & feger o @1 &fem wre Tifie-
W AT WTRRT g o § At e
Ia% gfa W agy Tdar oo omefy &
9 A & wfa 1 g, OF T wEET
agr & fe v o fvr & @ aw
TE—ATE-aWT qW ¥ A & g
a1 awr | § w & dgw g ey
e WE | WE g A
gl fr gt g€ s @ o faer
#F avr a9 T W W gEN e
¥ daw 6y o gart faems amdr &,
a1 feft ol & fawms @ SewT ¥9
T |Te & afe § wwar g e 6
H1 AT I A A AT | Ay e
HUF T AT qCF I« 4T 2 A OF
AT S qrew gt & fF 1950-52
¥ FFT 1960 T T FOq wOA
W qF TF A Haw 32 e fwey
e femmar oAt @ré & 32 gy
60 TATT FHT 32 A 40 FNT |
1T &7 1961 ¥ 30 94 ¥ FO FTAT
oF zw faamr @y | HE T AR g
fis 3@ TH ST AR W HTEAT
w1 figean fwmet feam | agaaag g
qram g § 1 % aTey QO A
g1 8 60 ¥ wrer gk ot W
I8 ¥ firdy #Y oy ofy Y | forw awr
AR TG WY T TAR HT AT A
37 T 3T W faaelt QO A @ ol
qt v ag ¢ur  fawsft o Aramaw
Tt § e @R Wyl feelt W
dqwr Ty & A fear | ag wRy
& fF g & 37 9T OF Wz W fear @

fir dut ot ErQ frreft @ WY @



Re, AM,

[re Tra wEE Afigar)
‘qr€ & g et & W i aw gy
QU @1 W A | AT W
‘g e Ao ar 7 For § 7 o
Y IT Y IW AR FT BT WO AT
dw w1 e g faeger frfir
§FF 1961 ¥ SEA W wivE W W
w0 ¥ wgw g gfery & oy wiwd 7y
" Pt wpe w5 o ot A fgrrar & il
5 ®Tw AT qEam & | ot ag o Y
+61 qrefy amey ATy 1 W ¥ agar §
o W et AR & wEw fafiew v
¥ Fa femared fs =it w0 @
‘frer s femr fe sl e @
TP FY R Ty ® qre Ao feaw
faT oF Wik o agt fear mar ¢ e
dR T g ot B T ¥ gH W oA
ww ! guTd Ay oy o & foraet
B Aa § @ wrE g Quer
wer & ar forman oo R R oY A A
o Fgr oy W} fear P qg @ @
zvE qeqT & | g ®FaT R fF AW
7 g welt AfeT qve dear & weww @A
F ATY HHT THAT WOAT ATl & AT H
- AT BT A1fET Wi s aue
waY wgeg 7 foest T @ 9w W}
ager &Y Sud uF fafem @ o
I wgr & fo s 3w & o O e
B O} TR AW OWmNE s @)
¥€ AT & wiwd ggr o § aww AR
wafore T Far g e R faar
T W% T AT | IEET T § R
wefoar & 59 fiw o feg 17 9
a1 T &7 T9g ¥ | wnfor & aiwd
famge = af o fere @@ €
TF A ATHT 1958 § TFAW TqX §
W % "TeE 09 wife g sed
mfm o @) sHrag s &
wted fere Ted § | g T o feax §
WKW wEw B W g% S
v W A W ORT QT

w8033

AUGUST 8, 1987

Tt w1 ft v A ¥ wyr w¥w
wifey fis wefr shvr e g & wroofy e
N 7 aifew s & fag qE SEY
® wrie A w5z faar wx 8

TF #io qAeT T wfw Ay
gor 31 ek W e diw H
Al WERT A TO TET & 94
# wrorg W & sl fors Al
wirq ®1 fors g Wi v & e
wgqETe w1 o1 fors § 1 g ST # o
w8 wfoqar | wi & fag wwr &
Faar e g fe fom & @ &
wrTa W W Wi w1 oaRe & W
framer g 8 1 Afew aqee &
AR # oag A1 AwATE A\ ArEr
EAFTE IE F av u IWi &1 faame
FE # 1 d AT 8 fE g 2, W
FEar ¢ & 3q@r 21 @1 wErd AT
azi fog famm o, 39 zend 47 )
for T oy faam ¢ o 57 Ta0E
w1 o fom Foarr w famz Fédr e
few mrerz awdiv &1 o A
2 g9 fafur am waw AT €
we TT §w g Ve @ oW
Heqe BEET ¢ A A1 FEE AT UB
aur | H1T g g Al g8 9W W
Gas ag1 grn ) ag Awwaagg fE
T T 9T A7 99 g9 @, fergiam
T g, a1 F agg ared & 619 FAT
rgan g f& awiT wg omar @ waT @R
RTE ¥ qE &1 qaaw fa=r AGIQ !
Hf#q @7 aF &g @9 7g) a4ar €,
q9 9% WSER FOH(T F @E AT
fret %@ & ag 1 0§ qg g AT
fadtn g g & wET g &
g g WT I TR IR
gt s sEus gl &1 fors feam
% W9 @ wEA § FE IO Fg @
fo sgarqE O A= wEw



flogs  Re AM.  SRAVANA 17, 1880 (SAKA)

oW Tgt ¥ wEEd ¥ o & A A
fregamT @9 % arz faeft ag ¥ agwn
g1, WY A A IWE 6w W
aqm f& ag TTET FW ¥ wW
AT At dfwat ;T I
i #fy Ffos @ g 9w w e
TATHT AT 4T, F AT, @9 AT
IR AR o feaw A T ag
& g T omer e T ) weer
™ g arEE @1 ger frw
21 %1 armENY € ey arTErt
T T arTEEY | 9w W ORW
g ! s A wgre F fafew &
av x fors fomand a1 2 9%
At we g ¥ fe omme fafew
T wrad mer fwoomx ¥, wa g
fd o 21 agr T2 &1 9= &
Tt £ adt wa sww aw dag
sy WRrey, 7 owd e ffew ®
qatfaw, 941 wge wga o are A
g e aw g, 4T femw w @@
FE U atdw &9 ger adife
g q& arx s A  fe aner W@
TN W@ H W ¥ mW ¥
& 3= d oA oqFh ¥ Aa-
S &1 wWrew o frem € 33
fem qri #% g a@ & o
®! AT @y § § frer qE
¥ fomar 7w wir @@ few
! daew At ageT wfgd
& vE 9 &1 & fad § fag oy
w1 ¥ ¢ 5 W ¥ fad o 4 g
# # NI W gl W@
A oy g o @A
o T XA | qw gk g
¥y aas@ § Kamwm g g
wgr & TgE W Ogrel &1, I

¥ watforar &1 ofcen faer

woan ¢ dfen g g & @
& o—ag fad Y sfemi & fammn
399 § SR A qETAQ v

Re. AM, 18036+

fr qnf sow Tag o @199
% garar waw g 5y feur w@ €
fFgn wa sy dmfaw aO% wa-
HTE FTA 7 AT § | q7 sqrEr dwiAw
0% Fqmy ¥ H ooy ow ST
ot fos w&nr f& ¥ 3 wdqe aFed.
& ox @y femr g1 "l W
WA g1 & was &1 gedwte wEr
Fxar dfad g wret daT 41 Wi
wiifs @a faas &1 arear g1, {5 W
moq fagr=il €1 412 7 & & @992
ST A1 @ faat 2qw1E 1966 ®
@ STT qRr 97 w7 A4 @ A4 ngwew
® ww 20 whoa owd aF AR
#¢ weAroms waT agr e
2 A omw Awin s W™ WA
g wq fesdr w1 H97 T
T FEEg, W97 47 AR #1 B
F7, aEsfas muel F A § @"
ferg, A1 e a1 ade o §fw
g TE W TETE 3 WIT WL AR
T oA g &1 wem waw faeww
frwrar Y & 1 wa 77 ww & wTaw
AR g AR A g iR 1® a@a
S19 FERI WX H1T W XA /AT |
¥ g1 93T JAY T E

“1 will thank you to answer my
questions as fully as you can and
at your earliest convenience.

=it Ho Wo .'I’('m) MY
aEa A w4ddA & @ femrar

WMo T wAYET wifgar . & qgé
€ sefem g & o w adafos
g 9T WAKT T EEIATH AT F@T |
iy % @ waw fet aeda #



8037 Re, AM.

[®ve Trw v ifmr)
FWAE AITE WIT wW AT
g

“l, What is the tota] area of India

at present or at the last
tabulation?

2. What was the total area of
India on 15th August, 1047.
This must include areas which
acceded to and were joined to
India later. It must not ex-
clude areas which have been
usurped and are now in un-
lawful possession of foreig-
ners,

3. If there is any difference bet-
ween 1 and 2, how do you
account for it?

4. Is the current survey of India
180 years old? No matter how
much survey methods have be-
come more scientific, what is
the outside margin of rectifi-
cation of errors? Do better
methods mean anything more
than change in the scale of
mapping, for instance, from
one inch to four miles earlier
to two miles and in some
cases of demmil less now?

‘5, What is the area of Goa and
other Portugese possessions in
India and Pondicherry and
other French possessions and
since when are they being
counted with the Indian total?

1 have written this letter as part of
my parliamentary work and will
thank you to give me an early answer,
-Accept my salutations, Brigadier.”

gg @ #7 fadfeqv i< fag %1 forar
qr 2 A, 1966 71, IH FT FAT
qE FI AL W4T | T F WF AR
¥ aqarg s Haga #fr mag
WY mdT T ¥ A FNOWH
aifF WIgw 9aT 99 §F H/IW 9Ed

AUGUST 8, 1067

Re. AM. 18038

Faqr ¥9 % & gg wvAen faaen
THIT | wfadi F FgA #1 @ Ao
frwwar &, ag & wrosr gl s feam
g "7 ITmEw weWs oF aE @,
HIARCET & 9T | § qg FFAT Sgan
gf& aet F@r® wrarerdr fawdy
ot a4t @ AEr g, FRr T wAY
2w f& @ g wegwd ¥ 39
da gz a7, ®fea & gowr agwa
f& wraT ¥ A6 &A1 AT q07 F
MM FT AT FOFET o1, FAAAT,
smafagt &1 worn AT 77 WY 97 @
F A wEELEAT R TAE, 1931 F
gE, vmaR 1941 ® Wrgi o @
¥ meadi 7 ¥ aaw f': ooy
qAq7 ot g fam amm g, fofew
o ger fame aq g, awt =fu &
femr v fer m@ 2 ww
grar 2fe = gwere 7 wry w@
o gewt amfa aww faan &, WA &
s foremt @iz &N, 24, ¥ oo,
vt feefy fem oY o 7y 7 g
¢

v R v Wy fr ool
o s rT—u 1 F ar d, oF A



18039 Re. AM.

o §Y g, S g% TR

aa § =TOAT IF STg FT AT gAA
§ T F AWM AR q@Ed
Jrefam & feratd s gw
TF WEL W IEE AW § AH
BT A AT TF ST FEAT  IAF!
waw srfod | Hx g gor fa ard
qER ¥ AAAA W1 g @ AT
At 7 AW aFera fwoqriaw &
QRO FA AT I qg WY A AT
S IFA FS WA e 41, 77
wqAY wrar ¥ FgT WA, 31, WA H
FAAAFL N ATHIF ¥ AT A
Ty g ) T AN @@l w AT
queqa 7 § e wrf fadet s g,

A1 g W a7 wifgy, W qw A
A T X T T A4 T AR
A S gwer g, Wi ag feea
H g, g A QT A ¥ ), o
vt Wt &, & ffrerer 7 waen e e
& afew v F1 are gun g A AW
Qa1 @ & f gy e @ ow
g9 W1 g ATt Ag ¢, ag AT =T
sradfy, wife A1 ¥ fadrgu awer
affer s s & iy gu o
& WY TEEI G 19 FEAT 1 W
s § faeet a2 & g 7 OF wd
F o 5 @ a gE @ Wk

SRAVANA 17, 1880 (SAKA)

Re. AM. 18040

W € g war oAy 15 &
T AT #1 oae g orE g
74 33 WEMT AATAT, WA FT aATC AV
waeqr IWAT gL @, IWF WA
& qumat g fa Uw g ST W@
#7397 A7 Qfsd, g8 F@R
fre =rqat) T W

Mr, Speaker: We have been discus-
sing about border.

§
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18041 Re. AM,

[wro Tw wvgT wifiur)

ATHEH F@I A W @ gwra
VO N AT | AHR G
fraft s SEar org W s
w7 da @ Nig—ow e
W g wfm & & FTeR
T W W T §F HOAT A
Y oY SEAHEA F WO WTEETar
o

St ¥WT AW qA . JIEA  AE
A #

oft qwTR WEETE Aot (s
oA T ¥ wEw &1 f A ww
T WA F | T AT QA F oA
et fr e g T fee
t? wEw wags S aw R
& s WA § o e wwc
fare §1 THWT 84 FATT 00 LW
et a1 ag Wi T ey feer & 7 mmam
Wg 84 FTITT & AT 60 FATT & 40
T FAT M ES WY E AT WIS W
¢ ogiaw oy Tfear A g
oW @ dww gT G g iR |
w fome s swin s ofa
foer ¢ ol 9w A & dfe fere
wmr ek 3 few & ew mn
&7 Hrooff S W @ WX W
qn AR wifgm F FEdl T4

AUGUST 8, 1967

Re. A.M.

w1 ofcar & s axer A ¥ famme
F1 OF AR AT W I
q7 FYE ZF A & | WY gW ¥T g
A a f& o Fwar @ fr g
¢ aegmwed € foopma g @ R
W W qAGI qF W F A AAR
&1 w dfar ax e § o o g

aff afew 7@ 100 W ¥ S@TET ¥
FATL a9 AE F WA 62 F g A
F g wt fear o fs Mk aTg
wTer far guT AT IN & "W awA
feem aame Y B T 91T S9
ofaar & Jreds & q19 A aadE T
watfeman gt ag a7 WY gw & wtae
s sfemr v &y AfFT ww gq ag
" 721 ¢ fF s T T qfiar
F72 ? wowarE FaA AT FEATE 14000-
qr & #1¢ F7ATE 1,2000 T § A
wrt #zar 2 fF 10,000 H & 1 WX

*The Speaker not having subsequently accorded the necessary permis-
slon, the Map was not treated as laid on the Table.



18943

10,000 & a1 a8 fwa ofcar Y Faar
aawy § M fer ofcar oY qaaq7 £
fragaiTdgraa § 1gF Mgz ST
&€t § | g9 98 fF 77 56 7 gfermr
W Haxfs M 739 ofear g a9
T & A, CAPFT JATH q€
T e AT AT wiT A wTATCe
wE a6 fag ¥ Agra A1 78 i
dYeed gaTy WAL 9¢ TT 1 5-6
e & 1 F979 1@ fF DT THT07%
gaar &< faar o #3175 ag worofon
2 | IW T¥T g T 4 5 N gy
wrg wré & 1 a2 wrf 7 guan fear A
fwz o2 wrf 1 ag gy FTA aEr)

HTH QF Y AT T qA FLAT
argar § fF g1 oF @I agt dar
Y <gT & | AT W OF TATH F AT
g § 9 5 aga qgrdarT g, d59i
AT AT FT AT dgar AI¥ew §, 99
¥ gracsfrafmg, oF aww &g
¢ o ox ave sfm 2 Eg g
FETE oHA FYHIC AT F qgT T9EIF
W gt stz 9w  xfaam qfiews &
7-8 faaz #1 oz fecdw g

gt "9 F9 T fiafe
¥ e W e ¥ g g
I wEE T @ g AR ag
i %t 87 1962 & a1z qifFeara ¥
3000 & &7 ATy W Famwa a7
o fger SR frararagia s w
T §T W I wUAT aga @
OTAAT AT AT T § | TAVFIF waT
wWewnT § 1 g & gaAr gfaen
wgar g S qanfar s€m wwd
AP fs ag 19567 g0 ¥ @M
eferar € & 9 arwa< < ar #few
Tt 3w fera Y wgfga afy ok o
& AT wrgeT f e QA€ o
W1 T A SORTT ¥ 6 fwew o Wk

1884 (Al) LSD~ll.

Indian  "SRAVANA 17, 1889 (SAKA) Territory occu-

Im
pled by Ching, )
Pak. and Area
of India (Dis.)

e ey gl ww
g wargr @ ? ater & writ daw omgr
o1 % T7TAF 30— 35 HIT F7 Hrwr §
7w garE  arew eeww
A1 g1, garf g™ § oy a1 qw
foore o & 1 77 wE s Y s
1 7 & fs fa R go FL IE A Q@
gF e fF sa s afea & soes «
AAT AT X A GG F € T
AT AT AW AT F TF TAT AT SO
T F 9% 747 | g WAt e afar &
W S ;aenE i § greife
IT 57 a8 ofear  faw w1 e
FYHTTHTT gl § I8 harq § wfaw O
7 w1 &% T & | wroT ST &
gficar § fix gavk e & a8 WX W
& AT WTA FF QTP FT HEgwaT
ot g §Y T @ W Ayt oficar ot v
% fe w9 & qrerw X 100 qEOPT
agt T aT wwa § | 37 % fog gR Qw
o agf 9T qRwr § 1 & ag W
f& wowa A ga & fv e & Qg
foverem qfcar mar, a1 & feee wa,
Wit e & foan m, ag degw Qo
G &Y SRl 7 aaen fea §, &few ot
o 99 & 9rE § 98 X aY defe gy
WX I #Y aary TwA ¥ e ogw ¥
darcfgd | w7 62 F qET gwT, TR
Farzgw aarQ w7 = 15 Be T e,
g % 5 2arg e qg AT EHTONwT §
519 §9 9¢ @A sw AT fis
w141 4 aTwaTa § 41 A W W
g1 Y ¥F 9T W & g QoA FAT g
FT R | wrara gl 91T aga & 7
g A AqY | AT AT W WY
T w1 @A & 7 3 A WifE wwad,
W7 § 7 s<w wow Farad wt
mmﬁwwlmm
miﬁwfluﬁmruwmtﬁl



So4s Indian

[t e e ww= i)
e ¥ o= & AT Qo 7 o i,
# 3% w1 aft T §f, WAz gAfER
Wt A g gAr fady s wiw
o ¥ & gar T T agi T g ?
WAF § A< qAAT q Y ! oag
ST ®1 A7 g T § AG W THww
YN NI AW FI AT WA AL IT§
& H g | AAINTIE TE AU CHIHT
t AfFTmigazIIF AR Y | Wiw
WITFFAXE ) T A o qw
R E MTF LT I H AT T o
fs qa@a &1 g8 @F @ a9
ATHAT FIAT I8 | 7g q Qi@ g
o gficar & & qo7 § ag @1 wIq Jar &
T fF 32 @ g Fw F AR
vgemiwf ! ¥ gg A1 X740 JUgaAr
fie wremrT &1 ot of@r 9gF 84,600
AT AW AT AY AT 9T fHIr §

§ Fr@IT AT AEAT § WA
FTHTT § W AeqUA qriFATHT Y
e ag agT T ATU AT H TE ¥
LR RCR AR CE AL (R EE K
AT q® FTZ | FEF JATT IUF W
gWTR |TY qg A g AT 1963 F gw0
qr |
WUy 1 gty Sama ol g2
Pt gl g 0 e e - yae
e il ey el - alg U)S
£ wola & 2 4ypemy e
8 Jo ypu -a WS &K
Wa e -2 @l 1y
T R
(5] J‘n Lipe Yoo ,'PM’“’)‘
,'}D A I,lqi -JU-‘M}E'I,
U o2y reapienh -2
S e dna e
R oent 2=l f Lyl O
e R BN e o

AUGUST 8, 1967 Territory occupied by

18048

China, Pak. and Area
of India (Dis.)

2#edS gy saly W - gelaly
e o oyl oA us K
Sl L Sy ) WS Ly
UsS JE 5l 02 & e # 2
otk OBl S Laty) yagka gy of
G b oy & ety Ol
'Agﬁ-; w'-c‘_"crl’a
oWy ede & o 1901 2l
Skl e 190y e =& ol
e T R Ll T P RO WO
it & oy el & LS
by b U day € up g Jls
orl yulde  ae alule Wl gyl o
e o -l W Jhm g ¥
Jeo W o oy S5 1909 e
Lot gy & 3y Jyoy .o
Ll R LA e
o S B WA gl
Woe 3l 2 Lyl € aaly oS g
by kan K caly o Sl
Sl g 2y
@ o pr )l -a g O
S a L g & gile g4
e & (gan ZoS on iyl o s
efir Sl bl a8
Wd o - e Sl
ollae | pamae 4l & lkee n
¥ oot -2 s od s e
g o Uk & e & g
8 e S gle § glossd o
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d m bl e € g S
rietS g =iy By 2 (ph £ g2
S ol -2 san dayldly KJ K
Bl ey € Jan I Y
o oeyed o W ol Jee
i e 1T gyl 20y
i o K Lo oS S il
Fla & el oyt foag ke Ol
N el
E eletlanr Sl o)l ol
JEIN L A T e e
i Tl el R L
ted ol kel - 0 S L it
€ yoedS gap & & oy plan &
oY 9 SIS - Al Ly
B Py A Jae IMeee a Uiy
& U gy Jae ITeee 2
A Jesss Sl - 2 f4s Jesseyy &S
&S yeb Fepam of Ly S ¥y
y nHd 'ég&'lﬂh‘-w
e &y cymgd 2 gpd gl &
by ont £ deo ] g4 0
¥ eyt PN Sy e Lyl
ol a0 5 gyt AUt LpanS gyl - 00
gt wdpal S b i ey
M U By ) p e e S
Jo 0o - Ky pae o)l o jlea
igin O Sk Wy om S
Ie & LS 3l o S ala Slp )
8 &5 38 pudy -2l
ap B e e e g

SRAVANA 1T, 1889 (SAKA) Territory occu-

18048
pied by China,
Pak. and Areo
of India (Dis.)
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18 hrs.
Mr, Speaker: Shri Ranga. There

are a number of names before me. If
all parties and groups are to be repre-
sented, it will take till 8 P.M. Yester-
day also, we carried on til] about
8 P.M. when there was no quorum and
the House had to be adjourned with-
out hearing the Minister's reply. I do
not think this is a subject where it is
necessary that every group and party
should be represented. I leave it to
your judgment. If we continue as we
did yesterday and the Minister is not
in a position to reply, what for are we
holding the discussion, for whose bene-
fit? So let us fix up a time-limit.
This discussion is scheduled from 5
to 6. We will have another half an
hour in which I wil] allow Shrl Ranga
and one ur two otherg; and then the
Minister could reply.

ol v (70) : @ owrA
guT W Iefews mff gt ? agi
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aF qtaq &1 11 faar &g w1 ot
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Mr. Speaker: He can come and sit
in this Chair and continue for one
hour. I have no objection.

d’(iwmnf.: g4 wraT TN
2 feam a1 gw WX %9 A ey

oft forw wrermor  (FwT) - wsAw
wgien, A sgn argag e, L.

Mr, Speaker: I have called Shri
Ranga because he may be able to give
some information which Shri Sheo
Narain will not be able to give. If
Shri Sheo Narain can give some infor-
mation or throw some new light on
the border situation and all that, here
and now I am prepared to give him a
chance. What is the use of shouting?

st fere wreraw - F wiw Al AT
WE | WA FE fE o T aw
zigw ar | & wga1 wgan § s v
F ot T ® JAIAT § 1 WA & e
% arr w9 fafreet age w1 g
Cifiudl

Mr, Speaker: It is a very good sug-
gestion. I am glad he has made it
If the House accepts it, after Shri
Ranga has finished, I have no objection
to acting upon it.

Shri Ranga (Srikakulam): At the
outset, T would like to express my
gratitude to the friends who have
given notice of this discussion and also
to the friends who have taken part in
this debate. The least that any civi-
lised government, sensible government,
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can be expected to do is to protect the
territorial integrity of the country.
That i exactly where along with our
friends who have spoken, I also wish
to charge this Government with hav-
ing failed to do. We do not want to
steal or conquer the land of any other
country, but we would not like to
allow other countries who are our
neighbours to encroach upon ours.

Aksai Chin has been referred to.
When it was being occupied, when that
road was being laid, when the whole
of that territory was parcelled out and
taken out of our control, the country
was kept completely in ignorance. It
needed any amount of prodding re-
peatedly by a number of members in
this House in those days before we
could get the Government of those
days to admit that it had happened.
Only the other day, my hon. friend,
said that Latitilla-Dumbari really be-
longed to ug and yet it came to be
occupied by Pakistan. Unti] his at-
tentior was drawn, he would not
come out openly and say that this had
happened.

Becondly, any moment any little en-
croachment is made on any part of vur
country, whoever happens to be res-
ponsible for that part of the national
duty should hasten to come to this
House and say that such and. such
things are happening. We may be
the weakest possible people, yet we
need not recognise such illegal encroa-
chments. What is more, it is the duty
of the Minister, in those days the
king, to take the people into his
confidence and then say this is what
has happened, we are weak, neverthe-
less we continue to protest. That is
how Chiang Kai-shek had laid claims
to huge areag of our country, NEFA
as well as northeast area. Now, his
successors, the communists in China,
have been taking advantage of the
claims that he had made, the maps
that he had published, against which
the later Swaraj Government was
pussilanimously silent and wag unable
to say anything except make a men-
tion when they were having thelr own

dinners and drinks here in Delhi,
when the Hindi Chini bhai bhai was
going on, our Prime Minister simply,
quietly making mention to Chou En-
Iai and Chou En-lai smiling, and our
Prime Minister accepting it as satis-
faction.

18.07 hrs.
[Sart G. S. DrmLLon in the Chair]

Al] those things happened. I do not
wish to go into al] those details, Our
friends have given all the useful de-
tails here.

A very useful, constructive sugges-
tion has come from my hon. friend
Mr, Gupta that there should be com=-
mittee of Members of Parliament. A
permanent committee it should be.
From time to time you may change
its Membership, but the committee
must be there. Whenever the house
is not in session, any moment any such
untoward thing happens I would
charge the Government with the pri-
mary task of taking that committee
into confidence and telling them what
is happening, what encroachments are
being made.

What is the use, somebody might
say, of the Spanish people protesung
against the British occupation of Gib-
ralter. They had gone on for centu-
ries, but today it has become a live
issue between the British and the Spa-
nish people. Similarly, we need not
accept their claims, their illegal occu-
pation. We may not be in a position
to drive them out of Aksai Chin for
instance and other areas, so far as the
Chinege are concerned. Yet, our
claim would be there that the Chinese
are there in an illegal fashion; if and
when we get an opportumity we would
certainly see that they vacate these
lands.

One of the greatest tragedies that
has taken place in this part of the
world, and especially to India, was
that unholy acceptance of China's
claimg over Tibet, If it had not been
done, our position would have bdén
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entirely different. Now, we should
right that position.How can we do it?
We may not be able now to match
with our arms and armies and liberate
Tibet and thus assure ourselves of &
very good and peaceful neighbour, but
We can at least do one thing, we can
recognise the Dalai Lama as the head
of the Government that we recognise,
that we are prepared to re:ognise.
There is no sense at all; there is no
sacredness about the earlier agreement
that we had reached. That agreement
had lasted too long and wrongly too.
We should never have gone into it. It
is high time we simply dismissed it.
My hon. friend says: how can we?
When we are thinking of getting rid
of these covenants that you have
reached with your own princes here in
this country, is it too much for us to
expect the Government to denounce
that unholy agreement that we had
reached because of our ignorance of
our own duties towards our country.

All that I have to ask now is this.
The people in this country would
never excuse this Government so long
as it continueg to recognise the Chinese
occupation and Chinese claims over
this Manasarovar. It is a part, very
heart of our country, of our tradition,
of our lore and literature, From
Kalidasa and far beyond to the very
earliest times down to this day, Mana-
sarovar is part of us, is a part of our
country. That is only a symbolic
claim that 1 am making. All the rest
of it has been mentioned by our friend
Bakshi Gulam Mvohammad. I wel-
come his intervention in this debate
today. All these will have to be look-
ed after by this government and my
fear is that the secretariat is not pro-
perly attuned to the nationalistic feel-
ings and urges and demands of our
people and for the proper and full pro-
tection of the territorial integrity of
our country. I hope my hon. friends
who are today in charge of thiz gov-
ernment would begin to think snd dis-
charge thelr minimum responsibility

SRAVANA 17, 1889 (SAKA)
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and minimum duty of protecting the
territorial integrity.
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[t 7, Forerd ]
TS e e g A A ¥ 17
Yar{ 1, IIF AR A AT @AY |

ot orre fag 0w AT E @
g g ?
oft 5y fora{: & A A7 fyae & o
T F A G | @A & AT Aifeq
& I wAarT oowr <y

oY ¥7 ¥ T 7T Ay gy
W AT @AY qFA WA €
FTHAT /T FT WA AT AT § qq
# Y g afer wac eg gad
W AR A H i g

aAdie wgiea : AR gz owEr
€ fe S s 15 F ag) g |
& qar 78 i efrecanza & oy fony
aTga & frg av qaft firar g1

afwa v & qrren q1ga w1 T
g1

The Minister of External Affairs
(Shri M. C. Chagla): Mr, Chairman,
Sir, the area of India is the area as
defined in the Constitution and the
computation of that area must be
according to the constituent units laid
down in the Constitution. Whatever
the flgures may be, however much
they may vary, the process of compu-
tation must include every inch of our
country. I want to assure the House,
whatever may be the discrepancies in
the figures—I will give explanations
for it presently—our attempt has been
through the Survey of India and other
agencies to see that every inch of our
country is properly computed. Com-
putation cannot change the area of a
country. Every inch of our country
is sacred. We realise it. We have
also taken the oath of loyalty to the
Constitution. 1 agree with Mr. Ranga
that the first prirmrary, elementary duty
of every Government is to protect the
security and integrity of the country.
Therefore, I do request Dr. Lohia not
to go by figures. I will explain why

AUGUST 8, 1967 Territory occupied by
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the discrepancies have arisen, but if
he concludes that we have given away
our territory, then we are guilty not
only at the bar of Parliament but at
the bar of the country., I will explain
why discrepancies have occurred here
and in UN.

Shri Kanwar Lal Gupta: What |is
the total area now?

Shri M. C. Chagla: I will come to
that. First of all, although Dr. Lohia
may say it is not a fact, the Survey
of India tells me—as Minister of Edu-
cation, the Survey of India was under
me—that as years go on, the method
of survey is improving. Dr. Lohia
says, it only affects the scale of the
map. It is not so. ‘Today through
aerial survey and other instruments
that we possess, we can compute the
area of India much more satisfactority.

ot 7y fom@ T g Wz @
g

ot §o wo Wy : THIfAQ A
9T @ ¢ | qTAT W1 § T qAAG! AT
2 AfFaaraggd v Mies g
IqTT w37 gg ¢ & Wy g 9w
w8 glam< g fa7 #1932 & g g
ar o< fug sy & f& 7 fggeana
srefar g

wo T wrge Sfgan - fafeew
aran fr <@ g o ar 7ff 7 oawt
#t %9 fear § ar 7@t 7 @i @ Aiw
o Hw? @ A oo
Gl

Shri M, C, Chagla: It is not only in
India that these differences occur. I
will give the variations of figures of
selected countries. In India, as my
statement shows, the variation is 561
miles. The percentage comes to 0.04
In Australia, the variation is 0.11 per
cent. In Argentina, there is a decrease
and the percentage is 15. In Iran
there is an increase, but therg is varia-
tion. .
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Mo TW wAgT sfgar @ W
R 7w 5Q § 5 & que 2%
AR qm WY ag § W wT W T
¥ ATy ¥ s FA wgaw g fF s
F 1950 ¥ AFT 1958 aF faegw
AR g Ak /R 78 Ww
fFarfieT & Tg%T 93 @ fHeafies
& & wiifs 38 ¥ gark Wi @
T SAT A A W AT § | qG AT
g | 9 1§ T B TAT AR W ATAT
gV ag a3 AT § 1 weAr gwr ar
g & A faam wefan % G
¥ 39 @9 o wTEEw AT o
T Y § | AE@HT HH W TR
FL AT |

Shri S. Kundu: Between 1953 and
1954, during the period of about 10/11
years, we have lost about 8,000 square
miles of our area which comes to 900
square miles per year. Would you
kindly say specifically whether in the
coming years, we are going to lose at
the same rate?

Shri M. C. Chagla: I will point out
the position with regard to China, If
my hon. friends interrupt me, ] can-
not finish my speech. Then, the other
reason is this, We have surveys
taken by the States. They are taken
only for the purpose of revenue, not
for the purpose for which the Survey
of India undertakes survey. Very
often, because the Survey of India
figures were nbt ready the figures
given by the States have been supplied
to the United Nations for its demo-
graphy The third is the ques-
tion of census. Figures of a year are
taken for the purpose of census. The
United Nations ask us to give the
figures for demographic year book.
We supply the census figures. Some-
times when the census is not held or
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completed in certain parts of the
country, we tell them that we can only
give them provisional figures because
the census has not been completed and
we have not got the total figures.

e A Hﬂ(!ﬁf!lﬂ g
aff won wfgg av | S F AW A
e ¢ faar fe ag v Q@ e
# fem &1 & 61 & ag &m0

st §o ®o wwreT : TET AL FWT
g foran a1 gAY Aww @1 fF ag
srfaaa & 1

o TW AR Mg : W A7
1 W 99 &1 q1eT fqw mr |
gET | R AW i 61 W A
Word a1 9 &) /YT 7 fewr o

Shri M. C. Chagla: Other considera-
tiong are also there which 1 want to
point out.

o W wWAET @fga ;o wer
¥ g wA e Fq @A AEAT § €
wafoer g & 1

ot gE™ Tw WY A T
AgE W WM & AT g e ..,

Mr. Chairman: The hon. Member
cannot speak directly like this,

Shri Muthyal Rao: I am speaking
through you only.

Shri M. C, Chagla: The other diffi-
culty has arisen....

Mr. Chairman: I realise that hon.
Members are naturally perturbed over
the whole affair.

Shri M. C. Chagla: S0 am I. We
all feel anxious about the integrity of
our country. I quite appreciate the
anxiety of the House and I fully share
it. I am satisfled, and I hope to satis-
ty the House, that this Government
has not given away one inch of the

*The Speaker not having subsequently

accorded the necessary permission,

the statement showing the tota] area of certain countries as uppeared in the
U.N. Year Books from 1030 io 1984, wes not treated as laid on the Table.

1884 (Ai) LSD—12.
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[Shri M. C. Chagla)

country or conceded that a singls inch
of the territory of this country as de-
fined in the Constitution is mot part
of our country.

Difficulties have also arisen for this.
Take Jammu and Xadhmir. Up to
1960 the United Nations included
Jammu and Kashmir in the figure as
our area and from 1860 suddenly they
dropped it out. We have protested
all the tin.:. We have written to the
United Nations that Jammu amd Kash.
mir is an integral part of India and
they were wrong in excluding it
Well, our protests have so far not
been listened to.

fewr o g - ww d god
®Reir § Wy FIEC @ Tar 9y
Vi 9w & ey § far

st qo wo wymey : T wg ¥
g AT IE A R W R §
AT FTH § |

& wwr W @ o ooy e
31 oATE Y AT AT A ¥ amw ¥
¥ ¥ A8 & wraE FTEAT w7 |

st Wo wo wnrer : ¥ wiwfie
FARX A AT A AT TS0

¥ T wAET ofgar o oaroww
gt 39 *Y wfaw & § ? ag oz
fear 7@ @

oft §o wo wrmerw : o gi |

o T weitgr #ifgmr : weer
TE a1 9§ wrew gf 1 ff
wforg sy W AT R

Shri M. C. Chagla: The other diffi-
culty is this. Sometimes Sikkim has
been incjuded, sometimes Sikkim has
not been: included. 1 do not agree
with my hon. friend, Dr. Lohia, that
In the area of India we should include
Sikkim because our Constitution does
not say that Sikkim is part of India.

AUGUST 8, 1987 Téfritory occupied by
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o whge W : e
sy ik & Bt s amew ?
T dgarh @i w# T w1, fod
T w7 q@T F

Shri M. C. Chagia: Then diffculty
has arisen because Goa and the French
posseskions here were not included, or
included before we got juridieal pos-
session from France. Today the pic-
ture is clear. The whole of Jammu
and Rashmir—there Is no doubt about
that—belongs to India, the Portupese
possessions belong to India.  Since
1953 sometimes they were included,
sométimes not included because the
picture wag not clear. Goa was not
taken possession of by us, and also
jurisdical possession of Pondicherry
and other French possessions had not
come to us,

Now I come to Jammu and Kashmir.
My friend Shri Bakshi is not here.

% WD WyeT 0 TSN AWIED

sz €
Shri M. C. Chagla: Let me come
to the question of Kashmir. He

wanted to know what the area of
Jammu and Kashmir was. I have got
the exact figures, which I will give
him, which includes that part of
Kashmir which is under the illegal
occupation of Pakistan. The area is
86,023 sg. miles. . .

oft W foordr © X7 ¥ wme
Prdr g?..... (32 w=)... W7
¥ WAL W FT AGTET q7 T AT HIC
¥ iy ¥y e Forer a7

Shri M. C. Chagla: As regards
Jammu and Kashmir, may I point out
that the total mrea illegally occupied
by Pakistan since Pakistan's aggres-
gion in Jammu snd Kashmir in 1947
is approximately 32500 sq. miles.

Shri Kmmwar Lal Gupta: What _do
you mean by approximately? You
should be definite.
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Shri M C. Ohagla: We cannot goO
and take a survey of a territory
which is in illegal occupation. We
can have only an approximate figure
Out of this, a little over 2,000 sq. miles
of territory has been fillegally ceded
by Pakistan to China under the so-
called Sino-Pakistan border agree-
ment. This ig the position with re-
gard to Kashmir. T have given the
total area. which includes that portion
of Kashmir which is ours but which
is illegally occupied by Pakistan,—
the aren there has to be approximate
—and 1 have given the area which
Pakistan has again illegally given
over to China.

I must also give the figures as re-
gards the territory which is in ille-
gal possession by China. The figures
are these. Approximately 14,500 sq.
miles is our territory in possession of
China.

As regards Pakistan, let me make
this position clear. There are areas
about which there iz no dispute and
where the border has been demarca-
ted, but these remain in adverse
possession of Pakistan pending return
to India after final demarcation of
the border has been completed. I have
got the names of the areas. There-
fore, when the border is finally de-
marcated—we are also in possession
of some aresz which really belong to
Pakistan, It is a matter of exchange
—when the border is finally demarca-
ted, these will be exchanged; there is
no dispute between us and Pakistan
as to the ownership or the title of
these areas.

ot Tw ¥ve T (TTCAE) ¢
feaT 37 ¥ ®e} T} fer w0 F
T T 37 X7 v 57 e Hifog )

Shel M. C. Chagla: Then, thére is
the second category—the disputed
areas which belong to us but on which
Pakistan is laylng chim and iz in
posséssion of Pakistim. Ther#fore,
thére are certain wreas which we claim
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as ours and which are in illegal pos=-
session of Paldstan. We have not
conceded the right of Pakistan to be
in possession of these villages. The
names of the villages can be men-
tioned. I have made it quite clear
that Pakistan was in temporary pos-
session of these because of the ground
rules and the settlement arrived at
katween the army officers.

Shri Kanwar Lal Gupta: Why do
you make settlement without prior
approval of Parliament? That ig our
question.

Shri M. C. Chagla: 1 will come to
that. We have not accepted the juri-
dica)] title of Pakistan to these areas.

Shri Kanwar Lal Gupta: But why
did you give them possession?

Shri M. C. Chagla: We have not
given them possession. It js adversé
possession. We have still to demarcaté
and determine the boundary in this
area where there is dispute. If Gov-
ernment have conceded to Pakistan
those areas as theirs, then certainly
it will be cur duty to come gnd tell
Parliament of it. But here it is a
temporary phase. We have not accep-
ted the Position,

Shri Ranga: We have become par-
alysed.

Shr{ Kanwar Lal Gupta: You have
giver possession to them and then
you say that vou do not concede themr
the right.

Shri M. C. Chagla: I have explained
it in detail

oft W e qéy ;iR W
faperr ofar astwer & ww & far 7
qifFerT & ©F ¥ o Wit g ®
o < & &t fx Qe arfierr wrfew
g wre sifeg ?

Shri M. C. Chagia: This is the pom-
tion.

Shil KAfWaF Lal Gupta: You have
not Lok Sabha anything.
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[Shri Kanwarlal Gupta]
You did not say anything about it;
not even g word about it.

Shri M. C. Chagla: This is the posi-

tion gbowvt Kashmir, China and
Pakistan.
o TR wwYET ®Wifga @ awi #1
et sty & ?

ot g0 wo wrwr : % TE 1)

WMo TN AT wifgar . 2w,
#we & Qfwom, 5T w6 99 7
T |

ot o ®o wrrET: HF AT § (%
a1y frfadsr s wr ez am @ &

WMo TR EAET Mg @, @

T Tifagm

Shrl M. C. Chagla: I muade a state-
ment when we entered into a bound-
ary agrecment, and I told the House
that we have not given Burma a
single inch of.our territory. Burma
has never claimed a single inch of
our territory. 1 will be fair to
Burma. ... (Interruption).

My hon. friend, Dr. Lohia, referred
to the letter to the Surveyor General.
That particular Surveyor General re-
signed soon after the letter was writ-
ten, That ig the only explanation I
can think of why a reply was not
sent,

sft war W q "l

AEET AT FATET FT OF W A TE

faar mar, w fede &1 w1 w@ET

T o ofer & ey w3 ¥ A s

g & ow fF =9 4 oy qeT W R
qryy SN TWT ®Y A 1956, 1962
1964 ®WIT 1961 %t gt & § N
wfir affe & &8 § g &
o€ § IO AT AIOR S /W
® Fq & WX 97 qfese & gdwer
# wf w4 ?

Shri M. C. Chagla: I am glad that
my hon. friend, Shri Gupta, accepis
the unfortunate fact in our political
life, however deplorable it may be,
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that China and Pakistan should be
in possession of our territory, that
today we are not in a position to take
it back; therefore, he suggested a poli-
tical and diplomatic way of recovering
this.

With regard to China, we accepted
the Colombo proposal. We are wil-
ling today to discuss it with China
on the basis of the Colombo propo-
sals. China never accepted the
Colombo proposals. We even suggested
going to the International Court of
Justice or to international arbitration.
China did not accept it. Therefore our
only hope is that some time soon a
dialogue will start between us and
China, that China will see reason and
that some settlement will emerge
after that. Even my hon, friend, Shri
Gupta, concedes that it is unfortunate
that we are not in a position today,’
apart from the fact that it is against
our principles, to mount a military
invasion to recover these territories.

To T wAT Mfgar @ 39 F
T 3 W WX R a9 FQ@ @

Shri M. C. Chagla: I have nothing
more tg add.

ﬂomwﬁquhfqm:
AT L |

st dwcEm ;A foiee
fore & I WY fafre ama 99 =t
e ey & | o AW A we
fisar 8, w@ &Y% ®WT ¥ EW wEn

3IF g

wo v W fag - W H al
sRIA R AT A@R !

feweammm:  f§ we W
gurt fag & smdam w27 s ag g
A8 qrdt v e A &, ag e arEt
FT T AGT E | AV HWT Y FTH-
T ¥ Y= e, WTOwT AT ATEd
fe ¥ fiey ety & sa 72, fee
g % wr | ¥ qu frar o, SO
s wrary fiear § fie e e 3§ woer
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[+t FaT ATer =)
FaaT ST i fa grema § ¥ arfeeame
q 7 o w9 %9 g7 ¥ s=w fa@r
ag v 3% A & T w1 S
g €, 78 AW & |9 wE & @ g

Shri M. C. Chagla: If any incorrect
statement is made by a Minister the
Rules lay down a specific procedure,
Today we are here discussing a motion
under rule 193. The motion says:—

“to raise a discussion on illegal
occupation of Indian territory by
China, Pakistan and other coun-
tries”

and I have come to answer it. I have
explained to what extent Pakistan and
China are in illegal possession of our
territory. I have given the gpecific area
and the specific places. I cannot do
anything more.

oft Wt wrw o : AwTafa wEE,

¥ wod SR¥WT WA g | A 9w
ORTET |1gd F7 9914 ¢ |

Mr. Chairman: Please sit down, I
am on my legs. T think, the Minister
has tried his best to answer the points.
He even yielded and patiently heard
some of the interruptions. He tried to
satisfy the House iy the extent he
corld under this rule. How, there will
be no further question.

Shri Ghulam Mohammad Bakshi:
Just for my information

Mr. Chairman: Are you prepared to
answer Shri Bakshi?

Wt A o & W
AT e fF W a0% ¥ & g
afead feew fame s @
w wfed fis @@ o ¥ 7 &Y, $ardwx
& ardy gu=T o )

Mr. Chairman: That ig g different
thing. I think, the Minister has said...

Shri Eanwar Lal Gupta: You do not
comment on that. He is a miserable
failure in this.
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oY At grewe et - & fagraa
wea & Y qg W & Agar §
feast gat W 9 qwaAT AW
FTWIT HT T HTIT FATTE | T§ e
war g e foamwd-asy 7 s
TEd & | T A 32 T YA A
oqToTE FEH & 9 § WX 14 @
weeat W i & o &, 99 w7 waew
gt fF 40 gITX qTAT W gwIL O™
TomoamE B W ¥ ww g &
i wg @ g! ¥ fggw ¥ g dw
grar ar, ot fad quar  fs waT 14
T qear Wy i & amw € 32
TR {7 Hi g SO & qw
& it o gt a €, g fad 40 gAX
qear fa g ?

Shri M. C. Chagla: Yes, that is
arithmetic.

sft ofto Wo gutert (1) K

ag wgen § % smreg e g

TF gATC 48 ®E ' d—fr TEEer

qHE | A8 Fga & f o g o

wt g wrlr @

Mr, Chairman: Do you want to ans-
wer the first question?

wft Wro Wio WITAAY : ﬁﬂ’ff{*
foz |m 1 oUW FOT O S
7 ff oREE B g aeY § ww A
AT g9 # o ¥ wiw A
w7 § w1 wgd & fs ag ot gl
tut g pics cinif fIrced 7o
trmeim@amerd ) omd
HOETT %1 WY 7¢Y g €, 4 g FAwet
fiF ag a9 o AT AT
Mr. Chairman: The House stands

adjourned to meet again tomorrow
at 11 am.
18.37 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
August 9, 1867|Sravana 18, 1880
(Saka).
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